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LOK SABHA

Soturday, April 1, 1961 /Chaitra
11, 1883 (Saka),

The Lok Sabha met at Eleven of the
Clock.

[MR. SpEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

Expansion for Burmah-Shell Refinery

+

Shri Ram Krishan Gupta:
Shri Vidya Charan Shukla:
*1222 { Shri Pangarkar:
Dr. Vijaya Ananda:
Lshﬂ T. B. Vittal Rao:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No.
310 on the 21st November, 1860, and
state:

(a) whether Government have since
formulated their views on the proposal
of Burmah-Shell Oil Company Ltd.,
for expansion of their refinery and
setting up of lubricating plants; and

{b) if so, the salient features there-
of?

The Minister of Mines and Ofl (Shri
K. D. Malaviya): (a) and (b). Yes, Bir.
The Company bave been advised that
Government are unable to consider
any proposals to expand the refinery
in terms of the 1951 Agreement,

Shri Ram Krishan Gapta: In reply
to the previous question it was said
that Government have asked for
clarification on certain points. May I
know what those points were and
what the reply of the company is?

30(ALSD—1.
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Shri K. D. Malaviya: Well, during
the past weeks several queries were
made and some talks also held, bet-
ween the Burmah-Shell refinery peo-
ple and ourselves and they could not
agree to the broad principles on
which we wanted agreement, the
most important among them being
that they are considering tnis pro-
gramme on a new basis apart from
the 1851 refinery agreement. They
have not yet agreed to it, and there-
fore we have expressed our inability
to accept their proposal as such.

Shri Ram Krishan Gupta: What is
the exact proposal for expansion of
this refinery, and to what extent will
its capacity be increased?

Shri K. D. Malaviya: The proposal
to expand the refinery is from about
26 mililon tons to 4 million tons per
annum.

Shri T. B. Vittal Rao: May I know
whether the attention of the Govern-
ment has been drawn to the speech
of the Chairman of the Burmah-Shell
Refineries made on the 20th August
1960, wherein he has stated that in
return for conceding the duty protec-
tions of Rs, 3'5 crores Government
said that they will consider the ex-
pansion on the merits; If so, what
are the grounds for giving such an
assurance?

Shri K. D. Malaviya: | have not
read the speech referred to by my
hon. friend, and Government have
not agreed to consider any proposal
on the basis ax suggested by the hon.
Member.

Shri T. B. Vittal Rao: A few days
ago a spokesman of the Ministry of
Bteel, Mines and Fuel has stated that
the refinery capacity in our country
during the Third Plan would be 12
million tons. May 1 know whether,
in view of the non-acceptance of the
Burmah-Shell expansion programme,
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there will be a corresponding increase
in the refinery capacity in the public
sector?

Shri K. D. Malaviya: By the end
of the Third Plan the potential pro-
duction capacity of all our refineries
and proposed refineries will be more
or less equal to our consumption In
the country which includes a mar-
ginal import which will be necessary.
We think that if our present pro-
gramme for the refineries and expan-
sion of the refineries goes through,
then, by the end of the Third Plan
period we may not require any
additional refineries for the time
being.

Shri Hem Barua: What was the
specific ground on which Burmah-
Shell based its request to Government
for permission to allow expansion of
the present capacity of the refinery?

Shri K. D. Malaviya: They thought,
and they stiR think, that the con-
sumption pattern in the country has
increased very much, perhaps to
about 14 million tons, and that our
capacity on reflneries is not to that
extent; therefore, if the Government
allow them this expansion, they would
be saving forcign exchange.

8hrl Goray: Is it a fact that the
entire capital for this nearly Rs 9}
crores was to be raised by them and
there was no foreign exchange ques-
tion involved? 1If so, in view of the
fact that they would be saving about
Rs. 4 crores a year, what is the reason
for Government refusing these peo-
ple the permission to expand?

Shri K. D. Malaviya: That is one of
the conditions offered by Burma-
Shell which, as has been indicated by
my hon. friend, is only ene; the
whole thing has to be considered in
its total context, that s, all the aspects
which we have to deal with in giving
them expansion capacity for the
refinery. We do not agree with the
assessment of Burmah-Shell that the
consumption of our petroleum pro-
ducts will be so much that we must
necessarily give them the capacity
that they want.
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Shri Jaganatha Rao: May I know
if Burma-Shell have agreed to refine
our indigenous crude oil?

Shri K.‘ D. Malaviya: We are still
negotiating on this matter,

Shri Goray: Does it mean that the
consumption of kerosene and of the
whole range of lubricating oils can
be met from our own production in
this country during the next five
years?

Shri C. D. Pande: Diesel also, if
possible.

Shri K. D, Malaviya: No, Sir; the
consumption of kerosene and diesel
is increasing at such a rate that we
will have to import some quantities
by the end of the Third Plan.

Shri Yadav Narayan Jadhav: May
I know whether it is a fact that for
refining a ton of oil Burmah-Shell
takes only Rs. 50 while in the public
sector we are required to spend nearly
Rs. 2007

Shri K. D. Malaviya: I do not know;
I will have to calculate all those and
get all those statistics before I can
answer it.

Shri T. B. Vittal Rao: The three
public sector refineries that are sup-
pnsed to be set up will have a capa-
city of 4:75 million tons, May I know
whether there is any programme of
cxpansion of these refineries, or one
more additional reflnery is going to
be set up to meet our needs?

Shri K. D. Malaviya: We have first
to create our refineries in the public
sector, as we are now creating them.
There are proposals to expand them
at the proper time. When I say all
this I have in mind the proposal of
expansion at subsequent dates when
the refineries will have come into
operation.

Shri Hem Barua: In view of the
fact that we are negotiating with
Burmah-Shell for refining our Cam-
bay crude, may I know whether
Burmah-Shell has linked up its tresh
proposals for expansion of the refin-
ing capacity with this proposa! for
refining our Cambay crude?
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Mr. Speaker: Is it part of the
negotiations?

Shri K. D. Malaviya: Yes, Sir. As
it is part of the negotiations, I would
not like to give the details now.

Barauni Refinery
+-
Shri Ram Krishan Gupta:
Shri D. C. Sharma:
Shri Pangarkar:
*+1223. { Shri Nathwani:
Shri Morarka:
lShﬂ Bibhuti Mishra:
Sardar Igbal Singh:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No.
316 on the 21st November, 1960 and
state:

(a) whether the detailed project re-
port of oil refinery at Barauni has
since been received; and

(by if so, the details thereof?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) Yes, Sir.

(b) Details of the Project Report
have not yet been finalized as these
are under dlscussion between the
Indian Refineries Limited and the
Soviet Experts.

Shri Ram Krishan Gupta: The
same was the reply on the previous
occasion also. May I know what are
the reasons for so much delay and by
what time it will be finalised?

Shri K. D. Malaviya: Unfortunately
I have not changed my reply since the
last one, because the negotiations and
discussions are still going on and the
detailed project is being considered
between ourselves and the Soviet
experts. 1 suppose within the next
few days, if I am not wrong, we will
reach some concluslons.

Shri D. C, Sharma: May I know
whether the Soviet experts are meet-
ing our technical personnel in arriv-
ing at conclustons with regard to
these negotiations or meeting the
directors of the Indian Refineries
Limited?
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Shri K. D. Malaviya: I do not know
who exactly are the personnel who
are having these discussions, because
the Indian Refineries Limited have to
be enquired. But presumably the

Managing Director, along with his
group of experts, must be meeting
them.

Shri Nathwani: May I know if any
foreign experts have been invited to
select the site and, if so on how
many occasions?

Shri K. D. Malaviya: Foreign ex.-
perts have not been Invited exactly
for selecting the site. The selection
of the site was done by our own peo-
ple. When, later on, some experts
came here in connection with other
work, their opinion also was sought.

Shri Morarka: The hon. Minister
said that the project report is not
finalised yet and it would be finalised
within the next few days. May I
know how much of expenditure has
already been incurred on this parti-
cular project for construction and
levelling of the site etc; and also
whether it is safe to proceed without
finalising the detailed report? We
have already spent something for fill-
ing up the site etc.

Shri K. D. Malaviya: Broadly spcak-
ing, the levelling of the ground and
raising it has not much to do with the
change or modification in the project
pattern of the refinery which has
mostly to deal with the details of the
project report. But it is true that
certain changes may be required in
the ultimate programme of produc-
tion of various products. For that, I
do not think any basic change in ex-
penditure will be called for.

Shri Jaganatha Rao: May I know if
the gite selected is not within the
seismic zone so that the cost of con-
struction may not increase at 2 Ister
stage?

Shri K. . Malaviva: Unfortunately,
most of the northern regions of the
country lie in the seismic zone. We
have got to find some solution for
doing our work even though they be
in the seismic region.
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Shrl T. B, Vittal Rao: In reply to a
question of December 23, it was stated
that the detailed project report will
be received by December, 1960 and
that the first 1 million unit will be
commissioned by October-December,
1962. In view of the delay in receiv-
ing the detailed project report, may I
know whether there will be any
change in the time schedule?

Shri K. D. Malaviya: We do not
contemplate any delay in the execu-
tion of the first phase of the plan on
account of the few weeks’ delay in
receiving the detailed project report.

Shri T. B. Vittal Rao: It was pro-
posed that some Indian trainees would
be sent to the Soviet Union for train-
ing on the erection, maintenance and
operation of the refineries. May |
know whether they have been sent?

Shri K. D, Malaviya: Yes; they
might have left yesterday or they
may be leaving today.

Shri Hem Barua: May I know what
is going to be the production pattern
of the Barauni refinery? May I know
whether the original pattern is going
to be affected by this project report?

Shri K. D, Malaviya: It is precisely
the production programme that is
under discussion these days. There
may have to be some changes on ac-
count of the quality of crude oil. But,
we are trying to avoid any changec
because the details are all laid down
now and it will be much easier and
smoother for us to stick to the de-
tailed recommendations, Perhaps,
if there are some defects in the
details we may have to change.

A wae & dfawt o afas
afram
+
f'w'fmdw
*ng“{' ot go Wo ¥t !
| sy yeTaTe Wi
mem:
way dwrfw ey st ate, faw-
wid i 3 frae tese ¥ A dfen
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T A&7 2998 ¥ IO ¥ T H
TE TAM F F7 FOT% ¢

(%) wr@ & wdwy GO @
afra} A dfiqer Frafrat serfor w7
* I ¥ v Fafwrw ot & wa
s afa gl g ;

(@) = ¥hg s T ET O
% w7 far § ;

(7) = s@r ¥ fag w@F T
aF W fEaa-faam wq@T @
F AR fear qar d ;W

(q) 37 AvEETEAT 07 9 AF FQ
qAF AHAFA R

The Minister of Scientific Research
and Cultural Affairs (Shri Humayan
Kabir): (a) The Governments of
Andhra Pradesh, Bihar, Jammu and
Kashmir, Kerala, Punjab and  Uttar
Pradesh have already started work.
The matter is being pursued with the
remaining States.

(b) The Government of India have
advised the State Governments re-
garding the general pattern and scope
of the lists to be prepared by them.
When all the State Governments have
their basic material, the Government
of India may take up the question of
bringing out a consolidated list.

(c) and (d). It has been decided to
extend flnancial assistance to  State
Governments at 331 per cent of the
approved  expenditure. The State
Governments are being informed ac-
cordingly.

ot weF WA A w09
qeeTC 7 ag oy fwar wray § o fasft
fafeas wafy & w59 w19 & 7TAA
7% #7iF $A9 FA & TR 1A A
L Ll
Shri Humayun Kabir: Sir, no time
limit can be s¢t as such, But, we

hope that the work will be complet-
ed within about 2 years. Some of
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the State Governments have said
that they would be able to complete
it within 2 years,

At W A ¢ AR, T ST
FeTdY # ug gara ff fegrwar g fw
7 gt N FMT F@ T FAA
wfgas A=raT & afTat &1 & of e
7 feqr wro afew fowr faedy 3 o1 2
¥ fag gaffaar #1 & g7 aasr =d
afeafaa fear o ?

Shri Humayum Kabir: Sir, actual-
ly, the advice is much wider than
that. Anyone who has worked for
the national awakening, whether in
the flield of politics, social uplift or
educational] their names will be
included.

Tro MfwrT IW : AT % TA A
FT T § w17 Tk g W€ oW
wafq ft faaffor &t mf § f& aq
1830 A 9T 7% ¥ Ayi #1 g qfenfy
faar s ar & Qo y o A% & Ayt
o afeafoa fear g ?

Shri Humayun Kabir: No, Sir. The
lists will start from 1818. That date
was chosen because that was the
date of Regulation III which was
the first political enactment of that
type. And, all persons who have
participated from 1818 to 1047, as
far as we can gather the informa-
tion, will be included in the lists.

Shri Tyagi: Have Government
cared to preserve the pages of date
registers of various jails which bear
the signatures of leaders like Pandit
Motilal Nehru, Pandit Madan Mohan
Malaviya etc. while they entered
the prison and when they were
released?

Shri Humayun Kabir: This would
be within the knowledge of the State
Governments. I think they will do
whatever is posgible in the matter.

T ARY TN AT ¥ A AN
fadet % v 5T QY @ T 1t F ot
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et aF mawra grfaw W E 1w
w+t o fadt T A T & for Wy AT
ARG’ q g A g o
TR WY F 7T E | TAET ZAT N
T faar o av Ady ¢

st gumA wfR : w7 TaEEe

%1 %@1 747 ¢ % gl aF gufeT 1 g7

TE T AIH A0 WAT ¥ F 4R

IFHIT § o Flo MAFHE TET AT _

qYET W TH AT K/ Q@A |

Nt ®o ®ro fyat : & rwaT g

g f& 3q1 &2 gro i woet |

feen w1 w1 W fear o1 @y & WX

_J9% g A w@ v v oyt gi
g7

Shri Humayun Kabir: Yes; all the

Union territories have also been
asked to prepare similar lists.

Shri Tangamani: In the state-
ment it is mentioned that States like
Madras have not so far responded. I
would like to know whether the
Central Government will undertake
to prepare also the life-sketches of
legislative politiciang like Srinivasa
Iyengar and Satyamurthi and others
without waiting for the life-sketches
being prepared by the various States?
My point is whether the Central
Government also is now preparing
the sketches, essentially of legislature
politicians who were part of the
movement and who have made not
a little contribution?

Bhri Humayun Kabir: I have
already answered that question. The
preliminary lists wil] be prepared by
the State Governments,

Shri Thirumala Rao: May [ know
whether any gentlemen who actually
took part in the freedom movement
and who have got personal experi-
ence are assoclated with the work?

Shri Hemsayun Kabir: East State
Government Is setting up i{ts own
machinery. I am sure they will
keep all these things in mind.
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Shri Thirumala Rao: Has the
Centre drawn the attention of the
State Governments to that aspect of
the question?

Shri Humayun Kabir: This is such
an obvioug thing. I do not think
it is necessary for me to do that
This has been discussed with the
State Governments.

TN AETA TATT : T AT0 AT FY
BIX F AR H AT AT AEAAC QT
HIEA § AT FT @ &, 3 qF A
gt frez Byt fee ?

Shri Humayun Kabir: As I have
already stated, the State Govern-
ments are making all kinds of en-
quiries,

st 9o !om:ﬁ'm EIGGL
g o6 ¥ eF # Jqa g ¥ 4 Ao
7g w&d 7} § fv wrand & geganfer
W T} 77 frdt W qoET ¥ aw
TR &Y G2 Y ware sfwai gry a7
¥t § T w2 g arfa w1
arq A &) 5 At 1 F7 ¥ g7 a4 qF
g q°

e LS &5 pp Lialy Wiy e
ot G et S ol vogage S
- S oape S O S e ey
FW e b S Yy 2y
s gy Sy Py - gr U
P JS paaBogie sfy S Wl
S N S pylae o5 oty &G
[+ Pl K m pp i S

Shri Humayun Kabir: It is obvious
that when the lists are prepared it
will include all men of all communi-
ties because it is a fact that men of
all communities, languages and
religious have contributed to the
Indian national struggle.
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Shri A, M. Tarlg: I am asking a
very important question., We have
been asking for these sketches for a
long time—to compile these.

Mr. Speaker: The hon. Minister
says that in two years it will be
done.

Shri M. B. Thakore: May I know
whether the names of those persons
who were exclusively working in
foreign countries for the Indian
national movement would be included
in such life sketches?

Mr. Speaker: The same question
was put by Raja Mahendra Pratap.

Shri Humayun KEKabir: I have
already answered that question.

=t IR ARG ¢ FAqT JTAAT

wAt wEYe & w1 ¢, ¥ gfagrw ¥ aq
foco HF AT ..,

o guTaR wAT ;T T &7 97 ;Y
{efs F AL |

Shri Indrajit Gupta: May I know
whether the scope of these life
sketches will include those people
who have participated in the struggle
for the Independence of Goa, which
is a part of the national liberation
struggle?

Shri Humayun Kabir: It is a
matter for consideration I have not
applied my mind to this particular
aspect,

Nt wew aet s, fafew
ST A A W A9 @ 97, I §
T & A ToArE ¥ wor Hee
¥ WA ¥ g A | wrRe §
AT & FT Fom wY & gaifaat o,
IT®Y 0 1 o afeafaa fpar s ?
Shri Humayun Kabir: It is obvious
that anyone who took part in any
struggle for the liberation of the

people inhabiting the Indian Union
will be included in this list.
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Steel Board

-+

(Shri Ajit Singh Sarhadi:
! Shri Rameshwar Tantia:
Shri Kodiyan:
Shri Warlor:
Shri Ram Krishan Gupta:
| Shri Hem Barua:

Will the Minister of Steel,
and Fuel be pleased to state:

(a) whether it is a fact that a pro-
posal for creation of a body like the
UK. Steel Board has been made by
the producers, distributors and con-
sumers of Steel;

(b) whether Government have
taken any decision in regard thereto;
and

*1225,

Mines

(¢) it so, the nature thereof?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(c). Suggestions have been made for
setting up a new organisation along
the lines of the Steel Board in the
UK. Government are examining the
question of the type of organisation
that is necessary to meet the pro-
blems of the future.

Shri Ajit Singh Sarhadl: If the
scheme is not to have any Steel Board
like that, what are the plans to have
co-ordinated action in respect of the
private sector as well as the public
sector?

Mr, Speaker: They are considering
it.

Sardar Swaran Singh: That co-
ordinated action is taking place even
today. The Iron and Steel Contro'ler
Is mainly responsible for planning
production. We have also gzot the
raw materials committee in which the
representatives of private sector as
well as the public sector steel plants
participate and questions about the
supply of raw materials are sorted out
there. So, there is alreadv co-ordi-
nation but any further steps that may
be considered advisable wiil certainly
be taken.
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Shri Ram Krishan Gupta: May I
know whether the representatives of
the consumers are also appointed on

this Committee? If not, will they be
appointed?

Sardar Swaran Singh: Yes, 8ir;
representatives of consumers are

appointed on the steel advisory com-
mittees.

Shri Ajit Singh Sarhadi: Are the
representatives of States also  taken
to get the view of the States about
prices and other things?

Sardar Swaran Singh: 1 do not think
that the representatives of Slates are
necessary in connection with pricing.
As I have tried to explain on a num-
ber of occasions the price fixation for
payment to the producers is done on
the advice of the Tarift Commiszion.
As to what is the price that ‘s chaige-
able to the consumer is a broad mat-
ter of policy and those priccs have
been fixed for a number of years.
There has been practically no change,
except in the case of one category
namely, sheets.

Shri Hem Barua: In view of the
reports submitted by the French,
British and American experts about
management, may I know  whethe:
the Steel Controller is planning not
only production but also sdministra-
tion and management for these steel
plants in the private and public
sectors”

Sardar Swaran Singh: This has got
nothing to do with any recommcnda-
tion that might have been made by
the American team or any other
team. The function of the Iron and
Steel Controller is not so much con-
cerned about the management of the
plants, whether in the public or
private sectors. But he exercises the
regulatory functions of the Govern-
ment in the matter of direcling that
a particular plant in the public or
private sector at any particular point
of time will roll particular type of
products. That is the main functuion
when 1 mentioned planning earlier.
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Shri Hem Barua: In view of the
fact that a Steel Board is suggestea
for efficient management and admi-
nustration of these steel plonts in the
public sector and the private sector,
I just want to know whether under
the Steel Controller we are approxi-
mating that efficient management that
is visualised or envisaged under the
Steel Board.

Sardar Swaran Singh: The sugges-
tion contained in the firct part of
the question of the hon. Member is
not correct. So, the gccond part does
not arise.

Traclors for Dandakaranya Project

*1226. Shri Ajit Singh Sarhadi: Will
the Minister of Defence be pleased
to state:

(a) whether the ordnance factories
are supplying the tractors accoiding
to the schedule to the Dandakaranya
Project;

(by if not, the reasons for the de-
lay; and

(c) what causes have contriouted to
the defective production?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) to (c). A
statement is laid on the Table of the

House. [See Appendix IV, annexure
No. 38].

Shri Ajit Singh Sarhadi: From the
statement I find that the balance of
17 cannot be supplied as the radiators
and clutches have not vet been made
available by the Dandakaranya autho-
ritles. I also feel that they may not
need them now because of the situa-
tion there. Under such circumstances,
is there any proposal under considera-
tion that these ordnance fa‘tcries
should have these radiators and
clutches on their own and give them
where there is necessity for them;
there is ample necessity in Punjab.

Mr. Speaker: It is a suggestion for
action this relates to Dandakaranya;
it does not relate to Punjab.
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Shri §. M. Banerjee: From the
statement it appears thap the reason
for the delay in completiag delivery
of the order was that firm order was
placed two months late by the
Dandakaranya Developmenrt Autha-
rity and secondly due to tne difficulty
experienced in getting the required
quantity of steel. What steps are
being taken to overcome these diffi-
culties and to get steel in time?

Shri Raghuramaiah: We are taking
every possible step. As mentioned in
the statement the final difficulty we
had to encounter is only in regard to
a few tractors in whose cases certain
parts were not received by us from
the DDA. As soon as we receive them,
the work will go through

Shrl S. M. Banerjee: I want tv know
whether it is a fact that a senlor
technical officer was appointed to
enquire into the so called defects in
the tractors supplied to the DDA and
if so whether the investigations have
been completed and it has been found
that it was because of the negligence
of the DDA that there have been de-
fects?

Shri Raghuramaliah: It is true that
a technical expert has gone into it

and further investigations are golng
on.

Shri §. M. Banerjee: What was the
finding?

Mr, Speaker: Further investigations
are going on.

Shri M. R, Krishna: May I know
whether the production of tractorg in
the ordnance factories is causing con-
siderable delay in the manufacture of
tanks for which the Defence Minigtry
has actually entered into an agree-
ment?

Shri Raghuramaiah: Not that 1 am
aware of.

Shri Jaganatha Rao: May [ know
it the ordnance factorles are not
manufacturing radiators and clutches?
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Shri Raghuramalah: What happen-
ed in this case 1s thls. In regard to
an earlier supply, In certain cases
they needed some repairs for engines.
They sent the engines without radia-
tors and clutches; as they were In a
hurry we took out radiators and
clutthes from the new tractors and
put them in the engines and handed
over to them. In order to make it up,
they had to send the radiators and
clutches and we are awaiting thelir
receipt.

Shri Morarka: In answer to part
(c¢) it is said In the statement that
as far as is known, not one of the
tractors delivered to the project
against this or@er has been brought
into use. So far 58 tractors have
been delivered. May I know why not
a single tractor is being used? I= it
because of some defect or is it be-
cause of no work for the tractors?

Shri Raghuramaiah: It is for the
Dandakaranya Authority to answer.
But I may say that so far as I know
and my Ministry knows—-I am sub-
ject to correction by the Minister con-
cerned—it has nothing to do with any
defect but it is due to want of tr¥in-
ed personnel to use them. That is
my information but I am subject to
correction.

Shri Morarka: For running a trac-
tor, what trained personnel do we
require except an ordinary driver? I
cannot understand why 58 tractors are
lying there idle. If there is no de-
fect, has the hon. Minister tried to
ascertain whether 1ney do not need
any more tractors?

S8hri Raghuramaiah: What explana-
tion I have submitted is after definite
ascertainment. If my thon, friend
wants to go further and get more in-
formation, 1 would advise him to put
a question to the hon. Minister con.
cerned and I am sure that he would
be able to give an answer.

8bri Tangamani: Of the 58 tractors,
how many tractors are actually work-
ing now?

Shri Raghuramaiah: I would require

notice. Sir.
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Mr. Speaker: There have been
tractors all over the country; there
was the Central Tractor Organisation
also. How is it that there s no
trained personnel?

Shri Ajit Singh Sarhadi: May 1 put
a question? The balance of 17
tractors is lying incomplete, If the
DDA is not having them, why not
our ordnance factories build them on
their own and put them on the
market?

Shri Raghuramaiah: I have already
cxplained that we are awaiting the
receipt of radiators and  clutches
which are available with the DDA.
As soon as they send them on to us,
we will cemplete them.

Shri Tangamani: Out of the 58
tractors that have been sent, may
1 know whether all the 58 are lying
idle or some of them are working?
If some of them are working, [ want
to know how many of them are
working.

Mr Speaker: He has answered il
not once but twice or even thrice.
The question put by Shri Morarka
was whether the tractors were not
working because there was some de.
fect in them. The hon. Minister said
that they were lying idle for want
of trained personnel, When the mat-
ter was pursued and it was asked ag
to how that could happen when
tractorg needed only ordinary drivers
the hon. Minister said that was his
information and for further detall the
question may be addressed to the
Minister concerned.

Shri Tangamani: My information
fs that some are working.

Mr. Speaker: That is all right. But
that iz not the information of the
hon. Minister.

House Coilapse in Delhi

*1227, 8Shri 8. M_Banerjee: Will
the Minister of Home Affairs be
pleased to state:

(a) whether three persong were
killed in Delhi in December 1960 ax
a result of house collapse;



8389 Oral Answers

(bj it so, whether the hou._ses were
declared risky by the Delhi Corpo-
ration;

(¢) number of such houses declar-
ed risky for habitation; and

(d) steps taken by Government o
get such houses renovated?

The Minister of State in the Minis.
try of Home Affairs (Shri Datar):
(a) Yes, as a result of collapse of a
wall,

(b) A portion of the house in
question was declared dangerous and
demolished. The wall, a portion of
which collapsed, was not considered
dangerous.

(¢) The Delhi Municipal Corpora-
tion found 516 houses dangerous,

(d) 150 houses were demolished by
the Corporation. 150 houses were
demolished by owner|occupier. 216
houses were repaired by owner|oc-
rupler.

Shri S. M. Banerje¢: May I know
whether it has been brought to the
notice of the hon. Minister that some
of the house owners do not repair
the houses at all in spite of the fact
that several representations are
made; if so, what steps are being
taken by the Government to see that
the house owners repair the houses
in advance?

Shri Datar: A notice is given to
the house owner. If he does not do
the repairs in time, there are suffi-
clent provisiong in the Delhi Munici-
pal Act to have the walls and other
portios demolished at the cost of
the owner.

Shri S. M. Banerjee: May I know
whether any step has been taken by
the Government or by the Delhi
Municipal Corporation to provide al.
ternative accommodation to those
who have lost their accommodation
because of the collapse of the house?

Shrli Datar: That is a very larger
question as to whether funds have to
be offered.

APRIL 1, 1961

Oral Answers 8390

Shri S, M, Banerjee: I am asking
about the 150 houses.

Mr. Speaker: The hon. Member
wants to know whether alternative
accommodation has been offered to
those families in other houses,

Shri Datar: I have got no informa-
tion on that point.

Shri 8. M. Banerjee: Sir, my sub-
mission is only this, Supposing my
house collapses today it is very diffi-
cult to get another house. I want to
konw whether Government would
take steps to provide me with alter-
native accommodation because it was
for no fault of mine that my house
collapsed.

Mr. Speaker: The hon. Minister
does not object to the question. He
has no information as to whether al-
ternative accommodation has been
provided or not. He does not say
that it is not right to provide alter-
native accommodation,

Estimates of Steel Plants

+
Shri Ram Krishan Gupta:
Shri Pangarkar:
Shri Morarka:

*1228 ! Shri Nathwani:
Shri D. C. Sharma:
Sardar Igbal Singh:
Shri P. C. Borooah:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starredq Question No.

862 on the 12th December, 1960 and
state:

(a) whether the reviseq estimates
of steel plants on uniform basis have
been prepared; and

(b) if so, what are they?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). The revised estimates are
under preparation and will be laid
on the Table of the House shortly.

Shri Ram Krishan Gupta: May 1
know whether Messrs Hindustan
Steel Limited have submitted any
proposals in this regard?
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Sardar Swaran Singh: The final
estimates will be placed on the Table
of the House on receipt of those pro-
posals, Full proposals have not yet
been received. We are in correspond-
ence and we hope to get the requir.
ed information before long.

Shri Yadav Narayan Jadhav: May I
know how much truth is there in the
statement made by Shri M. A, Master
in the book Resources for the Third
Plan in which he states that the orl-
ginal estimates for the three steel
plants were of the order of Rs. 300
crores and it is now estimated that
the cost would go beyond Rs. 620
crores?

Sardar Swaran Singh: The hon.
Member will have an opportunity of
comparing the flgures when the de-
tailed estimates are placed on the
Table of the House.

Shri Morarka: From the latest re.
port of the Hindustan Steel Limited
it appears that the estimates have
gone up from Rs. 559 crores tn
Rs. 605 crores—an increase of Rs. 46
crores. It is also said in the report
that this is again subject to the es-
calation clause. May I know what
the hon. Minister expects the effect
of the escalation clause would be so
far as the estimates are concerned”

Sardar Swaran Singh: The escala-
tion clause is also likely to push up
the total cost, but the quantum there-
of I am unable to say at present

Shri Morarka: On a previous oc-
casion the hon. Minister said that the
escalation clause may increase the
estimate by 10 per cent. May I know
whether that estimate of 10 per cent
still holds good or whether their is
any rcvision so far as the escalation
clause is concerned?

Sardar Swaran Singh: If I have
stated that I, have already said that
that was my estimate. I have no!
had the opportunity to check up as to
whether my estimate is correct or
not. That can be checksd when thos=
figures which, ag I have already sub-
mitted, will be placed on the Table.
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Then only it will be possible for me
to say whether it is 10 per cent or 9
per cent. It will not be fair for me
to make a guess at this stage when
the figures are being actually worked
out,

Shri Morarka: So far as Durgapur
steel works are concerned, it was »
turnkey job. But even in respect of
Durgapur the estimates have been
revised several times. In one parti.
cular item about civil engineering
work the estimates have gone up from
Rs. 11 crores to Rs. 25 crores. Wher
it was a turnkey job may I know
why it was subject to an Increase in
price both In respect of cost of equip-
ment as well as cost of construction?
Otherwise, what was the meaning in
describing it as a turnkey job?

Sardar Swaran Singh: In the case
of Durgapur it is correct that the orl-
ginal estimates have been exceeded,
and it is also a fact that a major part
in that Increase is on account of In.
crease in the cost of civil works. Even
in a turnkey job certain quantitier
are first tentatively fixed as repre-
senting the quantum of work that
would be required under any head
including the civil works. But if
the total quantum of work for civil
works has to be increased for a va-
riety of reasons Including the e«oil
conditions and other factors, then that
necessarily pushes up the cost,

Shri Nathwani: What is the machl.
nery set up by the Government to
see that this revislon in estimates in
justified?

Sardar Swaran Bingh: The machi-
nery, Sir, is the nnormal regulatory
machinery which regulates the cx-
penditure; namely the engineers fc
ensure that a particular {ype of work
is undertaken, the finance people, the
accounts people etc. All these people
in a concerted manner always try to
ensure that the ocost that are incurred
are reasonable. The actual estimate
now being glven Is by putting tog:.
ther what has been spent. The ori-
ginal figures were what were esti-
mated to be spent. Now that we are
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nearing completion, the figures that
will be given now will be morz or
less based on the actuals.

Mr, Speaker: What I am consider-
ing to suggest is that even small
matters of expenditure must be pas-
sed by this House. It seems that cri-
ginally some rough estimates are
made. In that way an estimate ot
Rs. 100 crores is increased to Rs. 200
crores or Rs, 400 crores and this House
has no opportunity to pass it or rTe-
ject it. I am seriously considering
whether, when the original estimates
are exceeded by more than 10 per
cent,—if I am given ap estimate of
Rs. 40,000 for my house I can un-
derstand that there may be a margin
of, say, Rs 10,000; but if the man
who gave me the estimate comes
and says that it wculd ultimately
cost me Rs. 1,40,000 T will ask him
to better scrap it—the House should
not be given an opportunity to dis-
cuss it and express its opinion; other.
wise there Is no meaning in our sit-
ting here.

Sardar Swaran Bingh: Sir, I entire-
ly agree that this House should have
full opportunity to discuss matters
when the original csiimates are ex.
ceeded, and, if I may say so, the Gov-
ernment not only in thig Ministry
but in other Ministries also have
taken every care to take the House
into confidence at the earliest moment
when firm figures are svailable. Then
there are other merhanisms under
your able guidance which are func-
tioning like the Estimates Committee
and the Public Accounts Committee
which look into these matters eyery
time. Then again, Sir, the vigilant
hlon. Members are here who put ques.
tion and we try to put the position
before this hon. House, They are al-
ways welcome to fler any sugges-
tions which we take in the best of
spirits.

Mr, Speaker: Am I {0 take it from
the hon. Minister that in future he
will place all the proposals for re.
vised estimates before the Estimate«
Committee?
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Sardar Swaran Singh: Sir, if you
will permit me, I will explain the
position. There is no such thing as
revised estimates in a big project like
a steel plant, a dam or a big factory.
When we underiake a project, the
engineers and others after ascertain-
ing the soil conditions and other rele-
vant factors—in the cise of a manu-
facturing plant the source of raw
materials and the like--come to a cer-
tain figure that is likely to be sp2nt
on that project. Care is always taken
to informm the House that the figures
given are based upon certain farturs
coming out correct, As the work pro-
ceeds it is actually found, for inst.
ance, that a particular tunnel re-
quires greater strength or the founda-
tion has to be done of a different
character. On that the expenditure
increases, I think the executive, 1n
this case even probably the Minister,
may not always be consulted, bLe.
cause thege are technical matters and
the CGovernment is inierested in get-
ting the projects through Therefwe,
I think it will not always be very
practicable, in all these technical mat-
ters, to come here and not take
action, pending a particular decision
that unless more money is voted for
this, we cannot proceed. Then, if
that were, so, we cannot go ahexd
with the work. I do rot think that
it will be practicable.

Mr. Speaker: When crores of
rupeeg are involved, and if the in-
crease is more than ten per cent—it
may be a margin—tLey could come to
the House. It mav lead to difficulties
in the initial stages, but it may be
placed before the House Now, practi-
cally, a smal]l token amount is placed
before the House, and thereaf'er
even without the knowiedge of the
Minister they can go on expandips!
The Minister seems to te helpless in
this matter.

The Minister of Finance (8hri
Morarji Desai): It js not az if a sm»ll
token amount is put and then the
estimate goeg on increasing What
happens sometimes is, the estimates
do increase, but the Finance Ministry
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goes into it very carefully and they
cannot spend anyvthing unless the
Finance Ministry concurg in it. That
is the practice.

Mr. Speaker: What about ihis
House?

Shri Morarji Desai: It comes to
the House in the ordinary course It
is not possible to run any proje.t
from day to day if we are to come .0
the House every day for sanction. It
is not desirable 1o do s0; and I am
saying it with greatest respect to the
House. How are we going to run an
administration by coming every day
for sanction here? (Interruption).

Mr. Speaker: Order, crder. 1 ought
not to be understood s making any
unreasonahle suggestions., 1 mention.
ed a margin of ten per cent If, for
instance, Rs 149 crores is the addi-
tional amount that is spent, is not the
Houxe entitledq o know why this ad-
ditional amount that has been spent
was not placed here?

Shri Morarjl Desai: The House cer-
tainly ought to be able to know It.
But when the project ;s under execu-
tion at that stage if some increase is
necessary we cannot immediately
come to the Housv. That will mean
holding up the work which would
mean losses. It is not therefore
practicable to come to the House for
previous approval of &n Increase. That

is the position.

Shri Tyagi: The Standing Finance
Committee over which you, Sir, had
also deliberated, was the best device
for it

Mr. Speaker: There was a Stand-
ing Finance Commiltee In the pre.
vious regime where all these matters
regarding additions and increases, as
the projects were progressing, were
placed for its consideration, 1 shall
try. in eonsultation with the hon.
Finance Minister, to dvise a method
by which the Estimates Committee
and the Public Accounts Committee,
without prejudice to the progress of
the projects. can take up this matter.
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Some Hop, Members rose—

Mr. Speaker: | have ailowed a
number of question. Net question.

Steal Pl.l.n‘l

Shri Morarka:

Will the Minister of Steel, Mines
and Fuel be pleased to state;

(a) which are the different produc-
tion units in all the three Steel Plants
which have proved satisfactory and
have been taken over by Hindustan
Steel Ltd. from the contractors;

*1229. { Shri Nlthwani

(b) the units that are completed
but not taken over yet; and
(c) the reason for the above?

The Minister of Steel, Mineg and
Fuel (Sardar Swaran Singh): (a) fo
(c). A statement is laid on the Table
of the House. [See Appendix IV, an-
nexure No.o 39,

Shri Nathwani: May I know who
decides to take over these units of
production? Is it the company or the
technica] consultants?

Sardar Swaran Singh: The Hindu-
stan Steel decides which unit should
be taken over.

Shri Morarka: Is it not a fact that
some of these units have been taken
over by the consultants without even
referring to or consulting the Hindu-
stan Steel IAd., and later on they
found that there was a breakdown
and the production was stopped for
several weeks?

Sardar Swaraa Singh: This is much
too general. If there i5 a particular
part of the plant which is in the mind
of the hon. Member, then, if I have
got the information readily available,
1 shal]l certainly supply it. But on
general terms, it is not possible to ac-
cept what the hon. Member is saying.

Bhri Morarka: 1 am referring to
the 7,000 hp motor which was used
for driving a particular mill in
Durgapur. It was taken over by the
English consultants from the ISCON
Construction Company without any
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information or reference to the Hindu-
stan Steel Limited, Later on, after a
week, when the motor burnt out, the
Hindustan Steel made enquiries amd
they found that it had already been
taken over and the contractors were
no more responsible, and thus, the
work suffered a very heavy loss, both
in production as well as in value of
the motor, ra

Sardar Swaran Singh: I shall look
into this particular matter which the
hon. Member has mentioned. But
normally, the practice ig that the
Hindustan Steel, represented by the
local General Manager, is the final
authority to decide whether a parti-
cular plant should or should not be
taken over. It is true that in these
contracts certain procedureg have
been prescribed; for instance, if a
particular engineer or consultant or
some other organisation which has
been mutually agreed to, certifies that
a certain part of the plant is ready
and should be taken over, then, prima
facle, it is presumed that that part of
the plant is taken over. But the
procesg of taking over—the very ex-
pression—will not be complete unless
consciously, the Hindustan Steel,
through their General Manager, for-
mally accept that part of the plant.

Shri Morarka: Sometime ago, the
hon. Minister informed the House
about the oxygen plant at Rourkela,
and said that because of vibration in
the plant the pipe-line had given
trouble or had cracked. The hon.
Minister further said that they have
strengthened the pipe-line. May I
know what they have done to remove
the vibration in the plant because
that is the maln or basic thing, and if
that is not removed it would again go
out of order, and all the phases of
production ag a whole in Rourkela
will suffer,

Sardar Swaran Singh: The hon.
Member, I know, takes a pessimistic
attitude as to what has been done
about the vibration in so far as I was
able to explain it. But I would in-
vite the hon. Member to go and see
what they have done physically to
check the vibration,
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Shri Indrajit Gupta: I find from
the statement that among the com-
missioned units which have been
taken over finally at Rourkela are
two blast furnaces, four OH furnaces
and three LD converters, I also find
that many units have not been taken
over yet and only preliminary accep-
tance has been jssued in respect of
the earlier process of the coke oven
batteries, before the blast furnaces
and the OH furnaces. May I know
trom the Minister how it happens that
while the blast furmmces and the LD
converters have been taken over
finally, the earlier process of the coke
oven batteries is still left out and
why they have not been able to give
final acceptance certificate in respect
of it?

Sardar Swaran Singh: I would in-
vite the hon. Member to see the first
entry in the column under Rourkela
where it is mentioned: “2 Nos coke
oven battertes”. So, they have been
taken over,

Shri Indrajit Gupta: I am referring
to the items mentioned in the state-
ment at the end.

Sardar Swaran Singh: Yes; I know.
The hon. Member, I presume, has
visited the steel plants because he is
connected with the workers. These
coke ovens are in series,—1,2.3 coke
oven batteries, as they are called.
Two of them have been taken over
and the third one probably has not
been taken over, There is nothing
wrong in that.

8hri Indrajit Gupta: In the state-
ment, at page 2, it is clearly stated
thus:

“The final acceptance has been
issued only for the two blast fur-
naces, four OH furnaces, three
LD converters, power plant and
dolomite brick plant”.

Tt Is not for the others which in-
clude the coke oven batteries.

Bardar Bwaran Singh: The coke
oven batteries are producing So
there is no question of their not being
worked. The final certificate may
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depend upon trial tests. I would re-
quest the hon. Member not to press
us to issue acceptance certificates un-
less the project authorities are fully
satisfledq with it. There is no use
putting this as a sort of lever to com-
pel the HSL or others to issue accept-
tance certificates because they depend
upon the satisfactory performance.

Pig Iron Plant in Rajasthan
+

. Shri Morarka:
1230. 9| 8hri Nathwani:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether any proposal has l:_-een
received for setting up a pig iron
plant in Rajasthan; and

(b) whether Government would
extend any assistance to private
parties who are prepared to put up
such a plant?

The Parliamentary Secretary to the
Minister of Steel, Mines and Fuel
(Shri Ganjendra Prasad Sinba): (a)
Yes, Sir. An application from a pri-
vate party is under consideration.

(b) Private parties are expected to
depend on their own resources.

Shri Morarka: May I know whether
there was only one application
received? May I also know the size
of the proposed plant that the private
party wants to put up in Rajasthan?

Shri Gajendra Prasad Sinha: This
particular question was about Rajas-
than. There is only one application
frem Rajasthan.

Shri Morarka: I want to know the
capacity of the proposed plant.

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): The
proposal is o manufacture 90,000 tons
a year of pig iron and sponge iron or
exportable quality.

Shri Ram Krishan Gupta: May I
know whether Government have
received any proposal from private
firms for the setting up of such a
plant in Mohindergarh district also
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where large quantities of iron ore are.
found? .

Sardar Swaran Singh: The hon.
Member belongs to that district and
he should interest some party about
it. No one has come to me with any
definite proposal. There have been
soundings but no proposals as such.

Shri Nathwani: In view of the
broad policy of regional diversification
and also in view of the fact that
Rajasthan has got several raw mate-
rials, may I know why no assistance
is being offered to put up a plant
there?

Sardar Swaran Singh: I do not
know what type of assistance the hon.
Member has in mind. If the assist-
ance is in terms of finance, I would
definitely say that it is not under con-
templation, because either we have a
public sector or a private sector. On
one occasion, the hon, Member said
that the private sector should be
encouraged to come in. If he says we
should also give them financial aid,
that, I think, is not our policy.

Foreign Books for Indian Students

+

(Shri D. C. Sharma:
*1231, { Sardar Igbal Singh:
[ Shri Nanjappan:

Will the Minister of Education be
pleased to refer to the reply given to
Starred Question No. 847 on the 12th
December, 1960, and state the further
progress made in consideration of the
scheme to make the foreign books,
specially on medicine cheaply avail-
abie to the Indian students?

The Minister of FEducation (Dr.
K. L. Shrimall): The publication of
American books has been taken in
hand by the American Embassy in
India within the frame.work agreed
to by the Government of India.

Shri D. C. Sharms: May 1 know
if it is the intention of the Govern-
ment to publish books on other
technical subjects also such as engl-
neering?
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Dr. K, L. Shrimali: Yes, Sir; books
will be published in basic sciences,

humanities, medicine, agriculture,
veterinary science, engineering and
technology.

Shri Nanjappan: May 1 know whe-
iher a list of medical books that
would be published as cheap editions
has been finalised and if so whether
any Indian firm has agreed to print
them?

Dr. K, L Shrimali: A list hag been
prepared, but it is a continuous
process. We will have to go revising
the list and adding to it.

Shri D. C. Sharma: May I know
if it is only with the American firms
that we are going to have such nego-
tiations or with other firms also for
the publication of such books?

Dr. K. L. Shrimali: As the House
is aware, T informed the House some-
time back that the Government of
the United Kingdom has alreadv
initinted action for the production of
low-priced books for use in India.
The first group of 23 books on scienti-

fic, engineering and technological
subjects ix now under production.
These books will be available at

one-third of the normal price. Some
American book: have alreadv gone
into production and more books will
be published.
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Iron, Steel and Stainless Steel for
Industrial Estate Unit in Andhra
Pradesh

*1232. Shri Osman Ali Khan: Will
the Minister of Steel, Mines and Fuel
be pleased to state:

(a) the basis of allotment of iron,
steel and stainless steel to the Indus-
trial Estate Unit set up after 1958 in
Andhra Pradesh;

(b) whether the present allotment
policy is the cause for the threat of
closure of the bulk of factories in the
Industrial Estates; and

(¢) what immediate steps Govern-
ment propose to take to remedy the
situation?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(). The required information is given
in the statrment as under:—

STATEMENT

There is no separate basis of allot-
ment of iron and steel and stainless
steel specially for the Industrial Estate
Unit set up after 1958 in Andhra
Pradesh. The basis of allotment of
iron and steel for all the States is the
same. There is no system of allot-
ment in respect of pig iron and indents
from all users are planned in full.
Indents in respect of most of the cate-
gories of steel are also planned in
full. Tinplates, wire and thinner
gauge sheets are, however, released
on quota certificates. For tool and
alloy steel except stainless stee] sheets
for utensil manufacture, import
licences are being issued by the Iron
and Steel Controller to actual users
to the full extent recommended by
the Directors of Industries of various
State Governments. While stainless
steel for utensil manufacture is being
released by the Iron and Steel Con-
troller from imported stocks accord-
Ing to availability, certain categories
of steel available from imported
stocks are also released by the Iron &
Steel Controller to small scale indus-
tries on the basis of Essentiality Certi-
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ficates issued by the Directors of
Industries. Actual user licences have

also been issued by the Iron & Steel
Controller for importing the scarce
categories on the basis of the recom-
mendations of the Directors of
Industries.

It is not a fact that the allotment
policy in respect of iron and steel is
causing a threat of closure of the bulk
of factories in the Industrial Estates
in Andhra Pradesh or anywhere else.

Shri Osman Ali Khan: The position
regarding the allotment of iron and
stec] explained in the statement to
the Industrial estate in  Andhra
Pradesh is fairly reassuring. But
regarding stainless steel, it is men-
tioned that allotments are made on
the basis of availability. May 1 know
what is the availability position,
because it is said that a small fraction
of the requirements—only 1 per cent—
of the industrial estate is being met
in this regard?

Sardar Swaran Singh: The hon.
Member would no doubt be aware
that stainless steel is not yet manu-
factured in the country. Therefore,
it has to be imported. With our
limited resources, of foreign exchange,
we cannot meet all the requirements
of stainless steel. Our general policy
is for industrial users, we try Lo meet
their full requirements of stainless
steel. By industrial users, I mean
those who usc it in factories and
manufacturing concerns. But where
stainless steel is used as a consumer
article, as for instance for conversion
into utensils, much as we would like
to help the units to get all their steel,
it is limited by the availability of
foreign exchange.

Shri Osman Al Khan: Stainless
steel is being allotted on the 1958
basis. But these units were set up
only after 1958 in Andhra Pradesh.

Sardar Swaran Singh: We announce
the policy every six months. The
current policy is going to be announc-

-ed. | would request the hon. Mem-
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ber to wait for a few days and he
will himself see the figures.

Shri Thanu Pillai: It has been
announced in today's newspapers.

Shri Mohammed Imam: Sometime
back the hon. Minister was pleased
to assure that stainless steel plant
and also ferro-alloy plant would be
started in the country and suitable
places would be selected. It was felt
at that time that the Bhadravati Iron
Works have gone far ahead and they
have been trying to produce samples
of stainless steel.  Seo, if the manu-
facturing scheme is entrusted to
Mysore Iron and Steel Works, it may
not need much foreign exchange and
they will be able to start the ferro-
alloy plant and the stainless steel
plant without much foreign exchange.

Sardar Swaran Singh: [t does not
arise ouy of this, but I will attempt
to answeor it because the hon, Member
has raiscd this question of Bhadra-
vati. So far as stainless steel and
spccial steel of high quality are con-
cerned, we have already taken a
decision and I have informed the
House that u stainless steel and high
quality special steel plant is going to
be sct up at Durgapur and the work
has actually started there. Indian
consultants are advising us on setting
up that plant. Even after that goes
into production, our estimate is that
the requirements of the country would
be more both in regard to stainless
stee] and also specin]l steel. There-
forc, we are considering proposals
from other parties including the
Bhadravati Iron and Steel Works for
sanctioning capacity for manufactur.
ing spccial alloy steel.  In  certain
cases we might be inclined to sanction
some capacity even for stainless steel.

Shri Thanu Pillai: Msy I know
whether in the case of new units in
industrial estates and other places the
basic period of 1958 will be waived
and they will be allotied some quota
or percentage to meet their require-
ments?

Sardar Swaraa Singh: That is a
matter of detail as to which years
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basic quota should be the basis of
allotment. The hon, Member has
reminded me that in this morning’s
newspapers the policy regarding
imports has already been announced.
1 do not know whether it has already
been announced or not. Let him look
into it and if he is not satisfied, let
him come to me. If there is any
hardship, 1 will try to remove it

Shri R. Narayanasamy: May I know
why one distributor in Calcutta
demands a premium of 12 annas per
1b. without any voucher from one firm
of Madras who has got an allotment
of nearly 32 tons? 1 have got a docu-
mentary evidence  concerning  this
with me?

Sardar Swaran Singh: 1f he has
done it, he has committed a crime. If
the hon. Member gives me the parti-
culars, we wiil make an investigation,

Shri Hem Barua: Sir, Question
No. 1234 is important. I may be
answered.

Shri Vajpavee: Quec ion 1232A s
also important. It may by answered.

Mr, Speaker: Shri Vajpavee,

Purchase of Alrcrafts from Russia
.+.

" Shri Vajpayee:

Shri Assar:

Shri Bibhuti Mishra:

. R Shri D. C. Sharma:

1232-A. Shri Subbiah Ambalam:

Shri G. K. Jedhe:

Shri Naldurgkar:

_ Shri Hem Raj:

Will the Minister of Defence be
pleased to state:

(a) whether it is a fact that recently
Government have purchased aircrafts
from Russia;

(b) if so, the details thereof;

(¢) when these aircrafts are to
come in India;

(d) whether Government  have
made any arrangement for training of
the pilots for these aircrafts; and
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(e) if so, the details thereof?

The Prime Minister and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) Yes.

(b) and (c). A number of transport
aircraft have been purchased from
Russia for the Border Roads Develop-
ment Board. A few of these are large
aircraft; some are smalleaircraft to-
be used by the Border Roads Develop-
ment Board as well as for transport
purposcs by the Air Force. Some
helicopters have also been purchased.
Thus far only two of the big trans-
port aircraft have arrived. Some
maore are expected later.

(d) and (e¢). Arrangements  for
training of [L.AF. personnel in the
use of this special aireraft have becn
made both in Russia and in India.

Shri Vajpayee: In reply to a similar
quection in the Upper  House, the
Prinwe Minister was pleased o state
that  these ‘planes are flying over
Atragetic arca and they are  being
accompaniecd by Russian pilots.  May
I know whether before purchasing
these  ‘plancs  from  Russia, any
approaches  were made  to other
friendly countries to se.l these planes
to India, I mean countries which have
not copied the Chinese map recently
showing Indian territory as territory
of China?

12 hrs.

Shri Jawaharlal Nehru: These air-
crafts were purchased after full
enquiry and investigation in various
countries when it was found that these
were much more suited, considerably
cheaper and the mode of payment was
much more advantageous to us,
because they are paid in trade terms
and foreign exchange is not involved.
But the main thing was they were
most suitable for high altitude flying
and they are good transport aircrafts
which can carry high loads. Because
of these various factors and the very
advantageous terms that we got from
the Soviet Government, we chose this.
All the flying, of course, will be done
nsturally by the Indian Air Force
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personnel. But for the initial two
weeks, or may be three weeks, they
require to be trained, if 1 may use
that word. in the use of the special
aircraft. It has got highly compli-
cated machinery and we do not want
to take any risks until people are
used to them by flying with them in
certain places like Leh, for instance.
I do not think they are going any-
where else apart from Leh. After
two wecks, or whatever the period
may be, the Russian pilots and tech-
nicians who accompany them will go
back.

Shri Vajpayee: Is it not really
possible to get the Indian pilots train-
ed by flving thesc planes at  non-
strategic areas?

Shri Jawaharlal Nehru: Well, as a
matter of fact, a number of Indian
pilots have been sent to the Soviet
Union and a number of them have
come back after their training. The
technicians and others, are going in
batches. As for trying them else-
where, the best trial, of course, is
where they are likely to be used. It
is not casy to reproduce the parti-
cular conditions of Western Ladakh
and Himalayas elsewhere.

Shri Jaipa! Singh: Is it a fact that
despite our claim of suitability of
Ilyushins, now we have to cxtend the
airport and at Leh aerodrome we have
to dynamite one of the hills and it
might affect one of the monasteries?

Mr. Speaker: How is it relevant?

Shri Jaipal Singh: It is claimed that
Ilyushins can do *feather” landing.
But it is found that despite the demand
of the Indian Air Force, the Russians
have stated that it cannot be done.
Apart from that, it is stated that the
acrodrome must be extended, which
might cosy crores and crores of rupees,
I want to know whether it is a fact
vhat in the process of extension this
very important monastery will be
affected.

Mr. Speaker: It does not arise out
of this question.
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Shri Jawaharlal Nehru: I have not
heard anything. Surely, it is going
to be extended at Leh. But this is
an old programme. But why the
monastery should be affected by the
extension of the aerodrome is not
clear to me. The monastery is on the
hill top some distance away.

Mr. Speaker: Shri Hem Barua
wanted question No. 1234 to be taken
up.

Shri Indrajit Gupta: May I point
out that my question is next in the
list and, in the normal course, I have
to be called.

Shrimati Renu Chakravartty: What
is the importance of his question.

Mr. Speaker: It is true that hls
question  comes next. But 1 have
stated that if occasionally an hon.
Member gives me notice carlier, I
can give an opportunily to call that
question five minutes before the end
of the Question Hour. Therefore, 1
thought 1 might give him an oppor-
tunity.

Shrimati Renu Chakravarity: If [t
is a matter of greal public import.
ance, the House can very well permit
him to put his question. But what Is
the importance of this question? This
is a matter where he can read the
answer,

Shri Hem Barua: Sir, 1 have slready
written to you on this subject. It s
a very imporiant issue,

Mr, Speaker: Let him put it
Shri Bimal Ghose: This relates to

the resolution in the West Bengal
Assembly.

Assam Amembly Renolution

*1234. Bhri Hem Barua: Will the
Minister of Home Affairs bLe pleased
to state:

(a) whether it is a fact that the
Assam Assembly adopted unanimously
a resolution on the 20th October, 1960
requesting the Central Government to
“issue necessary directives in the
interesy of good relations and beotter
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understanding among States, so that
no State may discuss matters which
exclusively fall within the jurisdic-
tion of another State”; and

(b) if so, whether Government have
taken any action on this resolution?

The Minister of Commerce and
Industry (Shri Lal Bahadur Shastri):
(a) and (b). On the 20th October,
1860, the Assam Legislative Assembly
adopted a Resolution requesting the
Government of India to move the
President for obtaining the opinion
of the Supreme Court on the question
of propricty and validity of a special
motion on the Assam situation adopt-
ed by the West Bengal Legislative
Assembly on the 2nd September 1960,
by referring the same under Article
143 of the Constitution of India and
to issue necessary directives in the
interest of good relation and better
understanding among the States so
that no State may discuss matters
which exclusively fall within the
jurisdiction of another State.

The request was carcfully con-
sidered by the Government of India
who are of the view that this is not
a matter in which a reference could
be made to the Supreme Court under
Article 143 of the Constitution.

Mr. Speaker: The Question Hour is
over. We will now take up the Short
Notice Question.

Shri Hem Barua: May I put one
supplementary?
Mr. Speaker: The Question Hour is
over. What can 1 do?
Suort NOTICE QUESTION

Ankleshwar Oilfield
.'-
Shri Radha Raman:
S.N.Q. Shri P. C, Borooah:
13. ) Shri Shree Narayan Das:
| Shri Supakar:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) whether the working rig in
operation at the Ankleshwar Oilfield
of the Oil and Natural Gas Commis-
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sion has recently been damaged and
immobilised;

(b) if so, what damage was caused
to it; and

(¢) whether the rig has since been
restored to working order?

The Minister of Mines and Oll
(Shri K. D. Malaviya): (a) to (c).
On 24th March, 1961, mast of one
workover rig in Ankleshwar area
crashed due to failure of hydraulic
jack. There has been no casualty.
The 0Oil and Natural Gas Commission
have sent engineers from Dehra Dun
io Ankleshwar to make enquiries and
a detailed report is awaited.

Shri Radha Raman: May I know
whether any change in schedule had
to be made as a result of this mishap
and, if so, what is the nature and
extent of it?

Shri K. D. Malaviya: Some chang:
in the schedule of work is inevitable
when an accident like this takes
place. 1 cannot exactly say  what
the change in the schedule will  be.
Perhaps, the rig was in the process
of being removed to some other place.
It has been removed now.

Shri Radha Raman: May I know
whether Government have made spot
arrangements for some eventualities
to be atiended to in case of an emer-
gency like this?

Shri K. D. Malaviya: 1 do not know
what could be done. The workovar
rigs are limited in number. Some
accident has taken place and engi-
neers have been sent to make en-
quiries. 1 have found out only this
morning that the latest assessment of
the engineers who have gone there is
that the mast can be repaired locally,
and they are at it.

Shri Radha Raman: May I know
the estimated time within which the
hon. Minister expects to complete the
enquiry?

Shri K. D. Malaviya: I do not know,
Sir. Perhaps it will take a few days;
not more.
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Shri Jaganatha Rao: May I know
the loss incurred by this mishap both
in terms of money and time?

Shri K. D. Malaviya: That question
is under enquiry.

WRITTEN ANSWERS TO QUES-
TIONS

Manufacture of Dredgers at Mazagon
Docks, Bombay

*1233. Shri Indrajit Gapta: Will the
Minister of Defence be pleased to
state:

(a) whether dredgers are being
manufactured at the Mazagaon Docks,
Bombay;

{b) whether such dredgers are of
bucket type or of suction type; and

(¢) whether Government have any
plan for utilising Indian made dred-
gers for desilting work in  the
Hooghly?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) Yes, Sir.

(b) This firm has constructed only
Grab dredgers so far.

(¢) This would depend on the Port
authorities.

Purchase of Ilyushin Transport
Alreralt

*1235. Shri C, K. Bhattachirya: Will
the Minister of Defence be pleased to
state:

(a) whether negotiations are going
on with Russia for buying Ilyushin
transport aircrafts;

(b) whether arrangements  have
been made for sending an Indian
financial team to Moscow to complete
the financial details of the Illyushin
deal;

(c) what are the terms of this deal;
and

(d) what use these alrcrafts will be
put to?

The Prime Ministey and Minister
of External Affairs (Shri Jawaharlal
Nehru): (a) The Contarcts have been
finalised:

(b) A team of officers, including a
representative of the Ministry of
Finance, had gone to Moscow to fina-
lise the terms of the transaction.

(c) The terms provide for the
delivery of Aircraft, engines spares
etc. according to our requirements
and for the training of our personnel.

(d) Airlift of stores and personnel
as necessary.

Uniform End-Price of Coal

Shri Achar:
*1236. Shri Harish Chandra
Mathur:

Will the Minister of Steel, Mines
and Fuel be plcased to state:

(a) whether there Is any proposal
before Government to settle a uni-
form end-price of coal for the whole
country;

(b whether Government have
come {0 any decision on the question;
and

(¢) if so. the details of the scheme
to give offect to the proposal?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) No
Sir. There is no propusal to settle
a uniform end-price of coal for the
whole country.

(b) and (c). Do not arise.

Palana Lignite

*1237. Shri Narasimhan: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether the feasibility and the
economic viability of mining Palana
lignite has bcen examined by experts
and a report submitted;

(b) whether a copy of the
will be laid on the Table, and

report

(c) the broad details of the scheme,
if any, suggested for inclusion in the
Third Five Year Plan?

The Minister of Sieel Mines and
Fuel (Bardar Swaran Singh): (a) Yes,
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(b) Copies of the report have been
made available to the Library of the
Parliament.

(¢) A scheme for the exploitation
of lignite deposits at Palana and
flourite deposits at Dungarpur has
been included in the Rajasthan Stale
Third Five Year Plan. The lignite
deposits in the worked out arcas will
be exploited by the opencast mining
method. The State Government have
tentatively kept a provision of Rs. 2.75
crores for developing  the scheme
during the Third Plan period.

Youth Hosteis

*1238 { Shri Sampath:

1 " Shri Tangamani:

Will the Minister of Education be
pleased to stale:

(a) whether financial grant is being
given to various Stale Governments
for construction of Youth Host ls;

(b) if so, the total amount given
so far; and

(e) the breck-up of granis state-
wise?

The Minister of Education (Dr. K. L.
Shrimali): (a) Yes, Sir.

(b) Rs. 1,35,000.00.

{r) Wust Bengal Rs. 55,000.00
Bihar Rs. 20,000.00
Kerala .. Rs. 20,000.00
Orissa Rs. 20.000.00
Mysore Rs. 20,000.00

Kalidag Memorial at Ujjain

Shri Birendra Bahadur
*1238, { Singhji:
LShﬂ D. C. S8harma:
Will the Minister of Sclentific Re-
search and Cultural Affairs be pleas-
ed to state:

(a) whether it is a fact that the
Government of India have recently
ganctioned a substantial amount to-
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wards the establishment of a Kalidas
Memorial at Ujjain in Madhya Pra-
desh; -

(b) what is the assistance approv-
ed; and

(c) whether the Government of
India were consulted by the State
Government while preparing detailed
plan for the memorial?

The Minister of Scientific Research
and Cultural Affairs: (Shri Humayun
Kabir): (a) No, Sir.

(b Does pet arise,
¢y No, Sir.

Enrolment form of the Air Force

*1240. Shri Hem Raj: Will the
Minister of Defence he pleased to
refer to the reply given to Starred
Question No,o 1098 on the 61th Septem-
ber, 1960 and ot

(a) whether the deci~ion to remove
th column of class and sub-class 1n
the corobliment form in the Air Force
has been taken; and

“hy if not, at what stage does it
stand?

The Deputy Minister of Defence
(Shri haghuramaiah): (a) Yes, Sir.

(1) The formal amendment to the
varolment furm iz under considera-
tien .n consultation with the Law
Ministry,

Regional Research Laboralory at

Jorhat

*1241. Shri P. C. Borooah; Will the
Minister of Scientific Rescarch and
Cultural Affairs be pleased to state:

{a) whether a Regional Research
Laboratory is to be set up at Jorhat
in Assam;

(b) if so, what is the cost of scheme;
and

(¢) what progress has been made
in that direction so far?

The Minister of Scientific Research
and Cultural Affairs (Bbri Humayun
Kabir): (a) Yes, Sir.
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(b) The scheme is estimated to
cost Rs. 110.00 lakhs during the 3rd
Five Year Plan,

(c) The Director and nucleus staff
has been appointed, Site has been
acquired, and tenders have been in-
vited for the construction of the
laboratory building and staff quar-
ters,

Natural Gas

*1242. Shrimati Ila Palchoudhuri:
Will the Minister of Steel, Mines and
Fuel be pleased to state:

(a) the names of places in India
where natural gas of  commercial
value has so far been found;

(b the total quantity of such gas
availlable for commereial use at each
place;

() whether any approaches have
buen made by Industrial concerns in
the Public or Private Sectors to Gov-
ernment for permission to utilise such
gas, and

(d) if so, the names of the concerns,
details of their requests and Govern-
ment's reaction thereto?

The Minister of Mines and 01} (Shri
K. D. Malaviya): (a) to (d). A stale-
ment giving the required information
is laid on the Table of the House.
{See Appendix IV, annexure No. 40].

Robbery in the Revenue Office at
Thoubal

*1213. Shri L. Achaw SBingh: Will
the Minister of Home Affairs be
pleased to stale:

(a) whether it ig a fact that a sum
of Rs. 18,703 was robbed from the
Revenue Office at the sub-divisional
headquarters at Thoubal;

(b) whether it is a fact that the
Chcewkidar of the office has been
arrested in this connection;

() whether any further action has
been taken in the matter; and

(d) the steps taken to preveat such
robbery?

The Minister of State in the Minls-
try of Home Affairs (Shri Datar): (a)
At about 6:25 p.M. on the 9th March,
1961, three or rour persons suddenly
attacked the peon of the Office of the
Sub-Deputy Collector, Thoubal, and
forcibly took away Rs: 18,703 in cur-
rency notes, which he was taking for
deposit in the safe at the Thoubal
Police Station, The incident occur-
red while the peon accompanied by
the Head Clerk was passing through
the compound of Sub-Deputy Collec-
tor's Office.

(b)Y Yes.

(c) The Police immediately regls-
tered a case under Section 394/1.P.C.
which is under investigation. Seven
persons inciuding  the  Chowkidar
have been arrested amd a sum of
Rs. 15,207 has so far been recovered.

tdi The Police have  intensiflied
their patrols and are providing escorts
for the conveyance of large sums of
money.,

Cost of Oil Pipe-line

*1244. Shri Vidyva Charan Shukla:
Will the Minister of Steel, Mines and
Fuel b pleased to state what will be
the cost of pipe-line per mile being
laid between the oil flelds and the
two refineries being et up at Barauni
and Noonmuti?

The Minister of Mines and Oll (Bhri
K. D, Malaviya): According to the
Final Cost Estimutes submitted by
Messrs. Burmah Oil Company (Pipe
Lines) Limited, the cost per mile of
the pipeline being laid by Oil India
Private Limited would come to app-
rox.mately Rs. 576,095,

Steel Plant in Andhra Pradesh

Shri Ram Krishan Gupla:
Shri Ram! Reddy:
( Sardar Igbal Singh:

Will the Minister of Steel, Mines
and Fuel be pleased to refer to the
reply given to Starred Question No.
925 on the 15th December, 1960 and
state:

(a) whether the examination re-
garding the feasibility of setting up a

*1245.
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Steel plant in Andhra Pradesh has
been completed;

(b) if so, the result thereof; and

(c) the action taken by Government
in the matter?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
No, Sir.

(b) and (c¢). Do not arise.
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New Insurance Scheme

‘1247 " Shri Rameshwar Tantia:
"1 Shri Tangamani:

Will the Minister of Finance be
pleased to state:

ta) whether it is o fact that the
Life Insurance Corporation has in-
troduced a new insurance scheme by
which people will be allowed to in-
sure their lives without medical
examination; and
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(b) if so, the details and benefits
thereof?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
Yes, Sir,

(b) A statement is laid on the Table
of the Housce. |See Appendix IV, an-
nexure No. 41]

Rural Institutes

*1248. Shri Ajit Singh Sarhadi: Will
the Minister of Education be pleas-
ed to state:

(a) whether the locations of three
Rural Institutes for Higher Rural
Education have been decided;

t1 what eriterion is being kept in
view for selection of the States for
such location; and

(¢} whether high agriculture pro-
duction of a State is taken into con-
sideration for selecting the  locition
of an institute?

The Minister of Education (Dr. K, L.
Shrimalid: o Noo S

thy and tvr. The final  seloction
will depend upon a number of factors,
imcluding the avallability of a  com-
pient  and interested educational
organzation n the arca,  recommen-
dation of the State Government con-
cernid

Steel Rolling Mill in Madras State

+1249. Shri Osman Ali Khan: Will
the Minister of Steel, Mines and Fuel
be plcased to state:

ta) whether Government have
sanctioned the setting up of a  steel
rolling mill in Madras State; and

(b) if so. the place where it will
be located?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). No, Sir. The scope of estab-
lishing new re-rolling mills is limited.
Nevetheless, primarily on considera-
tions of regional development, it is
proposed to permit a few re-rolling
mills in States like Wadras which are
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at present un-served or under-served
A dccision on the number of units
and their location is likely to be
taken shortly.

Rationalisation of Delhi Police

*1250. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that a
scheme to “rationalise” the capital's
police is under consideration; and

(b) if so, the details of the scheme?

The Minister of Stale in the Minis-
try of Home Affairs (Shri Datar): (a)
No such scheme is under considera-
tion.

(h) Does not arise.

Mishap to Blast Furnace at Rourkela

*1251. Shri C. K, Bhatacharya: Wil!
the Minister of Steel, Mines and Fuel
be pleased to state:

ta) whether there had been a mis-
hap to the Blast Furnace No 1 of the
Rourkela Steel Plant on the 4th March,
1961;

thy whoether there had been a simi-
lar mishap before;

{¢) the causes of the mishap; and

(d) the time taken for repairing the
furnace?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Bingh): (a)
Yes, Sir.  There was a break out
just over the tap hole of the first
Blast Furnace on the 3rd March, 1961.

(b) Yes, Sir.

(c) The break out is stated to be
due to wearing off of the lining above
the tap whole,

(d) Repairs were completed in 33
hours, The furnace was, however,
t'inked from the 8th to 15th March,
1961 for thor~ugh repeirs.

National Museum, Delhi
J Shri Sampath:
*1258. LShri Tangamani;
Will the Minister of Scientific Re-

search and Cultural Affairs be pleas-
ed to state:

(a) *whether there is a proposal to
equip the National Museum, Delhi
with a Library containing books per-
taining to the collections in the
Museum like Harappa and Mohenjo-
daro Scctions etc;

(b) if so, steps taken for the same;
and

(c) what steps are being taken to
add 1o the existing collections?

The Minister of Scientific Rescarch
and Cultural Affairs (Shri Humayun
Kabir): (a) The National Museum
has alrcady got a Labrary having al-
most  all the standard works on
Harappa and Mohenjodaro Seclions
ole,

(b) Does not arise,

() The Library is enriched cvery
vear by the purchase of standard and
useful publications  on  Museum
subjects,

Claims by Creditory of Palal Central
Bank

*1253. Shri Morarka: Will the
Minister of Finance be pleased to

state:

(a) whether the official liquidator
of the Palai Central Bank has issued
& nolification in the “"Hindu", Madras
of the Tth March, 18681 calling upon
all creditors to file their claims and
proof of such claims before the 2lst
March, 1961,

(b) whether this notice also applied
to the numerous deposilors of the
bank;

(c) if the reply to part (b) above
be in the affirmative, what steps have
bheen taken to bring this to the
notice of small depositors, many of
whom are peons, etc. who do not
generally read English newspapers,
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(d) whether Government will
clarify the position and remove
doubts in this regard; and

(e) whether the last date would be
extended in the case of depositors if
the answer to part (b) above be in
the affirmative?

The Deputy Minister of Finance
(Shrimati Tarkeshwari Sinha): (a)
Yes

(b) to (¢). Tt is understood that
the question of clarifying the inten-
tion of the notice iz being considered
by the apecicl diguidator. As o the
speeial liquidatoy is functioning under
the orders of the Court, the question
of unv action being taken by the Cen-
tra] Government does not arise,

Nativonal Engincering Organisation

Shri Kam Krishan Gupta:
*1254. { Shri Pangarkar:
|_Sardar Igbal Singh:

Will  the Ministr of  Scientific
Research and Cultural Affairs be
pleased to refer to the reply given to
Starred Queition No. 305 on the 21st
November, 19650 and  state  at what
stage is  the proposal to set up a
National Engincering Organisation?

'The Minister of Scientific Research
and Cultura! Affairs (Shri Humayun
Kabir): Further discussions with the
existing  Institutions revealed &
divergence of opinion betwcen them
on the question of setling up =a
single nationa]l organisation, There-
fore the question of recognising the
Institutions indivdually in their res-
pective fields through an  Act of
Parliament, is under consideration.

Housing Commissioner in Delhi

Shrl Rameshwar Tantia:
*1258. {shrl A. K. Gopalan:

Will the Minister of Home Affairs
be pleased to state:

(a) whether the post of a Housing
Commissioner is being created to en-
courage housing activity in the
eapital;
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(b) if so, the manner in which it
will help to encourage housing
activity;

tc) whether Government propose
to increase the allocations under the
low jncome and middle income group
scheme; and

(d) if 3o, the extent thereof?

The Minister of State in the Minis-
try of MNome Affairs (Shri Datar):
(a) and (b). A Housing Commis-
sicner has been appointed in Delhi
with e¢ffect from the 8th February,
1961. The  Housing Commissioner
will azsist  the Chief Commissioner
in the implementation of the scheme
regarding  acquisition, decvelopment
and allotment of about 8.000 acres of
land in Delhj as detailed in the state-
ment laid on the Table of the Lok
Sabha on the 23rd March, 1961,

(¢) and (d). Tentalive allecations
for Low Income snd Middle Income
Group Iousing Schemce in the Third
Plan are Rs. 125 lakhs ang Re. 150
lukhs respectively.

Indian Law Institute

*1256 Shri Yidya Charan Shukla:
Will the M:unister of Law be pleased
to state:

(a2) whether Indiap Low Institute
has becen assured a recurring  grant
of rupee, two iakhs per year;

(b) what is the nature of the work
done by the Institute o far;

(¢) whether the Institute has pub-
lished anything =o far which is avail-
able for reading:

(d) whether it is a fact that the
Research Director is performing only
administrative duties; and

‘e) what are the duties and the pay
of the Research Director?

The Depuiy Minister of Law (Bhri
Hajarnavis): A statement containing
the required information is laid on
the Table of the House. [See Appen-
dix IV, annexure No. 41.]
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Iron Sheets for Punjab

2559 Shri D, C. Sharma:
) Shri Ram Krishan Gupta:

Will the Minister of Steel, Mines
and Fuel be pleased to state:

(a) the demand of iron sheets by
Punjab State during 1960; and

(b) the extent to which the demand
was met?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). Dcmands for steel are received
and alletments made according to
financial vear. Information for 1960-
61 is, thercfore. given below:—

Demand—130,462 tons,
allotment—40.002 tons,

Despatches/ uppl ex—8,034 tons*
(April to December 1960).

*Ir.cludes despatches to Controlled
Stockists but excludes supplies made
fromi imported stock.:,

Pay Scales of University Teachers In
Madhya Pradesh

2360. Shri Pangarkar: Will the
Minister of Education be pleased to

el

fa’ whether th: Universities and
atil'at »d Colieges in Madhya Pradesh
have -eceived financial help from the
University Grants Commission for
enhairing the salary scales of
teachers; and

(b) if go, the amount given to each
during the years 1959-60 and 1960-61
so farf

The Minister of Educatien (Dr.
K. L. Bhrimall): (a) Yes.
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(b) The information is as under:—

Name of University/ Grants paid during

College
1959-60  1960-61
Rs. nP. Rs, nP
Saugar University . nil 10000
D. N. Jain Mahavi-
dyalaya, Jabalpur . 14.402' 50 nil.
St. Aloysius College,
Jabalpur . 3.470'000 1,205:00

Mabhila Mahavidya-
laya, Jabalpur

G.5.College of Come-
meree & Liconomics

8,358:75 8,160:00

Jabalpur. . . nil. } 1,508 00
Hitkarni Mahavidya-

laya, Jabalpw nil 1,830 00
Damoh Art College

Damoh. . 429000 2651750
Necelkantheswar Coll-

cpe, Khiandwa . nil. 1,590°15§

Dipvijya Mabavidya-
laya, Rajnandgaon,
Chhausgarh College,
Kauipur .
New Arrs & Comme-

S.400 00 §,172°2%

g.Ro0-00  2,063°C3

erce College, Ruipur 2,790 00 625 00
Seva Sadan Mahavi-
Jdyalaya, Burhanpur  nil, 4,675 00

Rani Durga Mahavi- _
dvalaya, Mandhla 1,100 00 nil.

Narmada Mshavidya-

laya, Hoshingabad nil, 17500

TuiaL s0,011°25 24,751°93

Social Education in Manipur and
Tripura

2561, Shri Pangarkar: Will the
Minister of Education be pleased 10
state:

(a) the nature of work done in
regard 1o social education in Manipur
and Tripura during 1950-60 and 1960-
61; and

(b) the amount spent on adminis-
tration as well as the amount paid as
T.A. and D.A, during that year?

The Minister of Education (Dr.
K L, Shrimall): (a) and (b). A
statemen! is lajd on the Table of the
Lok Sebha giving the required infor-
mation, [See Appendix IV, annexure
No. 43.)
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Primary Education in Maharashtra

2562. Shri Pangarkar: Will the
Minister of Education be pleased to
state the amount of financial assisf-
ance given to the Government of
Maharashtra for the development of
primary education during 1860-61?

The Minister of Education (Dr.
K. L Shrimali): .A sum of Rs.
28,85,910 hag been given to Maha-
rashtra for development of elemen-
taty education under the Centrally-
sponsored schemes during 1960-61. It
is not possible to give this information
in respect of Centrally-aided schemes
as grant for 1960-61 has been sanc-
tionrd for “Education” as a whole,
and is pot distributed scheme-wise,

Central Taxes in Maharashtra

2563. Shri Pangarkar: Will the
Minister of Finance be pleased to
state:

(a) whether there was any fall In
the collection of Central Taxes in the
Marathwada region of Maharashtra
during 1959-60: and

(b)y if =0, the reasons therefor?

The Minister of Finance (Shri
Morarji Desal): (a) There was no
full ip the collection of Central Taxes
in the Marathwada region of Maha-
rashtra during 1959-60 as compared
to that of 1958-59,

(by Doeg not arise.

Investment in National Savings
Certificates

2564. Shri Pangarkar: Will the
Minister of Finance be pleased to
state:

(a) the total amount invested by
the general public in National Savings
Certificates during the months of
November and December, 1860 and
January, 1861; and

(b) how does it compare with the
corresponding period of the year
19597

The Minister of Finance (Shrl
Morarji Desal): (a) and (b). Net sales
of National Plan Savings Certificates
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during the months of November,
December and January, 1959-60 and
1960-61 were as follows:—

Month Year Year
1959-60  1960-61

(In crores of Rupees)

November 529 509
December 570 5-48
January s KB 524

[Approximate)

Education of Girls in Madhya Pradesh

2565. Shri Kunhan: Will the Minis-
ter of Education be pleascd to state:

(1) the amount allocated by the
Central  Government during the
Second Five Year Plan period so far
(year-wise) to the Government of
Madhys Pradesh for education of
girls in the State;

(b} the amount spent so far year-
wise by the State Government for
this purpose; and

(¢) whether any new schemes have
been formulated for  expansion  of
girly’ education in Madhya Pradesh?

The Minister of FEducation (Dr.
K. L. Shrimali): (a) to (c). A state-
ment is laid on the table of the House.
[See Appendix IV, annexure No. 44)

Income Tax Arrears

2566. Shri Dharmalingam: Will the
Minister of Finance be pleased to
state:

(a) the amount of arrears of income
tax to be paid to the Government in
1858-60;

(%) the amount collected during
1960-61 out of these arrears; and

(¢) the steps taken to collect the
balance, if any?

The Minister of Finance (Shrl
Morarjli Desai): (a) The amount of
effective arrears of income tax to be
paid to the Governmert on 31st
March, 1960 was Rs. 1I& ° crores.
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(b) The information is being col-
lected and will be laid on the Table
of the House as early as possible.

(c) The required information is
given in the statement enclosed. [See
Appendix IV, annexure No. 45.]

Holiday Home for Students at
Ootacamund

2567. Shri Nanjappan: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that a holi-
day home for students will be con-
structed with the assistance of Central
Government at Ootacamund, Madras
State;

(b; if so. what is the amount given
as assistance; and

(¢) what assistance the Govern-
ment of Madras and the local body
(Municipality) are giving to promote
the scheme?

The Minister of Education (Dr.
K. L. Shrimalil): (a) No, Sir.

(by and (c). Does not arise.

Land Disputes Between Displaced
Persons and Tribals in Tripura

2568 Shri Dasaratha Deb: Will the
Mimster of Home Affairs be pleased
to state:

(i1 what steps have been taken to
settle- the dispute on land between
the displaced persons and the tribals
of Lefunga in Tripura;

(b)Y whether any Police Camp
exisl¢ in thig area; and

(¢) if so, how long this police camp
would continue there?

The Minister of State in the Minis-
try of Home Affairs (8hri Datar):
(a) to (c). The information is being
collected and will be laid on the table,

Over-Stay by Foreigners

2569. Bhri D. C. Sharma: Will the
Mirister of Home Affairs be pleased
to state:

(a) the number of cases brought to
the notice of Government since

November, 1980 wherein some of the
foreigners had stayed in India even
after the expiry of their passports;
and

(b) the names of the countries to
which they belonged?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) Except for the State of Gujarat
from whom information is awaited,
the number of foreigners who had
stayed in India after the expiry of
their passports was 53 during the
period May to November, 1860.
Subsequent information is not avail-
able,

(b) Afghanistan, America, Austria,
Belgium, Burma, China, France,
Hungary, Italy, Lebanon, Poland,
Russia and Saudi Arabia.

Housing Schemes for S.C. in
Punjab

2570. Shri D. C. Sharma: Will the
Minister of Home Affairs he plensed
to stote:

ta) the amounts which were sanc-
tioned for Housing Schemes for Sche-
duled Castes in Punjab in 1860-61;

(b)Y whether the money allotted has
been fully spent; and

(c) the number of houses construct-
ed for the Scheduled Caster in Punjab
under this scheme in 1960-617

The Deputy Minister of Home
Affairs (Shrimail Alva): (a) R.. 448
lakhe«

(by and f(c). During the first six
months of the year 1860-61, Rs. 291
lakhs were spent on the construction
of 362 houses and the purchase of
house sites for Scheduled Castes. In-
formation for the whole year 1960-81
is not yet available.

Consumption of Steel in India

2571, Shri D. C. Sharma: Will the
Minister of Bteel, Mines and Fuel be
pleased to state:

(a) what will be the per capita
consumption of steel in India at the
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end of the Second Five Year Plan;
and

{b) how does our present per capita
consumpticn of steel compare  with
that in the United Kingdom U.S.A,,
U.S.8.R:, West Germany and China?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) The
per capita consumption at the end
of second five year plan is estimated
as 864 kg.

(b) According to the Statistical
Year Book 1959 published by United
Nations the per capita consumption in
1858 in K.K., US.A. China, USS.R.
and West Germany were as follows:—

K. G.
China 12
U. K. 115
U.S. A, 414
U. 8 8. R, . . ahh
German Federal Republic, 3--

Delhi Rent Conirol Act

2572. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state the total number of cases
filed with the Rent Controller frim
the 1st November, 1960 to the 31st
Murch, 1961 under the Dclhi Rent
Control Act of 1959, since its enforce-
ment and out of these the number of
cases:

(i) filed vach by the landlords and
the tenants;

(1iy filed by the landlords in which
tenants’ cviction are sought;

(i) in which tenants' evictions
sought on the ground of “personal re-
quirement of the landlord™;

(1v) filed by the tenants for fixation
of standard rent; and

(v) in which tenants' evictions are
sought in respect of the newly trans-
ferred premises?

The Minister of State in the Minis-
try of Home Aflairg (Shri Datar): (i)
By lanlords—1,640.

By tenants—1,945,
(i) 1,454,

APRIL 1, 1961

Written Answers 8430

(iii) 178.

(iv) 1,044,

(v) Nil

Republic Day Celebrations in Orissa

2573. Shri Kumbhar: Will the Min-
ister of Home Affairs be pleased to
state the nature of expenditure incur-
red on the celebration of the Indian
Republic Day, 1961 in Orissa State?

The Minister of State in the Minis-
try of Home Affairs (Shri Dalar):
The information is being  collected
from the State Government of Orissa
and will be laid on the Table of the
House when received.

Hydro-electric Schemes in Lahaul and
Spiti in Punjab

2574. Shri Ram Krishan Gupta: Wil]
the Minister of Home Affairs be
pleased 1o refer to the reply given
to Unstarred Question No, 900 on the
28th November, 1960 and state the
nature of help given to Punjab Gov-
crnment for  financing the Hydro-
Elcetrie Schemes to be launched in
Lahau! and Spiti  Districts of ‘he
Punjah”

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
The Government of India have not
agreed to give any assistance for the
purposc during 1960-61.

Rural and Urban Physical Education
and Recreation

2575. Shri Ram Krishan Gupta: Will
the Minister of Education be pleased
to refer to the reply given to Starred
Question No. 920 on the 15th Decem-
ber, 1960 and state:

(a) whether the Central Advisory
Board of Physical Education ind Re-
creation has approved the dralt pro-
gramme prepared by its Recreation
Sub-Committee regarding the pro-
posal of undertaking two pilot pro-
jects one Urban and one Rural, for
evaluating recreational activities;

(b) if so. whether Government
have received and considered the
draft; and
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(¢) if so, the result thereof?

The Minister of Elucation (Dr, K. L.
Shrimali): (a) to (c¢). The Central
Advisory Board of Physical Education
and Recreation at its last .meeting
held on the 14th December, 1960,
while approving the development
programme prepared by its Recrea-
tion Sub-Committeec had recommend-
ed that the financial implicalions of
the programme giving a yearwise
phasing of the anticipated expenditure
may be worked out. This is receiv-
ing the attention of the Sub-Commit-
tee. The Committee had its meeting
in Chandigarh recently for this pur-
pose,

Royalty on Assam Oil

2576. Shri Ram Krishan Gupta: Will
the Minister of Steel, Mines and Fuel
be pleased to refer to the reply given
to Starred Question No. 851 on the
12th December, 1960 and statu:

(a) whether Government have con-
sidered the proposal to increase the
royvally of Assam State for the crude
oil produced in that State: and

(h) if so, the results thercof?

The Minisier of Mines and 0il (Shri
K. D. Malaviya): (a) Yes, Sir.

(b) Assam Governmenty was advis-
ed that any enhancement of royvally
rates would not be in the interest of
Government,

Installation of Staiues of Leaders
in Delhi

( Shri Ram Krishan Gupta:
2577 < Shri Bhakt Darshan:
‘Y Shri Radbha Raman:
| Sardar Iqbal Singh:

Will the Minister of Home Affairs
be pleased to refer to the reply given
* to Starred Question No. 859 on the
12th December, 1960 and state the
progress made so far in respect of
cach of the proposals regarding the
installation of statues for Netaji
Subhash  Chandra  Bose, Swaml
Shradhanand, Lala Lajpat Rai and
other< in Delhi?

The Mihister of State in the Minis-
try of Home Affairs (Shri Datar):
As staled in reply to the question
referred to, the Advisory Committee
on the Installation of Statues which
considered the proposals for the ins-
tallation of the Statues of Netaji
Subhash  Chandra  Bose, Swami
Shradhanand, Pandit Madan Mohan
Malaviya, Maharani Laxmi Bai and
Lala Rajpat Rai. found that cither the
sites suggested were not suitable or
the proposals were not supporied by
the offer of nccessary finance. There
has, thercfore, been no further pro-
gress in, respect of these proposals.

A« regards the statue  of  Sardar
Patel, the sponsors have been requedt-
ed to send a half-lfe-size model in
plaster of Paris or other suitable
material for examination and ap-
proval; while full details about the
statue and its pedestal, the material
to be used, the artist to be commis-
sioned, ctc., have been  called  for
from the sponsors in the case of the
statue of Pt. Motilal Nehru.
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Delhi Vigilance Department

Shri Warior:
2579. { Shri Punnoose:
Shri Kodiyan:

Will the Minister of Home Affairs
be pleased to state:

(a) how many cases of corruption
were dealt with during 1960-61 in the
Delhi Administration as a result of
the recommendation of Delhi  Vigi-
lance Department; an

(b) the punishments given, if anv?

The Minister of State in the Minls-
try of Home Affairs (Shri Datar); (a)
84 (till 31-1-18961).

(b) Warned-—2
Censured—3
Reduced in rank—1.

Research on Substitute Food

2580. Shri Pangarkar: Will the
oinister of Scientific Research and
Cultural Affairs be pleased to refer to
the reply given to Starred Question
No. 349 on the 11th August, 1960 and
state:

(a) whether any further research
regarding substitute food during the
year 1960-61 has been made by the
Central Food Technological Research
Institute, Mysore; and



8435 Written Answers CHAITRA 11, 1888 (SAKA) Written Answers 8436

(b) if so, the result thereof?

The Minister of Scientific Research
and Cultural Affairs (Shri Homayun
Kabir): (a) Yes, Sir.

(b) Research is being carried on
for the development of:

(1) macaroni fortified with vita-
mins and minerals;

{2) protein isolate from ground-
nut useful for incorporation in
processed foods; and

(3) infant and weaning foods
such as balanced malt food
and pre-cooked protein food.

Exchange of Teachers with Foreigm
Universities

2581, Shri Ajit Singh Sarhadi: Will
the Minister of Scientific Research
and Cultural Affairs be pleased 1o
state:

(a) whether there is any exchange
of teachers and professors with
Poreign Universities and Governments
for technical or cultural subjects; and

(b) if so, with what Universities
and Governments and the number of
foreign professors and teachers in the
country?

The Minister of Scientific Research
and Cultural Affairs (S8hri Humayun
Kabir): (a) and (b). Yes, Sir. Under
the Fulbright scheme there is, inter
alia, provision for exchange of
teachers and professors between India
and the United States of America.
There are at present twenty-one Ful-
bright professors and scholars in
India. In addition, there are some
other foreign professors and !eachers
in India under other programmes but
not on an exchange basis,

Sports in Punjab

2582 Shri Ajit Singh Sarhadi: Will
the Minister of Education be pleased
to state:

{a) whether any aid has been
given to the Government of Punjab
for development in sports during
1960-61 ;

30 (Ai) LS-3

(b) if so, what amount; and

(c) the allocation for 1961-62?

The Minister of Education (Dr, K, L.
Shrimall): (a) Yes, Sir.

(b) Rs, 1,74,500.

(¢) No State-wise allocation is
made. Individual requests for assist-
ance for specific items are considered
on merits,

Btrike

£583. Shri 8, M. Banerjeo: Will the
Minister of Defence be pleased te
state:

(a) whether all cases of discipli-
nary action in Defence Establishments
arising out of July 1960, strike have
since becn finalised;

(b) if so, the number of employees
dismissed, removed or discharged;
and

(¢) the total number of those who
have been let off with minor punish-
ment?

The Depuly Minisier of Delence
(Shri Raghuramaiah): (a) Almost all
cases have been finalised; only in 28
cascs final orders have to be passed.

(b) The number of employees whe
were dismissed, removed or discharg-
ed, is 55.

(¢) The total number of cmployees
who have been let off with minor
punishment is 6,713,

American Coal Mission

( Shri Morarka:
| Shri Nathwani:
9584 ) Shri Vidya Charan Sbukia:
j Shri Aurobindo Ghosal:
l Shri Koratkar:
i Shrimati Maimoona Sultan:

Will the Minister of B eel. Mines
and Fuel be plcased to refer to the
reply given to Unstarred Question
No. 2117 on the 20th December, 1960
and state:

(a) the main recommendations of
the American Coal Mission which re-
cently visited Indis;
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(b) the action taken or proposed to
be taken on this report;

(¢) whether the reports comments
about our mecthods of mining; and

(d) if so, the nalure of the same?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) to
(d). A team of American Coal Exe-
cutives gen rally reviewed the various
aspects of National Coal Develupment
Corporation’s operations and submit-
ted a report in October 1980. The
report broadly covers certain difficult
aspects of the open-sct and under-
ground mining, erection and main-
tenance of Centrul Workshop and
washeries, as also the scope and mode
of technical assistance possible from
the U.S.A. The report is presently
under consideration of National Coal
Development Corporation,

Education in Third Five Ycar Plan

Shri M. B, Thakore:
2585. < Shri Hemn Raj:
Lshrl Pahadia:

Will the Minister of Education be
pleased to state:

(a) whether there was a mecting
of the Central Advisory Board of Edu-
cation on the 16th and 17th January,
1961 at Delhi which discussed  the
various problems of Education in the
Third Five Year Plan; and

(b) if so, the details thereof?

The Minister of Educa‘ion (Dr, K. L.
Shrimall): (a) Yes, Sir.

(b) The proceedings of the 28th
meeting of the Central Advisory
Roard of Education held at New Delhi
on January, 16 and 17, 1961, have
not yet been flnalised. When finaliz-
ed, a copy of the proceedings con-
taining the recommendations made by
the Board will be forwarded to the
Library of the Lok Sabha in due
course.

World Bank Loans

2586. Shri Damani: Will the Minis-
ter of Finance be pleased to state the
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Written Answers 8438

extent to which previous loans sanc-
tioncd by the World Bank have been
drawn for different purposes and the
balance that remains to be utilised?

The Minister of Finance (Shrl
Morarji Desal): A statement is laid
on the Table. [See Appendix IV,
annexure No. 46].

Nagarjunakonda Excavations

2587, Shri Narasimhan: Will the
Minister of Scientific Research and
Cultural Affairs bc pleased to state:

(a) whether the full potentiality of
the archacological site at Nagarjuna-
konda was explored at any time;

(by if so, what is the naturc of
the investigations carried out and by
whom; and

(e} whether @ copy of the results
of theae investigations will be luid om
the Table?

The Deputy Minister of Scientifie
Research and Cultural Affairs  (Dr.
M. M. Das): (a) Yes, Sir.

(b) Excavation of stupas, 'nonaster-
ies, habitation-sites, pre-historic sites
and megalithic sites by Mr. Longhurst
between 1926 and 1931, Shri T. N.
Ramachandran in 1938 and Dr.
Subrahmanyam and his associates
from 1954 1o 1960.

(¢) Attention js invited to ‘Buddhist
Antiquitics of Nagarjunakonda’ by
Mr. Longhurst. ‘Nagarjunakonda 1938°
by Shri T. N. Ramachandran and
‘Indian Archaeology—A Review*
1954-55 onwards, copies of which are
available in the Library of Parlia-
ment.

National Discipline Scheme

2588. Shri Bibhuti Mishra: Will the
Minister of Education be pleased to
state:

(a) whether it is a fact that a num-
ber ol persons are getting training st
the National Discipline Scheme Traine-
ing Centre opened at Sariska Palace,
near Alwar;
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(b) it so, tolal amount spent on
them and total number of persons re-
ceiving training in India at various
places; and

(c) what is the percentage of ex-
penditure mety by the States and the

Centre?

The Minister of Education (Dr, K. L.
Bhrimali): (a) Yes, Sir.

(b) Rs. 3,15000 so far, 591 per-
Bons are receiving training undor the
National Discipline Scheme at Sariska,
Alwar. There is no other Nafional
Discipline Scheme Training Centre
now, all training having been cen-
tralised at Sariska.

(¢) The entire expenditure is horne
by the Government of India,

Hostels Abroag for Indian Students

2589, Shri Raghumath Singh: Will
the Minister of Education be pleascd
to state in how many countrirs the
Government of India intend to Luild
hostels for the Indian students during
the Third Five Year Plan period?

The Minister of Education (Dr. K. L.
(Shrimali): Under the programme of
cultural relations with foreign count-
ries, the Government of India intend
to construct a 97-Room India House
(Hostel) at the Cite Universitaire at
Paris during the Third Five Year
Plan period for the benefit of Indian
and foreign students,

Durgapur Sieel Plant

[ Shri Arjun Singh Bhadauria:
2590. { Shri 8. A. Mehdl: .
Bhri P. C. Borooah:

Will the Minister of Steel,
and Fuel be pleased to ctate:

Mines

fa) whether the second blast fur-
nace of Durgapur Steel Plant was
commissioned recently;

fb) if so, the total number of
ingots produced so far; and

fc) the cost of construction of this
furnace?

The Minister of Sterl. Mines and
Fuel (Sardar Swaran Singh): (a) and
(h). Yes, Sir. Blast furnaces pro-
duce iron and not ingots. The fur-
nace, which was commissioned on
2-2-1961, produced 52,073 tons of
iron upto 28th March, 1861,

(c) About Rs. 44.9 million which
includes hot blast stoves, cast house,
gas washing and cleaning plant along
with associaled services, but excludes
escalation, shipping and insurance
charges. The escalation claims have
not been finally settled ind no sepa-
ral. firures of cost of shipping and
insurance for FOB materials of bhlast
furniace imported are available,

Indian Naval Canteens

2591, Shri Muhammed Elias; Will
the Minister of Defence be pleased to
state:

(a) whether  the  Indian  Naval
Cantecns run profitably;

(b) if =0, what is the total amount
of profit during the year 1958-61; and

(¢) whether the pay scales of the
employees of these ranteons are the
same as those of other employees of
Defence Department?

The Deputly Minister of Defence
(S8hri Raghuramalah): (a) Yes, Sir.

(L) The net profit made by the
Indian Naval Canteen Service during
the  year 1958-60 amounted 1o
Rs. 102,776.47.

f¢) No, Sir. The work of the
ILN.CS employees is of a very differs
ent naturc and cannot be compared
to the work done¢ by the ecmployees
of the Defence Department for pur-
prses of equation of pav., The Indian
Naval Canteen Control Board has
revised the pay scale of all INCS,
emplayees. The new pay scalex will
be brought into force from 1-4-1961,
The revised pay scale confer imme-
diate as wel] as long term benefits on
all LN.C8. employees.
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Boards of Secondary Educatlom

2593. Shri Ram Krishan Gupta: Will
the Minister of Education be pleased
to state:

(a) the recommendations made and
decisions taken at the fourth confer-
ence of Chairmen and Secretaries of

State Boards of Secondary Education
and Directors of Education held re-
cently at New Delhi; and

(b) the steps taken to implement
them?

The Minister of Education (Dr. K. L.
Shrimali): (a) A statement showing
the resolutions passed at the Con-
ference is laid on the Table, ([See
Appendix IV, annexure No. 47].

(b) These recommendations have
been communicated to the Board of
Secondary Education, universities and
State Governments for further action.
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Sale of Prise Bonds

2597. Shri Aurobindo Ghosal: Will
the Minister of Finance be pleased to
state:

(a) whether the sale of prize bonds
has fallen down abnormally in the
second quarterly period; and

(b) if so, the reasons therefor?

The Minisier of Finance (Shri
Morarji Desal): (a) Yes, Sir.

(b) Mainly, wearing out of the
novelty of the scheme and progressive
decrease in the total number of draws
with the delay of cvery quarter in the
purchase of the bonds.

Promotion of Government Servanis

2598. Shri S. M, Banerjee: Will the
Minister of Home Affairs be pleased
to state:

(a) whether Government have
taken any decision on the Pay Com-
mission’s recommendation regarding
promotion of Government servants on
the basis of seniority-cum-fitness; and

(b) if so, what action has been taken
by Government in the matter of pro-
motion of Assistants as Section Ofii-
cers?

The Minister of Staie in the Minis-
try of Home Afflairs (Shri Datar): (a)
The Pay Commission have recommend-
ed that merit should continue to be
the criterion for making promotions
at higher levels and that the principle
of seniority.cum-fitness is approprinte
only at lower levels. This recommen-
ation has been accepted by Govern-
ment.
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(b) No new decision has been taken.
The Pay Commission have not recem-
mended any change in the existing
method of promotion of Assistants to
the grade of Section Officers of the
Central Secretariat Service, namely,
50 per cent. on the basis of a depart-
mental competitive examination, held
by the Union Public Service Commis-
sion, and 50 per cent on the basis of
seniority in the Assistants’ Grade,
subject to fitness.

Assistant Superintendents’ Examina-
tions

Shri S, M. Banerjee:
2599, Shri D. C. Sharma:
Shri Radha Raman:

Will the Minister of Ilome Affairs
be pleased to state:

(a) What is the number of De-
partmental candidates who were ap-
pointed as Assistant Superintendents
a8s & result of the Union Public Ser-
vice Commission Assistant  Super-
intendents (RT.E,) Examinalions
during 1959 and 1960 separately:

(b) how manv candidates  had
appeared in these examinations:

(¢) whether Government have
any proposal to promote Assistanis on
senicrity -cum-fitness  basis; and

() if so, the details thereof?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
and (b). As the cxamination refer-
red to is a departmenial competitive
examination, all the candidates who
appeared in the examination are ‘de-
partmental’ candidates. The informa-
tion asked for is as follows:—

Total No,  No. of

of candi-  Appoint-
dates ments
Year of Examination who made on
appearcd  the basis
in the of the
Examina- Examina-
tion. tion,
' 1580 78
1661 Finalre-
sults not
et dec-

ared.
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(c) and (d). 50 percent of the pro-
motions from the Assistants' Grade
to the Section Officers’ Grade of the
Central Secretariat Service are al-
ready made on the basis of seniority
in the Assistants’ Grade subject to
fitness,

Extensions to Superanmiated Officers

2600. Shri Sarju Pandey: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that some
Gazetted Officers of Home Ministry
have been granted extension in service
beyond the age of superannuation
during 1960-61; and

(b) if so, the number and ‘he cir-
cumstances under which they have
been granted extensions?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
Yes.

(b) Three. The officers were  re-
tained in service beyond the aga of
compulsory retirement as heir re‘en-
tion was consider.d necessary in
public interest.
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Archaeological Excavations in Kumaon
and Garhwal

2602. Shri J. B. S Bist;: Will the
Minister of Sclentific Research and
Cultural Affairs be pleased to stale:

(a) whether the Archaeological De-
partment has any scheme for excava-
tion in Kumaon and Garhwal regions
of Uttar Pradesh; and

(b) whether any work has so far
been done by the Department in these
regions? .

The Deputy Minisier of Sclentific
Research and Cultural Affairs (Dr. M.
M. Das): (a) and (b). No, Sir.

D.A. to Certain Cantonment Boards
Employees

J Shri Ram Krishan Gupla:
?8' LGlanl G. S. Musafir.

Will the Minis.er of Defence be
pleased to state:

(a) whether it is a fact that Canton-
ment Boards of Kasauli, Sabathu and
Dagshai are giving dearness allow-
ance to their scheduled employees at
rates lower than that provided under
S.R.O. 584 dated 23rd March, 1952; and

(b) if so, the action to be !aken in
the matter?

The Deputy Minister of Defence
(Sardar Majithia): (a) and (b). The
rates of cost of living allowance pay-
able to the scheduled employees of
the Kasauli and Sabathu Cantonment
Boards were published in the Minis-
try of Labour notification S.R.O. 584
dated the 25th March, 1952, und those
pavably to the scheduled employees of
the Dagshai Cantonment! Board in
notifeation ©R.0. 3655, dated the 27th
December, 1954, These rates were
the same as those applicable fo cm-
ployces of corresponding grades  of
the PEPSU State within whose limits
these Cantonments lay. With the in-
tegration of the PEPSU in the Punjab
State on the lst November 1858, the
rates of dearncss allowance, appli-
cable to the employees of the latter
State, had to be adopted for the
scheduled employees of the three
Cantonment Boards. In doing so. any
deficiency,, in the rates of denrness
allowance of the Punjab Government
compared to the rates of the PEPSU
Government, was made good by =&
corresponding increase jn the basic pay
of the emplovees. In effect, therefore,
the scheduled emplovers of the three
Cantonment Boards did not lose in any
way. Since then, the award of the
National Industrial Tribunal, which
also recommended that the dearness
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allowance to be given to a cantonment
employee shall be the dearness allow-
ance given by the State (in which the
cantonment is located) to the State
employees, has been published in the
Ministry of Labour and Employment
notification SR.O. 578 dated the 4th
March, 1960, and implemented.

Socio-Economic Survey in  Manipur

2804. Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to refer to the reply given o Un-
starred Question No. 1044 on the 11th
March, 1960 and state:

(a) whether Government will lay on
the Table the list of 35 villages where
the socio-economics survey was con-
ducted during the 1961 census; and

(b) whether the selected villages
are representative of the social and
economic position of the general mass
of Manipur?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) The
names of the villages are given in the
list laid on the Table. [See Appen-
dix IV, annexure No, 48]. The survey
has not been completed yet.

(b) Yes.

Administrative set-up in Manipur and
Tripura

2605. Shri L. Achaw Singh: Will the
Minister of Home Affairs be pleased
to refer to the reply given to Starred
Question No. 197 on the 23rd Novem-
ber, 1959 and state:

(a) whether the reorganisation of
the administrative set-up of Manipur
and Tripura has been completed;

(b) the extent of economy achieved
by the reorganisation; and

(¢) the nature and details of the re-
organised set-up?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
to (c¢). The reorganisation of Tripura
Secretariat is still under examination
and final decisions are likely to  be
taken moon. The Manipur Secretariat
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has yet to be subjected to study and
it will take some time before final
conclusions about its reorganisation can
be reached.

Quarters for Life Insurance Corpes-
ation Employees at Jamshedpur

2608 J Bhri 8. M. Banerjee:
" Shri Aurobindo Ghosal:

Will the Minister of Finance be
pleased to state:

(a) whether there is no housing
arrangement for the Life Insurance
Corporation employees at Jamshed-
pur;

(b) whether Tatas have refused to
give any land for construction eof
quarters by Life Insurance Corporatiom
and

(¢) if so, the steps taken by Govern-
ment in this regard?

The Minister of Finance (Shri
Morarji Desai): (a) Provision for resi-
dential accom:iadation is not part of
the terms of ¢mpicyment of ‘he em-
ployees of the Life Insurance Corpora-
tion of India. The Corporation has
only 7 temements available in that

town which have been let out to the
employees.

(b) No, Sir. Only a small picce of
land was available on lease from the
Tatas and even in this case there were
certain  legal difficulties regarding
title.

(c¢) A piece of land, 4 acres in area,
has recently been offered by the Gov-
ernment of Bihar. The Corporation
is planning to utilise this plot for con-
structing residential quarters for the
staff.

Smuggling at Calcutta Port

2807. Shri Muhammed Ellas: Will

the Minister of Finanee be pleased to
state:

(a) the types of articles smuggled in
and out of Calcutta Port during the
last ten yeary (year by ycar figures);
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(b) what are the values of those
articles; and -

(¢) how many complaints have been
lodged against those who are ymuggl-
ing?

The Minister of Finance (Bhri
Morarji Desal): (a) and (b). The
types of articles seized while being
smuggled in or out of Calcutta Port
during the last ten years from 1951
to 1960 and their values are given
in the statement laid on the Table
of the House. [See Appendix IV, an-
nexure No, 49].

(c) 264 complaints were lodged in
ocourts of law against the smugglers.

Central Road Research Institute

2608. Shri Chandak: Will the Min-
ister of Sciemtific Research and Cul-
tural Affairs be pleased to state:

(a) whether the Central Road Re-
search Institute are carrying out ex-
periments since early 1959 for im-
provement of iron-tyred bullock carts
by providing properly designed rub-
ber fixtures in the hub assembly of
the wheels;

(b) how and where the cubber fix-
tures are proposed to be placed in the
hub assembly and what would be the
advantage of such  rubber fixtures;
and

(c) what are the findings of the In-
gtitute in this regard?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) Yes, Sir. Some experi-
ments were carried out.

(b) The rubber fixtures were fixed
on a cast-iron bearing and fixed to the
axle inside the hub. It was expected
that the fixtures will enable ‘he wheel
to flex according to the varying
cambers of road surface and thus
reduce the stress intensity and mini-
mise the damage to road surface.

(¢) The fixtures did not give the
desired effect

Ceniral Road Research Imstitute

2869. Shri Chandak: Will the Minis-
ter of Sclentific Research and Cultural
Affairs be pleased to state:

(a) whether the Central Road
Research Institute carried out ex-
periments in 1958 to study the re-
lative efficiency of steel-tyredq and
pneumatic:tyred bullock carts;

(b) whether the finding was that
pneumatic-tyred carts require more
tractive effort than iron-tyred carts
on muddy roads; and

(c) whether such finding was er-
roneous as it did not take into con-
sideration efforts (power) spent In
cutting two channels across muddy
surface?

The Minister of Sclentific Ilesearch
and Cultural Affairs (Shri Homayun
Kabir): (a) Yes, Sir. Qualitative
experiments were carried out on a
comparative basis keeping the vari-
ables to the minimum.

(b) The indications were: (i) pneu-
matic tyres were superior ‘o !ron-
tyres on dry clayey silts and also on
wet or dry sand, and (ii) iron-tyres.
were superior to pneumatic tyres on

wet clayey silts.

{c) Keeping in view the jualitative
nature of the experiments without In-
troducing any other variables the
results were not erronecous.

Grant of Legal Assistance to 8.C. and
B.T. in Orissa

2610. Shri B. C. Mullick: WIill the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that a large
number of applications from the
Scheduled Castes and Scheduled Tribes
for the grant of legal assislance nre
lying undecided at the district levels
in the State of Orissa for more than

one year;
(b) if so, the reasons thercfor;

(c) what amount was allotted for
the year 1960-61 for the grant of
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legal assistance boith at Central and
State sectors for Orissa; and

(d) the amount so far utilised?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) and (b).
‘Only seven applications are pending
for more than one year. Of these
six are under examination by  the
Stat¢ Government pleader and  one
is under enquiry.

(c) Rs. 5,000 under the State Sector.
No amount has been allotted for the
purpose under Central Sector.

(d) Rs. 4,811,

Flood Relief in Orissa

2611, Shri B. C. Mullick: Will the
Minister of Finance bc pleased to
state:

(a) what amount of financial assist-
ance has been given to the people of
Orissa affecied by  the devastaling
floods in August, 1960 as gratuitous re-
lief; and

(b) what amount of help has been
given to the State by the Central
Government to mee: the cost f pra-
tuitous relief?

The Minister of Finance (Shri
Morarji Desai): (a) The 4eiual
amount of flnancial ass.stance given
by the Orissa Government s gratuit-
ous relief to the people affectod by the
floods in August, 1960 s no! availzble.
The Stlate Government have, how-
ever, indicated a revised estimated ex-
penditure of Rs.  279:18 'akhs  on
gratuitous relief which includes relief
in kind as well as in cash oul of an
estimated total expenditure of about
Rs. 53571 lakhs on relief operations.

(b) The Government of Orissa wrcre
given a loan of Rupees one crore and
a grant of Rupees one crore to meet
the expenditure on rclief operations
including the expenditure on gratuit-
ous relief. repairs to roads, bridges
etc. damaged by the floods of 1960.
As the centra] assistance is  given
on an overall basis taking into  ac-
count the total expenditure incurred
on relie operations it is not possible
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to indicate how much of the assist-
ance relates o expenditure on grtui-
tous relief.

Vijnan Mandirs in Madras State

2612. Shri Dharmalingam: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) the number of Vijnan Mandirs
started in the Madras State so far; and

(b) the nature of work done in the
Vijnan Mandir located at S, V. Naga-
ram, Arani Taluk, North Arcot Dis-
irict, Madras State?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr. M.
M. Das): (a) Four,

(b) A statement is given below.
STATEMENT

The Vijnan Mandir is equipped with
a laboratory where experiments in
biolegy and physical sciences are con-
ducted and local students are en-
couraged to conduct such cxperiments
themselves.

A science museum attached to the
Vijnan Mandir contains .pecimens of
local flora and fauna.

Through the agency of the Vijnan
Mandir, rural science clubs have been
started, where discussions on various
matters pertaining to agriculture,
health, sanitation, etc., are held,
accompanied by film shows and de-
monstrations.

A small library is aitached to the
Vijnan Mandir, which contains publi-
cations both in English and in Tamil
on popular scientific topics. Facilities
ot the library are available free to
all residents of the area.

The Vijnan Mandir participates in
local festivals, melas, etc., and organis-
es science exhibitions.

The Vijnan Mandir also arranges
discussions and demonstrations, where
advice is given to local people on
problems like sanitation, nutrition,
child-care, etc,
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Naga Hostiles

2613. Shri D. C. Sharma: Will the
Minister of Home Affairs be pleased
to state:

(a) whether it is a fact that there
‘has been a heavy concentration - of
Naga hostiles in the Tamenglong sub-
division of Manipur;

(b) whether it is also a fact that
Army units smashed a strong Jungle-
hide-out of Naga hostiles in Magni-
long (Naga) village and arms were
seized and 28 Nagas killed in the en-
counter;

(c) the make of the arms; and

(d) the action taken with regard to
above part (a)?

The Minister of State in the Minis-
d¢ry of Home Affailrs (Shri Datar):
(a) and (b), About 400 hostile Nagas
who were reported to have concen-
trated near Magulong in the Tameng-
long Sub-division during the middle
of February 1961, have since been dis-
persed.

(b) Attention is invited to the reply
given by the Prime Minister to un-
starred question No. 2049 on the 2lIst
March 1961.

(¢) The information is being collect-
ed and will be laid on the Table of
the House in due course.

Death of Workers in Himachal
Pradesh

2614, Shrimati Maimodona Sultan:
Will the Minister of Home Affairs
be pleased to state:

(a) whether eight workers who
were engaged in construction work of
the Chamba Tissa Road in Himachal
Pradesh were killed near about 22nd
January, 1961;

(b) if so, what was the cause of
the accident;

(c) whether any more labourers

received injuries; and

(d) action taken in the matter?

The Minister of State in the Minis.
try of Home Affairs (Shri Datar):
(a) No.

(b) to (d). Do not arise.

Primary and Secondary School
Teachers in Delhi

2615. Shri B. K. Gaikwad: Will the
Minister of Educatlon be pleased to
state:

(a) the number of primary and
secondary school teachers at present
in the Delhi State;

(b) the number of Scheduled Caste
and Scheduled Tribe teachers among
them;

(¢) whether the number reserved for
Scheduled Castes and Scheduled
Tribes has reached; and

(d) if not, the reason therefor?

The Minister of Education (Dr.
K. L. Shrimali): (a) to (d). The
information is being collected and
will be laid on the Table of the Lok
Sabha in due course.

Collapse of Houses in Tripura

2616, Shri Dasaratha Deb: Will the
Minister of Education be pleased lo
state:

(a) whether Government are aware
that the houses of the Arundhatinagar
unattacheg Camp in Tripura have col-
lapsed due to gale in the first week
of March, 1961 causing many casualties
and one death;

(b) whether it is a fact that the
attention of the local authority con-
cerned had been drawn by the inmates
of the said camp three months before
towards the dilapidated conditions of
the houses;

(c¢) whether it is also a fact that
those houses have no! been repaired
for the last four years;

(d) what steps have been taken to
protect the inmafes of the said camp
at present; and

(e) what economic ald has been
given so far for the affected houses?
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The Minister of Education (Dr.
K. L. Shrimali): (a) Yes Sir. It re-
sulted in the death of one inmate and
minor injuries to two others.

(b) No Sir.
(¢) No 8ir,

(d) The inmates were immediately
removed to a school building and
other available huts in the neighbour-
hood.

(e) Huts are being repaired at Gov-
ernment cost. There had been no
economic loss to the inmates. So the
question of extra aid does not arise.

Export of Coal

2617. Shri Anirudh Sinha: Will the
the Minister of Steel, Mines and Fuel
be pleased to stated:

(a) the total quantity of coal ex-
ported during the year 1960 month-
wise and to what country or countries;
and

(b) how it compares with the
figures for the corresponding period of
19597

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a) and
(b). A statement is laid on the Table
of the House. [See Appendix IV, an-
nexure No. 50].

Report of World Bank Team

2618. Shri D. C. Sharma: Will the
Minister of Finance be pleased to
state:

(a) whether the World Bank Team
which visited India recently to study
capital market development in India
has submitted its report; and

(b) if 50, the main recommendationg
thereof?

The Minister of Finance (Shri
Morarjl Desai): (a) No Sir. The team
15 still in India and has not completed
its work,

(b) Does not arise.
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Stores for ALC.C. Session at Raipur

2619. Shri Kunhan: Will the Minis-
ter of Steel, Mines and Fuel be pleas-
ed to refer to the reply given to Un-
starred Quesfion No, 2348 on the 23rd
December, 1960 and state:

(a) whether hire charges for all the
stores issued to the All India Congress
Committee for its session at Raipur
have been recovered;

(b) if so, the total amount; and

(¢) the basis on which the amount
has been calcalated?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
and (b). The Hindustan Steel Limited
have reported that action is in hand
to recover the hire charges amounting
to Rs. 10343-56 nP. for all the stores
1ssued to the Chairman, Reception
Committee, All India Congress Com-
mittee, Raipur.

(c) The higher charges have been
fixed taking into account the cost of
articles, depreciation, supervision,
administrative charges etc,

Iron Ore in South Kanara

2620. Shri Achar: Will the Minister
of Steel, Mines and Fuel be pleased
to state:

(a) whether it is true that recently
a party doing geological servey work
at Kalanji Mace in Bantwal Taluk of
South Kanara District (about 25
miles from Mangalore) has discovered
iron ore in considerable quantities in
that area; and

(b) if so, the details regarding the
quantity, quality and marketability of
the said ore?

The Minister of Mines and Oil (Shri
K. D. Malaviya): (a) The Govern-

ment of India is not aware of any
such discovery.

(b) Does not arise,
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Auxiliary Cadet Corps Instructors

[ Shri Sampath:

2621, _ Shri Tangamani:

Will the Minister of Defence be
pleased to state:

(a) whether yearly training is given
to the Auxiliary Cadet Corps instruc-
tors;

(b) if so, the centres and duration
of training; and

(c) the medium of instruction?

The Deputy Minister of Defence
{Shri Raghuramaiah): (a) Every per-
son selected for appointment as ACC
Instructor is given initial training for
a period of three weeks. Subsequently
he should receive refresher training
for 10 days annually. This however
is dependent on allocation of funds by
the respective State Governments, In
actual practice, State Governments
have not provided adequate funds for
this. It has therefore not been possi-
ble to impart refresher training to all
ACC Instructors every wvear.

(b) There are no fixed centres for
refresher training; suitable sites are
selected at different places by the
Circle Commander concerned, keep-
ing in view various factors like availa-
bility of accommodation and messing
arrangements, the distance from the
home towns of the trainees, etc.

(c¢) Hindi or regional language.

Income Tax Assessment

[ Shri Sampath:
2622. 7\ Shri Tangamani:

Will the Minister of Finance be
pleased to state:

(a) the number of persons assessed
for income tax State-wise during
1959-60 for annual income cxceeding
ten thousand rupees; and

(b) the amount actually collected
from them during that period, State-
wise?

The Minister of Finance (Shri
Morarji Desai): (a) The required in-
formation is given in the statement
laid on the Table. [See Appendix IV,
annexure No. 51].

(b) The information relating to
collections is not maintained accord-
ing to the grades of income and cate-
gories of assessees. It ig not, there-
fore, possible to furnish the required
information.

Madras Government Officers in Centre

J 8hri Sampath:
2623. Shrl Tangamani:

Will the Minister of Home Affairs
be pleased to state:

(a) the number of Madras State
Government Officers working in the
Centra] Government offices and posts
held by them; and

(b) the number among them belong-
ing to 1LAS, LP.S, Cadre?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): (a)
There are, at present 44 officers of
the Madras Cadre of the All India
Scrvices serving under the Central
Government. Of these—

3 are Secretaries, 1 is an Addi-
tional Secretary, 4 are Joint
Secretaries, 8 are Deputy
Secretarics, and 3 are Under
Secretaries.

The remaining 27 are holding Field
Posts,

(b) 32 1.AS
12 ILP.S,

Dolomite Calcining Plant at Rourkela

2624 Shri Indrajit Gapta: Will the
Minister of Steel, Mines and Fuel be
pleased to state:

(a) whether serious defects were
found in the operation of the Dolomite
Calcining plant at the Hourkela Steel
Works during 1960;

(b) whether production of pig iron
was adversely affected as a result;
and
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(c) the steps taken to put the plant
in order and cost incurred thereon?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
Yes, Sir.

{b) Calcined dolomite is needed for
making bricks for re-lining the L.D.
Converters producing  stecl. The
trouble in the  dolomite  calcining
plant directly #ffects only the produc-
tion of sleel. But indivectly, iron pro-
duction 1. also offected to the extent
the steel-making plant is unable to
utilise the planned quantity of hot
iron.

(¢) The firm, who supplied the
plant, has carried out, at their own
cost, certain modifications suggested.

Central Bill Regarding Strikes hy
Government Servantis

2625. Shri Achar: Will the Minister
of Home Affairs be pleased to state:

(r) whether the proposed Central
Bill regarding strikes of Government
servanit: would also apply to the
servants of the scveral State Govern-
ments:

(b) whether the several State Gov-
ernments have requested the Union
Government to apply the proposed
legi:lation to their servants also;

(¢) whether any institutions like
the Reserve Bank also have requested
for such legislation; and

(dy whether Government have con-
sidered these requests and, if so. the
decision of the Union Government re-
garding this request?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
(a) tc (d). The details of the legisla-
tion to regulate certain conditions of
service of the Central Government
employees and to provide machinery
for joint consultation are still under
consideration,
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Training of I.AF. Officers in Russia

2028 Shri P. C. Borooah: Will the
Mimi-ter of Defence he pleased to
state

ta) whether a bateh of LAF. OM-
cers Liae been sent to Russia to receive
maintenance and flying training there
for the recently procured  Ukraine
(AN 12) aircraft; and

(b) if so, how many officers were
included in the batch?

The Deputy Minister of Defence
(Shri Raghuramaiah): (a) and (b).
Ye:, 8 number of officers and other
perscnnel have been sent to receive
training. It is not in the interests of
national security to give detailed
figures.

Bye-Products of Steel Plants

2630. Shri Achar: Will the Minister
of Steel, Mines and Fuel be pleased
to state:

(a) whether the steel projects at
Durgapur, Bhilai and Rourkela are
able to produce bye-products of
considerable value;
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(b) the amount that had to be in-
vested for the purpose of preducing
these bye-products by way of setting
up additional plant, buildings ~tc.;
and

(v) the amount that is being realiz-
ed or is expected to be realized by
marketing the bye-products?

The Minister of Steel, Mine; and
Fuei (Sardar Swaran Singh): (a)
Yes, Sir. The bye-products produced
at present are crude tar, ammonium
sulphate, naphthalenc. benzene, sul-
phuric acid, benzol, crude anthracene
ete.

(b) (in million rupees)
Ronrkela 76
Bhilai 51
Durgapur 55

(c¢) It is expected that bye-products
woarth approximately Rs. 43 million
wou!d be sold annually when full
production in the bye-products units
of the three steel plants is achieved.

School of Archacology

2632. Shri Kumbhar: Will the
Minicter nf Scientific Research and
Cultural Affairs be pleased to refer to
the reply given to Unstarred Question
No 1108 on the 20th August, 1980 and
state:

{a, the number of seats in the
School of Archaeology and the num-
ber of students reading there at pre-
sen; from various States and Union
territories;

(b) the number of applications for
admission in the school received dur-
ing 1960-61; and

(c) the action taken thereon?

The Deputy Minister of Sclentific
Rescarch and Cultural Affairs (Dr.
M. M. Das): (a) (i) 10.

(iiy Nine students from  various
Btutes of India and one from Nepal.

(b) 224

(c) After preliminary sorting and
intcrview by a Board. nine candidates
were selected, one seat being reserved
for the candidate of the Nepal Gov-
ernment.

Supply of House-building Material to
Orissa

2633 Dr. Samantsinhar: Will the
Minister of Steel, Mines and Fuel be
pleused to state:

ta) the supply of different kinds of
house-building materials of iron and
steel and coke and coal scparately to
Onrissa during the Second Five Year
Plan period, year-wise;

(b)Y the year-wise demand of Orissa
during the Second Five Year Plan
period of these articles  separately;
and

(¢) how much iron and steel for
house-building purposes and coke and
coal separately have been supplied to
Orissp in the months of January and
Febreary, 1961 :eparately?

The Minister of Steel, Miney and
Fuel (Sardar Swaran Singh): (a) ‘>
t¢). There are no spece'fie demand or
allotment for iron and steel or  coke
and coul for “house-building pur-
poses’.  As far as steel is concerned,
hulk allotments are made (o State
Governments under  various  heade
likee  Non-agricultural, Government
Development  Schemes. Steel Proces-
sine Industries, Agricultural, Small
Sca'e Industries ete. No statistics are
maintained geparately for demands or
supplies of iron and steel for house-
building purposes alone.

Ags regard; coal and coke, bulk
aliot.nente are made to State Govern-
ments under the head “BRK". The
yvear-wise quota and despatches of
“@RK" (brickburning) coal to Orissa
during the years 19568 to 1960 were as
beiov::

Year Quata Desparches
fin wagons)
19¢% 1177 221¢
1927 L TITh 2249
195% . 2200 1e4q0
1959 - 3200 1763
196C . . 2200 1132
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The following quanties of brick burn-
ing coal were supplied during January
and February 1061:—

Month Despatches (in wagons)
January 1961 194
February 1861 40

Protected Monuments in Orissa

2634, Dr, Samantsinhar: Will the
M:nisler of Scientific Research and
Cuitural Affairs be pleased to state:

{a) the total number of protected
monuments in Orissa before 1945;

(k) the list of monuments that have
becn declared protected after 1945;

‘3 the monument-wise amount
allotted for maintenance and repair
during the First and Second Five Year
Pian period: and the actual amount
spent on each separately;

(a1 whether the attention of Gov-
ernmment has been drawn to the col-
lupse of the Chandespur temple in the
aistrict of Puri in Orissa; and

(e) if so, what action has been
tuken to preserve the valuable archi-
tectural stone pieces of the collapsed
tempie?

The Deputy Minister of Scientific
Research and Cultural Affairs (Dr.
M M. Das): (a) 25.

(by List is laid on the Table. [See
Appendix IV, annexure No. 52].

(c) The expenditure of time and
labuur required to collect this infor-
n ation will not be commensurate with
thie 1crult.

{d)» No, Sir. The temple is not a
pretected monument,

(c) Does not arise,

Emplorees in  Central Government

Undertakings

2635. Shri S. M. Banerjee: Will the
Munt-ter of Home Affairs be pleased
.. state whether Rule 5 of the Central
Civil Services Temporary Service
Ruics, under which services can be
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terminated without any reason being
assigned does not apply to the indus-
tria] empioyees employed in Central
Government undertakings?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar): No;
tiie 1rule does not apply to the indus-
tr:+1 employees employed in the Cen-
tral Government undertakings,

All India Council of Technical
Education

2636. Shri T. B. Vittal Rao: Will the
Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) when the last meeting of All
India Council for Technical Educatiom
was held;

(b) the subjects discussed at the
meeting and the recommendations
made; and

(¢) the action, if any, initiated on
the recommendations?

The Minisler of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). The last meet-
ing of the All India Council for Tech-
nical Education was held on 30th
April, 1960. The Council discussed
questions relating to expansion and
improvement! of technical education in
the country and particularly, common
admission examination for all techni-
cal institutions, practical training of
mining students, expansion of tech-
nical education under the Third Five
Year Plan, reservation of seats for
students belonging to backward com-
munities, age limits for admission to
technical institutions and establish-
ment of Regional Engineering Col-
leges. A copy of the proceedings of
the meeting is placed in the Library
of the Sabha.

{c). The action taken on the impor-
tant recommendations of the Council
is as given below:

(i) Common eramination for qdm.is-
sion to engineering colleges,

All State Governments have been
requested to reconsider the proposal
made by the All India Council. This
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question was also discussed at the
Chief Ministers’ Conference held on
15th January, 1961, when it was agre-
ed that each State should provide for
common selection to all technical ins-
titutions in the State. As regards the
mode of selection, it was agrced that
the State Governments should exa-
mine the maiter and formulate pro-
posals for holding an admission test
or devise some other mode of selection.

(ii) Minimum age limits for o:imis-
sion to engincering degree conrses,

The recommendation has been
accepted by the Central Government
and the University Grants Commis-
sion. It has also been forwarded to
211 State Governmenis, Universities
and technical institutions.

(.i1) Mining engineering training

Arrangements are in progress 1o set
up a Directorate of Practical Train-
ing for mining students.

(iv) Development of  techrieal edu-
ciation wader the Third Five Year
Plan,

The report of the Working Group as
also the recommendations of the All
India Council have been kept in view
in formulating the Third Five Year
Plans of the Centre and of the States.

(v) Establishment of Regional Col-
leges.

It has been decided to  establish
seven more Regional Colleges during
the Third Plan period.

(vi) Granis tn technical institutions.

The schemes relating to  develop-
ment of six existing non-Universily
institutions and establishment of
three new non-University instilutions
as formulated by the Northern Re-
giona] Committec have bcen approv-
ed by the Central Government, Revis-
ed estimates for recurring grants to
nine non-University diploma institu-
tions as also loans for the construction
of hostels to institutions in the
Northern Region have been accepted.

30 (A LSD—4

(vii) Reservation of seats for back-
ward communities

The recommendation of the All
India Council regarding reservation
of scals for scheduled cas'es. schedul-
ed tribes and backward communities
upto 25% of the total seats available
has been accepted by the Central Gov.
ernment. It has also beepn forwarded
to all State Governments, universities
and technical institutions.

All State Governments have been
requested to reserve at least 25% of
the secals in their institutions for stu-
dents belonging to other States.

Scales of Pay of Teachers of Degree
Colleges etc.

2637. Shri T. B. Vittal Rao: Wil
the Minister of Scientific Research and
Cultural Affairs be pleased to state:

(a) whether all the State Govern-
ments have agreed to implement the
scales of pay recommended by the
All India Council for Technical Edu-
cation fop the teachers of Degree col-
leges and Diploma institutions;

(b) if not, the states
not implemented; and

which have

(¢) the steps Government  propose
to take for the implementalion of the
same”?

The Minister of Scientific Research
and Cultural Affairs (Shri Humayun
Kabir): (a) and (b). Kecrala, Madras,
Mysore, Mahurashtra. Gujerat, Pun-
jab, Uttar Pradesh. Jammu & Kash-
mir, Bihar, West Bengal and Orissa
have vet to implement revised scales
of pay.

At the Conference of Chief Minis-
ters of States held on the 15th Janu-
arv. 1861, the representatives of Pun-
jab, Bihar and Orissa, however, stat-
ed that their States also had accepled
the scheme. The formal ucceptance
from these State Governments s
awaited.

(¢) The Conference of Chief Minir-
ters has agreed that the scheme of
revised pay scales should be imple-
mented by all Statex. The matter is
being taken up with the State Gov-
ernments concerned.
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Shelter for Bar Association, Sonepur
(Orissa)

2638. Shri Kumbhar: Will the
Minister of Home Affairs be pleased
to siate:

(a) the number of representations
received by the Orissa State Govern-
ment from various sources for provid-
ing a reasonable sheiter to the Bar-
Association, Soncpur in Bolangir Dis-
triet, Orissa, which iz under the
shadow of the old mango trees just
in front of the local court on the main
road side. since u 'ong period;

(b) the natu.¢ of progress made sG
far on the representations; and

(¢) if not, the reasons therefor?

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):

(a). One represen‘:ation Wiy receiv-
ed in December, 1960.

(b and (¢). Sin e i ot posa-
ble to provide accommodat:on o 1the
Bar Association. Soncpur, in fhe oxist-

ing court building, a propasal for the
extension of the existing building so
as 1o provide for a bar-room is under
consideration.

Employees of Social Welfare Board,
Tripura

2639. Shri Bangshi Thakur: Will
the Minister of Eduecation be pleased
to state:

(a) whether it is a fact that the
Chairman of the Social Welfare Board,
Tripura has informed about 5 per cent
of its employees that their services are
no longer required;

(b) whether it is alsp a fact that
some of the employees whose services
have been terminated were working
for about 10 vears; and

(c) if o, the details thercof?

The Minister of Education (Dr. K.
L. Shrimal): (a) to (¢). The infor-
mation is being collected. It will be
laid on the Table of the Sabha as soon
as possible.

APRIL 1, 1961

Written Answers 8470
“Whisky Gang” in Delhi

2640 Shri D. C. Sharma:
"1 Shrimati Ila Palchoudhuri:

Will the Minister of Home Affairs
be pleased fo state:

(a) whether it is a fact that a
“Whisky gang"” has been burgling
the houses of diplomats in New Delhi
to steal bottles of foreign whisky
during the last few months as has
been reported in the Statesman dated
17th March, 1961; and

(b) if so, the steps taken or pro-
posed to be taken to check them”

The Minister of Siate in the Minis-
try of Home Affairs (Shri Datar): (a)
In the second weck of March 1961 two-
cases of burglary were reported in
which some boitles of foreign liquor
were stolen from the houscs of  two
diplomats. There is no evidence to
show that this was the work of any
gang. The cases are under inves!'iga-
{ion.

th) The police  are
striet vigilance.

maintaining

Petition Writers in Orissa

2641. Shri Kumbhar: Will the Minis-
ter of Home Affairs be pleased to
state:

(a) whether there was a proposal
since long under the consideration of
Orissa State Government for exten-
sion of the term of the petition writers
of that State to their life time;

(b) whether the present term  of
these petition writers is upto the end
of June, 1961;

(c) if so, the nature of steps being
taken thereon; and

(d) the number of petition writers
in various courts district-wise at pre-
sent in that State?

The Minister of State in the Minls-
try of Home Affalrs (Shri Datar):
(a) and (b). Yes.

(c) A Bill for this purpose is under
consideration.
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(d) The information regarding num-
ber of petition-writers in each district
is not readily available. The number
of petition-writers under the jurisdic-
tion of different District and Sessions
Judges is as follows.--

Balasore . . 10
Balangir Kalahandi . 27
Cuttack—Dhenkanal 54
Ganjam-Boudh . . 3
Mayurbhanj-Kconjhar . 16
Puri . . . . 27
Sambalpur-Soundergarh . 17

Fire in Delhi

[ Shrimati Ila Palchoudhuri:
2642. { Shri P. C. Borooah:
[_Shri Khushwagt Rai:

Will the Minister of Home Affairs
be pleased to statc:

(a) whether it is a fact that as a
result of a fire about 250 jhuggies
were completely gutled on Saturday,
the 18th March, 1961 in Subzi Mandi,
Delhi;

(b) if so, the exient of loss of life
and property caused by the fire;

(c) the number of pcrsons render-
cd homeless; and

(d) arrangements made by Govern-
ment to provide them living accom-
modation and also for giving them
financial assistance, if any?

The Minis‘er of State in the Minis-
try of Home Affairs (Shri Datar): (a)
135 huts were burnt either partly or
wholly in the fire.

(b) Two old women and a girl have
died. The value of the loss of pro-
perty is estimated at Rs. 38,000!-.

(c) Actua] information is not avail-
able but it is presumed that about 135
families were affected.

(d) The Commissioner, Delhi Muni-
cipa]l Corporation, has sanctioned a
cash grant of Rs. 25|- per family to
meet the immediate needs of the fami.
lies affected.

Foreign Exchange for Mis Singareni
Collieries

2644. Shri T. B. Vittal Rao: Will
the Minister of Steel. Mines and Fuel
be pleased to state:

(a) the amount of foreign exchange
allowed for M!s. Singareni Collieries
Co. for the development of mines
during the Third Five Year Plan.

(b) whethey any allotment has been
made for 1961-62; and

(c) if so, what is the amount?

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): (a)
The foreign exchange component of
the cost of devclopment of the mines
of the Singareni Collieries during
the Third Five Year Plan has been
tentatively estimated at present at
about Rs. 5 crores.

(b) and (c). The question of allot-
ment for the vear 1961-62 is gtill
undey consideration,

Prostitution in Delhi

2645. Shri P. C. Borooah: Will the
Minister of Home Affairs be pleased to
state:

(a) whether the attention of Gov-
ernment has been drawn to the report-
ed rising frend of prostitution In
Delhi;

(b) what are the reasons therefor;
and

(¢) whether Government  propose
to modify the existing laws to arm the
officials with proper legal weapons to
suppress it?

The Deputy Minister of Home
Affairs (Shrimati Alva): (a) Gov-
ernment are not aware of any such in-
crease.

(b) Does not arise.

(c) Certain proposals to amend the
Suppression of Immoral Traffic in
Women and Girls Act, 1936, are under
consideration in consultation  with
the State Governments.
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Reserve Bank of India Branches

2646. Shri Aurobindo Ghosal: Will
the Minister of Finance be pleased to
state:

(a) whether any branches of the
Reserve Bank are working at a loss;
and

(b) if so, how many, where and for
what period?

The Minister of Finance (Shri
Morarji Desai): (a) and (b). Under
the Reserve Bank's accounting pro-
cedure, almost the entire income earn-
ed on the investments of the bank is
shown on the books of its Central
Office. The proforma income and »x-
penditure accounts maintained in res-
pect of the branches of the Reserve
Bank do not therefore reflect the
actual profit or loss which is worked
out on an overall basis and not
branch-wise. Tt is not  possible  in
these circumstances to indicate ~rhich
branches, if any, are working at a
loss.

12.09 hrs,

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

LIFTING OF BAN ON THADE WITH GOA

Shri Naushir Bharucha (Fa<t Khan-
desh): Sri, under rule 197, 1 beg to
ca.l the attention of the Prime Minister
to the following matter of urgent
public importance and I request that
he may make a statement thereon:—

“The proposed lifting of ban on
trade with Goa”

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Government had indicated,
in answer to a question in the Lok
Sabha a few wecks ago, that it had
been decided to permit limited trade
with Goa effective from April 1861,
Broadlv <peaking, only such items as
are .required .by .the people of Goa,
particularly the poorer classes, would
be permitted export from India. In-
cluded in the list of permissible items
of export are: textiles (khadi, hand-
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loom and certain varieties of mill-
made textiles), books drugs and medi-
cines, equipment for educational in:ti-
tutions, tea and leather goods. Govern-
ment have also decided to permit the
import into India from Goa of betel-
nuts. The trade in most items will be
against payment in sterling. Books,
khadi and handloom textiles, how-
ever would be permitted export to
Goa against paymnt in, Indian rupees.
All trade wil be channelised via the
Majali route of entry into Goa.

2. The resumption of limited trade
with the Portuguese possessions is part
of Government’s policy of liberalisa-
tion. As is known, movement to and
from Goa has been liberalised and the
baggage rules simplified. Government
had also announced the opening of two
additional routes, via Anmode and
Lakkarkot, to Goa but so far the
Portugucse authorities have not ex-
tended corrcesponding facilities on the
Goa side of the border. If, in this
matter of trade. too, the Partuguese
authorities decline to cxtend facilities
to the Goans the responsibility 1s
surcly their own.

Shri Hem Barua (Gauhati): In view
of the fact that that area has become
a smugglers' paradise

Mr. Speaker: There is more of a
preamble than a question. What is the
question?

Shri Hem Barua: How far is this
going to diminish smuggling?

Mr, Speaker: What is the effect of
this arrangement on smuggling?

Shri Jawaharlal Nehru: I should
imagine thay; apart from other steps
that we take to control or check
smuggling this certainly will diminish
smuggling.

Shri Naushiy Bharucha: Does (his
liberalisation of our trade facilitieg
mean abandonment of Government's

policy of economic sanction against
Goa?
Shri Jawaharlal Nehru: Is aban-

donment the word used by the hon.
Member?
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Mr. Speaker: Will this mean aban-
donment of the policy of having trade
sanctions again Goa?

Shri Jawaharlal Nehru: I would
call it a variation of it to some extent.
There is no abandonment of any policy,
We vary these things. For some years
a certain policy was being pursued.
Now, after full examination and con-
sultation with most of the people,
that is, the people of Goa and Goans
elsewhere, in deciding this policy, we
have done this.

Shri  Khadilkar (Ahmednagar):
With a view to remove the present
hardships of Goans because of trade
restrictions is Government consider-
ing the opening of the steamer ser-

vice between Panjim and Bombay
which was plied before?
Shri Jawaharlaj Nehru: I am

sorry, I cannot answer that question
without enquiring into it.

Shri M. B. Thakore (Pathan): May
1 know whether such trade facilities
will apply to Diu and Daman territor-
ies on the w ! ast of  Gujarat

State?

Shri Jawaharlal Nehru: Is the hon.
Member asking whether this will ap-
ply to them?

Mr. Speaker: Is it applicable only
to Goa or to other territories, like,
Diu and Daman?

Shri Jawaharlal Nehru: It would
apply to all the Portuguese possessions.
It will affect much more Goa, of

course.

12-13 hrs.
PAPERS LAID ON THE TABLE

Rrrorr or THx WorKING GROUP FOR
THE REHABILITATION AND MODERNISATION
or THE Arr Bnx Inpusray

The Minister of Commerce (Shri
Kanungo): Sir, on behalf of Shri
Manubhai Shah, T beg to lay on the
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Table a copy each of the following
papers:—

(i) Report (1960) of the Working
Group for the Rehabilitation
and Modernisation of the Art
Silk Industry appointed by
the National Industrial De-
velopment Corporation.

(ii) Government Resolution Na.
24(29)Tex(D)/60, dated the
30th March, 1961 on the above
Report. [Placed in Library.
See No. LT-2794/61].

Girr  Tax (SEDOND AMENDMENT)
RuLEs, 1961 AND SCHEMFE FOR THE RE-
CONSTRUCTION AND AMALGAMATION OF
NEw CrTrzen BaNk ofF INpra LiMITED

The Minister of Revenue and Civil
Expenditure (Dr. B. Gopala Reddi):
Sir, I beg to lay on the Table a copy
each of the following papers:—

(i) The Gift Tax (Second Amend-
ment) Rules, 1961 published
in Notification No. G.S.R. 183
dated the 18th February, 1861,
under sub-section (4) of Sec-
tion 46 of the Gift Tux Act,
1958. [Placed in Library. See
No. LT-2795/61].

(ii) Scheme for the reconstiruction
of the New Citizen Bank of
India Limifed and its amalga-
mation with the Bark of
Baroda Limited, published in
Notification No. S.0. 600
dated the 18th March, 19861,
under sub-section (11) of Sec-
tion 45 of the Banking Com-
panies Act, 1949, [Placed in
Library. See No, L'T'-2793}
a1].

ANNUAL REPORT OF THE TRIPURA STATE
BANK LIMITED WITH AUDITED ACCOUNTS
AND REPORT ON ITS WORKING

The Deputy Minister of Finance
(Shrimati Tarkeshwari <ianha): Sir, I
beg to lay on the "™1 4 copy each
of the following ;... . -

(1) Annual Report of the Tripura

State Bank Limited for the
year ended the 31st December,



8477  Messages from Rajya
Sabha

[Shrimati Tarkeshwari Sinha]

1958 along with the Audited
Accounts and the Comments
of the Comptroller and
Auditor  General thereon,
under sub-section (1) of Sec-
tion 639 of the Companies
Act, 1956.

(ii) Report on the working of the
above Company (in liquida-
tion) during the year ended
the 31st December, 1958, pre-
pared in ferms of Section
619A of the Companies Act,
1956. [Placed in Library.
See No. LT-2796/611.

MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

(i) “In azcordance with the pro-
visions of sub-rule (6) of rule
162 of the Rules of Procedure
and Conduct of Business in
the Rajya Sabha. I am dirccted
to return herewith the Orissa
Anpropriation (Vote on  Ac-
count) Bill, 1961, which w:s
passed by the Lok Sabha at
its sitting held on the 28th
March, 1961. and transmitted
to the Rajva Sabha for its
recommendations and to state
that this House has no re-
commendations {o make to the
Lok Sabha in regard to  the
sa‘d Bill"

(ii) “In accordance with the pro-
visions of rule 125 of the
Rulrs of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to  in-
form the T.ok Sabha that the
Rajya Sabha, at its sitting held
on the 30th March, 1961,
agreed without any emend-
ment ta the Insurance
(Amendment) Bill, 1961,
which was passed by the Lok
Sabha a. ‘s sitting held on
the 20th March, 1961.”

APRIL 1, 1961

Estimates Committee 8478

(iii) “In accordance with the pro-
vissions of rule 87 of the
Rules of Procedure and Con-
duct of Business in the Rajya
Sabha, I am directed to en-
close a copy of the Minimum
Wages (Amendment) Bill,
1961, which has been passed
by the Rajya Sabha &t its
sitting held on the 301ih
March, 1961.”

[E—

MINIMUM WAGES (AMENDMENT)
BILL .

Secretary: Sir, I lay on the Table
of the House the Minimum Wages
(Amendment) Bill, 1961, as paszed by
Rajya Sabha.

ESTIMATES COMMITTEE

HunprED AND TWENTIETH anND HUNDRED
AND TWENTY-S5ECOND REPORTS

Shri Dasappa (Bangalore): Sir, I
beg to present the following Reports
of the Estima‘es Committee:—

(1) Hundrel and twentieth Report
on the Ministry of Commerce
and Industry—Sindri Fertili-
zers and Chemicals Limi'ed
(Reporis and Accounts).

(ii) Hundred and twenty-second
Report on the Ministry  of
Commerce and Industry—
National Industrial Develop-
ment Corporation Limited.

Shri T. B. Vittal Rae (Khammam):
Sir, may 1 seek a clarifica'ion? A
few days ago when the question of
loss in production and the resultant
loss in profit of Sindri  Fertilisers
came up, You were pleased to say that
vou would refer this matter to the
Estimates Committee. Now. in gpite
of the fact that the Estimales Com-
mittee’s Report on that has come, will
that reference stand?
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Shri Dasappa: If the hon. Member
looks into the Report, he will find
that much of the ground sought to be
covered by that reference has already
been covered.

Mr. Speaker: In view of what the
‘Chairman of the Committee has said,
if anything more remains the hon.
Member will draw his atiention to
that.

Shri T. B. Vittal Rao: Of the Chair-
man?

Mr. Speaker: He may write to the
Chairman, Estimates Committee and
draw his attention to that.

12:19 hrs.

STATEMENT KE: OIL WELL NO. 1
AT RUDRASAGAR

Mr. Speaker: Now, statement 1o be
made by Shri K. D. Malaviya. I find
ihat the statement is very icng.

The Minister of Mines and 0il
(Shri K. D. Malaviya): It is about
3) pages. As Shri Hem Barva has
made a siatement, 1 thought 1 might
read it out.

Mr. Speaker: Very well; it is only
3! pages.

An Hon. Member: It mav l¢  laid
on ‘he Table

Mr. Speaker: He muay read it

Shri K. D. Malaviya: Sir, you direct-
ed me on Tuesday the 28lth March ‘o
place a statement on the Table of the
House in connection with the allega.
tion made by hon'ble Shri Hem Barua
that I had concealed from the hon'ble
Members of the Parliament facis in
regard to the first oil well at Rudra-
sagar and had thus committed a
breach of the privileges of this augus!
Body.

While replying to the allegation, it
is necessary to recapitulate the
sequence of events to dispel certain
doubts in the minds of the hon'ble
Members.
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Sir, As you are aware, the whole
thing started with the publication in a
local daily of a news item on March 13,
1961. The news item sought to allege in
details that: (1) the oil well at
Rudrasagar caved in; (2) that ex-
ploration had been abandoned; (3)
that Rs. 30 lakhs had been wasted;
(4) that all efforts to salvage the well
had failed: and (5) that the mishap
might affect the original time schedule
in that region,

The sensalional way in which this
news was displayed on its front page
in banner headlines was bound to
exercise the minds of the hon'ble
Members who are the guardians of
national interest and it was, therefore,
natura] that an adjournment motion
should have been tabled. I was equally
worried and on the basis of immediate
enquiries, gave interim information ~n
the same day promising to make a
statement on receipt of authentic
report. On the 14th March I informed
the House that the report published in
the local daily was absolutlely baseless
in all its above mentioned flve delalls,
¢z that the well had not caved in;
that cxporation had not been abandon-
ed; that no loss had occurred and that
time schedule of the Commission in
that region would not he disturbed in
any way,

Now, Sir, befoic I procced further I
vonld like to state that Shri Mathur,
the Director of Geology of the Oil and
Nalural Gas Commission, whom I
asked to give a technica] exposition of
oil drilling operations, has no where
in his talk to the Members of the
Parliament suggested that the well had
caved in or that exploration had been
abandoned or that money had been
wasted or thal efforts to salvage the
werll had failed or that any mishap
had orcurred which was going to
upset the original time-schedule.

I take this opportunity tn reiterate
here, Sir, that let no hon'b’e Member
ot this Housy, have any doub's in his
mind about the unforiunate inaccurs.
cies of the rews item and I am sure
my hon'ble friend Shr! Barua is also
convinced of it.
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While contradicting the news item
I had with equa] emphasis informed
the House ‘what has happened in this
oil well during the time of testiny is
nothing unusual. Its bchaviour is
like most first wells of an oil field
peculiar to itself and undobtedly
presents problems of a technical
nature’,

I, therefore, offered to arrange a
talk by the specialisis of the Oil and
Natural Gag Commission to explain to
the Members of this ‘House and also to
the Press who may be interested in
konwing what happens in new oil
fields and test wells. ‘Shri Mathur was
asked to give thig talk and I advised
him to illustrate the talk by making
special reference to the ‘problems of
technical naturc' encountered in  the
Rudrasagar well.

Sir, what Shri Mathur had stated in
the course of hig talk, was only by way
of elaboration of what 1 had informed
the House. You will, therefore, agree
Sir, that the question of any contra-
diction between my statement and the
information given by him in his talk
does not arise.

I will add a few words more in reply
to certain pointy raised by Shri Hem
Barua in his statement.

Shri Hem Barua alleged that “there
was a defect, major or minor, which
compelled the suspension of further
drilling in the well till the arrival of
a  work-over rig presumably from
Russia”. The fact is thaty the drilling
of the well was completed down to the
required depth of 3817 metres and all
the casings of different calibre had
been cemented in the well. The
question  of suspension of  further
drilling in the weli, therefore, does not
arise. Besides the work-over rig was
not expected from Russia, but was on
e wny foo Tqjcutta to Rudrasagar
for purposes oi test.ng and repairing
wells in Rudrasagar. Let it be known
that when the object is to merely test
a well or to carry out minor remedial
operations in the well and when the
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heavy rig is required for drilling of
more wells in the neighbourhood it is
more economical to wuse a lighter
“work-over rig" for the testing work
or for the remedial operations. It is
for this reason that the heavy drilling
rig was removed to another site on the
Rudrasagar structure to start drilling
of a sccond well. The further testing
of the well of Rudrasagar was left to
a work-over rig which was on its way
from Calcutta.

Shri Barua then doubts my state-
ment and criticises me for having said
that the well was “awaiting to be
tested for determining its potentiali-
ties”™ because he thinks that this
statement of mine does not fit against
the background of technica] details
given by Shri Mathur. Ag stated by
me in the Parliament on the 22nd of
December, 1960, the testing of the
first 3 horizons on the first well in
Rudrasagar did not  indicate the
presence of oll in adequate quantity.
It was on the 30th December, 1960
that the testing of the 4th  horizon
showed signs of piresence of adequate
quantity of oil, Thereafter, it was
considered desirable to carry out test-
ing of th¢ remainfuig two horizons—
which arc still to be tested—by a
work-over rig and to remove the
heavy rig for drilling of a second well.
These two upper horizons are con-
sidered equally prospective and :nay
Elve us some more oil. 1t is, there-
fore. not correct to say that the need
of a work-over rig was felt as early
as on 15th Deccember, 1960.

The dismantling of the rig was
started on the 25th January, 1961 and
this work was completed by the 12th
February., 1961. The rig was trans-
ported to and erected on the site of
the serond well and drilling on this
new site was started on 18th March,
1961, more or less on the exact date
that was estimated by the Oil and
Natural Gas Commission.

TP obtain maximum information in
8 virgin area, it is the policy to drill
the first test wel] to ag great a depth
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as possible, consistent with the geo-
logical and enginecring considera-
tions. Therefore, a heavy rig capable
of drilling down to 15,000 ft. has
been used for drilling on the Rudra-
sagar struciure. As a result, the
time taken on de-rigging, transporting
and erecling it at the site for the
second well was longer than in the
case of the lighter and more mobile
rigs which are normally used for
drilling production wells elesewhere.

As nothing has happened to the
first well the question of saving the
well or abandoning it does not arise.
Therefore, there is no basis for Shri
Barua to say “that the technicians did
their best to save the well and gave
up their effort only when they found
that nothing further could be done.”

Putting cement plugs between the
tested horizons is a normal part of
the operations of {esting. Any defect
ohserved in these plugs and the
Jeakage, resulting therefrom does not
in any way imply structural damage
or mishap in a well. It can be easily
set right by putting an  additional
length of cement plug with the work
over rig.  Such defects in cement
plugs occur and are so rectified com-
monly al] over the world.

Sir. asz directed by vou, 1 take this
opportunily to place on the Table of
the Housc a copy of the text of Shri
Mathur's talk on the subject, which
ig self-explanatory, |[Placed in Libru-
ry. See No. LT-2799/61]. The hon’
ble Members have already a copy of
the text of the statement I made on
the 14th March, 1961,

Shri Hem Barua (Gauhati): May
I make a submission? 1 have listen-
ed to the statement made by the hom.
Minister and I agree with him when
he condemns the way this news was
flashed iIn banner headlines in a
newspaper.

Shri T. B. Vittal Rao (Khammam):
It was in The Hindustan Times,
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Shri Hem Barua: He has the
liberty to condemn it, and he can
condemn it more. What I was con-
cerncd with was this, namely that
certain basic facts......

Mr, Speaker: The hon. Minister
has answered that.

Shri Hem Barua: No; ] shall point
out one or two things.

Mr. Speaker: What is it that the
hon, Member wants? 1 would not
allow a discussion on this matter now,
1 allowed him an opportunity earlier.
The hon. Member may resume his
scal and hear me. In these matters
if an hon, Member takes exception to
any statement made by a Minister or
a Minister says that a statement
made by a Member isg incorrect, I give
him an opportunity and ask him to
state so that the other side may have
an opportunity to refute it. He has
stated it eategorically now. The other
day, the hon, Minister Shri K. D.
Malviya made an oral statement, but
I found that a number of allegations
were made making reference to Shri
Mathur's statement profusely.

Therefore, with respect to those
items. I wanted an eleaborate statea
ment to be made, and the House was
also anxious to have a text of Shri
Mathur's speech; also arising out of
that text and the criticism made of
it or the mistakeg pointed out by
Shri Hem Barua, 1 wanted a cate-
gorical statement, and the  hon.
Minister has now made statement.
The matter stops at that stage.
There is no question of any further
queries now. If the House is not
satisfied it can always raise a discus-
sion some time after following the
proper procedure and after giving
notice.

Shri Hem Barua: May I seek a
clarification?

Mr. Speaker: No; there is no
question of any clarification now:

otherwise it will be an endless busi.
ness.



8485 APRIL 1, 1961

BUSINESS OF THE HOUSE

The Deputy Minister of Defence
¢Shri Raghuramiah): On behalf of
Shri Satya Narayan Sinha | rise to
announce that Government business
in this House during the week com-
mencing 3rd April, 1961 will consist
of discussion and voting of the
Demands for Grants in respect of the
Ministries of—

Externa) Affairs.

Labour and Employment,
Rehabilitation,

Transport and Communications,
and Commerce and Industry.

12.23 hrs.

DEMANDS FOR GRANTS*—contd.

MINISTRY OF IRRIGATION AND POWER-—
contd.

Mr. Speaker: The House will now
proceed with  the further discussion
and voting on the Demands for Grants
under the control of the Ministry ol
Irrigation and Power. Shri Hathi
may kindly continue his speech.

Shrimati Renu Chakravartty
(Basirhat) : May I know how much
time is left over for these Demands?

Mr. Speaker: There are 6 hours
allotted for thie Ministrv., 2 hours
and 45 minutes have been  taken,
and 3 hours and 15 minutes now re-
main, We are starting thiy ot 1225
PAL Lot us assume we start ot 12.30
ra, that means  that this debate
will go on i1l ubout 345 rpona
shall conclude this debate by 4 et

Shri Mohammed Imam (Chital-
drug): Much as I have respect for
the Ministers®  speeches, I submit
that there must be a time-limit  for
their speeches. Much as we appre-
ciate the speeches coming from  the
hon. Ministers, I submit that there
must be a time-limit for the Ministers
speecha: also, because they takc away
much of the i(ime allotted.

Shrimati Renu Chakravartty: We
want hisz reply also.
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Shri Ram Krishan Gupta {Mahen-
dragarh): The time may be extended.

Mr. Speaker: I may explain the
position. It is not the Members of
the Opposition that have to complain
against the Ministers, but it is the
Members of the Congress Party.
What I do is this. I always take
care to see that the time allotted for
the Opposition, which is 40 per cent.
of the time allotted for the whole
debate, is not cut down. Whatever
time an hon., Minister takes is only
taken from the time allotted to the
Members of his own party, and,
therefore, nc hon. Member from the
opposition need have any complaint.

The Deputy Minister of Irrigation
and Power (Shri Hathi): T would not
take more than about 30 minutes,

Shri Sinhasan Singh (Gorakhpur):
All the same, I would submit that if
the hon, Ministers take so much time
out of the time allotted for their
party, then so many Members of the
Congress Party are deprived from
the upportunity to express their own
views,

Mr. Speaker: They ul!
the Government! parly.

belong 1o

An Hon. Member: Sometimes, the
Ministers take 2 hours.

Mr. Speaker: They cannot have the
cake and eat it too. Every hon.
Member from  the Congress Party
must feel that he is the Minister....

Shri T. B. Vittal Rag (Khamgam):
In fact, they are like that.

Mr. Speaker: ....Therefore, what-
ever the hon. Minister says is on their
behall. I shalj trv to give all Mem-
bers a chance but it is inevitable that
the Minister should take come tim.e,
buecause not oniy this House but the
whole country is looking for the
statement made by the hon, Minister.

*Moved with the recommendation

of the President,
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Otherwise, it will be an one-sided
affair, The criticisms will have to
be answered.

Now, there is one other matter.
Today, we have got non-official busi-
ness. It is to start at 4 M. But
the hon. Minister of External Affairs
would like to start the debate on the
Demands relating to the Ministry of
External Affairs today, so that we
may conclude the debate on Monday;
he has got other business elsewhere.

An Hon. Member: That is .yot possi-
ble. It cannot be done.

Mr. Speaker: Therefore, we shall
start that debate at 3.45 p.m,, that is,
fifteen minutes in advance, and start
non-official work at 4 p.m, and carry
on til 6.30 p.m. Let that Ministry's
debate be started today.

Shrimati Renu Chakravartty: Only
for 15 minutes? Are we <oing to
have only 15 minutes today to deal
with such an important Ministrv»? We
are preparcd to start it, but the point
1s that it rcally is a very important
debate and 15 minutes would not
suffice. I could understand 2 hours,
or even one hour being there. 15
minutes arc uscless,

Shri Tyagi (Deira Dun): Thiz would
not appear good. It is not in keeping
with the dignity of the House that
we must accommodate  a Minister
enly for 15 minutes. I do 1ot think
that is proper. You might 2ot ac-
cede to his request.

Shri T. B. Vitlal Rao: W can sit
late on Monday and finish it.

Shrimati Renu Chakravartty: This
debate ran be finished by 6-30 pow.
What is the difficulty?

Mr. Speaker: The difficulty i: this.
8 hours have becn allotted for the
Demands for Grants relating to the
Ministry of External Affairs. The
hon. Prime Minister wants (o com-
plete it on Monday. We have 6
hours allotted for this. If that time
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is reduccd, hon, Members will natural-
ly say that it has been reduced.
Therefore, instead of starting non-
official business at 4 p.M. today, I
shall call upon an Opposition Mem-
ber to speak, or if the hon. Prime
Minister wants to initiate the debate
today, he may do so; and instend of
starting non-official business at 4 r.m,,
we shall start it at 430 p.M. Once
in a way, the hon. Prime Minister
has made this request and he wants
to complete it on Monday.

Shri Tyagi: That is true. But does
the Prime Minister want to take these
15 minutes today, or will these 15
minutes be utilised by the Members
today? If he himself wants to initi-
ate the debate, that will be very good,
so that Members will have pdints to
discuss for the next day.

Mr. Speaker: Very well. We will
start non-official business today a
little later. Hon. Members will kind-
ly sit for that work from 4-30 p.Mm.
to 7 P.M~-2} hours—as an cxception.
If the Prime Minister wants to make
a speech, he will finish it by 4.30 p.M.
Otherwigse, the Opposition may start—
45 minutes for the Opposition. No-
body neced have any complaint that
during the middle of his speech, the
discussion was postponed.

Shri Naushir Bharucha (East Khan-
desh): The Opposition wil] start.

Mr. Speaker: We wil' make en-
quiries.

Shri Hathi: Day before yusterday
when the House rose, T was dealing
with the question of power develop-
ment in the ecountry I menticned
that although we woulld be gen nting
by the end of the Third Fiv  Year
Plan six timeg the power gensrated
in 1951, the demand for power gocs
on increasing. It ic a good rign that
the demand goes on iereasing, be-
causc the consumption of power
means progress 07 the country, Thus,
although from ibou! 2.3 million kW,
that we gencratsd in 1951 we shall
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be reaching a tzrget of 13'43 million
kW., it will be just sufficient to meet
the increasing demand of the country
so far as power is concerned. But
we have to sce that we strive to
generate more power. The water
resources of the country are abund-
ant, Nearly 40 million kW. of power
could be generated by the utilisation
of these waters. Up to now, the
power generated from these waters is
2.1 million kW. and at the end of
the Third Five Year Plan, the hydro
power generated will be 5'3 million
kW.

12.32 hrs.
[Mr, DEPUTY-SPEARER in the Chair]

No doubt, we have tapped some
rivers for the purpose of generating
power. The tiny Sharavati, only 60
miles in length but with a potential
to generate about one million kW, is
being harnessed. We shall be able to
get about 7 lakh kW. of power from
that tiny river. The awe-inspiring
Narbada in Gujarat, capable of gene-
rating about 1} million kW. or 2
million kW., is now being harnessed
and after some time, we will be able
{o utilise the waters of this river
also. We know the turbulent Sutlej
has already been harnessed. The 9
sets of Bhakra generate about 6
lakh kW. of power. The Krishna,
the Godavari and the Cauveri in the
south are all rivers with potential for
generating power. These are the
large and mighty rivers of the coun-
try which have immeénse power poten-
tial. But these have yet to be tapped
to get power in abundance.

But it is not only these big rivers
that we think of harnessing. It will
take time, but we have to make a
start, and we have made a start, in
order that definite projects can be
prepared. We have decided to em-
bark upon investigations of these
rivers and we have selected 64 sites
where such projects could be had
which would generate ultimately
about 12 millior kW. ‘The <ost of
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these investigations is estimated to-
day at about Rs. 13 crores,

Apart from these rivers, there are
small streamlets or streams on the
hills which also would be able to
yield power in the isolated hilly
areas, To those places where even
communication is difficult, it is not
possible to carry huge machines and
equipment and have big power hous-
es. Moreover, the villages there are
scattered and the load demand there
is not so much. But in order that
these hilly places may be served with
electricity, we opened in 1959 a spot
investigation division which works in
Himachal Pradesh, Manipur, Tripura
and Jammu and Kashmir, although
the States of Punjab, Bihar and Uttar
Pradesh are also carrying on investi-
gation.

In the Third Plan period, we have
thought of having nearly 100 such
micro hydro-electric sets in all these
regions. A start has been made in
Himachal Pradesh. In the Punjab,
two such sets have been installed. In
regard to the Giri Ganga in Himachal
Pradesh, there is a tiny village,
Chhaila, where such a tiny set, which
we call a baby set, has been installed,
This does not require any barrage or
dam, but two stones are put to divert
the waters of the river, there is a
small flume about 5 to 7 feet wide
and a small room where about 25 kW,
power is generated. We do not re-
quire any huge machinery for main-
tenance and operation. This can
serve about 100 houses. There are
flour mills there. 1 went there to that
village to see the life of the people.
There are radio sets also. All these
are working. The economic part of
it is that you do not need to carry
steel posts, The posts are taken
from the jungle and used indigenous-
ly.

In those particular experimental
sets, we had not had an actual esti-
mate of the cost because we had to
have these sets from foreign count-
ries. But we have started indigen-
ous production for such small sets,
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and though the cost of generation
would be comparatively greater than
that with hydro sets, ultimately so far
as the cost of transmission, mainten-
ance and operation is concerned, it
will be comparatively cheap. We are
going to have 100 such sets in the
Third Five Year Plan, for which a
provision of about Rs. 4 crores has
been made,

Along wih the generation of power,
we have also to look to the avail-
ability of power in the various areas
which have to be served. As one of
the hon. Members said, the transmis-
sion lines are as important as the
generation of power, because unless
you spread or send the power to the
various areas, it is no use generating
power. In this behalf, we have
made a good progress, As regards
transmission lines, in the beginning of
the First Plan, that is, 1951, we had
only 19,000 miles of them, The addi-
tion during the First Plan was 19,000
miles. During the Second Plan, we
added 40,000 miles. So at the begin-
ning of the Third Plan, it is 78,000
miles. During the Third Plan, we
want to add to it another 80,000 miles,
bringing the total length of trans-
mission lines to 1,58,000 miles.

-

This is one part where great care
has to be taken and we have to see
that these transmission lines also are
so laid that they may be economical.
With that end in view, we have also
thought, as the House is aware, of the
super grid. The advantages of the
super grid are well-known, because if
there is a huge power station in one
area, it can transmit power to the
other area; all the benefits of this
huge power station can be available
1o the neighbouring area. When
there is high load at one place and
low load at another, this could with
advantage be utilised with the mini-
mum of cost and the maximum of
benefit. Such a grid we have first
thought of establishing in the southern
zone. For the States of Mysore,
Madras, Andhra Pradesh and Kerala
there will be one grid which will
connect them. In addition to that
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we are also having the inter-State
links, For instance, Madhya Pradesh
and Rajasthan are inter-linked by
the Chambal project; Rajasthan and
Punjab by the Bhakra project; simi-
larly Punjab and Himachal Pradesh;
and the inter-State link through
Hirakud, and D.V.C. So ultimately
the idea is that we shall have one
super grid, It will mean that at the
minimum cost we shall be in a posi-
tion to have the maximum benefit,
and it will also bé economical for
the purposes.

In addition to these hydro-electric
and thermal sets, we have other
sources of fuel like lignite, oil, from
the solar energy and wind-mills. The
compact of generation from these
sources is not yet significant, because
we have other resources; but some
experiments are being made,

Coming to the question of irriga-
tion, the point was made about the
utilisation of the resources of the
irrigation potential in the country. In
1956 the irrigation potential created
was about 65 million acres out of
which 3.1 million acres were irrigated.
That is, the utilisation was nearly 50
per cent, A point was made by Shri
Ranga that as the irrigation potential
goes on increasing, the area left un-
irrigated also goes on increasing, and
he said that the more we spend a
greater area goes on being unutilis-
ed. He gquoted figures that at the
end of the Second Plan the total
potential created would be 14 million
acres and fhat about 10 million acres
will be utilised, and the gap would be
4 or 5 million acres. He said that in
1956 the gap was only 3 million acres.
That is, out of 6.5 mfillion acres of
irrigation potential created, the area
irrigated was 3 million acres, and so
the gap between the potential created
and the area irrigated was 3 millior
acres, And in 1961, he said that out
of a potential created of 14 million
acres about 9 or 10 million acres would
be the area under irrigation; that is,
4 million acres will be left unirr gated.

I do not know what formula this
is. If you look to the percentage, 3
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million acres utilised out of 6 million
acres potential created is 50 per cent.
And 10 million acres out of 14 million
acres is ncarly 77 per cent, If you
look to the percentage of the area
cavered by the irrigation facilities, it
is increasing. Suppose the total
potential created is 100 million acres
and the area irrigated as 80 million
acres then the gap will be 20 million
acres. The difference of 20 million
acres will be much more than the
difference of 3 million acres (that is
beiween 6 million and 3 million
acres), though in terms of percentage
the gap will be only 20 Per cent. as
against 50 per cent. So I do not
know what formula it was. But
certainly the percentage is definitely
increasing and today the percentage
is about 71 or 72 per centi,

Shri Tangamani (Madurai): What
Is the position in the southern States?

Shri Hathi: 1T am coming to that.
Even if you take it State-wise I have
got the flgures. So far as Bihar is
concerned it will rise from 72 per
cent, to 79 per cent; Jammu and
Kashmir from 80 per cent. to 100 per
cent.; Kerala from 66 per cent. to 96
per cent.; Madras from 70 per cent, tad
100 per cent; Mysore from 45 per
cent, to 65 per cent.; Punjab from 47
per cent. to B2 per cent.; Rajasthan
from 42 per cent. to 72 per cent.; and
so forth, It is because of the various
steps that the Irrigation and Power
Ministry, the Planning Commission
and the States concerned have taken
that the utilisation has increased, and
T would like to compliment the States
that have taken the steps as a result
of which the utilisation percentage
has increased. The States really
descrve to be complimented where
#ood work has been done. There is
no doubt about it that the people's
co-operation is there. But the States
have been taking active steps to see
that the waters are being utilised,

Then a point was made about minor
and medium irrigation. The Ministry
has been giving attention to this in
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consultation with the Planning Com-
mission to seec that more and more
medium-size irrigation schemes are
taken up, because there the results are
quick and the benefits derived from
these medium irrigation schemes are
faster.  There are advantages, no
doubt, from the bigger dams: they en-
sure against famine, they can store
more water, the repairs also are less.
Anyway, the medium size irrigation
schemes which cost less have been
given importance, as will be seen
from the figures. During the three
Five Yecar Plans, schemes above
Rs, 10 crores are 36; schemes between
Rs. 5 crores and Rs. 10 crores are 28;
scheme between Rs. 1 crore and Rs, 3
crores are 108; and schemes below
Rs 1 crorc are 385 So we have
taken steps to see that medium irriga-
tion is given importance so that it
can be scattered all over the courntry,
and the nceds of the different regions
and localities can be met by such
medium irrigation schemes.

Coming o the question of soil con-
servation which was also raised by
Shri Muhammed Elias, this is really
an important zubject, because unless
vou have afforestation and measures
are taken for soil conservation, the
dams will be silted quickly, and
therefore it 1s necessary that import-
ance should be given to it. The
Ministry has taken care to see to this
and we have now opened a special
Cell in the Central Water Power
Commission which will look, atter, mn
consultation with the Food and Agri-
culture Ministry, to the measures to
be taken for afforestation and soil
conservation,

_ Then comes the question of plan-
ning. It was remarked that there
should be proper planning. Nobody
can deny that. But, as you know,
in the First Plan certain projects had
already been taken up and they had
to be completed. The projects were
ready, some of them were yet to be
taken up. But certain projects were
taken up and we had to include them
in the First Plan. But later on, as
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the House knows, we thought of
devcloping the rivers basin-wise, be-
cause some are inter-State rivers
flowing through more than one State.
Therefore, it was with that end In
view that the River Board Act was
passed, so that this Board can look
into it basin-wise, prepare the various
schemes, take measures for soil con-
servation, power generation, irriga-
tion and advise the States on the
schemes to be taken up or to be in-
vestigated and then prepare a master
plan. We have now decided imme-
diately to have such River Boards for
seven river sysiems, These rivers
arc Krishna and Godavari, Sutlej-
Beas-Ravi (one group) Mahanadi,
Narmada, Yamuna, Cauveri and Tapti.
We are having these seven  Boards
initially which will look to the ques-
tion «f Planning and investigation
basin-wise and suggest to the States
to take up schemes. We are in com-
munication with the respective States
concerned.  The Boards will be  es-
tablished after the consultations are
over with the States This is an
important step %0 far CH
the development of the river basins
in varinus Stales is concerned.

Shr’ Muhammed Elias had also raised
@ point about strengthening of the Cen-
tral Wa'er and Power Commissi n, We
agree with that suggestion.  In faet, the
Gokhale  Committee which  was
appointed for the reorganisation of the
CWP.C has recommended it and we
are adding one more member for power
and one more for water because in the
Third Plan there are a number of
schemes coming up. Thev have to be
examined and consul‘ants have to go
very often to various s tes and it be-
comes difficult for the two members to
cope with the work. We¢ ourselves
had that in mind and the Gokhale
Committee’s recommendati n has been
accepted and we are now streng'hen-
ing the Commission.

Shri Muhammed Eliag

From which region?

(Howrah):

Shri Hathi: 1 will reply to all the
points { the hon. Member hears me
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patiently. So far as the selection of
ptrsonnel is  concerned, from the
castern, western, northern and
s.uthern zones, we will see that we
ge! the topmost engincers provided the
States can spare. For the information
of the hon. Member, 1 can say that we
have recently appointed Shri Das as
the Managing Director of the Project:
Construction Corpevation which iz in
charge of the r ver valley pr-jects eon-
struc‘ion. He was 1n the eastern zone;
he was from West Bengal, Therelore,
there is no limitation. We do not
select persons from a particular zone
but from the topmost engineers we
could get. We¢ have already appointed
two. But, it wruld not be correct for
me even ‘o say that we shall appoint
people on the regional basis, It will
be on merits, from wherever we can
find topmost engineers. I only men-
tion for the informaton of the hon
Member that we have not neglected
that part als~. That is what I want fo
suggest.

Then, he said about the plan of the
D.VC. and that the objects of the
D.V.C. have not been fulfilled. Let us
see what Mr. Voorduin suggested so
far ns power gencration is concerned.
He suggested 150,000 kw. of thermal
power and about 2 lakhs kw. of hyde!
power. The total generation suggested
by him was about 3} lakhs kws. As
we po on increasing our industries, the
developmint of our country goes on
If we had stuck to Mr. Voorduin's plan
we would have stopped with the gene-
ration of 34 lakhs kws. We cannat
stick to a patricular plan; we have -
go on chang ng. Accordingly, we hiud
over-reached the limit But today. T
may say that that area generates
448000 kws. of power ax against the
3.50,000 suggested by him.

There are three power stations unde:
construction. one at Durgapur and
snother at Chandrapur which will
generate 3506.000 kws. or 5 lakh kws of
power; and one more We aAre propos-
ing in the Third Plan for 140,000 kws
Even conceding for argument's sake
that that is not taken up. 508,000 plus
448.000 will be about 1 milllon kws as
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against 350,000 kws, suggested by
Mr. Voorduin. So, it is not true to say
that we are not following his sugges-
tion. On the contrary, wherever we
find it necessary, we have gone far
ahead.

Then, the hon. Member mentioned
about irrigation figures., He said that
the report says that 7 lakh acres are
being irrigated by the D.V.C. The area
irrigated is of West Bengal, How is
that thg D.V.C. can gay that it irri-
gates 7 lakh acres? If that is the ques-
tion, it may be difficult for me to reply
for any State because it is not the
Government  of ‘ndia  that goes to
every field and irrigates the field. Sta-
tistics and data have to be cllected by
the State Governments from the States
and thev say that so much area is
irrigated. 1 think we have to  take
them at their word.

But. 1T may add that when the ques-
tion of utlisation came up, we  sent
two enginecers who went round the
country to check up. Of course, it
was not g complete onc; it was cnly a
specimen or sample cheek. They look-
ed round the country and the sugges-
tions they had to make were sent as
recommendation:  to the  concerne:d!
State Governments, The reply to that
question is that the DV.C, does not
direetly irrigate but water is given to
the Bengal Government, So, the data
received from that Government should
be taken as correct. There is no other
way; we cannot send our engineers to
every ficld and check up.

Then, he mentioned about naviga-
tion, I do not think I can reply his
questicn because he doubts whether it
will be possible in 1962 or not. He has
to wait till 1962 to see whether what
is written there is achieved or not. It
js difficult to resolve such kinds of
doubts. What we have said is that
navigation will be possible in 1962, I
think. looking to the other things in
which we have progressed, for
example, the power position, where we
have gone far ahead of Mr. Voorduin’s
recommendation, it will leave no doubt

that whatever is stated w.ll be achiev-
ed.

Then comes the question of floods
and D.V.C. The floods of 1959 were of
the order of 8,50,000 cusecs. The pre-
sent dams have capacity of 6 lakh
cusees for flood control. Let us ima-
gine what would have been the posi-
tion if these dams had not been there.
The whole area would have been flood-
ed by 850,000 cusecs of the flood; but
we have checked to the extent of
6,00,000 cusecs. Only 250,000 cusecs
was not checked. So far as the Third
Plan is concerned. we are considering
the question of a third dam also. The
matter is being discussed with the
West Bengal Government,

Then, the hon. Member mentioned
about the machinery for irrigation and
power being manufactured in the coun-
try. He quited some pamphlet which
was writien by the Chairman of the
Central Water and Power Commission.
There aizo 1 agroe with him, in agree-
ing with whut the Chairman of the
Commiss on said. That is, the country
does require heavy clectrical
machinery and equipment to be manu-
factured in the country so that  we
may not have to depend upon foreign
c.ountries for these things, But it is
not that a particular factory which can
manufacture this  sor' of machinery.
We have one in Bhopal, the Heavy
Electricals and we are think'ng of
having two more which will also
manufacture heavy electrical equip-
ment in the country. That would mean
that when we manufacture this
machinery and equipment in the coun-
try we will have to depend less and
less on foreign countries.

But there comes the question of
training our people, Up to now, in the
bigger projects, the Hirakud, the
Damodar, the Bhakra-Nangal, Chambal
and Cambay we had to spend crores
of rupecs on foreign consultants for
the: purpose of designs, erection, con-
struction. etc.. because the machinery
were manufactured in those countries
and when these people came here we
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had to pay for them, The designing
had to be done by them. Our people
had no experience of manufacture.
Therefore, in order that we may not lag
behind, we have opened a special cen-
tral organisation for designs prepara-
tions and construction of such heavy
machinery and having such big pro-
jects erected. That would mean that
we would have a large number of
engineers sent abroad for training. But
that will not cost much compared to
the crores of rupees that we have to
spend on consultants, on erection, etc.
This would also work on a commercial
basic and assist others.

So far as power is concerned, I may
inferm the House that the modern
technique of repairs of the transmis-
sion lines is also necessary. If a line
carrying current is stopped for 6, 7 or
8 hours, the factories on the line will
be stopped and production will de-
crease. Woe are. therefore. training our
people in what they call ‘hot line train-
ing’. That is, the operators can func-
iion even when the clectric lines arc
carrving current, when they are live,
without stopping the current. They
can repair and the current can go on;
only that particular part or branch
where the repair is going on is cut and
there will be no loss in production.
There will be no loss of production in
the country. The industry will not be
stopped. We have two such training
centres—one at Bangalore and another
at Ganguwal and 150 trainees have
been trained till now. It is interesting
to see these young operators working
with agility while the current is on
without any shock. Of course, there
are various apparatus to help them.

13 brs.

Prof. Ranga spoke about lining of
the Rajasthan Canal and he also spoke
about the Workmen’s Compensation
Act. It is already there. The depen-
dents of the dead and the injured are
given compensation. But apart frcm
that Act, we also give ex-gratia pay-
ments. We are dealing with people
and there should be some human fouch
and human clement in dealng with
them., If a worker is injured, or is
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dead, immediate relief is to be given.
Prof. Ranga is not here; otherwise I
would have reminded him of an inci-
dent. There was an accident in Hira-
kud in which about 12-13 people died.
I got the message and then Prof. Ranga
was gitting in my room. Immediately,
I rang up the Finance Minister and
got the sanction for Rs. 1,000 or
Rs. 2,000 per family. Within fifteen
minutes, they were informed that this
relief should be given. Even in the
case of the mishap at Bhakra, that
very evening the Punjab Government
had announced er-gratia payments.

When we want the labourers to
work, we have to see to their ameni-
ties, If they are not there, it is our
anxiety to see that they are given. [
personally went and saw the ameni-
ties at Hirakud. Light, water, rooms,
ventilation, bath rooms—these were
wanting and then they were given
these amenities. It is not only a ques-
tion of money being given to them and
then taking work from them, They
are human beings; they are people who
are working on the projects and build-
ing these huge dams, We cannot ignore
them.

Maybe, that all along the 1,400 miles
of the Canal, we cannot give them
pucca houses because it will cost a lot.
Then, today they are working at the
first five miles, tomorrow they will g2
to the next five miles. So, we cannot
go on building pucca houses. But
reasonable accommodation should be
given.

Alternative employment for these
people was also referred to. That has
been our care too. In the D.V.C. area
alone, the number of retrenched per-
sonnel comes to about 6,000 till now.
Out of that, only 345 arp yet to be
accommodated. The rest have been
absorbed in rne or the other project,
wherever there were suitable vacancies
to utilise their experience We have
opened nine employment exchanges.
We have had a special officer to  go
round all the various projects and in-
terview these people and find out  the
chances for their employment
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Shri Muhammed Elias (Howrah):
What about the Pay Commission
award? Why do they not get construc-
tion allowance?

Shri Hathi: If the hon. Member
hears me patiently and allows me to
go on, he will find that I am not leav-
ing out one point which has been dealt
with by him, I think he has been
satisfled with the points that have so
far been dealt with by me, I shall
come to the other points, one by one.

Mr. Deputy-Speaker: The hon. Min-
ister should also know my limitation.

Shri Hathi: 1 will not take more
than 15 minutes; I will not exceed my
limits. I know my limitations; I know
the value of the time and the anxiety
of the hon. Members to speak.

Mr. Deputy-Speaker: He knows his
limitations; he should also know my
limitation.... (Interruptions).

Shri D. C. Sharma (Gurdaspur):
Sir, though the hon. Deputy Minister is
speaking very well, we also want to
listen to the hon. Minister,

Shri Hathi: The question about
minor irrigation and tube-well was re-
ferred to; that does not fall within the
purview of this Ministry.

Sardar Iqbal Singh said that this
Ministry perhaps did not take the co-
operation of the public. I was rather
pained to hear that because it isin this
Ministry that we are trying our best
to have that co-operation from the hon.
Members here and also of the States.
We have advised the State Govern-
ments to keep the Members informed.
Here at the Centre, the hon. Members
know that we consult them at each
stage. There are progress reports. At
the stage of planning also, we have
advised the State Governments to
know the views of the Parliament
Members and also the members of the
Legislature. Then, there are the deve-
lopment councils. We have also pro-
ject committees at each project [or
the purpose of consultation with the
Members. So far as the Centre is
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concerned, I may say that we have met
almost all the States and also the hoa.
Members from different States had
given us their suggestions. It may not
have been possible in all the 544 pro-
jects that were undentaken during the
last ten or more years, But the hon.
Members from Kerala will bear me
out that on important projects such as
the Idiki project, the Members were
called by the State Governments.
Seven or eight of these Members who
are not unfortunately present now had
discussions with the State Govern-
ment about this question, Public co-
operation in respect of the construc-
tion of the Kosi embankments is well-
known. The pecple of Bihar them-
selves did these 150 miles and because
of the co-operation of the people the
work could be done more economical-
ly. The Delhi Shahdara bund was
done by people’s co-operaticn. Then
again, in regard to Chambal, the
Member of Parliament from Rajasihan,
Shri Manaklal Verma is looking after
that work. When the Chamba] Scheme
was inaugurated, about 1,000 farmers
wanted to come forward and say that
they were ready for the utilisation of
the waters. Similarly, in various fields
either at the table or in the field the
oo-operation of the people had been
sought. We are very keen to have the
co-operation of the hon. Members of
this House and we shall certainly wel-
come their suggestions.

1 shall niw deal with the po'nt rais-
ed about the Pay Commission scales
and its application to the DV.C. em-
ployees. .t is an autonomous body.
There are different setls of rules for
these autonomous corporations and the
conditions of service for the Govern-
ment servants are quite different. If
we are to apply the recommendations
to the autonomous bodies and corpora-
tions, it would create a kind of a com-
plication because in that case they will
have to come under the rules and re-
gulations of the Government which do
not apply to them. It is for that rea-
son that things are not automatically
made applicable to these persons, That
does not mean that we should not pay
them what they deserve. That is a
separate question altogether.
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So, Sir, I think I have covered the
questions raised by the hon. Members
except perhaps the lining of the
Rajasthan Canal We have taken the
decision there also and the work is
progressing  satisfactorily. I once
again express my thanks to the hon.
Members who had good words to say
about the functioning of the Irrigation
Ministry.

Wt e A (W) o
@ ferdt efiwz AgE, gl Wk
O I T Y A FAEy oY A
Tq ara & fod sy wrfore o Y
AN gAT? e Fer@ § gaer sgrer
AAETER FAATATT | FAEFEA
fad &z g fr ot sifea & araox
W qay § g fomdt smegrly @Y
wifgg ot aff g€ 1 wiv T E ooy
T T &7 aregw &, Afaat wi afamat
¥ qreNE &, 3w F AT vt Agl g,
QYT I arww a1 frEedT 9 ¢ 3w
WRIAT TG AT AT T 12¢ ¥A0E
oFE T Fda , et & vy 7w
qF¥ e g fagrd § #07 gt &
T % qT7 97 AFAT & | B2 AYT AfFw
GEA Tq7 AT H Ar e &y
I AaTy Frfeyi F FAAT 79 0 A0
¢ A TFT BT & FOF FTR A A
T | ¥ qg a9 AT v T g
ff WS ZATT HIHA ¢ 7QH ATy {919
¢ ¥ gart Ot v fArdw § TAn
SR & SGIET AW # ATgT Aq 1 q#
WA A A FT A AR & WY
ag WY QU AT A A AW AT
1% ®O¥ & FO¥ 1M | wiag W
qad 7 wwT g7 A 1 R fe g Ttew
o a7 ¥ fag a1 A aArt I
¥ H WEAZ €T qYAAT TA §E XY
ad fx g wifedy zrraz <y ¥Are
w1 & ) 3% % f§ gw Fwr g A4 ¥
F1 v woht wfewi ®, i .,
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wrt T | gafEd 3 g o g fe
AT OF BET §57 o35 FTd A1, T
A AHATT FY 77, TE W ACE A
aagr 117 fio g vy Fhf, it
AR gEr w1EF AT rE F A A
¥ | ERTTT W ¥ FAT FT TR B A
qeTEY 7% |

7 7 am o7 A AT 2w g
f& st o7 ama &Y gur? Yo H AaA
ST AE & | gW rwd @ fw wrg |
FATT TR &1 wAT qTET ¥ wATAY
TFAT & | THET WHT FIFCT TRERA 9T
THAT § | W g @ WA ¥ SR
g aTE, aY gt AW W www fF 70
aff grit afew AT Ao g W
IR W ATGT AT TR FT FRA |

T am N w faafe ¥ &
1 Y £ AE g & fe o e
T I ETy # A & g fadh A ferga
sz w71 Y STH At & | A v
am ag & fr ot qEfog feoz fear
AT IAEY FTH F AT ATY, IAX BT
ISQT AT | F qE ATy gt g
far ot gardY famgalt &1 e o Ao
? Iy faR1 97 § qy A7 37 A1 §
far Forrr @xzfergm fowmz fagy mar a7
ARTH &1 ARTH FTH F T4 Ay wav o
fag faat graa # fr 7= frew o ey
33T 47 | AT G N T A
2 g3 ¥ Ay wt e e qr oty
wgr a1 fw gurer n GqZfega fere
fargqy T A {2 . ° wO¥ 97 wafy ww
# frd 2o wO® & w0w Arar waT |
o qrq v A1 w4 ¥ fe gwra
faperar qwerr gY 77 & 1 oW AYWA KT
Y qwT AT FEAT R )

§7 {7 11T ©1 guRI €1 v sifae
& oY aw 7w fwzw o femt



8505 Demands APRIL 1, 1961 for Grants 8506
[ e o)
1 ¥2@ forar A1 @ Wy g For qg AT & 1 3 o fagara & fr e ad

wareT HigaAv e g 1 gafa g
TAFY ATG vy A7 AR | THE fEw
T AwdYy 2 fr qr a1 @X FrETY dAn
feq g fr fafas) oo o oe
TR WY fafaedy o B3 gz mifreeat
# mrom # sgrar A sarer smmfeT
g1, T WIEAT FLqAT AT AWTH FH
7e fafrl ma grg #az i 1 afrag
o w7 7w g W & 37 frew #Y
T g1 oL fm ofY Yo A AT g )
f 37 a0 & sarzn g1 & faaa g
gH1 A% S hfafadts ferr Y wf
ITH F7E FHragn 4¥ Iavan WAV | WA
&7 A A A vy F1dy A faarT oo
ARAGTIT B 741 AEATE T K
Zaa A= AY w8y TA w77
SUIRITT A7 fedywa & 41 ) 37
W 07 A0 ®rr @q frgn T
AR Fg TETF JoOAT ATEZ AT AT AT
AT mTIIa ewdr o ot Ay
#0 A arfY Frarge Grar mgr fearEt
T3 9y At A7 F gew F7
agifa a7 At A1 AR & oA qr
AN qg 1T AT 4T | § 7Z ATA
wraH g g fr g awrw aF agd a4
7T WY oY, WY g awg 7 Ag AT
qizfraa s A1z far mar qg IFC
T W F3 AATH ETQT ATAT AT |
foa gt & 727 78 of oo 3aK
TH AW ®T AW w7 AT SqrAT 7
SYTET BIAET ET TFAT AT )

Az qra ® @7 FaAr A=A
f& zardt wf% s g gaF
F&t ¢ e 3a6T oAt & /19 T
A ) CERHTT T AT AT TET
# zatwg gz arr Tzar g fvoagw @
Y A g oy ¥ Fwr A A H
Yy frA @ T AT A 4T TR AT

qT Q7 #2197 Y A qg @A’ g0ar Ay
g 7Far | gafar g avw ofr gl
fafaedt # sav 3T =fed | =% faR
# ot o §f et ¥y w0 wIEAT B
T & qT ot q=t gur ag wTA
Ty o @ & ) fag® f A gew W
ug FATH IST Q1 AT Aqamqy 747 °v e
g 9iw FAOT AT WX @=i fear
wma | ¥ g8 g favarw § s o
F AEITACAT FIA FY oo T
AT AY rar At agT Y e
A edt afer 39X WY 9 &=t g |
M F7 @ A7 g AT wwA A
FraYz o7 F7 vy § oy mw A 0
GATE F AT FREY F ATH A THI ATAT
oA 3w FEA A A P A Ay
IR T A A fwfed A 5 =
a7 17 faar 9% a7 wfer F
AT oA A
YA FH g AFAT AT WA AFEAC FIT
AR A1 SR A T 3 AT
] & 97 A1 faar fx 399 g &
o, sfea g aF feft off awee
Far 7 & mfy | gavE #¥ Frorafaw
TFETAFAAE WA arr A N
FZTE qg T TEH ¥ AHT TEAT
¥R § | A7 a7 A9 A1 FG oA A
awH 5 & 7o & wras ¥ 87 A7 AT
g1 ® wmg g 5 gura &1 & g
gar M1 ¢ ag FRfAG 78 o Jy fF
fedt & az=r 3% €Y a= § av fafeears-
Rorr FTX ¥ ava ¥, Hfew zurd HATeD
¥ A A A F T T FAF
ford g g faergs =AY 2 ) A
N gafaz oersza FA a Y

“The pitfalls that Bhakra has
shown, dug by the mercenary,
anti-national feelings of a few
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individuals must be avoided to
enable India to fulfil her destiny.”

T A F A FEX §

“It would have been better to
have followed the path of Maha-
tma Gandhi, the path of rectitude
and attempted the work without
taint of any kind even though
success may have been belated.
Buccess was bound to come, it
was in the logic of events, in the
logic of our destiny. But the
euccess that we have achieved
echoes back the pangs of consci-
ence, it is marred by the long
shadows of doubted honesty. The
anti-climax of this success may
be read in the sad pages of the
Report of the High Powered Com-
mittee...... Punishment of gullty
persons does not reflect the
vindictiveness, of the human
soclety but it safeguards against
unsocial conduct.”

A3 7z a1a i w4 far N wro £
ZTE qraT FRA A Fawrfrd WY § TA 9
wae fear g WY waT @ O A

LA .
R arr A e g W A
Y & GTHA THAT ATEAT §, A% yAL-
Fww w1 ¥ 1 7w @A i ow a=m
ara § dfew ag iz o0 O3 )
Ay AN, AR w, fEwE w A
FTAET ERT T IT T 7 WA 3,
FWR 97 T FEA 97 I94 @A & a
T FE FrEEr A F wEAT ) W
fod & ow 2 faerd o nIw & Aapa
TwAT wEAr § ) W O fY @ ar
TR AT I 777 wX € ffra
¥ | gER g ¥ W1 FATT A Y H
darer arer AH midz 77 1% H
VB9 IO AT greW N TAww
| fewmar wrgaT g | IE AT ¥ N A
P FrYe dor oY f & 7o7% &7 € 97 TR
y ¥ 71 fars forar mar § . —
“During a transitiop perind of

10 years, India will continue to
give Pakistan some supplies from
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the Eastern rivers, in accordance
with detailed regulations set out
in the Treaty.”

XS ATt 7 A qg F7AT A@
fe AR o T & wif daow 7Y @ f
qiffea™ ® 79 T A% qT A famn
oTq FfFT 7T 9% T THY &7 QwA
FT qare @ T O WD famgea &
THRYF 9 A F fr ¥ ww F
AR T FATA ¥ a2 FTH F AEY v v
TFAT I A% F ITH ATT 29 2o ATH
F fod woar 79 AT VIR A a9
oY ITFT IR 7 FT 74T IAH AT
fore agfy marwr &2 v 1 wifE wET
arft fraraa & w@i aw foet & fo
q@q WY a7 wwar & | W S o
oot & it g @Y 3@ art & wET
# g 5w ¢ gEfad A oy awhw
¢ & A zorr gwew e fAw e
s § IR g fear o ot Jewy
TH W19 & w7 et fwar o
qifee ® =fag odt o e
XY qrT faar o & IEwY g@ frgeT
¥ fget & wmw ¥ "R WY Wfow v
wfed | @ foad & gw am o of fars
feqr maqr ¢ WY wRT AT & —

“Historically, a supply of 8'27
million acre feet was being
delivered during Kharif at
Madhopur and Ferozepur.”

AW WY AT 6 AT oFITe §
oy am & yafad v @ g fe sy
tvawd 7 arfweara &1 TR A7 Y
fegr arr ¥ WY Aoy derer @
FaEw W17 ST %1 9 fegr A 15w
arfY & A ¥ fag o Y A R
N g wEy oy fr ©F = Tt
g FEw) =N 7 wef) fafza 2w qm
foegy wra ) g & gm 2 a7 Y qon
wrem § fr o arerye feaet & of
¥ qrft frur wyey @ 1 ogR T A sy
awaftor § ? wgt ow GO § I
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[ arew AT )
ford o Y a0 &Y Twar § fF daaw
sa7q o #Y aeg sarq ot w7 F fow
faT 99 | AT TF AT FT I AT @
fe T ®1 faquam ot § F ag fag-
A & forw feed & ot & 9@ fe
o qrfy 1 I T g TRt faat
fa qrfy %Y ore e 39 feemr W R o feemm
fop qifaea % @ 1| gEfed 99 T B
AF FTTHFW F A1 F7 0F & TQAFT
f ¢ T0F § T 1 7w F AT
fos frar 9@ WX Sy Y aaes A
fere forar T ST Mifaeg &R & qwm
it ®R F@& Ia6 9 faar s
wifw A T Y agT AT A€ ¢ |
amw #& fgY S & fowre 5 o
w1 qrY faeaT § WX 9@t T &
HYGH Y GrE F& qTUH AT TOH B
wt @ & | TERT AN A0 FTT T
3 fe gy zfar s afar &
I T T% FT O 9 § 9 @
mff w wdt ¥ IER w0
I FH B T FIA FT 0F & T
§ 5wl & = ¥ fow fear o
WX ST w1 gaew ¥ faw frar o
R 3T 1 O T @ a7 agEr Ay
A AR § IAHT WY W q W
¥\ & 78 T gufA A @ g fE
wreqr MY F fFer w1 I0w-
o7 I T ¥ TREGH A ATA
qTY | WL A F L ARG A
@ WA wC W O w qeE W
Fifer 7 @ T W) A

Tq¥ % | QAT AW @ §
are & o w0 SEW § wiw o
wiedadt W § PORe wa g Iw
qmai@rf*iﬁmmﬁ@ﬂ
Wﬁﬂﬁwmwfﬂﬁ?ﬂﬁ?
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qrET &7 & a3 7Y § afer agi AT
¥ QY F7 FaAT WY TET 2T AGAT IAT
g & 1wty fed fafrex
fagger faat agt aX G F | T Ty
wiat ¥ 3 qoare 3@ | OF THET aY
TET 97 AT A2 AET F1 qGAT TET
e i aTaF o 1 S NI &
FIET 9T qFATA CF 42 A qUATH
Tz ag gae feed & rfew @ 77 w@r
fe &t adt & fau & gt afew svr
9 & qrY A A7 qgT a wggT w7
@ q AR g ¥ fAg Iwae 4 | gafag
# gg 9T Fga1 § % wror 9w q0g
TAd T FLAP R AT A ay AT
FIW ART F AW @ g%y § a @
FATE TTHTR & N F1€ Qe achrT
T frr s fr ag Ny A &
FET T QT IT JATATEY FY qATG
FL @I §, AT AT &Y gE g, 99
qET F1 AT AFT I9 fged § v faqr
STa gt fF qrt A1 aga FH & O g
& ¥ I e 1 Sraar gg = Twar
R agw d R I AT G
faar s @t ag #E gfFa T adr g
T I TATH T BIIT GAA & fAg
B T JATE AT AV 78 7 BIE AT
€% freq o7 997 T3 &

TH TOF ¥ qg I A¥AT © €
wATH § W grow # gaw fas wf I
srar § 1 Faeeft & oft g3 a § ag wvd
i e f 3 e < o gt g
F ¥ g | IR faedfy sgT WY wawr
&Y T%ar § | AfeT F 39 | T AT
¥ fau dare g | IRY 2@ oA §T
FRATE FT FIHT € L AT § AT I
fap qrelY #t 7 savEy e § | F9T AN
agt FTE 7 T47 FT IF A K ITIH
e < feay 7 s e 99 ot A
g Ty JE€@ § |
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wrfe # A8 o g @ qordte
R ag 7g ¢ fr o ol fefig-
el § ag THE-HAT § WX AWH F
T I A g & g
{ qA At ¥ OF qar g §
1 7g AR I T 1 Toforw w9
fr fegrmm & #rf v T =27 §
fE arr g1 AR fogsr fF aefer
Y TF & 7 AT ag aTaTdr TEIE |
Iq gL 9T So AT TIYT THiAQ
as Ad foar war fr Iger avamr
@Y ATEIr | 7 gg AT § fw s
FRT ¥ et Ffaaw w7 fear ama
§ 7z 7 gafaw wzarg w78 HR-
IR fag et F faq g . . .

Farers AT ¢ AT 7D AR
g g, fafrex are mos &9

s 9

it ovre Averaw wrew (WS )
ey wgew, # fam gt g
ara? fafaegt #Y fewigm o7 a9 w@r g
ag QY femige ¥ ifs gardy forey &
Qw ama gfaga et § 1 zuTe 3w w5y
FT Frardy it #07 ¥ FAT F qATE
€ & 1 gATL W A Agra’ A gear F4
Ay A W ag o gwa g
fF &7 fegeart & ara et oofle &
AT a9 981 % qg & % g i
# ¥ SGIRT @ ARt 977 L | gEE! qTeT
¥ fFaar w9 HAAT qFAT ¢ IAQ
wrw! qar gem f& fggem & g
T At P s S wifa
gl ¥ 3¢ ATE 9 WATH ZH AET A
AT g7 AT AT WA av Afe g
0T 0w 2 ¢ T8 77 FATH ATAT T |
% HT® T 9ATH FY FHA ¢ T
2 91T ¢ Wre z AT ®Y rwa vy
FAT 778 § 1 xR T gU A Ay
A g¥ aga Aren o | A oF e
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#1 fo=r @ & fag &m ) ge@
£ & W1 3Ew! gAY I & g anfgg
I ATE I AT oE@ FET § |
THE JUTS A F fAu g #
quAt FY FE@ §, W g ey
arfge &g & o o wrfeg 1 g AW
QO AR FR g wl g )
i ft IeTs ¢ ) fgea ¥ we
W ©Tq § arfew oY qav gar g §
Y 97 ¥ T Ffeer A Ot W 9%
too g arfear »ft g oy & 1 AR
2oy i i 4 ol o & R R
fegeam & e owe-gte oY gw
foiaa & fag @@ #T a6a ¢,
T F7 T W wrfgt A s g
AT AT ot fE wr qrel qie-arEr
o # g AW s0w A e
wFy ga sarer fewrd B nuw
¥ FTEA, UL WY AR W€ WALy
T AT oY &7 A ware fgEr war @,
IAY qar FoA 2 e gfepew & ant &
fegram &t fowat w7 ¢ W faoeft
THT JHF &t 9T fAdar & | W 1w
I ¥ g7 OF wFT gy wifow sam
f fom go& & a¢ wman &, agi ffotaA
*Y sareT & s wfafad e | g7 e
#T 98 ®9 Wt ¢ | 3few § fragT v
gt g f& fggeaw oF wd €
weiequAeT agY & W\ g fod gw
fegear &Y gt fora Bt gt Wit
€ 1A &7 &re vAyar o fE fggena
# I 9o 5T O §, 39 # F1EY qrey
fad | s 7w de § fr e ovelt
% fag aw@ 7 & W% wfaw ol &
fom wmr #7777 # ) Bfww TH fagg @
AN foe gur? ama oft v 3, 1
§9 N®TT § . MW TAW T Y63}
qeidz T §Y, qrTy ¥ 30 TTHT ®1,
fagre ¥ 3. o 77z w1, gt ¥, A
oy wgraw W e Rt § W2
qar § ¥ ¥ TGz, W ey sl §
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[ avax AT SeA]

Y%, 9 97HZ, FTA A o TIH, WeW
WEW H Y 3 qHE, HETE W 1o ¥ 9TAE,
FPT A ¢ oHZ, IEMH Qo ¢ TIEE,
G F ¥y q7HZ, A H § ¢ THE,
Fa7 W2W ¥ ¢ qede, Az dmA A
3R q7AE, faeeft § 3y ¢ Tvdz, fgmrae
%A H{ {6 q7HE, WAITT W €€ TTAZ
07 g # oo TrEE AT F1 T
famar & | g7 g feafg ag & f&
q? fggeam & qany-yy ¥ 3¢ ar 39
FOT U I # A ok Qo € T7AT
I zfdlze & | 39 T W gT OE
«Qz Wt fegfy 3, ag &3 wnft a
LI

@ fod ) gfee § @ g7 0=
wrrews § fe fggeam & ot &7 A
w3, I W U W F R e 17
T g5 cfm w wfgg W A
g s e o aw A ) fea
¥ ag ez s wrgan g fe o oo
g IR N o g fF

WA § W7 FEAT A ATAT &, I
& fiomar wga ATow F Ay A E
] oft vy@3 g0 fafaa o feare
AT’ 9§ @Y 97 | AAT W ATTAT
oo & g o wraET gwT }, 99 &
It ¥ I qam o
“However, actua] achievemenis
in major and minor irrigation
schemes so far are not up to ex-
pectations. Statistics have been
published in this connection by the
Planning Commission, Government
of India, and also, by the Statis-
tical Division of the Ministry of
Food and Agriculture. Reports
have also been received by the
Central Water and Power Commis-
sion. The source of all these sta-
tistics is the reports from the State
Governments. Again a target of
8'5 million acres from major irri-
gotion schemes, irrigation facilities
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were actually provided for 6'3
million acres, whereas according
to the figures reported by the Plan-
ning Commission, an area of 4 mil-
lion acres was brought under irri-
gation. According to statistics
given by the Ministry of Food and
Agriculture, the additional area
irrigated by major schemes during
the First Plan works to be about
2 million acres.”

A foge gory O A & At
w2fafrze zurt qram 7@ 9GAH &, S &
Tt ¥ § ag F1 Azt g fE et
FHEA & N ford =y & F owe
Y &, &3 vz nireaA fafaedt &
Y e mreft &, F www Y & 0 3
% fere 8§, 79 fagae & gy R A
# wrf wr A fawar @ 0§ oy
ar ¥ fad dare g e ot = w
A gH & FIF &, I F o FEAr
FAR w1 wwt AT ¥ F A 3w
fafredt Y frid 2eft 3 | & gav av
fr ot v & sfotew & st & art &
R fegeama & 77 Iv ¥ faar arar
o Rfeferrw fmrd & ardft | 79 fawr
ForPgrsqaaqa &, v ar N
revY-vy N ferdk & oy 3, v
teyy-ye #r ford & a4

0 §57 FATT # 7T F 3OS
F T H UF wArT 7 Awra 2T go
A IAr 7w fE T A afr-
ATIANA & FTH FECZ A T & | A g
wgaT e £ fF g A & A R
Fzo TAAHS A P T A T FTHFAQ
A 97 AEAY ¥ | 39 § 27 q4ARET
A\ ¥z T 7 A AT WY
sr-mfeama wfzo, a5 ara & wifew
st wnfae | & 77 araen g i ot e
wETAH & wara 0 ocHT af @, 5@ X
oA ¥ 3 ag /7 faw ofoa #@
Y &Y &Y AT &, 937 vAvar fladd
7 W TO fagy s 4§ 7 W9 & §THS

wft T, wafy wzing 97 qaTE,
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WY eg-29 & A7 fewd @ &, A fw
Y. ¥ 9L, T AT wrAT w
1 o1 famrar AvEAn g 1 3 Wi
gfarm #Y gfer & w@a=w= § | 3afea
I ATE faay sgr A7 Awfew

A AIEAL TN T F@ o mgruw
# A e ae-afeE arEs ot
7€ 3, 7 &1 F A wamd 2
IR F21 (% 7groer @1 fama &
o aft #7 3®7F A, 37 F7 qET AT
amTA Al oA | 2 AT 7 I e
¥z g d A gz g r
IRA wEAE ] A @ w0
a7 frar | Afes wya gres ®
IR F1 AT H fF@a w@a g
araT 8, T F qUd # FATII

AT [T T AT FBT, TR F qIAN
g 1 ot nE aga I I & oww
w1 war frgrma Haga ser o 0w
T fr At 7 afen fa gmd 2w
Y grardt a7 @Y & | T q9rA WA ®
AT wraArdy w3 T @Y | it J
whrgarat g€ 8, 9% & M fmrd gt
arwy wd §, 37 ¥ wwe g § fr gard
LIRS Sc R R R G Rl
® 7% B wfey fr afwer F e
AT g are § 1 ag off 2w wfegn
i $fareft cnfirr #Y @ w1 o7 ¥w
wa< g wifee, o€ fer & wr d
ofY 912 ww Ao, A} qEo o arfem,
F qTEY wg1 o ww AT ard & wrf e
T &, feger F q@ar v ) >
i o o Farforegt & e w1 T
Y wTaT § 1 & 37 A g wwAT Wwe
for ¥8 faga § T Awp-wTei £
® T g g M es AT T oA
g7 & HTAT AT B, I T VOV FOT
i &Y g § | fed I 2w
w & A § Aenareddz 4T w7
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A wferw Y w7 wifgy 1 2w A @
afus w7 42T 7T § IOy e
fee w7 39 & ol a7 wravas & e
* ot Y wiws gfand 24 9l 99
foory ) o # Fifs &0
wfge o

A ®aa 7 0¥ I 9z 7@ 2 fE
gfctea oft aEa fest dEY a7 A
¥ 1 fergerm & e wow SR A TR
arfg afY & 1 3fwa gfviem o ot
w3, fw B Gl w1 o faw
|waT § | X{CTeA AnEE ¥ aw w0
¥ Fwt wY w1 fodar § o7 3w &
a® ot i et g, awi S e
T w7 foerenr & 1 & o f
ferdre o §, e siaw dew & 1w
97 fewra & gFar qu fav sm &
o § W\ I8 €1 Fegeh daw faw
wem & | peemERe dfaaa ¥ fad
70 S &7 T K gd o AT sy
XA a3 | & wgAr W § fe owvEw
aga w0 § ot 3w &) avE off gw w
o AT qEAT |

XOAY &7 F FEAT WA § THITE-
aF & a7 7 | gwrr N dwaz gfar
uen wEn SerH & ¥t qv oy
s ez m g 0 & faw
wRz ¥ 9 § W7 form forr it W g
agr 97 Aifew fae 7 wawgr 9 R
TgH 97 9T @ FY aTar § W D g
iy Wt @ ¥ | i T e faegw
ww g1 omd } 0§ amear §ofw o2z
TAET Y oY dza iRz O e
™ At ¥ faeerh Y o ot
A & fmd gwredaa a1 aTe o
QT SAAEA €)Y ATE U ¥ §T
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[= arEm A wred)
I T A 7ZT A€ & | WA g
TH RV ACF T AT AL £ A § |

W F ag F 9@ & A ¥ a

FAT AEAT § | AT ATEA A FgR

“Democracy plus electricity is
socialism.”
st ggt 97 & Ty FY arA Ag FEA
sgar agt 9T fewredy adl @ 3fwa
uafefadY 21 € | 3fwa gz 7 ofe-
fadr Y seTa fHadt § ag g0 "waq
#r ®ifrr FAY wwfgq o ozmrT AW
TAT § WET BT BT g7 a9 qFAT § |
A &) fog=a7 gw gTa ¥ 3 73 & |
TAHT AT AT R HE qFWIA
TN FHIA A GEEAIA aAT @ |
I ®1 AW o g A MR ¥ a@ N
A gU I THAT FT drriaee 9T &
QF FTaFAt ¥ FE7 gH aga € G Gy
NS =rfgg | wi off SR o
femraE, v area fraed | T A &

g T N g IEa Y,
FRagaRa I wEfag amEx
arfgd R aeft qrax =ifgg, ot fx
g7 % faq gwdft § 1 39 @ grEy
qAfgE qrax oY g #Y s
arfgd | wifs §Y Fore =g &, T
IS A § I qraT fawr aw
R, af vt vl < ey T T
ag) faw gt § 1 g oY 9 By
w7 Afafedy § 9ok fad o a@d
qaATaT 4T ¥

“The annual per capita genera-
tion of electricity in India is 39
kw. hours as compared to Norway
7.740 kw. hours, Canada 5,780 kw.

hours, UK. 1,910 kw. hours and
Japan 875 kw. hours.”

gi faweft € &t 3¢ #enmre
oaE | @A AT YAt ¢ N ogw oW
firar Y qra ot e § 1 T A Arae

¢ fegmm ¥ g Wit o of wgd &
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I FFAGE QO AE | @ Fo W
X ¥ qar Toar 5 gk agt feaw
gt Y qra frelt § 1w wAfi-
fed %1 o QT § TR W g
o g 9T ¥ aga e €, gar
TgEEerT IR Ag Az g 3wy
WW&&Wﬁ@WQ&,ooO
RErete fa et qgaT wd | g faoet
Y T e vy & o g
A AN d §, Tq@aew & o w7
A W T F A §
I & g faoeft ofem, & gt
gaat & fod faoreft #Y s gFir

TR R AR ¥ ou
FEAT AREATE | T6€ F1F 7 g1 &
e T awE g 1 vw &
IR F 7 forarer § qaerar SR H A
® 3g fom qaamr Tgar g, @ @
qar &t & g € a3 fFaar s
AT fgg | wEw A q9g ¥ W AT
T AR & @]

“The widespread and damaging
floods of 1954 emphasize the need
for a co-ordinated solution of the
flood problem on a national basis.
The enormous damages caused by
floods in ‘ndia during the last de-
cade is well-known and needs no
claboration. The total damage
from 1952 t» 1956 has been esti-
mated to be of the order of Rs. 323
crores, excluding the loss of human
beings and cattle and disruption of
communication. The relief and re-
habilitation expenditure during the

same period has been of the order
of Rs. 50 crores.”

@Y g9 1 qar v fiv @ s
& ant ¥ g fraar s @ =fgwy
Tg N NI T A § IT A qg
o @ & R
g e & fygelt W oF
T 75y @1 fore & wara # gy AW
& wrvarat a1 fir o GYAY WY Afeat €,
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Fofrerer afzar €, 97 ®F a6 W W
o1 | g ak § A g
¥4 AT Afgd | @ & Sfefew @
i qaeTg ary fgd | e ¥ A
froem fafred sa gl @Y S8 &
T gl AT a7 £ g AT g
) qTF SqTA 37 ;N6 ATEAR heqwe
A @ g oA ¥ wgTer & SATET HAAw
B qFY & | T A TH AT G g
ZrT o Y ATy A aTaT @ g% 9w AT
IIERT FT g | F AT Agar g fw
gt aeat e § W AT WY qg-
U W ¥ I garfafnine § | -
W2 o & A & fog v vt § ) Afe
I & AT Iw R A=A W
THZ FT N @S AT AE A FW §,
o IOy g FrArEaT g fr gw s WY
wq qrw ¥ qvY @ awx § ) q@ W
gu1 § f v arer raedE w SR A
{ FAOFT Go ¥ FTIT 71 W& 7 faqr
wafw qrt gewrer favat @ 1 forar dar ot
78 T & 7 9w ¥ o it
SqTET 1 & gafad I o 4 sarer 3|
T § | o Qe g GRr g R
g fod & srgm fe v sema efre
@ W Iq § | FT oagErT g #
qawa § fe Sogwm @ § 1
T WAL ART FIMTITH FI7 B grfery
%3 &Y AT A FAT A ATATY )

Mr. Deputy-Speaker: Some hon.
Members had expressed a desire that
they might be informed of the pro-
gramme for the discussion of the De-
mands for Grants of the Ministry of
External Affairs. The Prime Minister
has been consulted He may initiate
the debate at 3-45 pm. He will then
take only fifteen minutes. The hon.
Members from the oppusition can start
the discussion at about 4 o'clock.

Dr. Atchamamba (Vijayavada): Mr.
Deputy-Speaker, irrigation and power
are the lifeline of progress of the
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country. Irrigation means food and
power means industry. When we talk
of irrigation, we now think in terms
of individual States rather than the
country as g whole, We think in terms
of disputes between individual States.
The rivers in our country, as anywhere
else, cannot confine themselves to one
State. They flow through a number of
States, If we think in terms of the
States through which the rivers chance
to flow, we would be going into very
difficult waters. I feel the time has
come when we must have river deve.
lopment boards which will think about
the whole valley through which the
river passes, from the beginning to
end, rather than in terms of individual
States, It is the technical people like
engineers in the board who will be
able to design and take up projects
for execution. Unless we have such
development boards for all the rivers
of this country, it will be difficult for
us top execute river valley projects.
Take, for example, the river Narmada,
which in the centre of India, It flows
through 1wo  States, Gujarat and
Madhya Pradesh, The land and the
valley are very fertile, but we have not
yet used even one drop of its water for
irrigation. If we had a board, the
board could have planned thoroughly
as to how we could utilise all the water
and we could have had by this time a
number of projects and would have
made use of the sail as well as the
water.

Let us take our project, the Nagar-
junasagar Project. It is a huge pro-
ject. Of course, people in Delhi do not
know how huge, how useful and how
wonderful it is, because it is far away.
Lakhs and lakhs of acres of land will
be irrigated once it is finished. The
amount of water that will flow in iis
canals will be very huge It will be
21,000 cusecs or so, much more than
the 18,000 cusecs of the Rajasthan
Canal. Yet, when we see the pace at
which it is going, we find that it s
going at a snail's pace which is really
not at all creditable to us. Consider-
ing the huge size of that project, at
this rate we do not know how many
Plans will have to be passed through
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before the project is finished. When
we see our census figures, we see the
great increase in population. We know
that the food question is becoming
very, very acute day by day and year
after year. We are gspending crores and
erores of rupees in buying food from
other countries when we have such
huge rivers and plenty of very beauti-
ful and fertile land for our use.

Just like that, on the Godavari,
before 1951, that is, long before any
dispute was there and when it was in
Telangana, when the Nizam was there,
a project called the North Goedavari
Canal Project was contemplated, set-
tled and started. It consumes about
one-tenth of the flow of water of
Godavari at the spot. Why should there
be any objection to starting the same
kind of project just on the other side
of the river? We can call it the
South Godavari Canal Project. There
is a small village, called Pochampadu
and the project may be called the
Pochampadu Project, but if we do not
want to name it after some padu, let
us leave that out and call it the South
Godavari Canal Project, Why should
it be stopped because there is some
dispute between the other States?
Even if the allocation of water is made,
certainly it will be more than one-
tenth. So, we can as well start it now.
We need not wait for the final settle-
ment of the dispute. We are wasting
the water. It is an important project.
It is a very simple project. It does not
involve very much money or cost.
Being very high and the gradation
being so good, by simply having a
small weir and a canal system we can
irrigate lakhs and lakhs of acres of
land. From the beginning we can
irrigate. As such it is really a shame
that because of these so-called disputes
we should stop such an Important,
simple and cheap project which would
produce millions of tons of food that
is so much wanted in this country.

Again, there is another very decent
project, called the Srisalem Power
Project on the Krishna. At that spot,
you can produce power at the cheapest
rate in India. Srisalem is situated in
the centre of Andhra; so the current
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need not be wasted, when power is
distributed, just as a lot of power is
wasted when we bring it from Mach-
kund as it has to travel miles and
miles. Here, Srisalem being in the
centre of Andhra, all round power can
be easily supplied.

In this connection, I must bring it to
the notice of the hon. Minister that
considering the size of Andhra it has
the least power. As such, we must
have this Srisalem Project. There is
objection to this also because they say
that let the water dispute be settled
before this comes along. But why
should it wait? In a project like this,
the Andhra Pradesh Government is
not asking for the wastage of water.
Water is not expended. It is not used
up.

13.55 hrs.
[SHRI JAGANATHA RAO in the Chair.)

Of ocourse, a little water may be lost
due to evaporation. So, when the
final allocation of water is made you
can deduct this from the allocation to
Andhra Pradesh. 1t is a very simple
thing. For such a simple thing, we
need not stop this project which is so
important for Andhra Pradesh and for
the country as a whale.

Because we have not got these deve-
lopment boards, projects not only of
Andhra Pradesh but all over the coun-
try are suffering. We have the Purna
Project in Maharashtra which is a very,
very small project. It is taking years
and years. Our projects are taking so
long because, first of all, I feel that
we are not thinking of the time fac-
tor at all. We are only thinking of the
money and the amount of work but
not about time perhaps. Without con-
sidering the time factor, we are wast-
ing a lot of money. If a project takes
a number of years, the establishment
and all that add to the cost of that
project. If we finish it soon, the profits
that accrue because of that will go
towards lessening the cust.

I was talking of the Pochampadu or
the South Godavari Canal Project. It
is a very cheap and a simple project.
From the second year of that project
we will get profits. We will get, as I
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said, a lot of food which means crores
and crores of rupees. By postponing
it, we are only adding, as it were, to
the cost of the project when we actual-
ly start it. There is a lot of delay in
the execution of the projects. That is
because we are taking these projects
to the States and we are considering
the population and the money. Each
time we say that the particular State
is not able to spend so much money
that is allotted and take it up. So,
these projects are taking enormous
time and meanwhile we are losing the
profit that we should get by that pro-
ject.

It is not the river dispute boards
that we want. We want the river deve.
lopment boards to go into the poten-
tial of the river as a whole and to see
how best the whole of this water can
be used. Then a sort of harmonius
discussion should be there. There we
are thinking of the whole country and
not of one particular area. Nothing
like that.

I was talking of the Godavari. It is
a huge river with plenty of water in
it. How are we using it? We have
got, thanks to the British regime, two
projects, one at Nasik at the very
begmning and ancther in the Godavarl
District, almost at the end. Both these
prejects utilise only 5 per cent. of the
water. 95 per cent, of this preclous
and sucred Godavari water is rushing
into the sea as waste. We have plenty
of land, plenty of water and plenty of
nced for this water for irrigation and
for food which we are not able to use.
It is really a shameful thing. So, I
suggest that the sooner we form these
boards, without thinking of prejudices
or political pulls or influences but only
thinking of how to use the water and
how to utilise the basin as a whole as
well as the waters for the benefit of
agriculture and for the production of
power. it will be much better. The
very idea of a dispute is very repul-
s1vVe.

14 brs.

Shri Hathi: May I clarify that point?
We have already initiated action for
form:ng these boards, A dispute 1s
somcthing differen. 1 have mentioned
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seven boards; there is already one pro-
posal for the Krishna and the Godavari.

They have nothing to do with the
dispute. They are for the develop-
ment of the basin as a whole.

Dr. Atchamamba: I am very happy
that the Ministry have started these
boards, and I hope that without any
prejudices or political influences, these
boards will work solely for the benefit
of the country and for the develop-
ment of the basin and the water re-
sources as a whole.

st e wwet  (fasglx)

aarafa agrew, fararé o< faag s
*T &% ¥ qiqt & Ty ¥ «oF g
qrAArT axegt § age o awt € awf
®Y &1 F €F a7 ¥ & fyw faw
sRaif # afegt & avg wr Sy & wrOy
ATET WEHT FTATET A1 W wfe
o AT wTai # AeAfe € qend
qgEAl &, IAET W A A W
7 AR FT EMA AT FTAT AN
Z 1 @ wfgaeT # ang faqam ad o
F91 41 ¢ fF T a7 ¥ A €
fg oF @i 1 sqrrar g AT 9N
I Agraa ¥ fr fafam orogt & @y
frgwo S1% #7 gy A, T W
w5 wrat A7 3% o1 wf § o7 g7 wwd
¥ ey § {6 AT 3000 WA
oy afegt & 72t £1 F= fopay Ty oY
% g7 mat w Fay fpay @y ) A
AT ] WY IO & g A
g w1 wEW fae g oy wr
vy a4 7 waw wf afegt § wfeg
o g Ay afzat § 3 ofr oftew
ag wrt | 7 fedt wm 920 &1 fars
T ®T AT | ATA T WA W
Ty § TxAT e gy agt aref
fag aq gt Aoy a3 wf W7 Ay
Frrer T izt op fy Adwr S @
wfrg vt grfr afzgi & @ a7 ard
ELCRE R LR 3 SERIR IR (A K]
} FOT AAT ¥ AAAF AT G Iy
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[ e sraedi]
g € o gk 77 A7 war At
g 78 MY 3@ A qav § 1 A A
qaaT §o, Fifaed, fee, ofem, gad
w afeofr A ST Fa< mfz & a@r
qm @iz W W I9F HAEaE
FOBT Bqg FY wefd F AFEEA
BT WA Iaw fag s 7T
¥ ar g T i wErw 7 gt
TG TLAS FLIFFT qA F (AT
AN I FE NG wEA A g E

wgue wfend @ @ @ frow

qiw faare &3O wifge + & 7 99
fird % g1 & f% wiw afedt ¥ ac
) FAT W AT FOHT AOET Y
feat goT s2w, fagre, Fmw WX
oher ¥ agft § o wwg A
O arfr 1 ww ael afedt &
gt ® I W ¥ a7 A A
¢ ag T A TwAT § WK I I TS
qﬁgq\-mtmﬂf’h‘m?&!ﬁ
W ag ® W A W I Y
T w57 1 Afedl W s ® WA
w3 i for W qeTa Y Tar T
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2 mo Afemt X X IHET Q@
@ W w7 3% fF mo I
1 @ ¥ TEW T T 77 IF FA
ITH WS F7 FAT T 4 I oW
Ay B A AR

Forett # <1 wrvr 7 T gy At
Fgr & Sy Wl H S @reAr A
Mg T & | MIAWTAT W AT AT
f& 37 g gy afegi & Ty & o
MY TIEW FTF FAAF 57 § WG AN
TG W T § WX IEF Faeaey
g7 o A 7@ @it @t g, gerd
T SeaTad g ava § W Frat
FH WA TN R T R
I qT FTHTL ®T QT AT AR |
7g T "Eww § v @ G adr
afeat & aey Wt w1 ag Frrer
QAT TAE JTT

fe§ & e § & w70
g f& s o oW ¥ T
@ &y FH Fgwe TwE Jd@
9 aiw & graAEi 7 AR
X frewdt # st g oww
ot T oad fem & IR
wfafes s @i #1 WX
q agT SwrA F AT AZL TAT AT
®WE a@ wow faaf F A
mA§ | s fe wAdE aeEt J
wET 8 § N FEN g fF W
woft @ ¥ Tw oqd T e
wfge fe X 2§ it o ferdt
qfw wfefam ot gf g w 3I9%
fag =1 ® dweng FA 0
AfeT WH ATH W= sH W
wfrdgq & w1 fos adf fear
T g F wgar fe owEey oft e
¥ fam s

94 OF aXE Al W9 Iy and
oA &, T w1 wrg frerad & wif sy
w g § g o ot A A ogd
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§ agi o< feume ® 7wy & T
et & | &8 AR 9T gATY HEAT
FAT F SATRY F AL { FATLT THA
2 e argt o< Wy 1 wg] § agt fewmt
® T { QAT ) faear & 1 W
F1 geformm ag g ¢ & feamet
M qrg IagraET H agrEy fawAT iy,
37 F WY IR faer Irfed ag 7
frear & 1 ¥® ®71 g AT & I
9T A TAE T3AT § | T & 7EY 3G
ST TCHT A Aqq gt § fyamd
T W@ g 437 w9 2w gww 97
¥ o T T & W IW W I
T ITEA FT FAHAT 7Y TuT TIAN
NIRRT M A@T{ ATTH) I
Agar g fF 9w 93w 7w A
faamat #1 aq tewy ¥ faarg # ot
¥ 3 Wi ufs wog A gz & ff Ffgw
g WA gz Igf A afem FTAT 1 ww
W & fag gart &+ g0t qg<q *7
asd § fe ag oo ovw Tt & ag A
Toq 7Kl w1 w9 fawg § Afew
A 37 & fqagw ¢ fv =g 2@ 099
FWT ¥1 faga g1 wqay 419 71T
1 fawz &, w5y FIFT AT AreAT
g waar A FAT T AT FiAA
g, 78 F@AT W9 F1 ¢ g1 A g fa
fa=r feaa #1 wrg wfuw gy g9
F A TPATEA T A8 & I €3 7
¥ oAy Y g g fr o o owiw
feam #at waeqez oY qraw § @
¥ AT § 3¢ T Afgq 1 wfEgR @
fx afz 1 w57 qoF7 w97 Yo
W ® a3 ¥ faq & vk femrat
NA@HI AN ITH W &
T AT 7 Jw T @A
& onfe & fr frnd 1 @ ag oA
¥ I % qwwr s | fEt @
R wATH I F ¥ A9 IR
7 T | W W Qg TR w6
AT YA Wy H Ay FH G
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et & At fe< el aowrT w) wfg
fofaam arer e ST @r g sv
I WA X FT Iy A qfw e 2
afwr qg faar€ &1 & fapedy o oy &
Y g wfgd | et Y oo gTRIT
&1 vy gt fa=rd w1 T @gEr A
H1fgq TR IT &1 AW IA1ER 9%
sfgger wa< o ¢ |

WTEYT AT A & A7 788 e
g o fomr fom &Y ® & &1 ¥2 37
T & I a9 H oW fawmw w7
¥ AW I KA ®qq 1 9w @Al
qT & R & | wa fewEl 97 gy
ey Tz & foa aw ag foan s
t fr orgt ot af aoed §, qfe
& wr s § gafea gw fax @Y
# fawra w10 £ @ § awi & fgmar
7 gg fawre w7 @ § Wi ag cafay
% @ & s fopmrr ot a3 1 & &Y sgr
f§ gg 37 #1 a& avav § 1 wfaoET
wAAt & JH § o 7T ) o W
#F qer wmear g fw w77 oo 3 et
T a%g ®1 faem $7 g ¥ feaAl
A ag fear 7 s o gdw AT
T ar frarat 8 G Y 7 oarA 9
a1 fo7 ag 7w« AifE w7 7 77T
g1 &1 arar 77 ¢ o7 A {3 fagrer
T AR 74 71 AT AT T § 17 AR
fgamt & oz 771 7 qHAT & Wra gy
ag & f& wfefy favmre agdr == o
AR AR R G A T o
FEAFT g A 3 1wy fawrw
wAR ROt v A AT g B ag
@ gfam o7 urrw A § ot za
1 @ & afem o

%7 % Arg § arq & fawnf & a¢
& W7 § ag wgn wgn e W e
wy ferar€ groeme o7 fagra eqr oo
wifga | w€ " TEEEi A 1 AR
7 |y orq w7 syrw wiwfen fear @
for o @77 Wy T R W WY ¥ AT
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[ sl sraedi]

AR 9 Y w1 QI 9%, 7E
Uit FT FTTNNT 9 eqT I ATl |
M ¥ qg g 27 F TR ALY T 8
. ag fagz @1 Srfrg wewt w7 § WK
37 ¥ AT T AN Y ¥ aHAY
2 | Wwlrg gETT A fagw FTF AY
fear drsrardY 97 AT saA A
wrfgad

@ F Arq A9 {F T fAFH ]
ey ¥ A7 § 7g FgA1 g f g
FATTRT F w§ o¥ foror & wrgi ox v
TTT FT AT A FLEF ATAT § A
o & % T @dt %1 JFaE gaan
¥ et o sqfa wAcTtaa g
2 AT WA O F WG &F AAT A
AECE R CUR SR e s i
Fga1 Figw fw w7 17 7 Fra gwT
YT AT T A1 A a4 fam g
A1 79 § & 77w 3w qda qaAdta
grerr & fa faat & g 330 @
RARAII TG A A
FAA TF TR 24T @A | FALE
fer 5, fw g7 s2a &1 oF aw
W gqa famr g, fogs @ aqt 7
s Tr-faarm v Aep Al w7
TE {1 g7 A gt 0w qfe ¥ e
FT AT & WY AT A oy B, e
7 ot 377 g ey At ey &
i 7 g 2 f5 gfm aFr w0
T AT Ty T Fay € 2 A
ag 1 &% w-fawrr dveeEd &
0 a F ArErAr ¥ i agt & far
wfax a7 fonr s e a=-frsm
gre-r &1 frwfaa frar w0

E AN HIE C O C -+ AL B )
aae fegr s arfed 1 oEw F@d
8 f 3a P AT FUC /Y F@AT L,
Faa & wody wfw @7ra 9t @
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o FeET ¥ Ay A R 2 X
aAAR wfr F g0y FET fr oag
qdY 7gLt &7 wIGw FA, E gy
FEY 2, W IH Fw ¥ mrAeyw
7 TS FT TATAT FL |

w/q & 7 fagm ¥ at # g9 w52
FEAT FEAT § | 3T AT Afas
gfer & aga foger gov s 21 awf
frgz wf wrander 3w, 7 [ AR
g fege o0 & fawm # wwi £ @
41 g 97 & fp agt & oY faorefy
T TEY &, a4 a2 JAMAfAEi $1 97 o
aer feen frar gy & Y gror Y
#1 #9 frd g &\ g I
wfagfag 2o & qergan &1 F wwAm
w4 @ gz wew B 9o &
At At &1 JI% T ZAT AEd |
7n 7 F e ar 2o ¥ A faea sfam
FT TJONWEA 21 7|y 2, To & faqow §
mafaF:ar 92 73 i 1 Y af F ol
ot F1 aga oFen &y af ¥, orzi s@-
79 AF AT § W ZTAAT A7 A4 £ |
# szar W g 5 A A A
&1 gfys T 7Y § a9 & zafag
A A &1 g @ fF g 9e-
affa Tror # agr faga wfer mgand
foar wrrd, arfie 2o ama & 57 § 9\
AN F 4T § UF #q A F7 TF |

st trom (58w A7) o fRe
=11, 77, & W9 & g s
s g f& wmo 1 AR arT oA
foar & 1| & Az st fafady
¥Y qaATOrArE 23 g fE 3R ogaw
TET F1 AN A mfwE W fR-
w\= ¥ fogw 70 @13 8 99 7y 9r,
I w7 FAfET FOAT R ZmT oW
g 3T TAE qAWAE D ATET F
19 &1 qry feorr
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oF F1 I 0T FTAAT T
N IET & [T T HATY FY
e w2z ft wefiaa & o3, va & fod
faadt o W Jo@ #t @rd, ag w9 ,
Faife weor I SR TI0 FILA B FFEATT
AT qFAT FIA 9T | T4 H FIE AF
gt f& @3 9 7=3 gaw 3T | g,
afea &1z AR wear gaw Y, qawafs
QAT FIR! WY JTIFRT T g1, FIAT FTIAT
FEY AT AR | TH TG AT KT AT
AT A A€ gy awdr #

T HATAS § 757 Frfad gAfaay
F1 HYo dro Torgo o F AT FT I F
wot wafa? & sfam-gaaa em fFar
T

g feafadr & 7= g 71 FaE
N Fafr R e fm g aarma
feaar Fra frar &, fFaY 3% a? graEea
awrd § W fEaar vwar g #
AT 2 | T A7 ASYAr 78 2 v @@y
afeqt & a7 gu w9 ¥ faw R
fafara v IfT o= 2t A, Tz
fa® za o= ¥ Y fafags vy g
#Y oY a1 qEfmae Fare far 1 €A
9T g7 A3F% %7 Acfy @ 67 g0
FlY &Y F71 wrar 1 g7 F fEewd
F g7 9 TT=r 7y 8, agife g
HATAT 7 T ATAFET § AT ATG HACY
T F71 rwrw # femr &

g fe sr g F wifgr @ fr g
greq A fadh N F o@ fN
AAHIE W IT Y I FIT W SR
Fo7 ¢, afexw 7 T A9 TR N
T A T qArfaa AF 9T 32 A
arry & fewrax &3 sr fr qafea
2ar wAr ¥ 1 3a ¥ afr 7f T WY
"{TA T @t T £ afoyy yem
QF oTE A FAE oM AT BT XY -

30(Ai) LSD—8.
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I foar §, 39 & € § agw agfoar
R R g T TRES ¥
qET AT gt ¥

TH & ®1E aF oF) f6 g B H
s e fafew $hfad § o
In 7 FH {t Frfas-aqes @ &
3F T T AT NYAFH & oofra qA1T iR
W) 47, Ffer Afgfedr ¥ 73 @
e ¥ glwa W ad afr o
A F A { AemwEfas & €ft-
fAa<t e 1} 1 g P R gL AW
F fod s A7 A Wi 9w
AT T AR A F7 IH &1 3w 2]
1 3t B frar 8, ag afad-qars-
aE g1 god wr agdt gt wefam oy
TEAAL TAX FU A AT ¥ gAFrad
® TP A TT T Ay
®TH G THFEA §) qa ZN |

T WEw A AT 4w w5 3w 4T
AT UF AT aga @A o @, wwt
T8 T7E AL gt WY w4
sideqrr € @76 A gafentw
a7t ot G 2, I aga w@ fawrme
2 oWrg wEAET q ouE grdr €Y
e Wiy ¢, fmer am qranaw
fifery agy A ¥ 39 N IR
g€ & A 1 wow g1 oA g, afew
wft o gaer A aff & af @
gfe 9% g faafa # eafewr w
Wy @ ¥, zafanr s amr .
o & qarA &0 avfady gy orar
4]

FAar garft A 97 QT T
e 81 YAy "o f-antmeaay
s ¥ T CATEY WY TR JTY AW

rl
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o& warfear @37 @ AR T oww A
[@A FTH T@E IFC ITF AR
T Y3 ATy 7 aw & d), e
gEae W ™ WA gred T
TATE ¥ AT HTT 3 &7 AQT &TE
I TF T AT JAT FT THEAT
o ' 9F gATE B AR F AL THIA
fasrar & oF QoA FRE TS
STfY WY 9® FAST AT AGATAT FX
aTE & arfeasm gy WY & F
& wfermrom 2 &7 GeEAr fFoT
Afes 3o X 1 gy famdr 81 S
W & AT T A A faedr o
@ o @Y 2, 9® TAA § wwra gt
4

g% froas 03T 7 IR TAIHT
o F fag MEEd gTee Jod-99-
e T AT & AT § Wega I far
¥ T AT AAAEE T OFTH gAsEl A
oy ey, afFa 393 T@ Mowe F
fad wrar 7 @1 o\ dF TAAEE A
IITET TR T HATHAT FTAT AT
auw 7 0§ Aferw-amd GeEe
WT A THT FT WS | AfEA TR FAL-
o wfewty W @ g
T HE w5 I ) e fE oA g
ot ¥ AT AT W I§ 919
A O A wwEr w@r AR
I ¥ g7 W& foar f& =7
ey o & wrve A 8, wfad g
ortwr +ff €7 wE WY wdr Y & g
#F wox ey wrgat &1 v g e
IR o gaer wgfrg o= I
< gr3w A @, frfarer 9T canfr
e ¥ o w ¥ arg fzar ) Jfga
¥g grfaw 7 & a1 wfeR w9
TR wEgE A F avw qHEAS F
w§, & FE guedl ¥ ma gAr WR
REY wfaga £ qwH £ @ qareas
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mafrar & 1t wfe wy
fegrfin ®omd | g g &1 adio
a7 gay ! faw < ot are g
i samr et wax frar ¢

oA F T FgAT 9347 & fF
carferT adYaR A HEW F EW & AT
¥ I @A H-¥ATE TAH QA At
q7 #Y 5 Tawy ST i qwd €Y R
Y IR a=E, qE, Tw ww
R ST ¥ G W AT
F3mr | 7 wnfar s w1 ey
¥ qgAr TEaT g o e w2e Y s
FT F @ 7 ™ TRAIE F AR
W ife ¥ § At s g
Al

o TG 9 GYT F7 994 @
AT & 1S e AE g peue
& wfan FEn & ond & faew
§ 77 W 1 O G year &)
W a8 M T @ fx s -
qEHESTH F1 fEr gy fEereTe &
T waar aFaE W A w497
foarerer & @ & WY Q-oAEEa A
€T &, a7 "I FIT T 0T sy
fHfod f o TRodTo q‘rﬁzzqﬂ'q‘q:&
TEH AT g THT & W WIS g
o qHo o ¥ fod THH SuTRT I
T FEm Al g

A0 a7 7g W FHT Tgal §
f& qragare e 9X drew fevdww
e Yo Do TR0 o T 1 T ¥ &
f&d a & YT ATURRT T F EHE)H
g ifgT faar ¢, 9w ¥ fomre &
ITHY %> Fe THo Mo F Feug
gl ﬁlﬁ"ﬁiwﬂoqx{omb T
Tar & 1 Ot g ¥ fadk o Fo uwo
o ¥ WA ® TATT 2] F ;@
o7 wrar 7
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wiT gy somy § fe weeer
¥za # guwgd g, et & g oz
qft 1 afedar g weaT & 1 Ew
ot fadt & azar 4 gy (f&dy w
g 81 @ Wm0 g fad
oA g% ArEy & ) Afww 1w '
¥ form g o g & A8 2@ 4T
Tt gt @ 1 W T F AW g0
Y I FT FHT FAT IS I T T
Exfrra o § AT | qHOEA qASIE
faam ax o g€ ST 99 a8 &ty
waTe arfae gf a1 w7 o F afeed
T FAT WAT | FEF Ho TEgo
fro e 7 T, fe%e H foum-
ArgATa F fomre ¥ frm &2z 1 w4y
art freer @ goer fevw &w fa
oYz 2z &Y 3o e, faw o omm
¢ X1E &1 WA guT | WY qR O
¥ mrad SAen w229 1 gaer i
FAT AR dF A W SIaFET A
¥q geEHz ¥ fas & o=y SE
gaF! ford gu ot 78 M 7 7wt gun
@z Zen fafwrd &t fedw
TATT U A F: RIZ AT wAT gwT | TH
aq & ayx o afedar & gor A g9
afrwar grr 1 o fm oA § A
TOF Y aFa , W F QET

qqaA wzn fafreed Y siwtw
# qoat AT A T GA FT AT
grar & v gorr &3 & w1 @Ry
qrY &1 TETT ¥ 1 WTEH T FF qE¥AT
b @ Al a7 e g ¥ de
%2 fagr w1 qa MEEd # dET
& fad <% Ho qHo o a7t fam
qFaT & Y FouT T HY O wEl &
TN 7 AT T A WA ¥ ST /AT
gt § e foar ool & A T
@ & 97 w1 gaww Tt ¥

# wrrww fafreee & o A
v g 5 gie fedft w22 & ager
T ¥ 1 @z # R o efemar g
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&iv g, Afew wF w9 aqg g W
qara feerer sy § i 5 aer awey
fo wHo ®o &% ¥ vavar O fAw
wEar & | Twfed we FgTEEr SO
T ST T ATER ¥ A o frend
o B T & s A & AR
ok drR e # wde §3) qafew
¢ f& w9 ag "7 g4 47 woAEa fF
wagt ¢ qorger +ff & 1 g7 foew &
e &7Ar o« feg et vy g
3 & 9§ # WAL gU ASAAT
% ez AW T WFH & AY WA
¥ e & fawrs & N mpaw ¥ fod
mard A qgf ¢ e famfas & &
qg Fae dEm g fF A sy
N mrr mraAr Ty Fo 9T Ffger
§AET foo To W wgral wEY &, aw
fegram #1 oAe sywe 2uo To @
Y7 9g qiw A ¥ 300 Fo & FT
ZY a1 WY [ATRST wITHIES fF i €
sinaAl # s &% grm 0 ST AR
WY @aA FTI7 a9 # g fF dF A
& ToE | | A F qFA9E [foren
g aTe ¥ dEmAar w1 TAAT €A
£ 9rfiz frer w7 wfte v wrag
wegw waz WY e frd w3 &
WY a¢ AT AGATET AW & T
Fo AW T @W AE g 1 wiNw
uT &7 & 2 fo g W "ar eX
¥ | o # e wTE §Y RN
qiuT &% oh. ¥3T AT ) OF Ay
% fr ag Ta wriwe &1 AWt om X
Laiz G ol

AT ¥ gmfea® & aF A w7
# w94, TOA WO 7T AEA f
gFre & qr #w § Afr ttoo
navor & faagear 5 Koo aaTITA
W oafefady & ot ¥ | eafgfady
WY TTT ¥Y % IE0T ¥ | A {A ¥
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[=f T

g} g€ fr Tmvfen q@7 9@ ¥ -
Eatq F @i woe A AL 70 Wfaw
za faafasr § & f6 78 a9 8¢
Wrﬁfmgmi‘wmiﬂzﬁ%faﬁﬁ
¥ @Agad Ag § 1 ¥4 A6 €2
Tagie 7 A A@ T qrorg {7k
A T A@ TTA GOA URAT F
are & q@r | WA A FCE 3H R
agl fraar | |a WA ATIAZ BIA
FT AT A F TET &A TAFT G247
FEd FAt @Y AR F oA A
qT Wre FTATAT A1 UTEAT T 4@ 6
s uafzfeva # o ofgfed
agt faar

Shri Basappa (Tiptur): The inter-
State river waler disputes are assum-
ing very large proportions and hcnce
at the ouiset I would request the hon.
Minister to give his best and carnest
attention for solving this problem. I
have been listening to the debate on
the Demands of this Ministry and I
have noticed that Member after
Member, particularly from Andhra,
has referred to these inter-State river
water dispules. It may be the Goda-
vari or the Krishna river. Shri
Ranga, when he raised this question,
was speaking of the riparian rights of
the States at the lower level, but
others may speak of the riparian rights
of the States in the upper region. The
hon. Member, Shri Rami Reddy, also
raised this question and today
Dr. Atchamamba also raised this ques-
tion. Therefore it looks as if certain
projects are obstructed and so on. It
must therefore be wmade clear to all
that the projects are not going to be
stopped. At the same time I must
emphasise, with all the little emphasis
at my command, that justice should
be done to all the regions in the river
basin.

Before I say a few words on this I
must congratulate the Ministry for
the steps they are taking in this diree-
tion. 1 would not hesitate to say that
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this Ministry has done a lot for the
development of this country. If at all
there is any one Ministry which has
left a great impression on this coun-
try, it is the Irrigation and Power
Ministry. Previous speakers have
paid glowing tributes to it already.
Even Dr. Atchamamba said that this
Ministry is the life-line, Shri Karni
Singhji said that it is the back-bone
of development, and even Shri Ranga
had a good word to say, namely, that
it is one of the brighter sides of this
Government. Of course, he wanted
the Ministry to come with greater
imagination and to have a master
plan. I would agree with him in that
respect.

After Independence we have so0
many power projects. It is a good
augury for the deveclopment of our
country. But one thing that pzins me
is the question of development of
irrigation and power in the new State
of Karnataka. Of course, the old
Mysore State was really a little
advanced. Mysore was known for its
pioneering work in the field of irriga-
tion as well as power. Probably the
first power project was in 1902, the
Sivasamudram project.

Shri Siddiah (Mysore—Reserved—
Sch. Castes): Why ‘probably’? It is a
fact.

Shri Basappa: Even though Mysore
was the pioneer in this field, is it not
a sorry state of affirs to see that
Mysore has remained backward both
in power and irrigation today? And
what is the reason for all this? There
are projects to be taken up in the
Third Plan, the Malaprabha project,
the Kampadaguda project, the Upper
Krishna project, the Haranji project.
I hope the hon, Minister will give his
earnest attention to these projects. It
is unfortunate that sanction was
delayed for the Malaprabha project.
Even with regard to the power pro-
ject, Sharawati is very well known,
and our Minister himself said just
now that it has potentiality of nearly
a million kilo watts. And I hope to
see the day when that is achieved
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There is a lot of power shortage both
in Mysore and other States and there-
fore this project should be given the
highest priority and taken up. Of
course, the first stage, when com-
pleted, will give about 1,78,000 kilo
watts or so. But the other stages
should also be thought of even at this
stage. Besides, there is the aluminium
factory to come up and also the ferti-
lizer factory which might require
about 2,10,000 and odd kilo watts.

My friend, Shri Achar was telling
me about the Kalinadi and Banapal
projects, that they will yield a lot of
power and, therefore, these things
should be attended to.

I was telling that it is very unfortu-
nate that these river water disputes
are taking this shape in this country.
It is not good. How these disputes
arose; why these disputes arose?
These must be coolly and calmly
thought over and decided.

Who is obstructing these projects?
It is not the intention of anybody to
obstruct any project. We want the
River Development Boards. When a
dispute has arisen il is our duty to
solve it. The States of Orissa, your
own State, the State of Maharashira,
and the States of Mysore and Andhra
are the States which are in the dis-
putcs. Without obstructing the pro-
jects the question must be solved.
How these river water disputes are
crealing great havoc can be realised
from the statements issued now and
then by both the Andhra P.W.D.
Minister and the Mysore P.W.D. Minis.
ter and by Shri Chavan and others.
Therefore, it is but natural that we
should give more attention to this,

The most important point is that
they say that there is an agreement
of 1951. I want to know whether this
agreement of 1951 is legally justified
or even morally justified. After all,
when we want to share the river
waters there must be some principle
on which the whole thing should be
decided. There are various States in
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the river basin. The area to be irri-
gated, the needs of that area, the
population that lives there and, the
scarcity conditions of India are the
principles to be applied and adhered
to. Were these principles adhered to
at the time of the so-called 1851 agree-
ment? I say with all the emphasis
at my command that the 1851 con-
ference was a conference to settle
only a few projects and was not meant
to allocate the waters of the rivers to
the States. So, all these things were
not taken into consideration at that
time. The time has now arisen to go
into these matters on moral and legal
grounds and have them set right.

Who has ratified this agreement?
The Mysore Government which took
part in it—I am sorry Shri K, C.
Reddy is not here today—has not
accepted this. He had not ratified it.
He was not a party to that. They
called him for a conference, because
Mysore was inlerested, to come and
discuss it; but his consent was not
necessary whereas the consent of the
other States was necessary. What was
the real purpose of that conference?
It was not to allocate waters of the
rivers. It wus for a different purpose.
On the second day they sat and wanted
to settle these things.

I want to refer to one of the
speeches made by Shri N, V. Gadgil,
He drew attention to the extremely
backward condition of certain districts
of Bombay State, Poona, Sholapur,
Bijapur ectc. He said, the develop-
ment of these regions depended on
the availability of power and irriga-
tion and should have high priority.
Then, a second time when he took
part he said that the proportions for
the Krishna waters worked out on
the previous day were not equitable
as they would prejudice the develop-

4" ment of the economically backward

.\_’_‘_
[

| areas he mentioned and these areas

werce entitled to a larger share. Shri
*K. C. Reddy also took part in it and
he did not accept this at all. Shri
i Chavan whose State was also supposed
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So, both on moral and on legal
grounds this agreement cannot hold
good. Therefore, justice should be
done,

Here, the whole unfortunate thing
is that the complainant is made the
defendant and the defendant is placed
in the position of the complainant.
Nobody is against the development of
Nagarjunasagar or any other project.
We want a rightful share from the
Krishna waters. It is a national pro.
ject. It is the great pride of all the
people of India. Let it go on. At
the same time, let justice be done. If
one area develops other areas also
develop. Should we not, at the same
time, think of a socialist pattern of
society in this country and should we
not plan for that? If there is a scar-
city area and water resources are
available should that not be deve-
loped as against one area alone? This
is what I want to say. From this point
of view I feel that justice should be
done,

My friends referred to political
influence and pulls. I would also
refer to that. After all some people
may have influence and pull. But
full justice alone can bring peace and
happiness to the country.

Mr, Chairman: Shri Bishwanath
Roy. After him I will call Shri
Sinhasan Singh.

Shri M. B. Thakore: Sir, nobody
has spoken from our State.

Mr. Chairman: I am sorry; I have
to call the hon. Minister at 2.55.

st feww w (FwqE)
wradm wwmfa S, W werEr
3 &9 a1 & fag i aqt arg B A
q €& feais X a1 w1 W fawn
g

wreg wra W FfrweT 3w g
Tt ¥ § Far A F o wfowa & oA
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ufqs Fr wrer ff §f = frdT v @
&1 gard a7 gEur O ¥ F R ¥Y
FUT T TG T4 | TF Y qwEdr 0
ft stfewr § aafe @3 & foq @1 ¥
e § IR AMGH T TR | 6 U
gRear ®1 g9 ®@ ¥ faq gt v
ggrdfrariisadgr faggamagdfe
2 & faarf #v gfaag afr & agrfr
A 1 qg N Ay TN wae
T (A K FF 94T & | T N g0
ST AAEAT § JART g F qrelt oFF
I AT ZAAITY I AT AT Fron
FATT F1 ITAT =TT AZY AT § AT
IR AT ITWT gL FT agrA 9%
Fa 1 FTW Fr NNfrE IeaTeT Q@R
F faq 3av g- 9% £ aY agrm & Tfew,
IfFT T TAT AT TR FAL TTC wY
O FT AF IIETH ATAT TN & ITRT
T F fAg R 77 F A7 F wrew-
fad g ¥ faq oz gawas & fv gk
g # A1 Afzqt F =7 # 397 qFfaw
AT § IO qAY FT QD QA IIARC
faar st

£ a9 T3F I AT T ATHT FT
ST AT 47 % 39 37 F 97 M gy
afagt § I8 @y I F foAw g
FrsrATg FAvAY wvfad | w1 I A
F AL FAR /1 aFA1 9rfg ) A=
WET T IAT AT F) avq g, fawra:
W@l @ IAL T FT 19 ¢ agr wft
T ag g wgw giar g fw afmt &
quAY & IIENT F AR N H1E AT T4
# & ar adl | g 1w #, o Faw
TR w2 # f Ay, fagre v qmw
¥ qfy af Afar & fod arg ar 2o &
sfag & dfFT g7 w1 frgaor 7 g &
TG F FTOT X G237 &1 € Frfa gy
1 % AfeEl ¥ oF A e g, A
fe oF ot 7 @ AfFT 5% o=
IR &7 F1 Wl T w1 fa=re Ay
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fFrmg g s N A g fe
ey v gouT Wrfe ¥ TEE WY
SN AMF AT L 1 W IAXLRTF ¢
i ¥R fRR e e FJ QY
FT IEdT | THX FT0T TF AIE A
wrdt § AR A O FE A g TRy
Trfa gt & g% aY ag o gyar § fie
a afegt & T F QT FY ava ff 17
SRT # qgl @ T /R I9% gy A
Iy T faay mav

T AR 3w #Y Afaqy & faga ofe
ST #T AT AT T8 AR § fF Yo
w1 fodtare faordt qar g aaet
AfeT 7t T #1 arF w1 gifsw | W
&9 I9T G2 KT AT A0 JT A9 fi
FHIX IAT R H fawrft #1 aga sy
g AW g8 A ¥ we § ofr
SRTAT § I WAL 39 F I A2
AT G T T QT | g qroA F
o 7% ofq9qr Fra H ¥33—o,
faere & wvi-y, wETTE, ¥ vy
Fvave faaet § a1 7o ) e i o
ff IO 7AW F wRT ¥33-0 @ 9
Fiuil

g a7 8 FWt wdw ¥ faga
afe & Avq Ay fraré #1 gfawi @
ot el &) Frard #) ot gfag Wi
HTYH FATL 9T § I QT I9Gh A
@R

TEE QAT & At ¥} gy
qaT WvEAT g e ag W Y v
T8 € QST § A9 ¥ €5 a9 Qe
%1 5HATE QA § 3¥ & 3c o
Q¥¥ gfw #t Frart g1 wwd) 3 | 3w
ST qrAT # faoelt Iew geit oY
e o gar w¥w w1 e oAy
EY 1 A agaz w faag § fr o
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YA FY ATH WY TF, INAT AT A F
aFar AfeT 9w & a3 F afsqar
W ¢ | wawg f TN T FORR ¥ FWRET
I A JWHT & ooy g W gk R
AfwT Y of F 2@ g i wawtr R
Far N FREm R MR a7 W §
QR HT TF A FIGFAT ) A7 § T8 [E
g FWT & T AT HH FA GO g _H
ERIT 3T WA TqIA | TG a7 A g
I9F g & ¥ faard ¥ ff sgreq
agY grft wiag faga wr ganzT # grm
Tiat w1 gW fawdy g wT AT |
wrEt & garar S 4 & gk 4w @
I 47 § 7 wrenfniT g IdT W)
qreAfTT g9 & warar a7 fadmy ¥
w7l 4 o7 fagiT F F qvw AW
wFa & | fomr fai & wraaw & @
AT T AgT 47 fawdt ® AT
AT, ag gATET TAT @ Famd §7 wrw
F 7T gqrey Y fay § w7 oz fe
T Fr FemEA yo Sl 7t g0
wiww grar § | gardy Ay a7 § e
W & fafam A i aght oot g
AfAq waAT Y g fadert & wor wff
o | tafay gt @Y way  fearay
N AR AN At ex§ A
wrawA aga wfsT a1 wfew g §
i It g7 7wy @ fr aodft QY
®1 3 AT AT | qE T g @R
q I T g AwA d a)T Ag
TN wrewfaaT g Awar @ 1 faorefy aar
forart & syg vt @ wfew gy @
Y T W ) g AwA § | IHE
g At Fad) fagre aqr qdff o7 w2a
1 9ft gt 791 70N N afrw
aaegy qYqz § IAET X9 g 67 el
197 g qTw g F gry ¥
77T A frarg &9 & qraz 79 iz
g fF 395 afa a7 37N 1 2fwq g1 e
I Y rrer. gt Farrf o ag yorearay
SAT F maey ¥ §
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[ = famaamg 77 ]

TIEGTT HATH F a1 A § g FgAr
wrean g fe el e ek FUT T X
3¢ o uwe wfw A fa=rd A Ao
Y a8t 3% fog 5@ 00 FAT TR
W A W] | Roo FAT FIAT Y
N I FT qg IOA JroOAT QI
qATE TS EAIY | THE THEA H AT
Tt AEH GIFAT FIT Y2 FUL TIF F
3= o1 oFg qf Y frard geft 1w
0T @Y GIAAT F FF & (F AT
FATT FY TAT § TH AEF G F7 747
e faar s wr 1

gl afedt F s wr fowwr aw
I 7 wEq g, W g e &
g{WT w3 Sfawm swEw o Ew
¥ fgdo guadinr @isem & wea 9%
T QUG | L gEadty QST & H/A
# 3y~ Sfera oY 1 ggRT & AET
gafeog ¥ aonT &1 gamE @ fr sfagi
& wravy 7 9g fae e 2 9 €y
ar Srgfaw avaT wrea &1 fag go §
IART U O SYFRT F | OAT 797 &
W FY FATLN T THEAT g g1 AT
g1 T # fow Awaft gErSEE)
3i¥ %1 ;qrfog 77 & fau g0 wgeasier
¢ I fawet s fa=rd Qs gardy
& TRAAT F1AT | gH WO Afaq) &7
TGN Y T & e #Y
FET FT R | §F ¥ ¥ ) FreETd
o= @) § onfgx & (% g 9@ fa=nd
& gra ¥ i &g 2 | few o A
waTg § | % g TET AW fE
QAT WIET T, G2 WiE ZgEAH
N W AR g ag @ Afww
Zgaacy w1 afeat o @@t F qrer
qgTA w7 Jqew §, W w® O
ggenfmdgeqfe ¢ f& wfewd
WX ¥ew Tf) &9 qret § Wi gafeg
IAET AT Al T% ALY G v §
AT ¥ N yrow wiws 7 W

APRIL 1, 1861

for Grants 8546

st gfeede gt § 9 qU A @
qraT & | ZFEACH I oET § Afew
I Gau g<maT TEY g arar @ )
Ig%) i # fedae gar § 1 gafag
A gaE ¢ fF #1€ e ), Zgadw
g1 T THET FTH LE &1 AT IA F 61T {7
a1g e X fefigmgeds g #r
T gang) gt =r{Ey | gafay 9wy
ferard £ qafta Fior e w1 @ & swd
T AT T G G €T THG | QAT TR
¥ grg wo fa=rd A AT ¥ I
o I&T FHT foreaT w9 fFaray & Jare
FTT ¢ TQAT WTTHT Q1T SGT Y At
& @ T oo frmd arw g &
¥LiF 97 F39 ¥o IT Yo Sfesa amy &
gr o | gAY fagHT faemd aras
H gH g9 aTRUTEY Ag fAY 9ud gd
TAT AT =AM{E0 HI17 38 T {39y avy
FY AR FZ aF4T =R

sa # § {vgeT ¥ %1 aTE WEATT
FT e FATAT FAT FZAT | T AV
OIS H fo—f 4 TEH €
Az fragsyiFT ATEIgER |
gz ez Iq Y FieEr 9T & Wt
Q@Y ¢ | w9 AT & (% Suw g I
WY & F"AT W AT ST E E {
d o Sgm 9 38 DieAr 7 oaaAr
AN @R ? 9 g g v @
AT FY QT F@E E IJAC AW X
Al & TOE gT FE T WEI
U FY )

wit fegres feg (M@ 93) : gwmafa
AT AT @ SuT New § Wi O §
W1 § ot 17 wRTT 9T ¥Y 36T 92W
qqT MIAYT & T § W9H R
fraza s wgan g

INT NAW FHEAT ¥ 3fee § W@
# %99 § 94 (& SEF O W@ F ¥
W W7 oAt fgrEm § | omEEdr #Y
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gfez & ¥ WrEaaw &1 sandy a1 gear
faeam ® 1 3% w2 § gaw #% v fors
wiar @ f5 Su e &1 @i wft
oTaTEr WY FHY FT dF | S 92w
FY AT WS Yo sufa wfa awfrer
& o foF g &1 Y wrrane) g s
gfe @i & FIT § 1 TEYT W1
q@fed & "wa gt oo sufE
sfaat #rw 1 7 SO RT H WAy
wroF fagr wrandy 99T & | g TATwT
# gats A<t AR FAQ # ag war
FAT § foers FTI07 agT aNErgrAv ] |
FEL GATRT A AT a1g FHT T &
# wfe= gt o a1 g7 e a8 "y gy
& 3w fog w39 1€ @ ogwn &
FF AT AT qEIEiT A 7 ofe
FITE B9 &1 WEIGH & | g Lo T
T faoet R ferd g F s €
5 foaaT W UF § a9 faa
W gEY § ST A @ a1E H MR
mafﬂsqmnwmwm
wT9% eqrT § fEmAr |vear g o

ATy B # wndY T @ Y qEEm
afew q47 g€ & | 97 92W & wEy
¥ wfY & UF w@ar? § gz @& fawey
oY fF T2i 9T FTOIH {1 GHATT 7 F
wr g | TeT ¥ a7 T Freawrd 8y
&1 & ;707 AGY 7E @ afew gEET WO
7g ¢ f& SOt 93w §7a77 S gHIL ART
qrefY #Y 2T FET & ag winE & W
a7 szw & gfeslt W7 odff ¢ QA
fgeat & qreY &7 &7 weT wo | W
IRy o7 qFfuw ) o w7 & ot oy
& & W7 T v ay § awt fewrd AY
TT A § 9T afews) feeay o fr ot
& & azi ot #) 27 wenga AR
qfewsft wiv goff guT e § § R
oY 7% & Wz ¢ faonft T Al
qrft € IEN waT § | S ww e

CHAITRA 11, 1883 (SAKA)

for Grants 8548
w1 fvAeTEm T gwr | amE
sfadzw # faem gur @ fr sfv el a

W Sum ® ford faorelt 6 o ag
¥

“..the rates for agricultural
purposes and small scale indust-
ries are already much lower than
the rates for domestic consump-
tion in all the States, the ques-
tion of rationalising such rates is
being looked into by the Minis-
lry.”

oft @9 a7 I A gu o e
¥ fedt fafrex 3 wara foar a1 fw
{AETEEEE TR WY T W g Ay
| iy e & fas foew v R
qE Fv @ & 1 afwa gl woA wgR
wa faorelt #7 fawr @@ 9 @Y IR
Fgr a1 f g7 g% g fire faeew w&
g @ q¥ faorely 3 1| iy weg @
# g faoreh #7 7w grand freey
&1 g fod weare F fawer @ fe
agi 9% faoelt &7 17 &gy g | AN
faorey FTTT G AT wWr & 1 224
T 47 g Jum W) gfv & faa
¢ A 9 A7 G AT oWy g
& fa afsg cad axt qff
gagaferf st & w =AY
% fog aF 7 AT ¢ | A wT w9
gRIr ? WIS oA gy W ey dEma
o {1 @ & o g Ay i eEr
qfre faoeft o7 Wt gt @r & 1 ol
I w2 % qafed @ awe g fauy
aga T ¥ Afew w5y
qrqn g AT & fawe) 61 32 913
= w87 fzam § oafE g e
sl & fag o oww & fea 33 A9
4y ¢, Wi IE% W d §f Ty e
ik e d At ez
T FOT w2W # 7 A e
w0 ) agi w e # ek e Al
2ar § 1 Wi N W By w4 AR
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[ fagraafag) ot QY awar § @ faoredly gaw fay
: R i o g=ft i are ff @7 ® I AR
u@wi’rw@nﬁﬁamtﬁﬁm % AT A | W 9 @
w< fis wT & 9 FreAT § I W et weht & ol r“':ﬁ“
¥ a § v wrow gl | T gl @ T & ST

ara €, o & wra ) wu fod srares-
azx d@r g, f Sar wrod sfea
AW AT &, T WY A WTIwY
fgz T o g fr R g &
T ¥ 399 7Y faoe qarE o @
21 =gt 9T FT7 F et w@r § WK
que fEamET 7F AEg qg T Yoo
ZIETT AT T ITET WR I |
fearare faoreft 33 @ 1+ AR
Y Y FY TTEE A e o Ay
o foge 3w oY ge gl 6, & T
Faer IO W F gt At F g
¥ fag wroew #Y af A, Sfea a9 &
w9 |7 ¥9F WX OF qg I FT@M
# sregeftfraw @A & forg gad faoreft
& o1 W@ & Fgr mr Oy fy faoely
£ T F1 QU FA ¥ fag qweEew
¥ o g9 A qAy | Afew @
sfades & g7 F1¢ fo% 78 & 1 7w
wft 771 & fF fao= w210 & o
&, qdif I wew W feer SEe
T F1 I, WR A T aF fAenr |
AfFT IFT T AT N, JEFT WK
w3 faaaT aT, a7 g AT A 0
ag © a7 © A7 9/ @ a7 A
w7t A 6 gw wre @ <@ &, @y @
M 72 qa@ T A W A A q@
& T X g &y & fem W A g
o Jome Y F o | gwfar &
<TEaT g, fF, S v 7y ® & 97 6%
faorey firery areft &, 99% g @
amoy @t arfe e faeel & 8% )
& g1 JvgaT § = 92w q 9 A
@t w9 § ¥ I & gaar hfer @
g Sa¥ g U faod 2 wF @Y gw
qfrqr 2 Fg T FT A1 WA K
qEr U 7 FT T § | AfFT A

T gNIT | A i /X 7Y @y v faorelt
& v ¥ fog gE gy wr & ol Wy
o for ¥ oF g & fr vt & &t
q¥ faorely dora &Y Wra € FoET §,
afe 9@ gw W feqrede & Fga &
f§ faoelt ooy & fog o=t & @
mmgiﬂ'ﬂgmgﬁﬁﬂﬁ,QXooo
AT dore & fog g6 afm v g
AR F @A TATT | AHET F @FA B
F Ak # oY sfodew § fagr gor € WX
TEY WAL W IH X AAT FAT § 1 W9
® oW FET Ifeq 5 gw awd &
& X ) § | MrEyR, A R awdt
it for & agt o v A TEE Ty
it 1 e ¥t H Fgra @

g IH @ST gL 397 927 |

W ¥ & fag & grg Y I T
TR g W fad g wwar g fF
W $g ww A for ¥ foer & 9@
oy TTH S, @A™ AR AR
wifs g0 faorelt &1 s&w@ 2, "W
WYY Zg9ad g a & fom gw
WTETHY & I9H! 9147 9TEd ¢ | fawely
T 3T WA gH A § | AR @el
&' o wfgfafer s §eft &
F1E ITHT TAT TEY TFT |

09 7§ G TEF N & qre 7 o
FEAT ATEAT § | TE yEwAT 7 77 &
fe wray 3¥ foar, afss w7 & W=
o9 Fq 5,000 ﬁﬂ"”ﬁnfﬂﬁﬂ’ﬁm
FA M RE L R H fra § fy
faorelY dAré S Agrer # 1 fawe
Jure ® dors v, @ w g7 (5,000
feeaTe &Y 7, g I8 #E are A
Tz faorelY aar wwr & | @ Y T ol
&, W UTY T 1 aig @ & a1 W Ay
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fg ok Ia Ry 6 fa 2,
fored qg swraT 9T @r & 1 ts,000
fedare ferft Mo T R & 1
WY AT A X &) AT W Hiiow,
3w ¢, Ian garr faw Ay g, e
ag faorelt g ot frerlt ifed | Fam
& ¥ faorely 13 & a8 W AP X
WY T G JY v AT |

qEQ aTa & FgAT rEaT § A
W araRr & Qi # 1 gg QN afewt
foe & i § 7 oo W AW
wredt Y 7gi 43 gh, I qfed o
9T & FX ¥ A< W ¥ FE IR
g1 14T fF gerEm ®Y AT AR o7 wwAT
¥ gF IFIH T AR T | IPW
eI TR @
afedt &7 IFW IO H § o g
TET ZT ATHAATE AT 8 | AY T2 & qTT
# AT & 9O T e e
Y T@ ¥ W9 7gi 7Y, A § WA
F& Fgm wWrgar g f& o
AT TEAAHE B TW H T TR AGY
g fF W ot W grer 93w
T | WA WTY GTYIT 9T qToaAT &
At 377 Wy FE A7 faorelt dar F gwa
& WX 399 713 &7 7wy W g7 & gear
g afet & fEamt @i @@y ¥ ok
qEAT g AL @ aFar | gA 7oA
AT AR T & A ¥ §g qqeman
I TF FAET a9 ¥ wrareq & fad
1 283 ¥ fear Y 1 3@ &q
(e ¥ godr ford & fs afey &
fert aiw vy & O wwar gw Y
&t | wiw i aré fe aiw =3 ¥
w1 maar gw A Qv Afew e
ATT A AT CE Y 74T

& ama WX ¢ fw ot e St
foar om @r 4 | vooo wET Y FuT
F R AT R | F W ¥ A OF

CHAITRA 11, 1883 (SAKA)

gemr § | fod el o 3T w3 o
AT T AT §, W IT 6T AT AW
aE A W WY T v e e X
T fed maxd, I fed @ § o
qg %77 QrEAT ¥ A gur § | 7 ol
s NEAT§ 6 W wIe @A e
) T w7 wrgy § Afww v my §
aY fazdY ot Y ot | fay arw &) TAT
o s9qT ¥AT QT | g g Wi
w1 T ¢ | %k WX SN g, Afe gur
T3 TE |

ot wege watw (faoric) : wmardr
fragai

[- 2 o g V]

it fagrew fag - ww &3, afer
wh fad Qo T W) T oW
T FATFT, TF &7 & FAT 6L | WA
Fg AF € F7 fbqr, w0
Frgar g P g g arar g frw A
ol Tt ¥ a1y § v wx fre
AT e e & Hxga &
T q A GO

15 hrs. ?
[Mr. DEPUTY-SPEAKER in the Chair]
g1 Al WY ST O 4T a7
Iq% ATNT AT aX 9T ¥ 0 wF
gwar & 1+ & g § fv w9 wT
&7 Iq QYwAT ¥ ®T | (I INC wgt
& Tt o Aa7 FT X F oW A}
T |

15 hrs,

feerf ot fema st (wrfew
weeRr qwriry) o wAra frdr ey,
43 ot 9 9w @ & o
qufgar ¥ fafre & gofeas gar
Fa0Y AT | XY IFET WA AT Framr 9%
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[ zrfew ez wrdw |
TCEAT H g3y SEEr A W<
AT argar § 1 AL fewrr ¥ 73 WA
ot f& A wY, Fraer f sooft
# oifr o w33 & el & 9=
wraw Nt w7 {5 g fafvedy @ 15
¥ W T W & 1 IEd A wmas
W g ok ¥ wrd 7 gt gfFar of
w3 fegT 91 W i & qreamg 7
7% W s%r fF oY g9 @ fafash
T WA gl g oy
Y g7 a% @ afer 7 @ Tgar g 7
ag 99y AT 7T a3 W qfE aEy
N7 q@ argar 5 9qy f s
w9 Y W IqF F7fe ¥ o fagam
5q 3 g1 @) F 3E A & R AN
sqrar fagarT 79 97% & 37 fafq Y
& Iftm A8 W fazam
Jed AR Eag At A A G € fF
ag forealY ¥ ga8 sqEr T 7 & |
T F7 TN aTET § A HIL 7T FH
@ qFF & v ar it sy ot fars
g A agt F AT FTOAIAT IHY
graa 7 gar faft a0 & sfea a5}
& wwar & 1 T wafaga w1 1a fafaedy
® gEAAT § A TR GHA FL 397-
fraa Y fagwa F 3T & | 59 Toh &
faama AT &9 TEH T FE 8§,
AT HY feqa & 4T FQ@ I 1 @ TS
Y fazaa o= fegearr at efqaa &
F § &% Aw a7 eaa & 3@ Q@
il ¥ ws wwn f5 oqm
%! WY a3 § a8 Wi gur i Wy
wr§ o fe ga fafret & wax fag
< @ § I I fFer ®r waww
AT § WX 7 I HEATH § W AT
gaT § W ag g v wa & s
I W ST ¥ SqTET WA ST Y

R g g N g s s aw
¥ forw vt a0 R § O I gW
&< wefray o e frererar @ AW TR

APRIL 1, 1961

for Grants 8554

frrerar & fF orag @7 9 @ Y T
QR 1A F AR T v Aoy
oy ag 9@ faaer fF o g
¥ %17 TG g1 @I | § qg i g
fF g s@m W /I & w7 g a
2 WO T F7 A qopat @ar f g
WX 9g w9 79 § @1 fF 3@ v
9 & fod sy FaT 1 A W WA
W I & F g a9 §F 3
T 7@ § | el o & Twed ey
& w1 faraeit o & st g § 7
faaft woarem wrod ey, dAfaq
g a2 afegt & gy & Al oA A
faraey &1 =TT qEr FT 3F & Wi faeY
w1 O T FT FFT § ! # qwwar g
fF Sa& | aEdl w=T w0 AR
efF o9 0F L& qR ¥ yg g ¢
a7z d@t R fegeam & 93 F1 Te™
fom¥ 998 7 % T H WK e
FHY @l £ q1 ag F1E qoV o a9
& ger =rfew | we e fs gaE
R fogeam &1 o § 3 i A
R ¥ T @ § Fr g W
a5 &Y € fF ooF auw 79 F19 Q)
S | S Y g SEET SRt
qré JraAt | § g8 A Fear fE aw W
I < gET FTfed g1 W FIC @A
At gy =fe) & At S g AEATAY
9 & g9 {a1 g W1 7 t Jew! o
TR & g g fF 4 9wy gaw grfaw
Fe M gwd wfd § s 59 feazwmr
# WO qEF § F GFAT § I8 WATH
g wfew & oF qadrelt wvem § ©
QTeE w1 =, § faw @ ars T
gt a3 agw yarfeay fear sar @ g
og W FT qg9 s aifea fF wqr
wafEa & WK Ty e T § Wk
IEWT ST ¥ TS §U AT FEY IA WK
TR Y 97

wift 32 AT f fagraw I R
¥ Farfea® & @ € | § 97 e
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w7 § W I fawwa w1 ot sy g
st fF 77 @ a3y ¥ ¥ E Leus
o T o T & e 6
g1 1 99 8 $7 ¥ fordar g W) foremt
{ 3% yfeas faa o fen o
T &, # WA Fe e g e
F EElt & WM ST GETH EOOUEl W
g & arey $q g | AW 9w § g
gty A | W ag Y we v fw ¥
W ¥ St TG T I @G WE
& W 9 qE Ao ¥ W e faege
wfasre § 1 ST £ 6 w5 o g
g9 W g g | AR faw # oY qg
wfew &eft 2 f & 790 & vma 9w
TH W AT FT A | g A QK
e feaet ama & | T #Y ANT
¢ s ag Wt fg stez dgar @Y srgaT §1
Afe Ja% aravg §g a9 oHT § o
fEfam ST FanTwr el & 1 Ag
Gz gt W ag T § R '
qar Feft & | faefy fior 7 33wt &
@ feelt St ) Angafea & a4 &)
o W T fomlt & s aUE @t
ot grar g

wq frgez & & ant ¥ gz v
fic sowt faoreft ai ot | i el
et W ¥ fg ag i m W ag
fawelt forr 7€ TF T dRO

qw wPrYT waea : faya ot € v

wfew qrewe qww - wfed
fagen € st 1 do S A o A
s Al wfae ww gt §
w1t o & W) g fedr ¥ ot

gt 7Y )1 F v Qe w3 fewT

TMiaTE & I7 &7 7 T w97
/YT 37 7 w741 THAT § 7w AR
% for rd 3 Feew dr oY farft o

CHAITRA 11, 1883 (SAKA)

for Grants 8556

ol off Y sft & e Y 8, o o
T wadft @ At W faoet 3 v
QRN T &I THAT AT | AR eq Ay
wrepw ¢ o agi Saw wRw # o F arEx
LRI a7 FT HATF AL F QAT
B ¥ uFHIWA HAT I BT €A
frar, 73 % qrat wzara g AT T -
93 ¥ qrax &a7 aar | 37 ofar §
s Ay evfeer wadt Y s oy
&3 #87 000 T_ad 78T 9T AAR
gU & T ft T AR ¥ gwT 97 )|
:aoo{{ﬁmﬁ?iﬁﬁ%ﬂﬁﬂ’fm
agt & wd | et & At # faord
7 7g =&Y wear fr g7 e wiw F faordft
qg= ¢ fva ag A @ e faoreft
wigt # ft qFet gtz ot # o o
W\ 7 § wfvg & zqadaw ofr =3
va free ¥ av w1 @ e
Y fasht & fad e e fr ag
Tt faoreft (et afr o & g
qéY 58 & 1 3rf s feA@e faordy
¥1 el 97 JAvIrA grm wa 39 A ¥
Ko AT fo WX fmrare faoreft fafy
Ty ot v ofy & o A of 3w
aga w1 femmm wft awy v @ W
ag 37 ufeqr # qadr grm 1 ag ar
wmn faseft  wrifee 2=fY i #r Ay
ﬁra-;ﬁ,wﬁ;q'gqr_gfﬁ:ﬁ'?’(ﬁ'ﬂ“ﬁﬁ
Wity e # a1 w7 wfY A5 g 7w A
e T AfY & 1 gEiEd o i eaed
wrard ar A 1 g ave e feorft
ReaQ g, o7 Sy Aft g @y T
eadi ®t far X afemat #
el §f, @t I3 ARG 6
g ot A Wy | g e e ferd
T JATTH § | WA QF THo (o To
m@@cﬁoﬁm%amm
aar A—F ofr o qEe e §—
wrr ey o A g, A A # drarAfY-
Yo day v, ww o O fr g
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[arfew e )

, ot firdY YT TR dYo F, T@ & T-
foore #7% ara ¥ & | ¥@ fAT SEEy
waraT AgT fEd, 3 # sva Ay Tnfew |
ag ow ¥ fo wramw @ ) fdes &
¥ go fro A At fazwr G 2, =®
or&T gAY | IF F AT AFFI AT, T ]
o 1 &7 & & @y A )

ot oF arf T g 5 aada
Ay @Y = * F @A
qHTY &, g LT 9T 9 F Tg TS
g1 ST & /YT 3 ¥ W 2B 9T A
werer &1 e & w7 9w F agi ¥ @y
A 8 | g AR Y | T HTAAT G TH AT AT
o o *ft aaenar g g aw o g
aEdt &, g8 T @AY | T TEY TR
wqAF & qarfean T@ar , 41 ¥g q¥
o7 7gY wFdY | wg fawram & fF wraw
7 F1 AT AAAET 4T, 989, AT aw
ae T, fHT A1 SaraT g T AT "
Loy &Y qg g 7ar ) 7EY &, W
¥faw ora g7 W FT TS ¢, A 1]
gadifagt sfadr & ; oF ag AT
uF G9Y &, oF i & Fare grena
& qorfaw, 98 & qmifeas O aoaf
gAY, 37 F1 AYANT T a7 v faweht
¥ qUAY FoF T OF FEIAT FATHT 797
W 7 T 37 IF aw a faar mav,
¥fam w7 «€ T qE gAY, 77 grena
qz7 g1, ¥ S dar g, ar R 3w
freer & st atan g o gofifeard
TN IF & 2§ oF s d g
wgr, ¥fws oz L 5 T Y faan
9T 3 § gads) 437 oY | 9 ¥ war-
fegm® A T1F 0% T T A gD
apde &, Afes cra S N aag ¥
37 &7 91 7€, 71 Forw agw w @
o, WA W AW A | WA @
R SARLE U 11 SARUSAE CULSLY
fe vt @ ave g g k)

APRIL 1, 1961

for Grants 8558

oF e X HHET i e
e A & yarfaw Fisfrara ffeas
¥ ot fear ST TR, S AT TR A
W wr g W@ fer ) e q@
e §AX § | T¥ qIo9@ AT AT
fir 3 &av ¢ v o7 1w syeT e
tfEr g & | o wFac &
femr 7Yz & awd qfg & | W
aff agi A yg@ac T g | IF A
a7 A FHr & AT wrer /v A war
AN g9 AT & 1 37 FTFIE TAZ AEY
1

q 1 A g oo TREY ¥
qfees oot F2ar Tigar g 1 ooy
oY rrrEd tafomt & q # A
3T F air ¥ g3 =2Ix gEei §
AT FH T GIAY AT ATHATE | T TEHT 98 Y9
# gzt vx AW H g A Z 0 Ar )
3 ¥ 37 w219 Y 9T $F &)
I H A AT G AV, 4 TG AT 7
®1qW 72 W ST 9T AT g | A FTI
95 # &Y o, fas 1 7 T3W07 @
€ IR AT FI A 9T T 2@ |
nF Hifew gf | wg AU FHT AT 1K F
wifer & ot A 7 g 7
famir far & remT 9T 7 WA g
3 W17 T 4 799 T Aifew g
q & mraer 7y g sger, Afae s
A U

IUTER WRIW . WA afarT
oq Ux TH T AT 8, AT FED a1
T ® fmmm T ) eragad
wH 2@ TE, A 3hF e )

R wrfww g yanfiw - aga gfaw
|

8hri Goray (Poona): I would like
to say that these are very serious
issues and we want to know what
the views of the Central Government
are?
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Mr. Deputy-Speaker: Hon, Members
also shouid continue to remain seri-
ous and listen in patience. I have
already apprehended Members while
that concentration was taking place.

Shri Nath Pai (Rajapur): There is
a kind of mushaira going on. Is this
a debating Parliament or a private
kind of mushaira with Members nod-
ding their heads?

Shrli Ram Krishan Gupta: The word
mushaira i3 objectionable,

Shri Nath Pai: You are making it
a mushaira,

Shri Bishwanath Roy (Salempur):
He is replying to the points raised by
us.

grivw ngrwe qanftw 99 wAd
FNFFFTAT TG IIAF AR T
&Yy =T g fr g wenfeE wAnfaRy
T 71 | Ty 7, foedt fafrre wmew
W% d¥Q #iE@ "9 R ™ AR
TEEEW A AT AT | ST AF] F I
Yamaemmrgma e frengm
faafesr & qofior X A 37 w1 ds
7 e ¥ qu §7F | 4 w7 g o
2 = ¥ g = 97 g1 syrar
®g+T ®IE qATRT T FEF R
waferg § qiv syrar F7HT 7€} TUEar |
dfwa & ug Fgm fa: g w1 aga v
dz7 &Y ¥ & fa a wrwa faeg wrow
% aear fur s, @@ g dmaeT

ox fawn feeft a7 Y gar
qu@ § F7 Ao c FY ATf+q TgAw
T WTUT q1 W Agaw AT we A
Tl g€ | a7 e w1 v & fad
AT woHt ATH ¥ I T F OF 37
T @ ¢ | 39 37 & qanfers fr=
& uxfagi & §q yr &= g fe
I AW I—Iq gF9 2 ] g A
Y FHAT FEAT, THT TT FHAT THAT f—
we! feedft & arlt a7 d3rer frgr a2,

CHAITRA 11, 1883 (SAKA)

for Grants 8560

ai faeft F €A &7 qYAT E ATIAT N
Ug AT AT § | TE WTET THo To oY
&1 IR R ¥ womr ar 1 F 9]
fedt fafreex ame® agt ow ofeT A
T 77 AT T THTF H AT dTH
¥ ghfgd & arg AR gaT AT
T & AvaR, AT §1E, FT AOF
¥ ffergs ol 7 TN H Q¥ Ig
wars off fir QA1 qa7w & GhfTat 39
# | | agt o gHE QA
ar foeeft wEmer @ wA | tW &
i fea u g, A vt nfed,
WY et ot w Aoy &, ga ¥
1% fafieer arga 7 ft @@ TI7 W
wofr g8 gaest wrfee a, fir ooy w7€
g «&f @ wfer o & fossft &7
fadt farem roT A 9g Y, A arfaqy
# 3 = gr 1 Frgre g7 w1 IRON &Y
T & fa: freeft w@R a1 72 W)T I
faeft ferm 77 cidfts & g1

TITEG [ AT BT ATE AT AT A=
T T HATA IBT | TgT T IT WY
arefam &1 areqw 8, svefear 9a #Y
ap= oft g1k & Wz gy Y &, e ot
a% FAMTT ¥ A §, 3% A freaw
it 1€ e v 7gY amr o
& f arat gq § ANFo faur g
wTaz ¥z g1 e o 17 8 ae I 7 v
wqify: Wit 7g wEen 9 M7 §, fa ¥
vgd E e mer wfarra« g ¥ ag
qufaw & fa 17 d5® o7 g1 W
fr fant 7, w1 qafas & fx (7 A
qT agar vy f & fear @ 1 ¥w &
T & pg wEAT e oww AW ¥
At waAr ggi I5T IA & AT # ot g9
qar Y ¥ f wr grm, ww AT}
WTH A 9T TN TET §, WY AN Y
& gt XM A1 e Y fagw &
wt wET )
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[ g 7o g i)

®ro Yo Yo 7 ATFAET A AriATA
*®1 wawar ¥ fafees & art & fr w7
Tar | 37 FY faeag & A 7wd A @
aF8T ¥ g1 fx a8 oF 797 9 §
f 9 71 & a1 FL AT famr 7 T
Tg 1 fo o o F fY Twax
TART § FrrAr ¢ faar w7 g2 e
#Ffrrf s g R ISR 1 AT
a7 qiffr FAFATAE | wT oA
AT fF FATa T3 3 T AW
m€ars gaw &1 ¥7 fagr 77, 9 fw
fagr & o e &1 3T F gATeAw
¥ s wrmd 4 fir Fur awe § 39 A
W1 g1 7§ Braar A€ | 9 T
FgAi 41 fr g7 ¥ frar Av4m T A
3 g T | F TR 97 37 TR A7 Y,
forg 73+ 7 ag woar w3 7 ) Afw o Fag
FF {7 3% T AL A A g fr
BT J1 T F AZT &, AR AZ ®rAT
F0 R}, FZ F AF FE | AAT T I
¥o,000 o7 FIAM TR AT
ararar fror & faafa #@
&Y o @ & 37 et & fag faw
# ag § | 99 ¥ wArar gy avF
warfaw Fgt o 9@ §, T T L
IT F IT N JFEAE F AAAT FN
¥ war fear strav g, 98 o & g
213 73 o T To F T AX
qEH TR F FO AT Y, WAIG
fF T At 7Y § | wwiwd ora
T g A0 FL I Ky A A AT,
@ ¥ § 3 aqar f5 #§ AonET @
afi ¢ 1 afea F wox wrd w1 ag AT
¥ § fe W< ag =7g O K A T A
qT 1€ qFA FTF | 7 I AT IT
o fFT ¥ awAd WX 99T AT T
¥ fod ot drav< 1 F v fe &
@ % g A€ |

uT UF g gl g G 91 99
Ko, fs saed & N qAC FIT K

APRIL 1, 1881
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FAFAT QATRT T8 F1, 99 § §§
goar AT €1 I FY Iqg ¥ IT HT
I FAN AT | {9 q97 gq
foread ga@ Io7 91 I AT FYA
A 5t fay av | afwa v Y freaa @
axa fRT Fgr war v agh $3 78 g |
Afga 70 o g § 98 98 & fF agf
X agd $F f6aT 14T | F ¥ I I N
7 fzan ar f g ara< g #1 {FH
g &1, fga fady svgac 1w
FFE 74 g1 w@r g | foadr fawet
aFA i w1 faw @ Y, IwdAr
FF e G E

oF A |IET WAL IR
w7

wie 7gmT @Eq - s
w0 faxs afi 2

= wger gfaam (graen) © aga
TEIT F1 AH FT X ¥ Yo AFX TA¥
qATS a+T &1 % a1 &9 LA M B,
Fora &t ag & aga &1 faat ®1 AT
fargz avg &7 24T 94 |

gifew qgw A @ 7w ar
W EfF PR A T I A @A
adY 3, A XA AT FATEEE
gFar § qg @14 fTndr W faar
® AT F FAA F AL ATLF AL
Fifad 4 {1 FHar g 1 g W
gafad fF ag § #r§ wiq ¥ fawrs oy
Qg ? a8 ¥ waq@ Jf¥ § | afew
waaw ag § {5 madiz 33 §, v
®) g9 I | TIAHE W EEQ
gty FaC A I FL 1 9T K A
¥ gl mrr Al § ) g0 A A
fi§ 34 fag & ¥ vy a7 fF @o o
WMo FA R WX agt ¥ fawelt Ty



8563 Demands

AR A FA A 3T aw 9T ¥ A
Tg @ < famr & wee< fawst ¥ @y
I qET ZITHT 1 T AT & AR
awarw agt W afems 1 fpar feew
T awers &1 T @ & 1w Ay ads
g g QA H¢AT & Ero Fo Hlo 7
agi ¥ faadr s W@ & w Ay W
sma, gafaa = & faq fos @
F wf gECT T4

TH § AT § 37w OrigfEhaT
F AU AT FLAT FIGAT § | T H
w1 fawsll st & 9a ¥ qAfeAw §
FF ATA(FH HIT 47 I 3 T2 7 {qorAy
F Fr4T F AAEAT FF AT LA
HATEAT E | UF 17 7% WL IT A AT
TETTIF 73T &1 AT 2 0% I ey
WETT ¥, WA AN AT F, AT &
fasrelt #Y &7 & 1 Qo1 &1 fawHT 4
TETT FOA FATEE 3t W7 74T & TE
¢ AR foa &1 =g fy=ar w7
ST &, WifF grgawETT ¥, 3T H |
g UF Jrq a9 75 & 1 IF ¥ AT
TN AT aga w=dl &, WX 34T &
g arq 97 W fF 7 T 7 F7 w94
% @3 F1 A4 q0fgq | § 79 F1 10%-
Z(TE | § HT & 0T T8 fF AT a7 9rg
AT AT EITFT AR AT 4
AT F T Jo Fro 5 o1 farwelt &Y
g REAATIE R G Fwa A
T ey g€ N gnr | Tfwa 7 o
fqE T I9 % famwy a7 7€ 3
QArFea ®1 9 Fraa < fawe 27
T Tog ¥ g o o gL AT 3 TAT 597
1 Eyz1 I5TAT § | WL IT Frat @ g
£19T THT FT AT A 2 FUE §o, A
&9 299 AF 42 T AMAT TEAT |
a1 3 $OT To W fardt &7 w0 7T )
Srite A g7 & fw faost & S
A AT FT G WE
qA & W w7 fge # QY
30 (ai) LSD—7

CHAITRA 11, 1883 (SAKA)
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AT § | TFACH AT YT TAqHE §
W OF 7% ATgaaT § | Sreadr A
g afex & i ag wot Aoft o
# AT faoel TH@T | wT I @
faq gw ag fifegwe sT § foag
T R fagraT Ay gg o &
g qEr qraat A SETe gy &0
AT gHIT ST ¥ ayw & faq &
f fasreft st st ®1 feer W1 @
¥ fad ot Frp & awy fawrsht %1 Oaw
£ 97 & 9T g 7 fawrer T94 qEy
97 H21T AT EHT & | IT § AR
AR WY gafefad @ arfwe §
grggaafemamigi gfragemq
SaTET Fra fawdlr & A qTwa |
g9 4 fasr & I X 99 F1 HATH
AFIT 77T faar & 1 97 GaT & WEX
T foa fasr #1 ¥ 97 & sqra Y
g qT g | TAqHE &7 TH T &7
afymr g feur mn & fx s w1
7eq 39 famw a1 T 7 {7 39
wgt g% 9T faq=r fadt § ar qewr
T Y TENE T gAAE KT & AW
®TH IBT AT § | IAL qIA & AQIL
T g 5 frem #1 areard & W d
X 99 ¥ FTC T $ET 427§ )1 IF
&1 w9 wTATaT | qg AT fafAedy
I A FHT T FTT ¥ (A7 W
agi Atz ¢ | fo6T o gx ar WA
q¥qt §Y7 a7 7g & faerdt a=v€ omg
I ¥ FTT fomar &=f g7 39 a« wy
ag faar amd W T & FTT5g W
aga fear o @ gE  wtfe
e faost & Ooft oft a1 37 wwAY
Il G Gt 11 K SR i E
A w1 TeR A 3T ¥ A7 9
AT T ET | wA A wHw WAy
fararefy €Y €T & oo w71, qafe T
¢ afex o 2T i foa &a ¥ifag fw
wrT ufea g @ w9 7w w1 g &
anddt §1 A 2w &7 T W A



8565 Demands

[erfeer qzre Tamer]

safagfadt 918 wra  Fraw £ T
g s %1 ofr Waw FC W T
g fasrelt &1 F17 Tgqde Ao gra F
¥ ¥ A oot ML e B
FeET ¥ Ay 9@ A% qafadr gy
Q M I9 T9T aF faweit 71 fraq
FW gz 7 a5t & | o Y T 0w
@€z § girgaeT WX wHl A
31T & fAq aqwE~ Snfes ag
F AT T ey &, faqer 1 R
Fq & M SarEr § WK 99 wEAr g
fr St Fw g ag Hr sarn & W I A
SO savar wevar At wifga | v 78
farsrett Y & wzrar qfewsr & 1 qfawa
7g & f% & 99 & arey mafad g o
oF W@ &7a1 g 97 fgegear #
fasrdr IR & Frex 7 W fve ag
AR TTAT § HIY Ao AT 7 Z3A7
FY qFA ¥ IGA F& Fqi0F T A
¥ 7Y f grfws gardr #1 9Tw T°;r
§ tgi & fF var fa g | W &
I & TR W AE EFIA §F TG
A FTH(F AT F47 7 GF IF F7 TAF
dmro?oL L.

Q¥ ATAAYT WAL D EFT BT AMG |

Tfew ag o qwwhw - wa o
7T TS T qg faqer o a2
&Y & g v ool qufsq av safs g
wow ® aveargd 1 | g arzaTET &
qOF warara WAt aF Feri ¥ (AT §
T3 7t & | ag aremRe ¥ =aTa
Wit 9% Tl & TAET § & w7 A9 #)
TF AIEqAT TaAUT F1 THAL A F
FadiE A & | W Wi qUEEE AT
gArt agl ¢ #€ g ag O NF A
¢ 1 ¥fwa 9 ¥ 9g waaw gdw A
AT A fe § fawet 9 77 s
€Y TEAT | A g T Fww H oAl
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T § g fr faselt e v a¥
% T7 F1A F FW F TIE CF FHE|
# % faord & | 37 & mifn i & feaw
wE L

% WA QIR A€ F |

gifes ageee A 7F S
FITHAT TFEST FH § FIH goa T
B AT & 7o &Y 0T TH T TET AWH
a1 T AfA § a8 g | g J waAr
aqF T 3T 3T FLATH IAH @ §
ANATFFET E ur AT g M OF WY
fedt fafreze 39 % &1 397 & 99
qUETH AEAF TAT T GATC HHRATT
o g qiga 9 ¥4 F Fogw
77 A §7 39 F7 F71 7 999 FL Q@
# O T3 A # 3§

W¢ are making genuine efforts in
order to achieve this purposc.
AT qg HAAZ U &1 19 A1 g 39
FAE & wi@ A9 | & faseh a7
TwEARF A oF ghrefadr gar
FCNARA L IT A EH FTANTE A 1
IS AL 371§ OF #1947 2, fagre #
FA AT @, FF F FF AT g W
T § AT E AT G | gH A TITAH
uF gfawrfady AT gy & 1 qA=
giema of § fa= § ag amwier qar
TEY &1 gadY & 1 7Y dr aF 9% fawew
1 fo% #7 @ 9 T 739 & aqaar
w1ga g f+ gw ag foe feew a0t &%
@ & qi® w9 7 37 €7 qawdr q@qv
qA o & sufed 4 39 £1 97 757 &G
g | 99 7 UF wraRT Weerwedt g A
N IR e s s a7
gfrwrfadt da1 & or@t | g9 & fawrar
# oy # gfawriadY G271 &1 wwdt &
arsr ag Ifam et ae & & 1 gea-
ford st ax fawret #1 qealos #wF
giafr i maramu i g Wi o
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arq w1 wiwa FT G § e oitwe=e
AT = ST TR B A ey
FT g A FY AT FH | FAET AT T
FC T § WY oY Ao g ag §
FIF & WA I FE AL 9T K
# FaaE fF 9w & qafees @
¥ & a%ar g |

&7 PAfRfedaT 1 17 g
gt E1 T & 1 TF AT A TET T a0
gfFfag i dagsm gt Wy,
AT TEY A g ot T KAt 6
AGI 77 Tl oy 9§ fggea ¥
A/ aEy 7 fawer g | qgt a 9w
F T FT ACAT & H L HAATE
feagawadl 2. . .

st T A8 FEETR 2 TR
at fasteft @1 agTe fowwAr aifem
qY |

riew sgemx gwntw : AfET
faRAr a7 “EwT WV s & AFA AT
¥ awwr Mifen 77 77 N e A€
&1 g9 fawer 3T w97 T
T fov T fr § #1 &vF fArn
g waAraTATTE |

T oI H ®vA TAfafwEa
&Y TR 1 | @A A ¥ OR § gErT
vei fergmmme & 2e3 ) wEt # fawdy
ol | g7 A F AR 97 97T 99
FATT A IF AT AT c¥ec WAT H
fagft g1 ) FHFremE A F
T Zar f Yt wiEt # fawr s
¥ 9= fr AFT A 5T IR 2Uo0¥sE
Do fow fera d vz o gt =
ot fawa & oxafadt w1 W
T & 3979 A &% quwer )
W W) T At awam d aw
aft s fx wm o wEw
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TR WA H AW RmAr e g
# arar g fr <@ € aw gt | e
gafaziwasm & fau swar &gy = |
TdY & A "1y § ug W wgm fr og
wfige=T 9\7 W AW gerd W ¥
awey fasdT & Yz # & g1 uz
QAT oW Wig wg g afen Wk oW
ey fag wfow 9T g €

Shri Muhammed Elias rose—

Mr, Deputy-Speaker: The hon.
Minister has advised the hon, Member
to contact him. Then he will explain.

Shri Muhammed Elias: I am not
talking about that. I want to ask a
question about another thing.

Mr. Deputy-Speaker: He can ask
that when he goes to see the hon.
Minister.

Shri Muhammed Elias: 1 want to
know whether the DVC Act will be
amended and the DVC will be re-
organised or noi. That is my
question,

Hafiz Mohammad Ibrahim: 1 told
one thing, through you, to the hon,
Member. Not only that question, but
anything which we wanls to say or
to sprak on, about the DVC or any-
thing, 1 am prepared to hear him,
have a talk with him, hear his ideas
and consider them,

Mr. Deputy-Speaker: Am 1 desired
to put any cut motions to vote sepa-

rately?
Hon. Members: No,

Mr, Deputy-Speaker: So, I shall put
all the cut motions to vote.

The cut motions were put and
negatived,

Mr. Deputy-Speaker: The questilon
is:

“That the rcspective sums not
exceeding the amounts shown in
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[Mr. Dy, Speaker]

the fourth column of the Order respect of ‘Miscellaneous Depart-
Paper he granted to the President menis and Other Expenditure
to complele the sums nccessary to under the Minisiry of Irrigation
defray the charges that will come and Power".”
in course of payment during the -
year ending the 31st day of D

. EMAND No. 127—CaprTaL OUTLAY ON
March, 1962, in respect of the
heads of Demands entered in the MuLTI-PURPOSE RIVER ScHEMES
second column thereof against “That .
Demands Nos. 64, 65, 66, 127 and a sum  not excecding

Rs 306,85000 be granted to the
President to complete the sum
necessary to defray the charges

128 relaling to the Ministry of
Irrigation and Power.”

. which wil' come in course of
F on .

The motion was adopted, payvment during the year ending
[The motions for Demands for the 3lst day of Mrarch, 1962, in
Grants adopted by the House are respect of ‘Cap:.al  Outlay on
reproduced below—Ed.]. Multi-purpose River Schemes'.”

Denannp No. 64—Ministny OF IRRIGA-

Denanp No. 126—OTtuer Caerrar Our-
TION AND POWER

LAY OF LlINISTEY OF IRRIGAT:ON AND

TPoweR

“That a sum not exceeding
Rs 22,03,000 be granted to the “That a sum  not  exce ding

omplete  the s oot PXee d
E;:::il::“, l;odifi?lslitgu (‘EB:E:: Rs. 11,26,75,000 be granted to the
which will come in course of President  to complete  the sum
payment during the year ending m.-.‘-.usr:ar}-.ltf) defray ‘thc charges
the 31st day of March 1962, in which  wil! come in course _of
respect of ‘Ministry of Irrigation payment during the year cndu}g
and Power'." the 3lst day of March, 1962, in

respect of ‘Other Capital Outlay
Demanp No.  65—MULTI-PURPOSE of the Ministry of Irrigation and
) ror'
RIVER SCHEMES Power’.

Rs T:li; 81305[;1 11}130 I;g;m;:c:;digi Min1sTRY OF EXTERNAL AFFAIRS

=H ] ¥ I\ -
President to complete  the sum
necessary to defray the charges Mr, Deputy-Speaker: We shall now
which wil' come in course of take up the Demands for Grants re-
payment during the year ending ]atinAg to the Ministry of External
the 31st day of March, 1962, in Affairs.
respect of ‘Multi-purpose  River
Schemes'."” DeManp No. 16—TRIBAL AREAS

Demanp No. 66—MisceLLANEOUS DE- .
. Deputy-Speaker: otion
PARTMENTS AND OTHER EXPENDITURE mc;“v: " ty-S er: M
UNDER THE MINISTRY OF IRRIGATION ’

AND Power “That & sum not exceeding

“That a sum not exXceeding Rs. 9,87.33,000 be granted to the
Rs. 2,28,73,000 be granted to the President to complete the sum
President to complete the sum necessary 10 defray the :_:l_marges
necessary to defray the charges which  will come in course _of
which wil! come in course of paymenf’ during the year ending
payment during the year ending the 31st day of March, 1962, in

the 81st day of March, 1962, in respect of ‘Tribal Areas'”
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Demanp No. 17—Naca HiLis—TUEn- payment during the year ending
SBANG AREA the 31st day of March, 1962, in
respect of ‘Miscellaneous Expen-
Mr, Deputy-Speaker: Motion diture under the Ministry of Ex-
-moved: ternal Affairs'.”
“That a sum not exceeding Demanp No. 113—CAPITAL OUTLAY OF
Rs. 3,41,53,000 be granted to the THE MINISTRY OF EXTERNAL AFFAIRS
President to complete the sum
necessary to defray the charges Mr. Deputy-Speaker: Motion
which will come in course of moved:
payment during the year ending
the 31st day of March, 1962, in “That a sum not exceeding
respect of ‘Naga Hills—Tuensang Rs. 80,896,000 be granteg to the
Area’"” President to completc the sum

necessary to defray the charges
which will come in course of
payment during the year ending
the 31st day of March, 1962, in
respect of ‘Capital Qutlay of the
Ministry of External Affairs""”

DemanD No, 1B—EXTERNAL AFFAIRS

Mr. Deputy-Speaker: Motion
moved.

“That a sum not exceeding
Rs. 11,22,77,000 be granted to the
President to complete the sum
necessary 1o defray the charges
which will come in course of

The Prime Minister and the Minis-
ter of External Affairs (Shrl Jawa-
harlal Nehru): Mr. Deputy-Speaker,
Sir, 1 beg to place before the House
payment during the year ending the Demands on behalf of the Minis-
the 31st day of March, 1962, in try of External Affairs. At this
respect of "External Affairs'” stage, I shall endeavour only t6 make

some preliminary remarks. “Perhaps,
at a later stage, I shall be in a bet-
ter position to deal with remarks or
criticisms of hon. Members.

Demanp No. 19—STATE OF PoNpI-
CHERRY

Mr. Deputy-Speaker: Motion

moved: 1542 hrs.

“That a sum not exceeding (Mr. SreaxeR in the Chair]
Rs. 3,95,80,000 be granted to the . . .
President to complete the sum th‘wl. Ex""::":: MIm"l Mg‘"]‘”( . a
n to d th o3 inistry which not only deals in a
ecessary efray the charg sense with the world at large, in so

which will come in course of v
payment durin gthe year ending far as India is concerned, and as such
the 31st day of March, 1962, in it ig inevitably involved in many of
f ‘State of Pondich ' » the world problems, and it is involv-
respect o © ndicherry ed during a period when the dynamuc

of change and history is working at
an unusually fast pace. The burden
on the External Affairs Ministry, not
mere'y of carrying on the routhie
administration of a great department
of this Government but of facing no-

Demanp No. 20—MiscrLLaNEous Ex-
PENDITURE UNDER THE MINISTRY OF
EXTERNAL AFFAIRS

Mr. Deputy-Speaker: Motion

moved:
vel problems, is very conuderable, 1
“That a sum not cxceeding should like that fact to be kept in
Rs. 2,09,86,000 be granted to the mind by hon. Members not in excure

of any crror, but buecause, to under
stand the proBlems that fice us, some
kind of a wide and large-scale view

President to complete the sum
necedsary to defrny the charges
anich wil! enme M course of
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has to be taken. Naturally, there
may be much in the working of the
Ministry which may be criticised;
errors may have been commiticd, but
the big picture has to be seen to
understand it in its full context.

The Ministry’s work has grown
considerably and it goes on growing.
It grows because of various reasons.
One, of course, is that more and more
countrics become independent—it is
a happy development—and we have
to face the problems of our represen-
tation there and their representation
here, more particulariy, from the
countries of Africa newly indepen-
dent, but it grows more cspecially
becausc the problems facing the
world become more intricate and
more difficult.

The biggest problem of all that we
have in the world today is that of
disarmament, and it affects us chicf-
ly because it affects the world, not
because it directly affects us so much.
And also, mercly because of our size
and various reasons which make our
country rather important, re'atively
speaking, we have to play a purt in
many matters which otherwise per-
haps we might not have played.

I should like, therefore, first of all,
this Housc to consider and keep in
mind this larger scheme of things in
the world in which the External
Affairs Ministry is functioning, and
judge of our broad policy according-
ly, whether it is correct or not,
whether it has succeeded or has not
measured up to what we hoped for
it.

Spcaking for myself—I may be par-
tial, perhaps, to something with
which 1 have been connected for so
long,—1 think that in spite of the
great difficulties which the world has
faced, and which we have faced, the
broad po’icy followed by us in ex-
ternal affairs has justified itself to a
tremendous degree. In fact, even
those, many of those, who criticised
it have begun to appreciate its right-
neas and its justification. By a mere

APRIL 1, 1961
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test of numbers, at the time
when we talked about our being
a non-aligned nation and not
lining up with military blocs and
powers, when we began saying so,
there was hardly any other country
which said so, or which acted on
those lines; today, I could not exact-
ly give the number, but I think it
goes into the twenties or perhaps
more, and what is more so is that
the great countries which themselves
are aligned or are parts of
military blocks themselves appre-
ciate,— and say so,—the value
of a country like India being un-
aligned.

Here is a simple case, topical case
in peuinl. There is Laos, which is
one of the problems of today, and
where difficulties have arisen in the
past few years because of pressures
exercised on the Government of Laos
to throw its weight on the side  of
one military bloc or alliance and not
to remain totally unaligned, or neu-
tral, if yvou like. Today, cvery party
recognises including the very people
who are leaders of those big blocs
that the only future for Laos is as a
neutral country, and it is because
of that recognition that it may be
said that there is some hope of the
question of Laog being settled in a
peaceful way; I only say, hope; no-
body can be certain yet, because
there are so many hurdles in the
way. So, generally speaking, not
only has this broad policv which
India has followed met with recog-
nition and appreciation, but there is
a feeling cven among those who fol-
low different policies that this serves
the world in many ways, and it is
peculiarly fitted for India. That is
the broad approach to this problem.

Then, if we look at the actual state
of the world, we have to realise two
or three things first of all, that in
external affairs, we have to deal with
not only a changing concept, but
with, if I may say so, history being
written or acted. which will be writ-
ten later. It is a dynamic process
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that is going on all over the world.
Of course, even in our internal affairs,
that phrase may be used, but more
80 in our external world. That is
happening and it is happening at a
stage when it is difficult, more diffi-
cult than perhaps previously, to
forecast the future. New forces are
at play, and a new dynamic is in
action. Who could have said even
twelve months ago or twp years ago
of the changes in Africa, tremendous-
ly rapid changes in Africa? Who can
say what the new developments in
nuclear weapons may bring, war or
peace, or what the result may be?
All thesc are factors which bring in
not only a measure of uncertainty,
great uncertainty, but at the same
time consequences which may be ex-
treme in their character. So  even
though we may look ahead and try
to forecast the future, as one always
tries to do, the actual facts which
help one to forecast it are very limit-
ed and the uncertain factlors are far
more,

Of course, in the ultimate analysis
so far as any country’s future is con-
cerned, it depends principally on it-
sclf, on its own strength and ability,
and partly on the rest of the world.
Both factors play their role. There-
fore, whether they are external affairs
or internal mattcrs, the first  Thing
we have to think of is to build up
our own nation, build up its economy,
build up the general condition of its
people, so that it may meet any prob-
lem with confidence. That, of course,
is always the basic position. But
even in building that up, much de-
pends on what one does, apart from
the economic aspect which will now
come before the House again and
again—our Five Year Plans and the
rest—how one does it and what kind
of rclations it develops with the rest
of the world. Does it develop friend-
ly relations, broadly speaking, or at
any rate, does it succeed in avoiding
hostilities and enmities with other
countries—which is important, be-
cause they come in the way? We may
well say that at the preserit moment,
in many ways we are peculiarly for-
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tunate in having the goodwill and
the friendship of many of the coun-
tries of the world, certainly of the
two super Powers, as they are called,
the United State¥ of America and
the Soviet Union. I think I can say
with confidence that our relations
are not merely correct, as they are,
but friendly, which is perhaps sur-
prising to many people, because these
two great countries themselves have
not been in the past at all friendly
to each other; in fact, they are the
heads of great coalitions and great
power blocs.

And so it is no mean achievement
to carry on our policy, our indepen-
dent policy, and at the same time
have the goodwill and understanding
of thesc two great countries, not
agrecing with them always in what
they do. But both our integrity of
purpose and the means that we em-
ploy in carrying it out have impres-
sed these countries, and therefore,
what we say—they may accept it or
not—carries weight with them. They
consider it fully.

That applies to other countrics too.
In facl, the only two countries to
which that does not fully apply are
the great People's Republic of China
and Pakisiun. So far ag Pakistan is
concerned, again our troubleg are not
new oncs. I believe that as between
the people of India and the people
of Pakistan, there is very little ill-
will left. But it is true that on the
governmental level, there are prob-
lems which have not been solved and
they create friction from time (o time.

So far as China is conccrned, the
House knowsg wel] how recent deve-
lopments have created a gulf, a wide
gulf, between our relations, We have
felt strongly about it and the House
has also felt strongly about it.
Nevertheless, we have tried to avoid,
in so far as we can, tuking any steps
which may create unbridgeable
chasms between these two countries.
We have to look as I said in this
dynamic of history not only to the
to the present but to the future; and

e ]
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the future of the two countries who
are neighbours to each other like
India and China, two countries with
vast populations, is of the highest im-
portance to both these countries and
to the world.

So we have tried to steer a middle
course between our strong resentment
and the steps we actually take in this
connection, and not allow ourselves
mercly in anger to do something
which may create further problems
and difficulties. Broadly speaking,
our attitude has been to strengthen
oursclves to prepare for any contin-
gency and not in the slightest to give
in in any matter which we consider
important.

Some hon. Members have some-
times criticised us, because they feel
strongly abut these matters, and
asked why we have not taken strong-
er action. The answer to them
would be, first of all, that one takes
strong action when other actions are
all precluded, and when one is pre-
pared for the strong action. It would
not be wise to talk about strong ac-
tion where one cannot take it with
any effect. But the further answer
to them would be that when the
consequences are so vast and far-
reaching, one does not jump into that
type of action unless there is abso-
lutely no other way left.

What other actions that we havg
taken in regard to this matter—for
instance, the refcrence of this to offi-
cials who produced an official report
which was distributed here—were
first of all in the nature of strength-
ening our position before everybody,
before the world, certainly hefore
the Chinese Government ang people
also, and preventing anything from
happ+ning which might weaken our
position, holding on, because the
mere holding on is a matter of
strength—it Is not a question of weak-
ness—and it creates results. To think
that you can only create results or
achieve something by pure warfare is
not correct. Warfare, of course, does
produce resulls, good or bad, but the

APRIL 1, 1961

for Grants 8578

mere holding on of a position strong-
ly without giving in, a right position,
produces a certain continuing result;
and I do not rule it out, although it
may seem difficult today, that the
strength and correctness of our posi-
tion may dawn on the Chinese Gov-
ernment's mind. I certainly do not
rule it out. If so, I am going to try
my best and see that it is appreciated
by them and they realise that they
have done a wrong thing from which
they should withdraw.

The report that our officials  have
produced which many Members may
have rcad—and many have compli-
mented them—is itself a gign of pati-
ent, harq work on behalf of some of
our officiuls, more especially the his-
torica] section of the External Affairs
Ministry.

Acharya Kripalani (Sitamarhi): It
could have been done long ago.

Shri Jawaharlal Nehru: I am sorry
our people are not quite so capable
of doing these things as the hon.
Member who made this interjection.
Some other people who are very emi-
nent in history and other things have
complimented them, in doing it as
they have done it and when they
have done it. It is a matter in which
I do not wish to enter into an argu-
ment.

Shri Tyagi (Dehra Dun): He also
appreciates it in his heart of hearts.

Shri Jawaharlal Nehru: 1t requir-
ed a tremendous deal of research. Of
course, it might have been done long
ago. As I said on another occasion,
even what we have produced now is
the result of years of research, be-
fore this Chinese trouble came. There-
fore, it was not suddenly done; it
was being done throughzut  these
years, not at this pace of course; the
pace beerme faster afterwards. But
ali this time our historical section
since it was founded has, in fact,
been preparing these in innumerable
notrs that have been exchanged for



8579 Demands

the last ten years, plenty of notes
on this very issue as to what might
come. But then it had to function
with greater speed when this occur-
red. "

18 hrs,

What I am veturing to place be-
fore the House in a few words is, 1
want the House to consider this ques-
tion in this broad scope in this world
which is ever near to war and tries
to avoid it. It is in this scope I
should like them to consider the other
refugees. It is not normally a prob-
lem which is in a somewhat different
level and yet” which has dogged our
foot-steps all these years; or our
sending forces to the Congo; or our
getting entangled perhaps in the Laos
situation—we were entangled long
ago, it is not a new thing. Of course,
these are different facets of this ever-
changing world and difficult world.

Even the greatest powers in the
world like the United States or the
Soviet Union are constantly consider-
ing what action they should take in
regard to a particular matter. Not
even the greatest power can control
or issue commands to the rest of the
world: they have to adapt themselves
to circumstances. And surely even
if we are capable of doing so, which
we are not, of ordering the world
about, it would be an unfortunate
day when any country aims at or-
dering the world about.

Now, Sir, sometimes it is said to-
day, some people feel that lately we
have perhaps been changing our
broad policy. I should like them to
examine this matter a little more
deeply and they will find that the
changes have often come in the poli-
cy of other colintries, not ours. Not
that this is a virtue, but I am mere-
ly stating that there has been a con-
sistency in the broad policies we
have pursued, and we have not
changed basically. We have adapted
them to circumstances. There have
been ehanges in the policies of other
coun‘ries which sometimes have
brought them nearer to us.
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If I may say so with all respect,
take the policy of the United States
of America. Undoubtedly, under
the new administration there has.
been a marked change, a change
which, if I may say so with all res-
pect, we appreciate greatly and
which has brought their policies near-
er to our policies.

1 would not object to changing my
policy if it is for the good. But
broadly speaking, it is our policy
which is being acccpted by other
countries as the correct policy.

So, far the present I do not wish
to say anything more except to point
out that we in the External Affairs
Ministry are constanily dealing with
this dynamic of history in a changing
world and in a changing India and
in circumstances which are without
parallel in history. And we do not
get much help from the past in try-
ing to unravel the future. The Mi-
nistry has had all kinds of new
dutics assigned to it, new problems.
We dcal with the problem of Tibetan
refugees. It is not normally a prob-
lem of external affairs, but we do
deal with that problem. We deal
with other problemg also which are
not external affairs exactly. But they
have been connected by hidtorféal
process, and we shall continue to deal
with them. And 1 hope that this
House will individually and geverally
give its approval to these broad poli-
cies that we have been pursuing and
which have met, I suggest with all
respect, with very considerable suc-
cess in this difficult world of ours.

We cannot have it all our way; nor
ig it very fitting for us all the time,
because thr world does not go our
way, to sit down like apoilt children
and cry abnut it. It is not suitable
for a grown up or mature nation: it
is rather an act of immaturity. That
dnes not mean that we do not make
mistakes.  Of course, and we  shall
be happy for those mistakes to  be
pointed out, so that we may correct
them. i
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I commend these Demands for the
acceptance of the House.

Shrimati Renu Chakravartty (Ba-
sirhat) rose—

Mr. Speaker: We are not sitting
up to 7 o'clock. So. why not we
start off with non-official  business
immediately? The hon. Member may
speak on Monday.

Shrimati Renu Chakravarity: Yes.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

EIGHTY-FIRST REPORT

Sardar Hukam Singh (Bhatinda):
Sir, 1 beg to move:

“That this House agrees with
the Eighty-first FHeport of the
Committee on Private Members'
Bills and Recsolutions  presented
to the House on the 29th March,
1961.”

Mr. Speaker: The question is:

“That this Housc agreeg  with
the Eighty-first Report of the
Committee on Private Members’
Bills and Resolutions presented
to the House on the 29th March,
1961."

The motion was adopted.

16.06 hrs,

RESOLUTION RE. DEVNAGARI
AS COMMON SCRIPT FOR ALL
REGIONAL LANGUAGES—Contd,.

Mr. Speaker: The House will now
sume further discussion of the Resolu-
tion moved by Shri Prakash Vir
Shastri on the 17th March, 1961,
namely:—

“This House is of opinion that
Devnagri be adopted as a common
script for all regional languages
in order to bring them closer to
each other.”
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Out of 1 hour and 45 minutes allot-
ted for the discussion of this Resolu-
tion, 1 hour and 30 minutes have al-
ready been taken up. Shri E, V. K.
Sampath may continue his speech.

Several Hon. Members rose—

Mr, Speaker: Let me hear hon.
Members one by one. Shri Prakash
Vir Shastri.
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Shri Tyagi (Dehra Dun): Sir, T want
to submit now that the Members of
Parliament are  practically  getting
tired of sitting up to 7 o'clock. It is
really very hard. Whether you extend
the time or not, you may take this
also into account that to sit up to 7
o'clock is not possible.

2] M,

Mr, Speaker: We are not siiting up
to 7 o’clock today. That is why 1 start-
ed non-official business immediately
after the Prime Minister's spcech. We
will conclude at 6-30.

Ch. Ranbir Singh (Rohtak): The
time for this resolution may be ex-
tended.

Mr, Speaker: Is it the desire of the
House that the time for this Resolu-
tion be extended by one hour?

Some Hon. Members: Yes.

Shrimati Renu Chakravartty (Basir-
hat): We have always been demand-
ing that the time of Private Members
should not be curtailed. Normally, we
would have started at 3-30 and would
have continued for 2§ hours.
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Mr. Speaker: We have already start-
ed. It is about 6 minutes past 4. I
have already called upon the Deputy-
Speaker to move his motion, So, the
work has started practically at four.
If the hon. lady Member wants 5§
minules more, I am prepared to sit.
But, it does not matter.

So far as this Resolution is concern-
ed, we will have one more hour.
There will be time for the other Reso-
lution to be moved, Shri Sampath
who was in possession of the House
may continue his speech.

Shri Sampath (Namakkal)
addressing the House in Tamil,

began

Mr. Speaker: The hon. Member can
speak in English. (Interruption).

I may inform hon, Members that
both Hindi and English are the offi-
cial languages now. Any hon. Mem-
ber who is not able to express himself
cither in Hindi or in English will be
permitted to speak in his mother-
tongue in which case the entire speech
would not be reported. We have not
got the facilities for reporting, The
hon. Member must submit in advance
a summary of his speech in English
or Hindi for incorporation in the offi-
cial report, I believe the other day he
started in English. Therefore, he
will continue in English.

Shri Tangamani (Madurai): The
other day he mecrely mentioned, ‘Mr.
Speaker’. That was all

Mr. Speaker: ‘Mr. Speaker’ is Eng-
lish. ‘Speaker avergale’ s Tamil
Yes; he can give a summary of his
speech in English later on.

He may speak in Tamil

If he wants other hon. Members to
follow what he says, he would speak
in English, (Interruption).

After Shri Sampath spoke a sentence
in Tamil—
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Shri Khadilkar (Ahmednagar): On
a point of order, Sir..***(Interrup-
tions.)

Mr, Speaker: Order, order.

Shri Sampath: May I refer him to
the Directions by the Speaker—page
597

Shri Khadilkar: Mr. Spcaker, as you
have said, if an hon. Member is illite-
rate so far as Hindi or English is con-
cerned., | ..

Shri Sampath: What does he mean
by ‘illiterate'?

Shri Khadllkar: In this House, we
are supposed to understand each other
and then debate a subject. If a Mem-
ber speaks in a language which is
absolutely unintelligible, what is the
contribution that he is making to the
debate?

Mr. Speaker: I will answer the point
of order...... (Interruptions.)

Order, order. Hon. Members go on
deciding the point of order themselves.
Hon. Members will see that no qualifi-
cations have been imposed for mem-
bership of this House. It is not a qua-
lification for membership in  this
House that an hon. Member must
know either Hindi or English. Any
person is qualified 1o be a Member
herc: only he should be a citizen of
India.

There is the provision in the Consti-
tution that if a per:on is not able to
express himself either in Enplish or
in H:ndi, which are the official langu-
ages, he can speak in his nwn mother
tongue, that is, a regional language;
if he does so, he has to sumbit a copy
of his speech for being incorporated in
the proceedinpgr. It is for the hon.
Mcember to decide There may be
some people who know some English.
Many of our friends may know some
Hindi. If they are asked to speak In
Hindi and express themsclves correct-

***Expunged as ordered by the Chair.
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ly, it may not be possible for them
to do so. I can also speak in Hindl but
not on every subject. I cannot speak
In Hindi except on some subjects
about which I am trying to specialise.
Therefore, it is for him to decide as
to whether he can properly ex-
press himself upon a particular
matter in Hindi or English or in his
own mother tongue, I give that free-
dom to all hon. Members and I am not
going to impose any restrictions.

But I reserve my judgement on this
question: if constantly 1 have heard
an hon. Member in the House speaking
in English without any difficulty or in
Hindi without any difficulty, I will
allow him with very great hesitation
to spcak in any other language. But
then, I must also be satisfied. I am
satisfied that Shri Sampath will ex-
press himself better in his mother
tongue.

Shri Khadilkar: ... .* **
Tuptions).

Shri Nath Pai (Rajapur): Mr.
Speaker, Sir, you have bceen guiding
the House most correctly. May 1
make this plea that it is a very seri-
ous thing to make such disrespectful
and discourteous references to other
languages as Shri Khadilkar has done?
We are proud that we have fourteen
languages and they have a right to be
heard in this House. I plead, Sir,
that the words*** may be expunged
because they mean disrespect to
Tamil?

Mr. Speaker: I did not hear what he
said. Let the Official Reporter read
out what Shri Khadilkar said.

(Thereupon the Official Reporter
read out the portion).

This will be expunged as also his
earlier remarks. After I gave a rul-
ing, he raised a point of order. There
is no substance in the point of order.
It is not a matter which has been
decided only for today. As a matter
of fact, one hon. Member from Ananra

(Inter-

Pradesh from Srikakulam—] know—
was unable to speak in English or
Hindi. Sometime ago, an hon. Mem-
ber from Bengal made a similar re-
quest. Therefore all hon. Members
who are not able to express them-
selves, and who, in the opinion of the
Speaker have not been able to ex-
press themselves in either English or
Hindi, will be allowed to speak in
any one of the fourteen languages.
One language is as gcod as any other
language. I am nol prepared to
underrate any, Will the hon. Member
withdraw his statement?

Shri Khadilkar: I withdraw.

Mr. Speaker: That will be expung-
ed. Already there is so much of lin-
guistic controversy and so much of
misunderstanding between one section
and another. I do not want that from
this House anything should go out to
the country, which will crecate more
disturbance and more misunderstand-
ing.

Shri S. M. Banerjee (Kanpur): 8Sir,
if Shri Khadilkar could change from
this parly to that party, people can
change their language.

Shri Khadil\kar: That is uncharit-
able,

Ch. Ranbir Singh: We are in favour
of Tamil (Interruptions).

Mr. Speaker: Order, order. Hon.
Members must also try to learn one
of the South Indian languages. There
ought not to be only one-way traffic.
Why not hon. Members also learn
one of the South Indian languages?
(Interruptions.)

Tamil is claimed to be a nice langu-
age and as old as Sanskrit,
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Shri Sampath: spoke in Tamil.

**(Translation ot the Tamil speecb is
given below):

Mr. Speaker, I wish to speak in my
mother-longue, Tamil, particularly on
this occasion when we are discussing
& Resolution that secks to offer a solu-
tion to the language issue of India.
T have been for the past few years
hearing patiently speeches made in
Hindi and Urdu without understand-
ing even a word. 1 remember when
once an hon. Member was speaking in
Hindi he was reterring to Tamilnad
quite often. I requested him to say at
Jeast that portion in English, so that
I could understand, but he who knows
English as well as Hindi refused to
say it in English. I simply wanted to
“inflict” the same kind of treatment
on them so that they might realise the
Pplight of non-Hindi speaking Members
hearing Hindi specches. Even now, we
sec in this Housc how agitated they
become to sce a languapge other than
Hindi spoken in the Parliament.

In this context, I wish to say when
the demand for a separate State in
the Sou'h was first raised. It was
when, in 1938, Mr. C. R. formed the
first Congress Ministry in Tamilnad
and introduced compulsory Hindi in
schools the demand for a separate
sovereign Tamilnad was put forward
by the people of Tamilnad. From that
dav nothing has happened to assuge
the fears and doubts of the Tamil peo-
ple regarding the domination of Hindl,
but on the other hand, much has been
done by the Hindi chauvinists to
aggravate them further.

In European history, there had been
many instances where domination by
one language group over another by
wiriue of their political power was
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attempted, but those attempts never
succeeded. ] wish to sound a note of
warning to the Hindi chauvinists that
similarly their attempts to build a
Hindi imperialism will also meet with
tailure. As fanaticism with regard to
Hindi mounts here in the North, so
also the spirit of resistence is growing
stronger and stronger in the non-
Hindi-speaking areas. As such, it is
clearly evident that this move, al-
though it has an innocuous look of
dealing with some academic question,
1s a political one. The presence of the
hon. Home Minister to take part in
the discussion instead of the Education
Mimister further clearly shows the
politics behind this move.

1 do not know whether the Mover
of this Resolution has anv knowledge
about the ancient and glorious history
of Tamil cullure and language., If he
had knowpn something about it, he
would not have dared to prescribe a
seript for Tamil,

In the end, I will be failing in my
duty if I do not express my gratitude
for your considered ruling, allowing
me to sprak in my language. Nay,
Sir, vou have earncd the praise of 40
million Tamilians.
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Shri Tyagi: Sir, I may be allowed
half a minute. I would like to say
this:

L] Ll L]

Mr. Speaker: Order order. I do not
want any fun and frolic like this.
This portion will be deleted: it would
not apepar in the records, This is not
a matter for mere frolic here, I allow-
ed the hon. Mcmber to speak, but
what is the meaning of this?

Shri Tyagi: I have just got it trans-
lated so that he could follow me.

Mr, Speaker.: It is very wrong. It
will not form part of the proceedings.

Shri Tyagi: May I say it in English?

Mr. Speaker: I would request him
to withdraw those remarks with an
apology to this House.

Shri Tyagi: I apologise to you with-
out any reservation. You are quite
right and I think your ruling is quite
right. But my submission is, if I want
to reply or to appreciate, I must have
some substance of his speech.

Mr. Speaker: I have said it in the
manner in which I know Hindi, The
same question was puf o me by Shri
Prakash Vir Shastri. He is the hon.
Member who has moved the resolu-
tion and he says he has got the right
to reply. It is only when Shri Tyagi
has a turn to speak that he need ans-
wer. Otherwise, he would not be in
the same position as Shri Prakash Vir
Shastri who has got the right to reply.
I told him, I will pass an extract in
English of the speech delivered by
Shri Sampath and if Shri Prakash Vir
Shastri is not able to follow English
fully, I shall even give a translation
in Hindi, Shrl Sampafh has under-
taken to give a summary of his speech
to me. In view of that, Shri Tyagi
has absolutely no point.

Shri Achar (Mangalore): We are
feeling the same difficulty when a
Hindi speech is going on. Either there
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must be a simultaneous translation or
some substance should be given to us.
I have felt it for the last four years.
We are not able to follow what are
called Hindi speeches, but which are
really Urdu speeches, I have taken
objection to that.

Mr. Speaker: He need not bring in
a controversy between Urdu and
Hindi. Hindi is the official language,
but I know hon. Members from West
Bengal, Madras and Orissa are not
able to follow and comprehend the
speeches in Hindi. But Hindi is the
official language. Therefore, I have
been taking steps to instal simultane-
ous translation in this House as early
as possible. I have talked to the hon.
Finance Minister. He said he will have
a talk with the Prime Minister. I am
also negotiating with the companies to
nstal it as quickly as possible. I shall
try to do so, God willing, before the
next term starts.

Shri Thanu Pillai (Tirunelveli): Mr.
Speaker, Sir, this resolution coming
before the House possibly with the
intention of unifying the country with
one scripy for all languages, I am
sorry to say, will produce a contrary
effect. It has produced a contrary
effeet. My friend, Shri Sampath,
treated this House to a very good
speech in Tamil which unfortunately
many hon. Members would not have
understood, because they do not know
Tamil; they would not have under-
stood the force of his arguments. But
his intention has been perhaps to take
this opportunity just to make the
others feel how we would feel when
we do not know the language. That
has been the effect of his speech here.

I would have understood it if a
Mcmber does not know English and
he speaks in Tamil. But Shri Sampath
knows English; nevertheless he thought
it fit to speak in Tamil. Simply for
the reason that he was agitated per-
haps. As he pointed out, Hindi which
was accepted by the Constitution, was

"Eipunged as ordered by the Chair.
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opposed in Madras, because there was
an element of compulsion in it. That
was a handle for some people to start
an agitation of opposition. An orga-
nisation lives in the name of that
opposition and grows only through
that. The right policies of our Prime
Minister and the moderation which has
set in in recent times has alleviated
that wound considerably.  But now
this introduction of one script for all
languages will give a plan for the
people to agitate in the south; instead
of calling it Hindi imperialism, they
are going to call it Nagari imperialism.
I would beg of hon. Members to see
whether we should give opportunily
for such agitations in this country
when we are already Dbeset with
linguistic divisions and the consequen-
tial linguistic fanaticism that has
grown in this country. Every day we
hear from the States in free India,
which is considered to be one country,
complaints that people are not safe
and secure, there is the problem
of majority and minority com-
munities. Having that background in
mind, can we, as responsible Mem-
bers of Parliament, endorse this Reso-
lution? Whatever might be the inten-
tion of the hon. Member, can it be
practically applied today in the pre-
sent day conditions of India?

The difficulty for a Member is not
to learn a language so much as to
learn a new script. 1 would suggest
—in fact, I have already suggested it
in a committee—that if you want
Hindi to be brought in much quicker,
the easier method is to publish Hindi
books in all the scripts of India. There-
by. the spoken Hindi will go in this
country, people will understand each
other a little better than what they
do today and. in the process, a little
more of Hindi will be learnt. Ulti-
matelv, if they learn the Nagari script
and the Nagari script takes root and
becomes a common script as an ine-
vitable consequence of some step, it is
a different matter. But to tell the
people of this country, when we have
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gol 14 languages and 14 different.
scripts, to adopt the Devanagari script
as the only script js not fair. Here I
may sav that in our neighbouring
country, Ceylon, there is a great crisis
developing and racial and linguistic
disturbances are going on, although
they have got only two languages in
that couitry. We have, on the other
hand, got 14 languages. We have not
allowed the issue to reach such a stage
because of our policy.

If the language ijs the spirit, the
script is the flesh and blood. If you
analyse the scripts of India, you will
find that Tamil script has the minimum
letters and an easy-flowing style,
which is not available in the north
Indian languages, which have got the
Devanagari script or some derivative
of the Devanagar: script Tamil and
Malayalam have got a prticular type
of script which is not akin to Nagari.
Then, we have got so many volumes
in olui leaves (palm leaves) and many
bouoks. Do you think you are going to
destroy the whole thing and switch
over to another script? It will result in
a lot of heart-burning. Why create
doubt, suspicion and apprehension in
the minds of the people that you are
trying 1o take away something which
they cherish?

In our approach to the language
problem we should be rather more
careful than even in  other matters.
Matters of development here or there,
matters of priorities here or there,
would not affect people so much as
the language problem. The language
problem will affect the village people
and will go into the root of the coun-
try, everywhere. It is easy to cxcite
the people through some approaches
and everybody is resorting to the com-
munal approach, caste approach and
the linguistic approach, because every-
body knows this iz the only easiest
approach for them to agitate, and to
agitate the minds of the people.

You might be wondering why the
neople of Tamil Nad take grest ew-
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.ception to this question of Hindi,
which is not seen in any other part of
the country. Even in the South Indian
languapes, Telugu, Malayalam and
Kannada have got a large content of
Sanskrit; Tamil has got the least con-
tent of it, and that too by association
and impact and not by derivation.
Now, as a counter-action to the forces
which are trying to introduce or im-
pose Hindi, the people in Tamil Nad,
the pandits there, they are trying to
remove cven the few Sanskrit words
which are there and revive in their
place old Tamil words which would
have been there or coin new Tamil
words which may be unintelligible
even Lo them. Here is the spirit of
retaliation. ther spirit of opposition
created by some wrong policies some-
where, whoever may be responsible
for it. We may think that it is not the
Minister who is doing it, but whatever
is done in Parliament and is reported,
has got a reflection on the people and
they react to it. So, should we from
here act in a manner which will have
a bad reaction is another problem.

Shri Vinobhaji was in the South and
said manythings about Tamil. “I am
proud of my language. My pcople
will do anything to retain it and will
face any consequences not to lose it,
not because we are fanatics but be-
cause it is our ancient language which
our great men have developed and
passed on to us.” This is what Veno-
bhaji said in Tinnevelli in a public
meeting. ‘“There are some languages
which are ancient like Sanskrit, Greek
and Latin, but not modern and current.
There are languages that are current
like English, but they are not as anci-
ent as Sanskrit or Latin or Greek.”
He complimented the people of Tamil-
and who have got a language as an-
cient as Sanskrit or any other foreign
language, and as current and modern
as modern English. He complimented
us and said, “You have got a message,
a responsibility, a duty by the country.
A people who have continued to retain
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the currency of a language for thou-
sands and thousands of years have got
something in them which they should
be proud of, should retain and make
use of. You have got a message and
duty by the country.”

An Hon, Member: We are not on
the question of language but on the
question of a script.

Shri Thanu Pillai: I told vou that
we are as much concerned gbout the
script as about the language. What is
a man without the body? The script
is the body and the language is the
soul, Let him understand it.

Then, I would submit another thing.
Some new type of printing was being
resorted to. They wanted to  make
some minor changes in Tamil letters.
One or two papers adopted it, but
many have not adopted it. They re-
fused to adopt it. When they are not
willing to have minor changes in the
Tamil seript itself, to go and tell them
that you will have to adopt a common
language for all purposes..... .

Pandit K, C. Sharma (Hapur): Com-
mon script.

Shri Thanu Pillai: If somebody
would teach me Hindi in the Tamil
script, 1 would be able to pick it up.
It will be easy. But to ask me to
learn a script is a most difficult thing.
Over the question of script, there is
yet another school which wants to
have the Roman script for Hindi.
Roman Script Urdu is the language
which j; being used in the military, 1
hope it is being continued. But there
are various views and opinions on this
question. Let us not add to the com-
plication which is already existing in
the country by an approach the seri-
ousness of which has not been well
understood.

I only submit that it is not a timely
placed resolution. Till Nagari takes
root as a common script, the wise thing
is not to press for it or ask for it.
Wait for the day when Hindi will be-
come the common language of India.
If in the process of that unification of
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Hindi in Nagari script people acquire
knowledge of the Nagari script and
adopt it, we are not going to have any
objection. But, otherwise, jt will
create complications. 1 request hon.
Members that this resolution should
be negatived.

Shri A. C. Guha (Barasat): Mr.
Speaker, Sir, I think the intention of
the hon. Member for moving this re-
solution is quite laudable. But as has
been pointed out by most of the hon.
Members, it is a most inopportune
resolution at this time. Considering
the temper and feeling in the different
States in the country, I think the best
thing that he can do now is to with-
draw the resolution; otherwise, it will
surely be defcated. I expeet that he
does not want his resolution to be
defeated.

That is from the point of view of
the prescnt fecling in the country, but
apart from that there is some other
consideration also. I think if com-
mon script is cver to be devised by
India, that should be a script which
is srientifically suitable for modern
mechanical use. The Nagari script is
not quite good for that. Some of the
vowel signs go above the line and
some hang down below just like a
tail. That is the difficulty for the
Bengali script also. It is not peculiar
to the Nagari script.

Mr Speaker: The point - is simple.
Anyhow Devanagari script is there for
Hindi which is the official language.
Hindi in Devanagari script is provid-
ed for in the Constitution. Therefore
we nced not go into the question whe-
ther the Devanagari script is suitable
or not suitable. The only point to
consider js whether other languages
also must be in that script or not

Shri A. C. Guha: If they have to
change their prevalent script and
adopted a particular new script, they
must see that that script is suitable for
the present day mechanical use,

Mr. Speaker: Devanagari script has
come to stay. It is the script used for
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Hindi under the Constitution. We
cannot escape it.

Bhri A. C, Guha: The Constitution
has undergone eight changes and eight
amendments. I think it may undergo
many more amendments in the near
future. There should not be any diffi-
culty about that.

Mr, Speaker: The only point Iis
whether other scripts should remain
or not.

Shri A. C. Guha: Anyhow, I am not
one of those who believe that there is
any sanclity attached to a particular
provision of the Constitution—it may
be changed—or any sanctity attached
to any particular type of script. The
script also may change. After all,
what is the Devangari script? has it
not changed through centuries and
through ages? It has started from the
Kharoshti and Brahmi script and
through the ages, it has been changing.

Mr. Speaker: There is no such thing
before the House. All that I wanted
to say was that there was no resolu-
tion that even for Hindi Devanagari
script should be abandoned. There {8
no such resolution. The Constition
stands as it is, and, thercfore, the only
question is whether when once we
learn Devanagari script for Hindi
language which is the official language
of the Union, it would not be feasible
to have one script, or whether we
should have so many scripts. That is
the simple point.

Shri Thanu Pillai said that there
was some sanctity attached to the
script, that the script was the very
body of a language, that there was
sentiment about it and so on.

Shri A. C. Guha: Therc is senti-
ment, but not sanctity. But the seript
has been changing. There is  only
sentiment; there is some difference be-
tween sentiment and sanctity.

Moreover, if ever there is any move
in the direction of reforming or evolv-



8597 Resolution re:

[Shri A. C. Guha]

ing a common script, then we should
also think of some other countries out-
side India, because the Indian alphabet
is in use also in Ceylon, in Burma, in
Nepal, in Tibet, in Siam, in Cambodia
and in Pakistan also. We should have
to take in that case the example of
the present Latin script. Only three
or four decades ago, the German lan-
guage was written in the Gothic script,
but they have themselves adopted the
Latin or Roman script, and it is now
written in the Latin or Roman script
or whatever you may like to call it.

So, when we make a common effort to
evolve a scientific script, we must also
see that the other States in India and
the other linguistic groups and also
our neighbouring countries which use
the Indian alphabet—it may be that
their scripts are different, but I think
they use the Indian alphabet—also be-
come participants in evolving a com-
mon script for all those languages
which use the Indian alphabet.

Shri H. N. Mukerjee stated the other
day:

“l know wvery well that the
Nagari script is, phonetically
speaking, very nearly perfect and
it is most scientifically construct-

I think he must have meant the Indian
alphabet. I admit that that is pho-
netically perfect, but the script has
nothing to do wi*h any phonetics. 1
think from the ;sint of view of phone-
tics, the Indian alphabet is quite per-
fect, more perfect than any other al-
phabet in the world, but from the
point of view of scrip!, I think that
the Indian script is somewhat defec-
tive, particularly for the modern-day-
use. So, if a common effort is to be
made, we should make a common
effort to evolve a script which may be
acceptable to all the language groups;
and the initiative should come from
the other language groups rather than
from the Hindi language group.

Mr. Speaker: How long does the hon.
Minister want to speak?
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Shri Datar: About half an hour.

Mr, Speaker: We have allowed only
one hour more for this.

Shri A. C. Guha: I shall conclude
in two or three minutes.

Another point that I should like to
say in this respect is about the Bengali
language. The Bengali script is used,
and the Bengali literature is in use
also in East Bengal, in Pakistan.
We would not surely like that our
language should be bifurcated into
two divisions because of this script
difficulty. Surely, Bengal would not
like one script for the West Bengal
and another script for East Bengal.

So, the hon. Mover should consider
all these things and appreciate the
difficulties in evolving a common script
aL the present moment, particularly at
this moment, when in India, language
has become a factor of disintegration
and disunity instead of being, as it
ought to be, a factor for unification and
integration. So, I would humbly re-
quest the Hindi enthusiasts to go slow
in this matter. If they tiry to force
the pace, the progress will rather be
retarded and there will be more disin-
tegration and more disunity among the
different language groups.

Considering all these points of view,
I hope the hon. Mover will withdraw
this Resolution and leave it to the
better sense of the nation. I expect
some day the nation will realise the
utility of having a common script
scientifically adapted to and suitable
for modern mechanical use for which
the script is meant,

wt fogen iy  wow e,
I FETA YA F AHA ¢, IF I qGA
fas 94z &7 gu AR,
ot v, oot G § Y o 1=
I RTIR § ¥ WA I | 1@ [y
¥ 7 fasm 3—eT ured oft a@
T & p—fF A sty amm au
T weAr AT # awer W, e
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a1 &W & gy fysr 9ifgw o
T T W & TG Ay wweyg fedy #
Ay & ar afgor & g G w=Eh
T T OHA q¢ WY ITART AHHA &7
TS &7 § 1 T g afe agr 9
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AAT T FIA F41 A fHT IR
draa " 9z F1 sf ot dar gt
qew ¥ 7g A A A wEEe g
& wradr agEal F feelr wamdi #
97 fasrr wve fwd &

Shri Sampath: May I know what
the hon. Member wants to say regard-

ing me?

Mr. Speaker: He need not know.

Shri Narasimhan (Krishnagiri): He

is supperting the hon. Member,

Shri Sinhasan Singh: I welcome
his speech, but not the spirit of it.
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famr 2, =AM for 20

WL AFATT AT 1 qT4T &1
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Shri Khadilkar: I would have very
much liked to speak in my own mo-
ther tongue, that is Marathi. But, as
1 said, when my hon. friend Shri
Sampath started speaking in Tamil,
I felt that perhaps this problem of
language is likely to bedevil the
unity of our country, and my stand is
because of this and not because of
any enmity or ill-will towards a re-
gional language, of which I am equal-
ly proud. Because, after all, we
think very easily in our own lang-
uage. That is accepted. But still,
when we sit in this august House, I
felt that we are here to take deci-
sions on national problems, and when
we make a contribution towards ar-
riving at a decision it is our duty to
make ourselves more intelligible to
other fellow Members of the House.
With this little explanation in order
to avoid any misunderstanding, I
would turn to the subject under dis-
cussion.

I feel that we will have to work
out for a common script for India, Now
the question is whether we should
accept Devanagari, because it is a
script of my language. If we look at
the evolution of Devanagari, even the
German scholars in a school where
linguistics is taught and research is
carried on, namely the Deccan Re-
search Institute at Poona, have reach-
ed the conclusion that from the scien-
tific point of view the only script
which is really well evolved and
which satisfies all the requirements
of a good spoken and written lang-
uage is the Devanagari script. This is
their opinion.

Shri A. C. Guha: Does the Hon.
Members mean the Devanagari script
or the Indian alphabet?

Shri Khadilkar: The script and al-
phabet both. And they have reached
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this conclusion after centuries of
study. They started this linguistic
study very early. They translated
our Vedic literature into German, and
while looking at the evolution of sc-
ript and language they have reached
this conclusion.

But unfortunately the question to-
day is this, The regional languages
are coming up with the emergence of
the linguistic States, and a certain
identity between a language and a
State, a certain patriotism around it,
a penumbra of all these feelings
round about this idea is there. There-
fore we will have to proceed very
slowly in this matter. But certain
positive steps must be taken.

My main complaint is this. A cer-
tain note has been attached to the
Hindi Commision's report. If we study
that we will find how in the Soviet
Union they tried to fit in all the re-
gional languages and cultures within
a particular culture and a language
which is dominating in the Soviet
Union, that is Russian. In India, un-
fortunatcly, neither the Government
nor the Hindi protagonists have made
such a constructive effort, That is my
complaint.

I will give you one instance. About
a couple of years back, a book of
selected poems from all the langua-
ges was printed  in the Devanagari
seript. It i1s a wonderful book. 1 pur-
chased it and tried to understand it
Even the Tamil poetry, I must con-
fees. I could grasp the meaning  ex-
cept a few words. Let the people in
the South also understand that after
all they have got to realise that if we
are to strengthen the unity and com-
monness of culture, of course, preserv-
ing the diversity and separateness, &
certain attempt, without any preju-
dice, must be made at evolving a
common script.

I would like to point out that In
China there was what was called the
chitra lipi, pictorial script., (Interrup.
tion). Now, they have changed that
and a supreme effort is being made
to adopt the Roman script because
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they want to keep up with the ad-
vance in science and other things in
the world. When we are thinking in
terms of making rapid progress, why
should we in India lag in this fleld of
language? Why not the Home Ministry
take positive steps—just like the pub-
lication of the poems from the various
languages which I mentioned?

For instance, when I travel from
Maharashtra to the south I find the
station boards. If, instead of writing
the name of the station in Tamil or
Kannada or any other language, if you
use the Devnagari script, what harm
is there? 1 will easily understand it
and know what station it is. The pat-
riotism of the man is safe when 1 pro-
nounce the name of the station pro-
perly, It does not change the character
of the station; it is equally Kannada or
Tamil or whatever it may be. There-
fore, I would humbly submit that the
purpose of the Resolution, as I under-
stand it, is to direct the attention of
the House and the country to the evo-
lution of a common script in order to
strengithen the unity.

My hon. friend just now narrated
a story to show that there is a politi-
cal projection in the language contro.
versy. It was clear from what he said
that a man who is equally eager to
teach Hindi to his child is not pre-
pared to accept Hindi on the platform
because he is likely to lose his leader-
ship. So, fanaticism should be shed
from the side of the Hindi protago-
nists and a certain amount of preju-
dice equally from the other side. If
vou are allowing political considera-
tions to prevail in the matter of the
development of a common script and a
common language in this country,
then, I am afraid I will have to refer
to that book again. As Mr. Harrison
in his Dangerous Decades has point-
ed out, this will be a potential danger
to our unity as well as to our free-
dom. This must be clearly understood.

Therefore, I will appeal to all
others. I am equally proud because
ours is a sort of area where we have
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got certain Dravidian influences on
our language and culture as well as
Aryan influences. So far as Maharash-
tra sanskriti is concerned, I can say
without fear of contradiction that
there is a lot of Kannada influence on
Marathi literature and language as
well as Tamil influence, and also
Telugu influence. We see this from
the common words that are used.

In our free India if we can act and
interact and influence each other, we
would like to assimilate our neigh-
bour’s thoughts. Today the barrier is
script. There is a barrier. Why not
remove it? Why not at lcast make
an effort at removing it by accepting
a commuon script which is Devanagri?
17 hours,

One word more, Sir and I have fi-
nished. The other day, Shri Mukerjee
suggested why not accept Roman
seript? For the purpose of scientific
terminology and world development
and other things, Roman script would
be all right. We are moving towards
one world. But at the present level
of development in this country, we
should not make this effort, instead of
accepting Devanagari script which is
a very common script, with some little
changes and adjustments as had been
suggested by Acharya Kaka Kalelkar.
If Bengali and a section of the Dra-
vidian languages adopt this, I am
certain that sooner or later, they will
be in a position to shed the prejudice
and they will share the new creative
upsurge because we are sharing all
the cultures and by sharing those in
the different languages we will be try-
ing to assimilate them and enrich
our own culture and our own lan-
guage. This process will start and a
day will come when we will have a
common script and a common lan-
guage, as we all desire. With these
few observations, 1 support the spirit
of the Resolution but not the Resolu-
tion itself,

Some Hon. Members rose—

Mr. Speaker: I am afraid that ins-
pite of the extention of time by one
hour, I must call the hon. Minister
immediately. Then the hon. Mover
has got a right of reply. I will oall
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only one hon. Member from the Oppo-
sition. . (Interruptions.) Shri Awasthi
and thereafter the hon. Member there,

=t ardrr ey (faegR) : weww
wgred, S SET A7 qret ¥ A e
wE7 T Aa weqe frar @ Sud arae
H gE A1 § O TAGgAT G gY T
TG aferor & wrgat v Q=7 wr &
Ay fafy ¥ qmey § &t www @
5T Fraey fg=ly wrar & fadiy = &
¢ 3fw Fwafasar 98 & & oy
ST T ¥EAT Q1 FAw g & fE AW
TX AN TFEE 941§ ¥ feg
YT UHAT 937 FF F T 2 &7 A
Wt 1 g A faf @ 2 ag
fafr arrdr Y 1 SfFw 2% 978 0d
sarfa 7gY 2 fe s fafout o &
& avd | gAFT A=Y og & 9l F 399
TAH X 77 Azwd g & amrd fafo &
a2 F faw oF apme faf 9F
¥ 2 FT U FAIT AT |

ofgt oF A fafa w gy @
§ qaway g fF A Fawr @ ¥ & 7w
st q afew fam & fema oft
AT & W S wmT F fagew F
I AT § agT a0 TEF T a0 FY
fag v faar @ fr amrdY fafe g=r
a7 fafegt s srar wfry dwrfas 2
oY wfws 7= & 1 7 wrf faare 4y
et Rl & 1 aefarar ag R fr o &
g 3 WIAE gAY A ¥ Jar fr gk
st forgraa fog & sgr ar o= Aw
Fg1 g1 fir wmeT w7 fafe %1 937 afew
Tft ¢ ofwr s noAfer @t ot
farste wamdT ¥ &eor vy afesr T
frgqy AT E | T Y AZA H TA WL AT
ré =1 gt @ @ fov a7 397 WA
/e zfae AT ® wave @ W
urar & 1 dfew aafawar 2 ¥
fafy &7 mraen Q| g &, REAnrd
fafy 7 g aF waew § I9H w47 el
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&1 wafa g &) 7t asdt | § qwwer
g f& sror gad awy wver afe wré g Ay
7g =t o Amaprdr fafe o gudr
st amymat w fofeat s adi ¢
Ffexw qrefas wwer O 57 W F W
faZert arer WA W A fefe &
s fagmafaga s ez fr
TA W F A2 AT &7 W e
Wz & wifs qer AW IEE TwE
@A AEd & 1 59 307 ¥ A guh
wTeT F g Fy fAehardy ug avw
It fF wre a% wu S s Owe fofe
FY HYF TX H ARG AT FT 8T GO
AT @ % 77 ATHIT HAAT AT W
T fafe &Y srqeo gow 79 & gare
T AFN DR AT OF TH W@ A WAT
fft wrm W owew WM oy w7
ggand fafa aaqr geg fafer safaie
A2} gY wFdY | aveefaway aY 77 ¥ fw
ey fafe 1 gews, w9, TORY
w7 gferwr Ft w7 W & aga
Ty 2| WY 7¢ gEAry fafe ®
ag & fau ux amrw wmeaw fafe
e g7 fagr o ar gway A99
T ATH q7 g0 fF s aferor arew Y
ag W fx @) f& 3o arm & .
quE g T g &, ANEA O AGT |
s Anrd) fafa § swey g3 gy
F1 A, A% Aifgew TTIH AT B
T A WH FAT W 7 zfeqor, wrfegr
& gfe ot &Y A yacEHr 2 A LT
FY ATy | THY ¥ 779 A7 fg Y & g
# o gwd Al ¥ Aeaew § Ay fary
H TeaEgH! # a7 o 37 g1 Ay | &
area g f Tz Fmnrr  amm Ee A
us ar fafe when $77 § 27 €1
AT @Y I3AT ) T A9 H oA aw
gz ¥ fF 1o wraTa § oY 9vey Ay faer
qz7 gY Ay 3, vE gfAw fadr i
T T AT TP § AY AT A=
arrm \ & wwar § f6 areft it e
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T gdg( Aeifga ¢ W SEE
w7 for st =g

wq FaArdy foaf & god) fagiver
¥ i § fadan v f Trow T & weew
st gearaor aeft o § s ¥
oY & &g AT R G | A I AT AE)
@ § | I8 SFT ¥ 3% a9 0%
o forr 43 gu 9 1 ogh et St &
g f& et aerd fafs w1 e
farsrara & &Y oo oft 7 9+ A fir
e fadiqay ug & fie graife & o
W faegs adt oy g Afew o
Wi ¥ Afad 9o F Iar wod ard
fafs # form g | @@ oniw fe onia
AT # a9 97 et oAy fafe
# gy frdt 7@ A qre # ovedt of
7 3% a3 %7 gy faay R ww few
uar HrEw TEr  qEr o aefy o
ST 7T A gF 1 TAfNT F amAar
g fo fe=y s anrds fate w1 & 52§89
gaTY zheror & WrEdi ¥ AT THAGEH
& T § 7g L O Tifgg w7 ol
forfa w1 g Reft wremel & ford O aTmr
forfa wrgre F7 ¥ 3T & IF

ot wiwT qw (qFwri-eaa-y-
afem onfaat) :  woow wERE, @
seara & SrereE fr gErw A ared
¥ ¥ & g o fevz § 39 %1 & A
WL FT g |’ Avar gAtent
v gt i i i ot o e . W
e § 9§ 7 wfww woA! S0y Ay
i st 77 fer § 39 § | AfeT vE 0
Az 4 ag ¢ W Y g wwan e
fgdr A uw qar wmar § fom w e
QA AT &1 @ gon aifga
oY s wifg@ o

fgr wray o7 Ay 38 #1 A afq
§ g T Ay §, g ) IW w1 AT
arg § | u4 R w1 g I% oA §
& sevren f 6 o v & AT TR Y
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[ s 2] ¥ qIg T Ve qF ar 7
_ qAA A § FWET
ﬁiﬁmﬂrﬁﬂ‘mwﬁﬁﬁmﬁﬁ arrt o qtat # free o9 § awg
ST AT AT A EHTR HI W I s 3 5
: & TR | I N g T ¥ g o
wE W & 5 daardy frfr dega frfa W aF fore o St 3 weaf ¥
& & A gL s W Ay A7 nfed T FT e faffeec o foa of
T I R wrwT A | At & &1 & T H 77 & 7@ I A
AR &1 oF vy fafg & s A Faq wfrT & A7 2 e W @
HHTHT ¥ Iga glaard @ et 1 fravfady 1 aferor swrea # #1€ 7 91§

Y F TR H, gRE N g g A
T gfauar g At | 7y @9 qiaud
A &Y Y e o rer iy g7 3 W=
qg g1 w41 & 5 Jaerd fafy w5
L g amry fafe e #3 #
@ gw oF e ¥ "iww A wiyw faee
W@y wfwT wqifg ag Se= 78 97
THAT TAT g9 A FH g9 F WL qAT
foaar Tay, odY Sfafwar 3T, fs o=
a1 e & Ay |
AT w7 AW 7 L@ fF o g
TJTE ST AT WA ¥ T §F qeA |
S F AT T T IFY A g AG-
WTST H FT79 F1 UFE TE fHa1 = IF
#T g4 WAL FT 937 | §F Toq0d 7
W AT SIFTLFHGT AT I 41 qf oy
oy grr W Awfza @ & JFAErd
fafe #1 @3 Wt ¥ fag o=
ATSAR AY S FTCEAT 3 7T fgdy sy
w1 W FeE SUqT IO qfew &t
AT | 5w ol & g F a1 O dfaewe
sefrar T IR g WK ag ag g
qredl S w9d IO & ST ag e
< & W wod WeqrE § I a€dey
w3 % fif Faaerd fofa 8 ardy e
¥ oF amr fafo 7 a9 1 gg 712
fe sa< wr@ & frafeat £1 fo 5

Y WTST TR WTET § 97 & W
wfigeft sl ¥ & w1 oF WeT 9@
wrerad w1 feqr amd | gred o e

AT Fredt wifEd | owe adw ¥ 19
T a7AT § | AZ IT T qAT 9 FT
fear mar & fF & I & +18 faron
Y AT AT T G | A FeAr &
g AT FPREEY FT &Y I 7 ey
St T AW { oFar e §oar 9
™ ¥ fad wema sy avfed | IR
i ¥ frarfaqat a1 gferor wre &
AT FT THGET drEr e
Tt S & daT ¥ oS gve 2
&1 2N a1 § Ford iy Ifem g T
21 T TAT ¥ 8§ T FT ATAECT
famrs ST 1w gr § wET WA
¥ HRL IAF A a1 § W 3@ieq
MY F7IE AT H qrEAT ¥ FI9 4T
ZNTr weaay aferor Wyl F St 9
T FT IETWALGE | TH WAL F7
fraszr ag grn f& wa o9 % fe=dt &
aIH oegg a9 1 wafq & 77 fagr T
dfer & amfafe & aw & =
TRl g7 g7 fgedt anaeT e §
# g =76 ©F { w1 A g {7 agi
qreAT S & SR A1 O g, 7 99
#1 feafe &1 we w7 § 1 9g feafe
I # & A, T Fw o« feafw &
sega &1 Wy, fafo sew7 9 ofga
F1 zfero F1 g o @l M FwEI
AfgadreFen e g feww ¥
Ty Ay TAEgea wmay o f fg
WYST WY AT Y SEEAOT Wi ¥ 3
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fadr 7 fpe T 9T FY W fgd
HR IT F7 FFOATA F 37 087
A wsgr 77 | TF WEGIT ¥ g
W OF AT W AGT =L AGHIAL-
fowa SwT@ q%ar |

wet ¥ & 97 & wfrwr saar g fw
qg T IFATA FY rear a4 T fagyr
F A, FfT 7@ F1 oww @
LU

Mr. Speaker: Shri Datar:

Shri Achar rose—

Mr. Speaker: There may be some
other occasion for Shri Achar.

Shri Achar: Not an opportunity to
speak as such, I wanted to have a say
on this subject.

Mr. Speaker: I agrce. Shri Datar.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
Mr. Speaker, Sir, if any indication
was necessary to show that this reso-
lution was rather inopportune at this
time, it has been fully afforded by
the speeches of a number of hon.
Members from various parts of the
country like the south, the west, to a
ceriain extent the north, namely,
Punjab and the east, namely, from
West Bengal. In such cases we ought
to consider the question as dispas.
sionately as possible with a view to
see what would promote the highest
interests of the country es a whole.
It is for these purposes that I have
placed before myself for elucidation
three points which we have to discuss
with a view to see what ought to be
the policy not only of the Govern-
ment of India but of the country as
a whole.

The first question to which 1 shall
address myself is as to whether in
principle or in spirit, as the hon
Member, Shri Kha-ilkar said, there
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is anything objectionable about the
purposes of this resolution. So far as
the hon. Member, Shri Prakash Vir
Shastri, is concerned, he stated that
there had been a move for having a
common script in India for the last
50 years at least, and he contended
that just as we have accepted Hindi
as the official language for the Union
along with English for the time be-

ing, just as we have accepted the
Devanagari script therefor, we can
go a step further and introduce the

next reform by having a common
script not only for Hindi but for all
the regional languages as such,

In this connection, go far as this
particular principle or the object of
this resolution is concerned, there is
nothing to which we can take an ex-
ception, because, in spite of all that
has bcen happening, in spite of what
you might call the indications of a
spirit of disruptiveness that is geen
here and there, India is one in  cul-
ture; India is one in a number of
subjects, taking into consideration the
south, the west and other rarts of
India. 1 was trying to find out whut
were the views that were expressed
in this respect by two Commisslors
which had recently the occasion to
consider this question; one wus Lhe
Official Language Commis.ion and e
other to a smalier extent, the Saas-
krit Commission. In the OMclal Lar.
guage Commission, this question was
considered at great length After
considering the other aszpects of the
question, they applied themasclves to
the question of standardisation of
Indian scripts. They pointed out how
there was a basic unity underlying
all the extant Indian scrints. They
pointed out the historical aspect of
the matter and they stated that at
one time or other, there were three
scripts in the whole of India. One
was the Brahmi script. They have
further pointed out that this Brahmi

script 18 et the base of all the
languages in India, including the
southern languages as well as
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northern languages, I am quoting
from the report:

“However that may be, two sc-
ripts are known to have existed
in the ancient India, the Brahmi
and the Kharosti, the latter pro-
bably confined to the North Wes-
tern regions of the sub-continent.
There is a third script originating
from Vatteluthu believed to have
originated in South India and claim-
ed by some scholars to be a very
ancient script developed indepen-
dently of the above two. Almost all
the modern scripts of India are
derived directly from the Brahmi
seript.”

In this connection, a chart has been
attached to this report where all the
modern languages including Sanskrit
have been noted. The alphabets have
been dealt with and the authors of
this report have clearly pointed out
that the southern and northern lan-
guages also had a common script,
namely, the Brahmi script once upon
a time and subsequently it was vari-
ed 10 mcet local conditions. That was
how Brahmi script had a unifying
force,

Dealing with the question of Deva-
nagari, they have pointed out that in
respect of certain languages, which
were called the daughter languages
of Sanskrit by the Prime Minister on
one occasion, there were certain scri-
pts which are more or less closely al-
lied to cach other. For example, you
will find that for Sanskrit and Hindi
we have got the same Devanagari
script. As Shri Khadilkar rightly
pointed out, in Marathi also the same
Devanagari script is  used. Gujarati
script is almost the same except that
there is absence of the upper line
which is called Sirorekha, Bengali
and other scripts also can with cer-
tain varintions be brought nearer to
the mother language or the sister
languages. They suggested, as a first
step let us try to have all the daughter
languages of Sanskrit or the siter
languages in the south and the west
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brought together with a view to evolve
a common script because there are a
number of similarities, if not identities,
so far as these are concerned. To find
out that, long ago from 1904 onwards,
very great attempts were made by
the people from the south, by the
leaders from the north and the south
for having what they called Ek Lipi
Prachar, i.e, propaganda for having
one script. In this respect they have
mentioned particularly the names of
two great persons, one Bengali Judge
and the other a South Indian Judge.
They have pointed out that Justice
Shradacharan Mitra from Bengal
and Mr, Justice Krishna Swami Iyer
from Madras held a conference, which
is of historical interest, After consi-
dering the different languages, after
taking into account the various dia-
lects and scripis, Mr. Justice Krishna
Swami Iyer pointed out that at that
time, in 1910 there were 20 scripts
in the land and there were as many
as 147 languages spoken in the coun-
try. Now, perhaps, the present number
is also likely to be slight]y more. be-
cause the dialects have been coming
into their own. Konkini has now got
a consciousness about itself and we
have gol certain other tribal dialects
which are trying to come into their
own. Tulu is also there. Thus, you
will find that even as early as 1910
there was an organised attempt. And
before this Lok Manya Tilak was
the first leader of all India importance
in the fleld of politics, who took up
this question and stated that the time
has to come when we should develop
a common script.

May I point out here by way of
parenthesis that Gandhiji was not
only a political leader but was a lea-
der of vision, was a leader of great
political and social division, and he
pointed out that Hindj ought to be
the language, the Devnagari ought
to be the common script; but it should
be said to his eredit that he stated
that so long as there was a desire,
we might use the other scripts also.
That is how Gandhiji approached this
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question and even in one of his arti-
cles he has stated that Devnagari was
the common script and it should be
considered as an essential script. This
is ultimately what was the observation
of the Prime Minister of India, Shri
Jawaharlal Nehru. He stated:

“This question is not even an
academic one in India today, The
first step left for us seems to me
the adoption of a common script
for the daughter languages of Sans-
krit—Hindi, Bengali, Marathi and
Gujerati, As it is, their scripts have
a common origin and do not differ
greatly and it should not be diffi-
cult to strike a common mean. That
would bring these four sister lang-
uages much nearer to each other.”

So, after what has been pointed out
by me up till now about the history
of the whole question, the question
that has to be considered was as to
whether the Devanagari script should
be imposed upon the nation.

That takes me to the next question,
The next question is whether we can
have o common seript and under such
circumstances, if there is no imposi-
tion at all, if there is at least a feel-
ing of imposition, as we have seen
here. Therefore, they suggested that
a beginning should be made in due
course at a proper time, of making
the Devanapari script optional for
use for the writing of the other Indian
languages besides the Union lan-
guage. That is what they pointed out,
and very propheticaly also they dealt
with the misunderstanding that was
likely to be created if Devanagari
script was forced or imposed, even
indirectly, upon the nation. This is
what they said in conclusion:

“We would, therefore ahjure any
forms of action savouring of com-
pulsion in this behalf and advocate
merely the use of the Devanagarl
script for the writing of the re-
gional languages at the option of
the writer.”
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This is what they have stated not on
behalf of the administration even.
Because, the administration would
come in after there has been a fairly
good effect by the propaganda made
in this respect.

In this connection, my hon, friend,
Shri Musafir pointed out the other
day how at one time he was in favour
of Devanagari as a common script
for all the regional languages and
how he feels after a lapse of certain
years that certain difficulties have
arisen. He pointed out that he had
occasion to change or revise his opi-
nion, but ultimately he promised that
a time might come when we might
rise above all these feelings of what
can be called, misunderstandings and
bitternesses also,

That was given expression to In
this report also. Sir Teja Singh’s opi-
nion has been quoted, namely,—

“The change in gcripl is & very
vital change for any language with
a rich past, for the scrint is the
most intimate part of its litera-
ture.”

May I here add, as you pointed
out, that the script is like a body to
the soul or like skin to the body it-
self? Therefore you cannct change
the script at your own wish without
affecting the feelings of the people
there, All these things have to be
done only gradually.

Then they made a reference to the
misunderstanding that was likely to
be aroused in case even an indircet
attempt at imposition of the script
was made. They say here—-

“....to avoid any misunderstand-
ing that this is a first step towards
the elimination of languages like
Urdu and Punjabi...."

He was dealing with Urdu and Pun-
jabi in the Punjab; but here we have
got the same case and two hon Mem-
bers, if I mistake not, have pointed
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out that, They saw in this resolution
a motive which, I am quite sure, the
hon. Member, Shri Prakash Vir Shas-
tri, did not have that this is only a
thin end of the wedge and that ulti-
mately the scripts of all the regional
languages should disapear and there
ought to be a common script. This is
the opinion that we have so far as
the Official Language Commission is
concerned. They have pointed out
that we ought to move with great
caution.

So far as the scripts are concerned,
whatever might be the propriety, the
accuracy, or whatever it is, we ought
to understand that there is a lot of
sentiment behind them and when the
sentiment is there we ought to be
extremely careful. That is the reason
why 1 have pointed out here all these
circumstances in the first instance,
Though the object behind this resolu-
tion or the spirit of this resolution is
commendable and perhaps when all
the din and the dust of controversy
has died down a time might come,
not from Government level—please
understand that it has to come from
below from the people themselves
and, as Shri Musafir pointed out and
I agree with him, it ought to come
from the non-Hindi members of the
Indian nation so that there can be no
fear or suspicion that any attempt is
made for cvolving a common script in
the scnse of obliterating other seripts—
this has to be fully kept in view, in
particular when we have such opposi-
tion from thce Punjab State in  the
North,

There also we have a flne script
which is known as Gurmukhi namely
the script of the great Gurus of
Punjab and other areas. There is a
sacredness of that expression Gurmu-
khi, In the south we have got the
great and ancient Tamil language
which can be considered only as a
sister language of Sanskrit. May I
add for the information of the hon.
Members of this House that there
was a two-way traffic. Sanskrit took
a lot from Tamil and Tamil has also
taken a lot from Sanskrit. Only the
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other day a philologist told me that
the word Dravida in Sanskrit was
derived from the word Tamil in the
Tamil language. Tamil became Damil
and passing through various stages it
became Davida and then Dravida,
Dravida in Sanskrit has come from the
word Tamil in the Tamil language.

There are a number of such words.

There is the Kittel's Dictionary in
Kannada where it is pointed out that
it is not that only Sanskrit has fed
these languages, but in turn the South
Indian languages have also fed Sans-
krit., With some changes those words
have been evolved in  Sanskrit.
Therefore, when there is an opposi-
tion from the Punjab, and when there
is an opposition from the southern
most State, Tamilnad or Madras, we
ought to be extremely careful.

In this connection, may I point out
what the Sanskrit Commission stated?
The Sanskrit Commission dealt na-
turallv with the question of Sanskrit
language and literature, They also in-
directly dealt with the question of
the script for Sanskrit language
which was, as we generally think,
the Devanagari script, It is true that
in most of the northern areas, Sans-
krit is written in the Devanagarl
script. But I may point out to hon.
Members here that even the Sanskrit
literature, cven the Vedas and other
things have been written in the South
Indian scripts? In my own State, you
will find that Sanskrit writings are
in the Kannada script They are also
in the Tclugu script and also in  the
Tamil script. and also  in  the
Malayalam script in Kerala. That
shows that naturally those people
were giving the largest measure of
importance to taking Sanskrit but
to faciliate the undersianding of
the great literature in Sanskrit, they
had it through their own script. This
fact was fully taken into account by
the authors of the Sanskrit Com-
mission’s report and they stated that
what we wanted was the spread or the
rejuvenation in a way of the Sanskrit
language and literature, and we were
not so keen as to have a compulsion in
respect of the script to be used even



8619 Resolution re:

for the Sanskrit languege, I shall read
out their sentence from the report in
this respect. They said:

“For this reason, and consider-
ing also the fact that scripts other
than Devnagari have been
serving the Cause of Sanskrit to
the fullest extent, the Commission
is of opinion that while the know-
ledge of the Devnagari script
should be made universal as the
pan-Indian script for Sanskrit,
the employment of the local
script as the potent aid in the
dissemination of Sanskrit should
be continued.”.

So, we have got two reports. Those
two reporis naturally lay the greatest
stress on what might be called the
policy of caution in this reespect,
Nothing should be done, especially
when we are working in a democratic
set-up, to give room cven is for  a
suspicion ¢f the imposition of any
script.  Unfortunately, there are cer-
tain movements, perhaps, with a poli-
tical motive, which are carried on with
a view 1o divide our great and ancient
country into certain compartments. In
fact, in spite of the apparent dissimi-
larities or variations here and there,
may I point in all humility that India
is one, and all these varicties through
the various languages and scripts only
promote the essential similarity if not
the identity of Indian culture?

After dealing with the first question,
1 have also incidentally dealt with the
second question as to whether assum-
ing for the sake of argument that we
accept this resolution, it will or will
not be an imposition by itself, or it
will or will not promote a feeling of
suspicion that there is an imposition.
The hon, Member should have made it
clear. while speaking the other day,
that he had no desire to have the
other scripts obliterated or extinguish.
ed or destroyed. They would remain
30 long as they are. But I agree with
one hon. friend who suggested that
perhaps in the fullness of time, when
the whole position is ripe and when
the matter is taken up at non-official
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levels, perhaps, the adoption of a com.
mon script along with the maintenance
of the preservation of the other scripts
till such time as the people desire, or
if necessary, for all time to come, may
facilitate the understanding of the
various languages and the ideas in
those languages by us,

In this connection, may I make a
reference {o the great step that the
Sahitya Akadami has taken in this
respect? My hon. friend, Shri Khadil-
kar, alluded to a similar idea, If for
example, as he stated, the writings are
through this common script, which-
ever it might be, Devnagari or the re-
formed Devnagari, as the Official Lan.
guage Commission have put it it
would be easy for others also to
understand the great ideas In those
languages. It has been my experience
when I went to Bengal or to the
Tamil country that just after a few
hours of continuous hearing of Ben-
gali or Tamil, I could follow the lan-
guage and follow what they were say-
ing, though it was in Bengali or Tamil,
If, for xample, the great writings in
all these languages were to be publish.
ed through a common seript, through
the Devnagari script as it is at present,
it would be more easy for us, the
southerners, northerners, easterners
and westerners to know what 1s con-
tained in the other languages.

There are two things which ought
to be noted in this connection, One is
that India's culture and way of
approach is common to all the langua.
ges, whichever it might be. You might
go to Kanyakumari or you might go
to the Himalayas; you have got the
same current of cultural life. That
cuture has become the composite cul-
ture when we derived certain sus-
taining influences from languages like
Urdu and others. Thus, if for exam-
ple, it is possible to have a common
script like Devnagari understandable
by all, it would be easier to transmit
iteas. While transmitting ideas, what
will happen is that we shall shed mis.
understandings.
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Asg you, Sir, pointed out, Tamil is a
great and ancient language and it has
one of the finest literatures, religlous
and otherwise. Even in the non-religi-
ous field, we have an ancient work on
polity and on social subjects which
evokes the admiration even of the
present people in the other areas, Thusg
if an attemp! is made to see that we
carry this not from Government down-
wards but from the people upwards,
if we can carry it in the field of edu-
cation and in other fileds, it would
bring good results, I was very happy
when the hon. Member pointed out
that even though on political grounds
sometimes w¢ do something with  a
certain ulterior motive, we really take
to Hindi because ultimately Hindi has
a place in the future of our great
nation.

Shri Sampath: Question,

Shri Datar: Let us be understand-
ing; let us not offend the feclings of
any people. Then I am confident that
the non-Hindi-speaking people them-
selves will come forward and say that
a time has come when in the larger
itile--ests of India and for the greater
di: omination of knowledge, it will be
b.ter to have a common script.

Sari Tangamani (Madurai): May I
know if the hon. Minister is support-
ing the Resolution?

Shri Datar: I am, therefore, pointing
out that it would not be proper in
present circumstances, whatever the
object might be of the Mover of the
Resolution, to give support to it as it
is. Let it come from the people them.
selves, and in due course with the
goodwill of all the people concerned,
in the north and the south, perhaps it
might be possible to evolve a script by
certain changes and other things, after
all this misunderstanding has com-
pletely disappeared.

Before I conclude, may I refer to

one or two statements of the Prime
Minister?
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He was speaking about the Roman
sceript and other things, and he said:

“Its success in Turkey and Cen-
tral Asia had impressed me, and
the obvious arguments in its fa-
vour were weighty. But even so 1
was not convinced, and even if 1
had been convinced, I knew well
that it did not stand the faintest
chance of being adopted in pre.
sent-day India. There would be
the most violent opposition to it
from all groups, nationalist, reli-
gious, Hindu, Muslim, old and
new."”

Then he stated so far as script is
concerned:

“But this question  is not even
an academic one in India today.
The next step in scrip: reform for
us seems to me the adoption of a
common script for the daughter
languages”.

—please understand how cauious-
ly he move—

“of San-kril—Hindi, Bongali,
Murathi and Gujarati,  As it is,
their seripts have @ common Orie
gin and do not difley greatly, and
it should no: b ufficult to strike
a common mecan. This would bring
these four great sister languages
much nearer to each other.”

May I point out to you that the
scr. 5 of Kannada and Telugu are
vy near cach other? In fact, with
some variation here and there, if we
evolve a common script for the Kan-
nada and Telugu languages, then it
wouid be a great step towards having
a common script with the good wishes
of all the people like the one that the
Prime Minister has pointed out.

Under these circumstances, in view
of the fact that the underlying motive
is above broad, I would request my
hon. friend not to press this resolution,
so that when the time comes it may
take some years, and it may require
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some educative effort also on a  per-
fectly persuasive basis—then the ob-
jective that he has in view might be
better accomplished than by pressing
this resolution at this time when it
will lead to very great friction and
great misunderstanding.

Mr. Speaker: What Shri Sampath
said was that in 1938, when the Con.-
gress Ministry was in office in Madras,
Rajaji himself, according to him, made
Hindi a compulsory language in all
schools; and it was then that the
movement  for a separate Dravida
State was started. Since then no
attempts have been made to reconcile
this and every attempt that is being
made is to strengthen that  opinion
that there is a kind of an Hindi imper-
ialism sought to be imposed upon them.
And he thinks that the attempt to
have a common script, which is the
script for Hindi, is another such
attempt tu force one common  script
and elbow out the other languages in
this country. He is proud of his lan-
guage and his script and  therefore
thinks that far from strcngthening the
forces of unity, this is a disintegrating
one. Therefore he says that it is not
proper and there is no good pressing it.

Shri Datar: May I say one word by
way of reply to this, because I did not
know what he said? So far as this is
concerned, the Congres: (G .: . -ments
formed in 1937 in the States did not
use an imposition at all as he states.
In fact the extent to which they intro-
duced it, if I mistake not, was that jn
the secondary stage they had it, and
it had a very good and salutary effect.
With due deference to my hon. friend
Shri Sampath may I point out that
there are more Hindi-knowing boys
and girls and people in the South than
what he imagines? And it has brought
the South and the North together, and
if we carry on in this way it will
bring us still more together,

Shri Sampath: The hon. Minister
must also know that due to our agita-
tion it was withdrawn subsequently,
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They had introduccd compulsory Hindi
at the High School stage in all the
High Schools in the State, and it was
subsequently withdrawn.

Mr. Speaker: Very well. Shri Pra-
kash Vir Shastri.

Shri Tyagi: Shri Sampath knows
English.

Mr. Speaker: He knows some Eng-
lish (Interruption).

Shri Datar: My friend Shri Nara-
simhan points out that teaching was
compulsory without any cxamination.

Shri Narasimhan: And Shri Gopaln
Reddi was in the Cabinet.

Mr, Speaker: There was an agitation
and people were sent to  jail.  Shri
Prakash Vir Shastri,

st seT WiT @rest o werw
TRy, T T ®1 ufeqa 57 ¥
qTATY ¥ AEe # S Ao ¢ &,
I # A gwT A wewfeut s
Aoy arer 3 ], fagiv e
s AT qwaw A Wi e ey
& xered § modft gvAfy wqeT sy
| 7T Ty AT T IWIT X @,
frgix w7 a7 fa aw weT dvw
3, v & g qrrar o & B, 9Ty
37 & frd et ey oyl &
et g & me ¥ 4, faagty
oA frnT &Y 1§ U 4 W
fr € w1 & =@ qramaY & frg qw
wrareg fafy efmT w73 # @ @
wegnf § | w@T ww TEA AWT ®
gy §, Forsgi o O TR T AW
T arrmey fagr, & 3§17 TAE
v § | for st & g e e
faeger & §, Afww way wolfy ITgwr
ot § e oft & prv ¥ AN
BT § 1 vy 9 avgt W o, fgt
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[fr sty T aret]

W werE ¥ wodr wagAfa sqaw
Y, ¥ gegAe W AT g, ot
f& 9721 ¥ 20 ¥ amA OF gI-ITEw
fag afeas frar & fF war atx
fafe & graes & gw =Y orey Mg
% ad 9T 39 Arwew § g7 w45
Fraracr dwT 777 & AR gw fAorg
&

stgt o ot arva F faawy, foa
N ayregr wegw T gATE, AT A
i foer & 37 77 ¥ 9w & A%
aF WIGT ¥ 19I5 F7 woAr Fafy
Y &, 37 & 19 TF WIewrmET Gy
g o & e &Y% ol fafy =
grear AgY =Srgar, § mwerar g fw
T F WY JEqTT AT AT KT qF T3,
ar 37 F7 39 F1 fGUT FTA ] wra-
AT 7 AT | AT wFAE #F qg fay
t & wra £ arfaw Temi a0
% g F fawe 717 & fodt ow gy
fafe & =7 § T390 #1 ThET
ot @17 1 & T 7O Ry AT @
FYY gC a3 faeqx & arq w737 9 fw
o ag whiarg warfe w=ifa a8 §
iR fo Aravai & gor fafear @)
3T FT FATT FT F ¥7 & W9 9%
g fafe wv eqrfae famgr o
I3 @ =g fafy gifae @ wifes,
wifs I9 T wegwA FIH A7 F
e aw AT g WX W F g ox
tfrgw | A afw A A @ e
qregas #1 fref wmrd § o ¥
Fq &1 woar arfgew @ fasewro
2, Teqy &, Afw 7 o2 g AT ¥
AN gwe T At € T I8 & fAwa
Fafew & grfgw WX qOOOWT
AT A AR | AT T TEIARS
o cfage ® arfaaare ax o |
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arfreare F gfage o) wifga =t
HIATAT FTH A | §F JETH At Y
i@y qu A wgarfv e
et &Y oF g fafy @y
wifgd | oF T & swfraat & gER
T & wifge #Y @Y F 0 AR
fafe aga wgras @ |

1 fax, o AFT 37 7, AN FAw
¥ & g fF W R @ T W
Iofeaa #<7 Tw 78 Fed v ww@w
IaT Ardm & fag afaw s
AT # ¥ TF AT F FAT HAGT
grrr, A wegr AT | F wyy fay &
fa=r<t #1 @ wwar g, afew & a
37 F T X 9T AR AT FI FEAT T1EAT
g gamd@qrafrwm s
T8 T84 & ¥ 3w A o arar
FT 93T WA g, fEeg & wEar
g fr zhaor £ 53wt # 39<
I ¥ 0 Ard | FfwT 37 ¥ ¥
¥ fafe € #feard g1t 2, fog ¥ 2%
oF wredr frew wrar @ 1 afz fafy
F ag A 9 F ¥ g2 J1F, O
gL OF J|Fa & gAL F AT HrAq
# guwar g | qR qra @ fr o
WA ArarHi A WA qOAT g
qoqT g, arfger g, sfer: 310 &
et § 6 afew, 720y, v, g
wifg ATl ¥ aT7 aga 97 wrfger
FT WerT ¢, feg g7 Werd ¥ gay
avr safefae & 1 Faw oo ff @At ¥
arr 37 ¥ oftfamw 7 @ g &
¥ 9mgr o 7 3w F i F fega fofy
' fafe w1 ger famr omd

wft w7 ¥ firy, ot qrg foew,
WIRAE QX AT WG, @ 749 7
w71 a7 fF 78 wex W F oA @,
fafa %1 § 1 @ @rar woz o e QX
NggaRgE v afm M &
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a7 ¥ qaT 7 Wi ¥ O usAfa
TATT AT FWT &, A W W
fafr, 4% sraror s 9T e
agr & fr3za FTAT Sw@ET g
fr Wy wvaw # dr vy wrd
sfasre agr 74T faars ger &1 g
& F aferar & a1 wgar g v g
# faa wrarai &1 qrgar fadr gg
&, 97 #a 1 wfaqfa g 1 9T 37T
ow gAt & fame wrr ¥ faw & 4%
7z gea ufeqa fagr qr

. Jdg Y Fer # fw fafs & ag=
FIT & ATIT KT FTCHT THTT g1 AT |
7 #§f wwgar % &7 wrar A1 v
frfr 3 fereft srrdft &, ot 3wy srres .
mmr g o, du 3Far fore @
gr s gErAfT &Y gy W ™R
fafe # fore St @ ot w7 gt
AT AT mwr g1 T (4

AT & AT IAFT AIAT AYAY
arfee grar &, g2 wrar w1 WY Ffagra
grar &, afww fafy & ofads &, foawdt
& g&@ < &1 A w7y wyrarHi B AT
fadt, ag Arar w9 g 9 wren
FT AT FT T30, g7 IFT &7 AT
Wt w4 w o | )

g, TF a1 & NI, FgA IRATE,
ag ag fr fogt aIcoa gaaeT g
TRTE & 9T 9941 g o ar 37 Wi
% &% wadr et 1 T fe ag
T &t &, Afer ore fag danrd
fafe & @, @ gamFaT ®T R ¢
] YT A7 qHG AT AYAT a1 w7 A
AT T AT | §F H AT & T
T¥TC W &4 1@F ol § §g =g
TRAT ATET |

¥ wvTey Arat & fasger afchan
A afsr 2 gg # Y anre”
30(Ai)LSD.—9.
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T @ gferst § W 7g qEw W
fedt afcag # wie ¥ wwrfore gt €
Forer®t syrer Y &t vy Y Tl
fafe % forar orar & 1| FEOEEw §
TF Tga UVg wE g & T |
FooaIe ®Y wfawr ® @ oard ¥
fora ar & aa & 2&ar g fe 9w W
a1 & frady grwar & oF awar §

“freg  SeRETTREiee
T A AT o
T s freafe
ferearer v fafy giaome
o Y TEAAT wY AT &, e -
srrdy Ferfa % fraf €YY &Y aorg & W
o fr qg fradt wfew gopa & free
g afamr FTAd A
“¥¥ wrga, fe & gw freg e
7 &, o worey ¥ 7 Y@ A7 |
et qro & ary At faar
& #rar w7 glafy & faar gq
ey wY ATt 1
@ ST § AT TN qrar ey

vz, arfr § gAwr fgqr gy & gET?
| qew ¥ WA aweg oY g ayeh

¥ s sfeqr wrr # & AT AW
feram & 1 o 1 ag 3far wmor & g
afer @ Jramrdr # ¥ aft g
oF FART § | 3wy T oavar W
Fitx w1 g ferar 8

"geafer w¢, faifmr we, ey
am ) feefr ww v mfeq
g6t gex Ay wwrEdT
afe T T wdIr WX A
ary fawr, ¥ ¥ S,
or3 ¥ W AT O% fgesy | I
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[
[y s areAt]
T ¥ wrard wEes arf

9: ... T AW FO AL
tﬂwﬁra‘rs afer #fifyg
T THMA . RATT ...
7T, /Y

wa gg 3fear qrar @ Afww 2=-
anrd # foet 1% & Froowr F g
s gww Farg | 79 awe & sfear
et gy F frad e gt mE
Y e ¥ 7 wrm ey #
forras ey dwga & fage § ) ot
off 9wt , W 1 qF 0w oE
ary & wTF &7 e faar g
qrfY Y3 &Y sraegEar 97 1 G AT
fe o a¢ ¥ wear A qHwwA AT T
IAAY ATV HT §T7 T A q | A WY
TR & AW A F@T 1 IF F@ O
oY &Y UF A% 5 &7 ANAG |

“geafe wfsw fre FTa”

&% ggwr g7 farar 1| ST fee o 49
W IFw 9 @A fagr a qF@ g
wm f @ W oft fradr free 2
gopa & |

goaife ®1 oq & dfas, wfsw &
s aqaR AT ag g o | wa
oW R gan dea & ffag
7 @ 'wiwg s 9 @ T
&1 Iofeqy foar @ e wreefie smamw
# foramr FTdT g ST & wear @
fafg afs o § 9w @ 1| = #
e gz S Wi 3g gt giat §
o Y gw &1 P @ ity
WA Y7 a4 & 3w & wwean
s wfew grft w=ht o7 ot & a7 Au
qg TRTA W KT THAT FT TR FAT
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% F wodt e w §F TR
¥ amq gt Feay ) foe orATeT
Fama & godr fedy? § qga & 97
fef af forrd 33 famaa & oomq
79t &, ¥ A AT F A A
st fror forg, 3 TromaraT S {
auAY fedr? 7 fafr & geaer # fram @
fr frewr  weTuw #Y wewfa wr ot
T o & wwfr wr @ 0
dfeq = #t wwwfa 71 3, wsgwfa
A &Y genfy #7 §, W 9T AW
Teafaat #1 23 g wwr fawrfvar &

frmar 2 -

"z g a1 9¢ AR ¥ F
17 g9 qarg qrar F wfatom
g AT TR o7 iFwfoas
® ¥ AT X fAam ST
#r famrfem Fw@ €17

ag Tl FfamA Y weer Ry
2, faegia a3 faera & g woefy aewfa
& & ar A wrar whiame a8 g,
dar fF gk 17 WA St 7 w@n, oAt
% fad wag 37qEw A & 9 of
7gt e 5 woar gEra Ivfaa
FCH FIE T TF7 7 faag 2o &
SN FE [AaH1 TAE I B TWE
9T ATHT 93 | HAT THE (A9 Tfr
a7l W g, O § AR g AR
¥ ¥ ¥ gz w=m, afk wro Ad ar
Y AT ITATY AT Yo IF TERI A 2T FY
waEar o7 faare feqr sndm aq a®
T Frx FF FaATE W oA # 0w
£ w1 w17 w30 fr gax § o f
™ wFT &1 i faT g
afea §fs @ v svgwe afY @,
it & fewi # aortfew faw w7 g
qr, wwfag g & ovar A ¥
AN woqy 74 ¥ f47, gw =T .

i
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¥ Fwg #wr 7g fear a1 T
ATz w7 A0 7 &8 wrrw Wk
yory & whma &1 e fear @
wwfeg § wos wwaE W g, A%
TH TETT w0 a5 2w F #d faarg
3= # g 977 gAfaT § 39 &Y I
AT E |
Mr, Speaker: There are (wo amend-

Shri N. R, Mun:.

The amendmoents will nave

to be dizposed of before the Resoiution

vun be withdrawn.
wha moved the amendments 1S
here, 1 shall put them Lo the vote of
the House:

Moember
not

The hon

The question is:

“For the original Resoaution, sub-
stitute—

“This House¢ i1s of opinlon that
D:vnagari script be adopted fox
gl]l regional languages in order te
bring them closer to each other
provided that approval is glven by
a'l the State Legislatures withour
exception.”

“For the original Rcsolution, sub-
stitute—

“This House is of opinion that
Devnagari script be adopled a¢ &
common script for all the regiona!l
languages except Tamil, provided
that State Legislatures agree tn
this by their respective Legisla-
tions.”

The motion was negatived.

Mr. Speaker: Now, | take it that the

hon. Member who moved the original

Resolution has the leave of the House

* to withdraw his Resolution

-
.

L

?  The Resolution was. by leave,
withdrawn.

—
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RESOLUTION RE: NATIONALISA-
TION OF COAL MINES

Shrimati Renu Chakravartty
(Basirhat): Sir, 1 beg to move:

“That this House is of opinion
that all the coal mines in private
sector be nationalised.”

Sir, as you know, thisg is a matter
which has been agitated over for a
long time, and from the time of the
¥irst Five Year Plan this matter has
been considered on various occasions.
Now that we are just on the eve of
the Third Five Year Plan, It is time
augain for us to raise this matter,
because the arguments that were put
forward cariier both by those who
opposcd this proposal as well as the
hon. Minister were that it was not a
practicable proposition.

17.57 hrs.
IMr. DeEPUTY-SPEAKER in the Chair]

The question of practicability has
been raised earlier by various com-
mittees also. Though they agreed

that nationalisation was the only solu.
ion for many of the jlls which persist-
ed in the industry, they felt that it
was a question of practicability, The
Coalficlds Committee had said that it
should not be taken up within ten
years. That Commitiee had said that
during that period of ten years their
recommendation about the question of
rationalisation of coal industry should
be implemented. Ten years from 1947
have passed, and many things like the
question of amalgamation, the question
of safety, the question of conservation
etc, which are of utmost importance
for the coal industry of our country,
have not yielded satisfactory results.
We have passed one or two laws also
like the Conservation Law and the
Acquisition Law with regard to coal-
ficlds or coal-bearing areas. But, as
the Minister himself has admitted the
pace has not been fast enough and the
ends that we had hoped for have not
been achieved. Therefore, it is neces.
sary that we should take it up again,
now that we are on the eve of the
Third Five Year Plan,
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[Shrimati Renu Chakravartty]

Secondly, another argument that is
always placed before us is the ques-
tion of production. It is said that we
need coal production and we must
have it immediately, and if we now
try to put the onus of running so many

. coalfields—many of them small coai-
fields—on the shoulders of the Gov-
ernment we will not be able to do this
with the result that there will be a fall
in our production. Now that the NCDC
has achieved the targeted rate of pro-
duction and it has now even been
admitted for the first time, I think, by
the I.M.A. that the NCDC is a factor
which they have to take into consider-
ation, that argument cannot be put in.
Some of the foreign experts have also
said that some facets of the produc-
tion machinery and technique of the
NCDC are working fully satisfactorily.
There may be many criticisms  also.
We know that there are very serious
criticisms about the way it is func-
tioning. But the fact remains that
ihe NCDC has started funrtioning in
the public sector. In such a situa-
tion, the practicability of considering
‘he question of nationalisation of coal
fields again assumes importance.

16 hrs.

As we have always held, coal is a
strategic industry. It is not like any
other industry. It is a strategic in-
dustry and upon it depends all other
industries. Not only do the other in-
dustries depend upon it, But the entire
question of prices also depends large-
ly upon coal. Just as the prices of
food are important, on the basis of
which all other prices depend, so too,
the price of coal is a very important
aspect of the entire planned industrial
production and industrial development
of the country. Therefore, we have
to see that in respect of this strategic
industry, Government have a firm hold
on it. so that neither in the way of
prices nor in the way of development
and production, including the point of
view of conservation, is anything done
by which any of these three factors
jeopardises the planned development
of our country.

APRIL 1, 1961
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85 per centi of our energy is from
coal, and therefore the nationalisation
of coal mines js very, very important.
As a matter of fact, almost one-third
of the production of coal is already
used by the nationalised sector, name-
ly, the railways. Therefore, I feel that
there can be no proper planning of in-
dustrial development nor a  planned
price control without the nationalisa-
‘ion of coal mines,

Another aspect of the whole ques-
tion is that in the planned production
of coal it is not only that increased
production is very important, but we
have to see to it that the other indus-
ries are kept going. I shall illustrate
this by saying it how sometimes many
coal fields are closed down by the
private sector because they feel it s
not profitable enough. And a little
while ago, in the case of metallurgi-
cal coal, we found that there was a
great shortage of it. Fortunately, new
scams were found and oursteel plants
which were starved for coal at one
stage are now getting a  little more
coal. In the case of the public sector
colliery, namely, Giridih, in spite of
the fact that it was for over a year
having a loss of Rs. 50 lakhs—it came
in for a great deal of criticism in this
House—we felt and it was correctly
felt that because these were the na-
tional resources which were needed
for other essential industries, we
should keep them going even at a loss.
Therefore, the question of production
in such a strategic industry cannot al.
ways be viewed from the standpoint
of profits.

Then again, there is the question of
the conservation of coal resources, Al-
rcady this House knows that our re.
serves are not unlimited. As far as
high-grade coal iz concerned, the esti-
mated reserve is about 1,300 million
tons. Three-fourth of it is worked in
the collieries of the private sector.
Three-fourth of our high-grade coal is
in the hands of the private sector in
these collieries. The estimated reserve
of high_grade non-coking coal is 3,150
million tons. Following the rule that
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only 60 per cent extraction is permit-
ted, it will come roughly to 2,000 mil.
lion tons. This shows that the re-
serve of high-grade non-coking coal is
also very limited. The position of
metallurgical coal is well known to
this House. Therefore, it is not only
a question of production but a ques-
tion of conservation which is of the
utmost importance. If we are only
going in just for higher production
without taking into consideration the
question of conservation, then, I am
afraid there can be no planning and
the future of our country will be jeo-
pardised if we do not go into this
matter.

Then of course there is also the
question of the conditions of life and
the service conditions of labour, In
the coal fields the conditions of labour
continue to remain shocking; they are
in an appalling condition. Therefore,
from all these aspects I want to deal
with this question of the nationalisa-
tion of coal mines. In the Industrial
Policy Resolution of the second Five
Year Plan, it was laid down that the
virgin coal flelds should be worked in
the public sector. From the first Plan,
we have been asking for nationalisa-
tion of coal mines. It was under the
consideration of the Government for
two full years, but due to the pressure
brought on the Government by the big
mine-owners and they are fairly
powerful people, the Government an-
nounced that they are not going to na-
tionalise coal mines.

Of course, they brought forward
many arugments, viz.,, why we should
take over old mines, it is much better
that we open our own mines, etc.
We know that big monopolists like
Tatas, Birlas and Thapars have got
their own mines and foreign com-
vanies like Bird and Company,
Andrew Yules and Equitable Coal are
agents under the managing agency
tystem. They not only control several
roal mines, but T think a very great
vercentage of high-grade coal iz con-
trolled by these foreign companies.

Government countered our argu-
ment: by saving that the profi's in
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these mines were not very high. But
[ think the hon. Minister himself in
the other House stated actually the
big profits earned by Andrew Yules
and other foreign companies, where
there has been a very big return of
profits. They have quoted that thc
Bengal Coal Company have a capital
of Rs. 1'2 crores and a capital re-
serves of Rs. 1'07 crores. The divi-
dend paid between 1858 and 1957 was
Rs. 1:03 crores, Then again, in re-
gard to the Bawrah Coal Company, it
was stated that there was a capital of
s 11 lakhs, a reserve of Rs. 6:33
‘akhs and out of this they have paid
vick dividends totalling Rs. 7:75 lakhs.
In answer to this, the Minister had
s'ated that there was actually not
such a big return. He quoted that
is far as the coal price revision com-
mittee was concerned, they had said
that a return of 10 or 11 percent is
something that we have 1o give to
the industry and the Ministry falt
that this was not much.

I do not want to go into the ques-
t on whether the return ig high or
not. My point is, thig is a strategic
ndustry and there will be a time
when we will not allow any profits
in that industry, because |t is a
strategic industry., on which depend
'h.” price, the production etc. of every-
‘hing else. It {s not like any other
!r_ndus'ry, It is from that point of
view that we have to see this In
Answer to a debate in this very
"'_"f“‘- when he was talking about the
Giridih collieries, the Minister  sajd
even if there is a loss we feel natlonai
l:-'jf;;i liltemands that we shoulq continue
ur

)_\ctuany this is a very important
point, because we are finding that
Niices are being increased every time
If 2 labour award s given, immediate-
v the coal mine-ownerg say, “We
are not going to accept the award
un‘less You give us higher rates in coal
qnces". For example, on the quﬁ-
tion of bonus, one-third of the baslc
waggs drawn in the quarter was {n
be given 8s bonus. Byt during 1857.
58, in Bengal and B'har where B0 per
cent of the labour iy concentrated
they did not get the bonus aceard
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|Shrimati Renu Chakravartty]

lo the statistics compiled by your own
Commissioner of Coal Mines Provi-
dent Fund. Also, when it was stated
that in the provident fund scheme
recoveries have to be given at 6} per
cen* of basic wages, they said, ‘“We
w'll not g've this until you give us
a rise” Therefore, at every stage,
unless there is a rise, the coal-mine-
owners are not prepared to give even
4 small increase in the low wages
which the workers get. Therefore,
we have found that at every step
these coal-mine owners have been
holding up, whether it is the question
of wages, whether it is the question of
actual safety measures or the ques-
tion of stowing. We have been told
bv various committees that have been
set u> by Government that by proper
methods of stowing the production
can be increased and a greater fillip
can be g ven to it. S'il’, very few coal
mines do it. Therefore, from the
point of v'ew of production, from the
point of view of prices, from the point
of view of labour conditions, from
all these pointy of view it is very very
important that there should be
nationalisation,

As a matter of fact, it is only when
we have planned exploration and
cxploitation of coal on an all India
scale that we can really have a real
p an for coal, and this cannot be done
until we have nationalisation of coal
mines. The history of private sec-
tor coal fields shows that everything
{s determined by the slumps, by the
demands and by the lure of immediate
profits. I can quote page after page
of your own report, Government,
report to substantiate my statement.
From 1907 onwards, whenever there
his been a slymp, there has been a
closure of these coal mines and when-
ever there has been 1 sudden demand
‘mmediate’y everybudy rusheqd to open
coal mines like the gold rush. In this
way, we have found the growth of
1 large number of small co'lieries
very many of them unproductive,
which do not introduce good techni-
ques and which, in many cases, are
unable to put the large amount of

APRIL 1, 1961

Nationalisation of 8638
Coal Mines

cap tal which is necessary to iniroduce
reforms. So, the amalgamation of
these collieries is very necessary if
we are rea'ly to have a coal plan and
the production is to go up.

From the statistics it is seen that
though the number of small units is so
big, yet the production is so small
For examp'e, in 1941 there were 502
coll er’es; in 1945 there were 810 col-
lieries, The preiod from 1941 to
1945 wag the period of the war. But
what was the .increase in production?
The production was 23'74 tons in 1941
and 23:88 tons in 1945. In spite of
the fact that there was an increase
uf 300 collieries in 1945, the increase
in production was only from 23-75
tons to 23:88 tons. So, the question
of amalgamation of small collieries
has become a very important point and
it is absolutely necessary for the
economic development of the industry.

Then I come to greater production
and better conservaton. Small ceal
bear'ng works cannot be worked
economically and systematically and
from the point of view of sound min-
img practices. This report i*se’f says
on page 32, for example, that “un-
sound mining was not restricted to
mall mines alone”. 1Tt also says
“that large well-equipped mines have
also resorted to it, which is detrimen-
'a’ to the ecountry’s interests”. We
have scen on many an occasion how
the safety regulations have not been
abided by the coal mine owners.
We have seen on many occasions how
grea' fires have broken out. As a
matter of fact, there have such big
fires in some of the best metal-
lurgical coal mines. For example we
had fire at the Probellia coalmines.
owned by Bengal Coal, which /s one
of the biggest companies. We have
bren told that Bengal Coal is one of
the best companies, and so why should
we take over the best and efficientlv-
managed co'lieries. In the Porbellia
coal mines, due to the reckless untili-
sation of the mine, though i* had 40
million tons of high grade coal, it has
tn be sealed oftf for three to four years,
which resulted in such a huge waste.
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'Similarly, in the Bowra collieries,
which have open cast mining, in
1959 there was a huge fire. This is
one of the collieries owned by Shn
Dharamchand Thapar, a very big
unit. Then, speaking about the
smaller units, almost ever day we
have been hearing of various acci-
dents and various fires and caving in
of collieries. We hear about them
almost every day. So, this question
of conservation and safety in mines
is also very important.

We are always told that according io
our statistics our rate of accident is
low and that after all there are mining
fatalitie: ang accidents in all coun-
iries of the world. In absoiute
figures we may say that ours is a
lower rate of accidents, but if we take
it per ton produced, I think, our rate
of acc dents is fairly high.

There is also the question of &«
aniform price. As stated earlier, it is
not only a question of high prices,
but it is also a question of a uniform
prce. Un.ess we have a  uniform
price 1 we have for cement and
stcel which are the other two very
stra‘egic industries, the regional de-
velopment of the country will also be
hampered. If the Central Govern-
ment really gets this uniform price, it
van then be divided and the excess
which one gets can be given back to
the various S'ates. If we have th's
uniform price at the rai head, it will
be a very great improvement on the
posit'on of today. But this cannot b2
dene in the present situation. The
aon, Minister will say in reply that
there are many aspects of the indus-
try which are already controlled,
that there is the Coal Commissioner
and that there are other points of
governmental control.

The Minister of Steel, Mines and
Fuel (Sardar Swaran Singh): I did
not follow it when the hon. Mem-
ber said that it might be given back
to the States. I dig not follow ‘he
€sience of the scheme.
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Shrimati Renu Chakravartty: The
excess which may come as a result
of it may be given back. For exam-
ple, if there is uniform price, natu-
rally there wil be a rise in the price
in the S'ate of West Bengal or Bihar
where we have got actually a lower
price today. So, in that way a cer-
tain amount may be returned back 1o
¢ States also. But this ques'ion of
2 uniform price at railheads is very
necessary.

Sardar Swaran Singh: Returning
back means lower price for (h.o2
areas.

An Hon. Member: Uniform price
everywhere, at all railheads,

Shrimati Renu Chakravarity: Thus
the prices at places that are nearby
and far-off will be equalised and will
b> on the same level.

Sardar Swaran Singh: There is no
question of giving back to the States.
You appear to be arguing both sides.

Shrimati Renu Chakravartty:
Whutever it be, the question has to
v+ dealt with. A uniform price is
absnlutely necessary if we wantl re-
zivaa development. From that point
of view we would say that this can
anty be done if the whole industry 1is
controlled. Without that it is not
p .ssible, Therefore the queston of
nationalisation has got to be under-
lined because we find that if anything
s left to be done voluntarily it is
never brought about. For example,
the recalcitrancy of the mine-owners
van be seen not only on the quesiion
of wages but on the question of, say,
heusng itself. There are Rs. 5 crores
writh the Coal Mines Labour Welfare
Fund and this sum cannot be uscd
hecause the mine-owners are not pre-
vared to give the land and are not
prepared fo come forward. Every-
“ lv knows that the conditions of
Asusing in the coal-fie'ds are an
absolute disgrace to the name of free
i:dia. There is no water. There are
qiirdly any roads. The houses are
like hovels. In spite of the fact that
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he Coal Mines Labour Welfare Fund
haq the money, there is no possi-
bility of using it for such a long { me.

With regard to the question of
labour machinery, again and again in
this House we have ventilated how
these mine-owners with their wealth
and money actually subvert and
sabotage many of these safety rules
and that many people in the Mines
Department who should be looking
after these things are really under
'he influence of these mine-owners.
There were many cases which were
brought forward here. If we could
have a nationalised sector in regard
to coal, I think, this could be check-
ed to a very great extent. It is not
that I say that the public sector labour
practices are very good, as we our-
selves know and as the hon, Minister
himself knows. But this is a ques-
tion of comparativeness. Tt is a
question on which we sharply criticise
the public sector because we expec!
that the publie sector will be above
all these things. But when we find in
many of the States that the conditions
are even worse, then we come for-
ward with sharp criticisms against
them,

Sardar Swaran Singh: I have every
sympathy for the position in which
the hon, Member finds herself.

Shrimati Renu Chakravartty: What
15 the exact sympathy for?

Sardar Swaran Singh: The position
buing that the hon. Member js asking
for nationalisat'on, but she does not
want to concede tha! labour is well
looked after even in the nationalised
indu-try. That is her difficulty.

Mr. Deputy-Speaker: Is the non.
Minister going to do something to
pull her out of that difficulty?

Sardar Swaran Singh: [ think the
clock will decide it.

Shrimati Renu Chakravartty: I
would not like to be in this pre-
dicamen* of having to And the pubic
sector projects continuing to contra-
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vene the labour laws in Rourkela and
cther places, but I would 1 ke to point
ou in contrast that some of the
private sector steel factories, mine-
OWners, steel-plant-owners, steel
factory owners like IISCO etc. have
better housing facilities in Rourkela
and in Bhilai. At leas' that much
should be done. It is not necessary
always to say that the public sector
s worse, but at the same time . ..
=
Shri T. B. Vittal Rao (Khammam):
Even the NCDC is better,

Shrimati Renu Chakravartty: 1
have not seen the NCDC; therefore, _I
do not know, but I presume that it
should be a little better. 1  think
thesze facilities are wvery necessary.

There is one new pont which I
want to add here for this debate, that
is. that this nationalisation is being
opposed by another very important
body, namely the World Bank Com-
mission that came here recently.
Recently, the World Bank Mission
came here and went round, and they
have given a report, and as we know,
the American World Bank is a
source of boosting up the private
sector.

Sardar Swaran Singh: I do not
want to enter into an argument but
1 would only like to correct the hon.
Member. It will not be correct to
describe the World Bank as American,
It is an organ of the United Nations;
it is not an American organisation.

Shrimati Renu Chakravartty: I
knew that 't is the Wor'd Bank. But
I think, today, it is very well known
in the world that the U.N, is controlled
by the United States of America.
So, 1 do not want to quarrel on that
point here.

Sardar Swaran Singh: I think that
th={ i; not the position c¢ven of the
2R,

Sheima:” Renu Chakravartty: [
tunk th.. s the idea of almost all
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the African countries and Asian coun-
tries today, though I do no! know
whether the U.S.8.R. could convince
my hon friend very much; at least
certain African nations feel like that,
and we also feel like that. However,
we need not go into that argument for
the purposes of this debate. They
say in their report that:

“The Mission was of the view
that the expansion of the privale
sector had been restricted as an
act of Government policy which
had reserved opening of new
areas to the public sector.”

They oppose even that. They have
also said that price control has also
discouraged the private companies
from investing more in the industry.
Therefore, the'r specific recommenda-
tions were that the private collieries
should be encouraged to raise all the
coal they can, secondly thatthe res-
triction on the issue of new mining
leases should be lifted, and thirdly that
the prices should adjusted to provide
the industry with large resources for
investment. These are some of the
recommendations that they have
made. I am sure that this will have a
very great effect on the work-
ing of the mind of the Minis-
try, because, after all, the big amount
of money is coming; and we want
fore’gn loans., Here again when the
U.S. experts on the coal industry
came here, they made some sort of
recommendationz about the private
sector mines. Of course, they have
not been able to say that the NCDC
is worthless; in fact, they have made
some complimentary references to the
NCDC, but they say that:

“A reappraisal should be made
of the coal reserves +to allow
private sector mines a greater
share of undeveloped coal re-
serves.”.

So, the attack is on them. Even the
small-scale units which have been re-
served for the rights of the Govern-
ment are being a‘tacked by them.
Therefore, I feel that this is a danger
which we see. It g not an

30 (Ai) LSD—10
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idealogical question at all, that
is, this question of nationa-

lLisa‘'ion of coal. Tt has taken place in
the United Kingdom. I have got the
whole history regarding that maiter.
They have shown that right through-
out they tried persuation and they
did not want nationalisation, and they
tried persuation, and they tried ra.
tionalisation, and they tried many
other methods, but finally, it was In
1947 that under the Labour Govern-
ment, nationalisation of coal had to
Le resorted to. The same iz the case
in Italy, in France etc. It has been
s1id by our own experts, whose
opinion also I can quote to you, that
the working of the coal mines in the
European countries where nationall-
-ilion has taken place much earlier
has been much more successful, and
Creat Britain also had finally to
follow this.

Therefore, 1 think that we should
not look upon this as an ideological
ques‘on. Tt is not an ideological
question. It is a question of prac-
ticability. Not only that. It is no
use saying that we cannot think
about these things because we have
ulready decided on this point. We
have got to think again and again In
new situations when we are  again
thinking of a Third Plan, in a sltua-
tion where the public sector is going
uhead. In view of the need for con-
servat'on, in view of the need for
controlling prices and the need for
real planned deveiopment of the coal
‘ndustry, nationalisation of coal mines
Is VEry necessary.

Therefore, 1 move my Resolution,

Mr. Deputy-Speaker: Resolution

moved:

“This House jg of opinion that
ull the coal mines in private
sector be nationalised”,

There are some amendments as
well. But I find that both Shri Shree
Narayan Das and Shri Braj Raj Singh
are absent,

Shri 8. L. Saksena (Maharajganj):
Mr. Deputy-Speaker, this Resolution
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is of the utmost importance for our
country. Coal is a key industry.
Even in the first Industrial Policy
Resolution, it was said that the key
industries shall all be nationalised. It
is unfortunate that even after 13 years
of fr~edom, these coal mines have not
been nationalised.

Our coal production today does not
exceed 50 million tons  annually.
The progress of production that is
envisaged for this industry in the
Taird P.an is to double that quantity
at the end of the Plan. But if we
compare the rate of progress in
the neighbouring countries, we shall
be surprised that we cannot keep
pace with them. We cannot build
our country into a powerful country if
our production is so low. Today the
greatness of a country is judged by
its capacity to produce steel, coal and
a number of other things. We are at
prezent in a very difficult situation
with China. The production of coal
in China, according to their figures,
has reached 300 million tons. Even
if we discount that big figure, it is
at least several times our coal pro-
duction. Even at the end of the
Third Plan, we shall be producing only
about 100 million tons,

Therefore, 1 think the most impor-
tant consideration before the Minis-
try should be how we can keep pace
with other countries. We have to
compete with them. We have at
least to see that our industry is main-
tained at a level not lower than that
of those countries. If this has to
be done, we must do all we can to
develop coal production in our coun-
try.

Let me say this, that the coal mine-
owners will not work except for a
profit. In an industry like the
coal industry, it is very important
that national interests must come
first and all other interests must be
subordinated to-them. Recently, I
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went round the whole country visi-
t ng coal mines to see the conditions
of Gorakhpur labour. I was sur-
prised to see the conditions of work in
the coal mines. Their practices are
nld and antiquated. I have seen the
working of coal mines in  foreign
countries, and I am surprised how, in
spite of the fact that this is a key
industry and in spite of the progress
we have made in industrialisation, we
have not modernised our coal indus-
try. Our coal miners have to go into
the pits, into small seams of 4 ft.
height and come back with a load of
coal on their backs. I think it is
iime that we had a comprehensive
plan to make coal extraction larger
in quantity as well as modernised in
operation, by using all the modern
methods that are availab'e. Now the
cxtraction is less and the working
condit'ons are antiquated. T there-
fore think that this is only possible
if the coal industry are natinnalised.
The mine owners always work for
profit; they will not do anything
which w'll not give them more profits,
They do not look at it from the point
of view of national welfare; they only
want their own profits. Therefore, in
‘he interests of the nation, in the
interests of the Plan, it is of the
utmost importance that thig key in-
dustry shouid be nationalised.

Mr. Deputy-Speaker: I think the
hon, Member would like to continue
for some more time.

Shri S, L. Saksena: Yes, Sir,

Mr. Deputy-Speaker: Then he might
continue his speech the next time.
The House now stands adjourned till
11 AmM. on Monday.

18-31 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Monday,
April 8, 1961/Chaitra 13, 1883 (Saka).
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No.
2575 Rural and urban physical
education and recreation  8430-31
2576 Royalty on Assam oil 8431
2577 Installation of statues
of leaders in Delhi 8431-32
2978 Delhi Administration 8432—34
2979 Delhi Vigilance Depnrt-
ment . . . 8434
2580 Research on subsmutc
food . 843435
2581 E)rchangc of taachcrawnth
foreign universities 8435
2583 Sports in Punjab . 8435-36
2483 Strike . 8436
2484 American Coal Mission .  8436-37
2585 Bducation in Third Five
Year Plan 8437
2886 World Bank loans 8437-38
2587 Nuganunakonda exca-
tions . 8438
2588 National Dnsctplinc
© Scheme 8438-39
2589 Hostels abroad for Indlan
students 8439
2890 Durgapur Steel let 8439-40
2691 Indian Naval Canteens . 8440
2592 Statues of farcngners in
Dethi. 8411
2993 Boards of Sccondary
education B441-42
2594 Letters to Class rv staff
in Hindi . 8442
2 Hindi typewmers in
395 Government Departments 8443
2396 GCorrespondence in Hindi 844344
2597 Sale of Prize Bonds R444
2998 Promotion of Government
servants 8444-45
2599 Assistant Supcrmtendent
Examinations B445-45
2600 Extensions to supera-
nnuated officers 8445
2601 Himachal Pradesh Ad-
ministration 8446-47
2602 Archacol excava-
tions in Kumaon and
Garhwal . B447-48
3603 D.A. to certain Canton-
ment Boards employees -+ 844849
2504 Socio-Economic Survey
in Manipur . 8449
2605 Administrative set-up
in Manipur and Tripura . 8449-<0
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2606 Quarters for L.1.C. em-
ployees at.Jamshedpur . 8450
2607 S‘mugglmg at  Caleutta
Port . 8450-51
2608 Central Road Research
Institute 845‘[
2609 Central Road Researr:h
Institute 8452
2610 Grantof Legal Asslstancc
t0S.C.and S.T.inOrissa 8452-53
2611 Flood reliefin Orissa 8453-54
2612 Vijnan Mandirs in
Madras State 8454
2613 Naga hostiles 8455
2614 Decath of workers in Hi-
machal Pradesh 8455-5h
2615 Primary and Secondary
School teachers in Delhi B4<h
2616 Collapse of houses in
Tripura . Rq50-57
2617 Exportof Coal 8457
3618 Report of World Bank
Team . 8457
2619 Stores for A..C.C Se-
ssion at Raipur 8458
2620 Iron orcin South Kanara
District B458
2621 Auxiliary Cadet Corps
Instructors . 8459
2622 Incometax asscssment . 8459-60
2623 Madras Government
officers in Centre . 8460
2624 Dolomite  Calcining
Plant at Rourkela . 846061
2625 Central Bill regarding
strikes by Government
scrvants . 8461
2626 Land Reform in Delhi 8462
2628 Training of LA.F. Officers
in Russia . . . B462
2630 Byc-products of Steel
Plants . 846263
2632 School of Archacology 8463
2633 Supply of house-building
material to Orissa . 8464-65
2634 Protected monumets Orissa 8465
2635 Employces in Central
Government undertak-
ings 8465—66
2636 All India Council of
Technical Bducation 8466—68
2637 Scales of pay of teachers
of Degrece colleges etc. 8468
2638 Shelter for Bar Asso-

ciation. Sonepur (Orissa) 8469
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2639 Employees of  Social
Welfare Board, Tripura

2640 *““Whisky Gang"’ in Delhi

2641 Petition Writers in
Orissa

2642 Fire in Delhi

2644 Foreign Exchanfe for
M, s. Singareni collieries

2645 Prostitution in Delhi

2646 Reserve Bank of ]ndm
branechs .

CALLING ATTENTION TO
MATTER OF URGENT
PIBLIC IMPORTANCE

Shri Naushir Bharucha called
at the Prime Minister to the
proposed lifting of ban
on trade with Goa. The
Prime Minister (Shri Jawahar-
lal Nehru) made a statement
in regard thereto.

PAPERS LAID ON THE
TABLE .

{1) A copy each of the fol-
lowing papers:

(i) Report (1960) of the Work-
ing Group for the Rehabili-
tation and Modernisation of
the Art Silk Industry appoint-
ed by the National Industr-
ial Development  Corpo-
ration.

(i, Government Resolution
No. 24/29)Tex(D) 60, dated
the joth  March, 1961 on
the above Report.

(2) A copy cach of the following

papers:

fiy The Gift Tax (Second
Amendment) Rules, 1961
published in Notification No.
G.S.R. 193 dated the “18th
February, 1961, under sub-
eection (4) of Section 46 of
th e Gift Tax Act, 1958

(ii) Scheme for the rcconstruc-
tion of the New Bank of India
Limited and its amalgama-
tion with the Bank of Baroda
Limited, published in Noti-
fication No. §.0. 600 dated
the 18th March, 1961, under
sub-section (11) of section
45 of the Banking Companics
Acl.1949.

[DamLy Digest)

CoLuMNS

8469
8470

. 8470—71

8471

8472
8472

8473

8473—75

8475—77
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(3) A copy each of the following
papers:

(i) Annual Report of the Tripu-
ra State Bank Limited for
the year ended the 3im
December, 1948 along with
the Audited nts and
the comments of the Comp-
troller and Auditor-General
thereon, under sub-sectio

1) of Section 639 of the
ompanies Act, 1956.

(ii) Report on the working of
the above Company (in
liquidation) during the year
ended the 315t December,
1958, prepared in terms of
Section 619A of the Com-
panies Act, 1956.

MESSAGES FROM RAJYA
SABHA . . . .

Sccrctary reported the follow-
messages from Raiys
Sa ha :

(i Thar Rafya Sabha had no
recommendations to make
to Lok Sabha in regard to
the Orissa Appropriation
(Vote on Account)  Hill,
1961, passed by Lok Sabha
on the 28th March, 1961.

rii) That at its sitting held on
the 30th March, 1961, Rajya
Sabha had agreed without
any amendment to the In-
surance (Amendment; Bill,
1961, passed by Lok Sahha
on the 20th March, 1961,

(m) That at its sitting held on

oth March, 1961, Rajya

Snbg.l had passed the Mini-

mum Wages (Amendment)
Bill, 1961 .

BILL LAID ON THE TABLE
AS PASSED BY RA}YA
SABHA . .

Secretary laid on the
the Minimum ages
(Amendment) Bill, 1961 as
passed by Rajva Sabha.

REPORTS OF ESTIMATES
COMMITTEE PRESENTED

Hundred and twentieth and
Hundred and twenty-second
reports were presented

‘Table

8477~ 178

8678

8678~=79
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STATEMENT BY MINISTER 8470—84

The Minister of Mines and Oil
(Shri K.D, Malaviya) made a
staitement regarding Oil well
No. 1 at Rudrasagar.

DEIMANDS FOR GRANTS...8485—8581

Discussion on Demands for
Grants in respect of the
Ministry of Irrigation and
Power concluded. All the
cut motions were negatived
and the Demands were voted
in full. Discussion on De-
mands for Grants in respect
of the Ministry of External
Affairs commenoed. The
discussion was not concluded.

REPORT OF COMMITTEE
ON PRIVATE MEMBERS’
BILLS AND RESOLUTIONQ
ADOPTED . . 8581

Eighty-first Report  was
adopted.

GMGIPND—LS I1—30 (Ai) LS—12-4-61—900.

PRIVATE MEMBER'S RE-
SOLUTION WITHDRAWN 8581—8631

Discussion on the Resolution

by Shri Prakash Vir Shastri
and the amendments thereto
moved on the 17th March,
1961 re. adoption of Deva-
nagari as a common script
for all regional languages
continued. The amendments
thereto were negatived and
the Resolution was with-
drawn.

PRIVATE MEMBER'S RE-
SOLUTION UNDER CON-
SIDERATION

Shrimati Re=nu Chakravartty

moved the Resolution re-
nationalisation of coal mines
in private scctor. The dis-
cussion was not concluded .

AGENDA FOR MONDAY.
APRIL 3, 1961/CHAITRA 3.
1883 (SAKA)

Further discussion and voting

on the Demands for Grants
in respect of the Ministry of
External Affairs.

8654

8632—46
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